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LOK SABHA

Thrusday, August 1, 1968|Sravaaa 10,
1890 (Saka)

The Lok Sabha met at Eleven oj 'he
Clock.

[Mg. Sreaker in the Chair]
ORAL ANSWERS TO QUESTIONS
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Both sides have agreed; it is for

them. Where js the question of the
Government compelling?

ot forgrer foy ;T ey g T
F oo oY W Y § 0 qv
e & et W g @ ww
WY Fag o s g e grew
g & fu,  aife I faeelY
Al o o @3, Wt T Wi
dr o st e @E

SHRI HATHI: All these questions
must be raised when the parties have
agreed themselves to have an arbi-
trator. They have to put their case
before him. How is the Government
coming into this?

st dfw o : & a7 vAn S
fr w1 Sf TroETITAW & wAEfor el
¥ warw # At dEwr oo f,
afe gr, aY g w7
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ATCH RAw HH /

' 243. &} THTEATC WA :
WMo gEswr 93t ¢
wft faragerre mrest -

w1 o aqr yfe GE g7 ame
1 9 54 fw

(w) =0 g 7= g fF W d=@%
¥WIA FrQ IV 4F FEowroW ey
¥ ¥ g A g AT e
o ol aw g wE fer oaw §;
W

(w) afegr, @t 7 wram da%
AMIH & WY WYA GFE aAT @A
w1 gOeTT &7 faaey ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M, S. GURUPADASWAMY): (a) In-
formation as to works undertaken
by Bharat Sewak Samaj with the help
of Government funds, and which are
still  incomplete, is being collected
and will be laid on the Table of the
Mouse on receipt.

(b) The Bharat Sewak Samaj is to
#e dealt with on par with other con-
#ractors.

ft TwEAT Wi wrE dmw
o & F oy wEewrd § adwe
wfawr®t Wit faed wfewrd
FTASHG I borew § T W Ew
e H v e i § 7
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SHRI M. S. GURUPADASWAMY:
It does not arise out of this guestion.

ot T st ¥ g srAAn
g 5 oww daw gmw
awAHT FrAA G AT § W R
wr g gEd FO sy ¥ eerd
&1 a7E oft 719 T A @, ™
EXTE, T & e fedra &
w1 F w74 Wiy |

SHRI M. S. GURUPADASWAMY:
We are looking into the affairs of
the Bharat Sewak Samaj.

Al Trataie Al weft wgEm A
W AW T O} @ faar d fe
WITT #9% NI F7 aeAEr g
AT §

SHRI M. S. GURUPADASWAMY:
There are norms provided for various
works. It is for the departments con-
cerned to look into the technical effi-
ciency of the Bbarat Sewak Samaj
and itg performance.

SHRI N. K. SOMANI: In the last
session of Parliament, during a half-
hour discussion on Bharat Sewak
Samaj, grave financial irregularities
were brought to the notice of both
the Ministers and they had made a
promise at that time that a final
attempt is being made not only to
verify the accounts that have been
pending for a number of years but
all those irregularities are being exa-
mined and, if necessary, a judicial
enquiry will be held into the matter.
May 1 know at what stage is this
examination now and what is the pro-
gress in the matter of the judiclal
enquiry?

SHRI M. S. GURUPADASWAMY:
We stand by our promise. We are
collecting the information from wva-
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rioug Ministries and making a report,
and_ we are also considering the
setting up of a judicial enquiry in
this matter,

\ﬂ’!TcﬂToﬁl!'rﬂ:mag qEr
g fF mhmtm%ﬁ
Rt FY ot § 7w B @ &
ﬁmﬁﬁmﬁmg,qa@aqﬁ&
fear &1 983w qeaew =y aner
®T FTH F4T 2, ﬁwﬁﬁ'gﬂﬁa@a
ST EA R | ¥ WA WgrRW Wi
4% qurs ¥ wre wv€ Aww dene
FEE T IWE A AR AT &
T & AT FA D A aga 7
3 §, ol wmw frmr g g,
AfieT ag Froeiie g E e
AT 9% faeg 1§ FoiaEr &
N 9t &1z feafa & ww daw
T & faers a7 feafrfrmm wi
femrar @2 ?

SHRI M. S. GURUPADASWAMY:
1 de not know whether the Members
opposite are allergic to the Bharat
Sewak Samaj; that is for the Mem-
bers to decide. Regarding the work
we have already decided, The Plan-
ning Commission itself decided in
May last year, that in future the
Bharat Sewak Samaj should be
trealed on par with other contractors.
Regarding the pending work, there is
a penalty clause in every contract,
and for breach of contract the penalty
can be imposed,

SHRI S, M, BANERJEE- First of all
I would like to know from the hon.
Minister why the Bharat Sewak
Samaj has gone under the Food
Ministry. It is something strange; if
it is under the social welfare depart-
ment or any such department, that
is something. Now, certain questions
regarding the functioning of the.Bha-
rat Sewak Samaj and misuse of Gov-
ernment funds by them came to the
notice of the Public Accounts Com-
mittee and they have also sald much
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about it in their last report and agaim
it has been referred, In view of the
serious charges against the Bharat
Sewak Samaj, that they are neither
sewaks to the Samaj nor to Bharat
but only to themselves, I would like
to know whéther, on the judicial en-
quiry which is contemplated now,
any final decision has been taken snd
whether the Government would make
it quite clear that no more money
will be given to them for misuse.

SHRI M. S. GURUPADASWAMY:
Firstly, the Bharat Sewak Samaj is
not under the umbrella of the Food
Ministry. It ig with the Community
Development  Ministry. Therefore,
there need not be any misunderstand-
ing. Regarding the further grants and
loans to the Bharat Sewak Sanuaj, I
have already stated that all these
things have been stopped and the
Bharat Sewak Samaj are on par with
other organisations in respect of con-
tracts. There is no quustion of any
diserimination.

SHRI S. M. BANERJEE: Whether
they have been blacklisted in the past.

SHRI M. S. GURUPADASWAMY:
The question of disqualification or
blacklisting does not arise, because
we do not discriminate, and there are
penalty clauses in the contracts.

sft Wt wnw qow : fawd qww &
ot wgEm ¥ ¥w wEw ¥ g avav fem
o1 fe wrr ¥9w ey ¥ MeaTa &
at # yfews ARl £ i
afer T8 g g ¢ fe aw IR
7z @i et v o @ oAt
T AT AP WU TTET T i
w1z gfefras qwamah Y & & o
a1t a2 w¥ wiwdr AA foer wRew
W AAS EAH A T, ap A ey A
w1 A §, qg o aga Mewr §,
dar wrar man ¢, agw SR §
oY agr # wodt wamr A ad-
ot § T 8, wefeq soerc e . <A
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t gfefge oo sTR H AR
qew wgET § W werRa ¥ fe AW
T¥ & T wowy gt g w2 U fw
v faforge qrramardy gy, v gffefaras
Tt W A FET Ay ! w
7g 91 Q@ & wafeq SR ERad TR
¢ & agi Qg aWE CHST AT
oo ? W AR Y FT WIS I
gwrea drw w6 7

wra aar gfe w) (A snAEs
W) : TS F TEA T TRATT 70077
% qTq ¥, freer @R w2 TR
ey & ST AT X A T

oY WaT /W A T W,
Tt ag &, I A ooiew 7w
WX | AW G 78 0 A
(AL

oY wAHAR 5 0 T AT 4 B
wae1 MU AT gfar # TEEW
TR 9T A Al A gaEEr W
T T A &Y T ag ?

SHR1 BAL RAJ MADHOK: The
hon. member put a straight question,
but the way the minister answers it
amountg to casting aspersions on the
hon, member.

MR. SPEAKER: Do you think the
aspersion made to the hon. member
was necessary for a supplementary?
It was also not necessary.

W AT AW TR qEAT aHEE
T SUTIT HAWAT B |

5 afy wwr @1 foed wiwdw ¥
fe ¥fg qoere ¥ fow-faw serem
¥ g fawmt & S oEE WGy AT
gutw ® fear mar § 9@ w1 owET
W M /T TER @A B oart
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wravrsar g€ A fefrw ey
#aTdY JTOEAT | AT wElY AR A AT
FY qamar ff 39 o9 & g2 T 9
A T FX R AR A W A
aar 3 WA § e foewr @ ad
#HRaT g | feT @ § wree Sew
ozt & Y e

ot ¥AT AW Ty CFEE AT
& ?

ot wasaw T # F AT aE Fap
g fF oo we Haedl O UFTeT
@aT 2 wfeart oy @ 8 f& v
JAF GATT F1 HAH, AFLAAT AT AT
At o At fawm, ag w7 0F 4w ¥
T frem ) ag faw-fam weregd &
fam-fum 7z & fer | aTrfaw 2
fF Iu=1 FH FA A O AHG o
AT OTHET WE A9EE W TS )
rHtAn #3771 AR A few g dgw
W E, TEF1 WA F AR WS AT H
frrag 37| oF AT AR & A% w1
T ATEAT E | O AT A wwTae &
W @WIE a7 &1 TThT | I
fagqr w1 &, IW wwFE W OWI IWH
gAY § WX 98 TAESAF T
AT AT 98 gl 8 g & =
au &1 7, qfew wwrsET #RE
IAEY TG -—aeaEAAs A g AT
fefoms g I8 a1 § A= 41
Eicuidi

SHRI MANUBHAI PATEL: May I
know who are the people who are
complaining against the activities of
BSS, whether they are from the group
who do not know the good activities
of the BSS like creating people’s par-
ticipation in development works or
they are from the group who do not
want to participate in any construc-
tive activity and who only want to
shout? (Inferruptions).
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MR. SPEAKER: This js Question
‘Hour where we are expected to elicit
some information, Mr, Gupta's alle-
gation naturally brought a retort.
Now your allegation will again
bring some noise. I think buth the
allegations Mr. Gupta's allegatinrn and
yours—cance]l each other, There are
too many insinuations, That means,
there is no more information eces-
sary and only charging and counter-
charging remain, On Bharat Sewak
Samaj, 50 people want to put ques-
tions. I will safely go to the next
question. Mr, Sinha,

SHRI S. M. BANERJEE: Sir, the
hon, Member, Shri Manubhai Patel

MR. SPEAKER: No, no. I have al-
ready called the next question,

SHRI S5. M. BANERJEE: Sir, he
has cast an aspersion on the members
of the Publit” Accounts Committee.

MR. SPEAKER: Order, order,

SHRI s. M. BANERJEE: Sir, [ am
going to move a  privilege motion
against him.

Offer by Foreign countries for Import
of Fertilizers

*244. SHRI R. K. SINHA: Will the
Minister of FOOD & AGRICULTURE
be pleased to state:

{a) whether any offers from the
foreign countries for the import of
fertilisers have nol been uccepted;
and

(b) if so, the reasons for not accep-
ting them?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Bir.

(b) Does not arise.
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SHRI R. K SINHA: I understand
that there are some African countries
and some countries in South-East
Asia who have requested for import
of fertilisers from India, Fertilisers
from part of the development plans
of some of the Arsian countries, By
the help of the Government of India
some of the neighbouring countries
might be benefited,

SHRI ANNASAHIB SHINDE;: We
are purchasing fertilisers from various
parts of the world. They are pur-
chased under some credit made avail-
able by various countries, in rome
cases some loan facilities have been
given to us and in certain cases it is
done under barter agreements 1 do
not know what the hon. Member has
in mind when he refers to some
Asiatic countries,

SHRI R. K. SINHA: I have read in
papers that certain countries are de-
girous of importing fertilisers from
India. There are certain things which
we import from outside countries, but
as a policy of help to neighbouring
countries we do give them to certain
African countries. That is why I have
put this guestion.

SHRI ANNASAHIB SHINDE: As
is well known, we ourselves are not
in a position to meet our requirements
and we are importing from other
countries. When our production pro-
gramme goes up, lateyr on we may be
in a position to bhelp some countries.
But at the moment I do not think
any substantial assistance by way of
supply of fertiliser to other countries,
is possible from us.

oft o ST gepr R,
ur & @ weEr # fegere faw
fafadz & Fgwda oft ™qama fag w1
FumA # i 70 FO%1 waly w7 Hfeamga
2w & qmar = F AT fe g g
o1 U Z7 HiZATEAT I £ TaT 0
N gt WhHas gt
T ORI TH AR KT e w7 qedft
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fir v ot aema g SfeeTee T
ar oy @ W fadwlt g oww vk
agT ¥ wfeampre s s @
g?

SHRI ANNASAHIB SHINDE: The
hon, Member has drawn our attention
to ap important point. But may I say
that our approach is the same. That
means, our first priority is to use our
indigenous production, to give impor-
tance to that. The statement to which
the hon. Member is referring is in
regard to some phosphatic fertilisers
which were not lifted a few months
earlier. Normally between January
and June fertiliser requirement is
always at a lower level because that
is not the season, After the onset of
monsoons for khariff and rabi crops
there is always a bigger demand, and
we are taking care to see that what-
ever gtocks are available in our in-
digenous factorieg they are utilised.
In the case of this particular phos-
phatic Tertiliser, we had originally
planned to import about 8,30,000
tonnes. But taking into consideration
our indigenous production that is
coming up we have reduced our actual
import programme to 1.3 lakh tonnes
and from January onwards we have
not placed any orderg for imports.

st vt feg @ efwT  wEmEm,
wTz firara o Wi W & S e
e ¥ I A wE SgTar wEA ATX
¢ fafreee wge w aew & e wm
9 7l foaw & fog &g foam
wom g faadt ¢ ag sast ava &
T Y IEE wlwAT | AT TR &
qra w1 Afafes o ¢ fe s &
et ars feam w faw, g @
Nwr 9 fady ok g o @i ¢
w 7O &, T Fw Y ardm ?

SHRI ANNASAHIB SHINDE:
May 1 assure the hon. Member that
for the first time in our country a
aituation has come up wherein we are
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in a very comfortable position to
meet all the requirements of fertilisers
of various types, whether they are
nitrogenous, phosphatic or potash, As
far as this is concerned there is neo
problem, In regard to the prices, it is
true that the present level of prices
in our country is comparatively high,
but unless we develop the indigenous
production on a very big scale, by
employing moderp technology, it will
not be possible to solve the problem.
This point was explained on a pre-
vious occasion by the hon. Minister
for Petroleum and Chemicals.

SHRI D. N, PATODIA: In view of
the considerable fall in world prices
for urea and ammonia phosphate, may
I know what was the average price
of purchiase of imported fertilisers in
the recent months, compared to that
what wag the price of the Indian pro-
duct and at what price we are market-
ing it to the farmers? Secondly, may
I know whether the import of fertili-
sers is now being negotiated on the
basis of inviting global tenders or is
being done by negotiations?

SHRI ANNASAHIB SHINDE: 1t is
truc that there hag been a world-wide
fall in the price of fertilisers and we
naturally got advantage of it. For
instance, last year we purchased am-
monium sulphate at the rate of $30
a tonne and this year we could secure
some quantities at the rate of $20 a
tonne, The range wvaries. In the case
of urea too prices have come dowm
from $85 to $75. The purchases are
from different countries and natural-
ly the prices differ from country to
country.

In the USA and Canada the tender
system is in yogue. In other countries
we negotiate but there is a ceiling
prescribed; beyond a particular level
we do not purchase from particular
countries, For the East Europcan
countries, the rupee payment area, weé
have a ceiling prescribed now, But
the world level of prices is always
taken into consideration while making
purchases.
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SHRI D. N. PATODIA: What was
the cost of production in Indla and
the price at which it is being market-
ed to farmers?

SHRI ANNASAHIB SHINDE: Ade-

quate notloe will be required to ans-
wer this question.

SHRI D. N. PATODIA: Sir, there
was a mistake. This question should
have been gent to the Ministry of
Supply; insteaq it has been sent to
this Ministry.

o TET @ g} 0 AN amwrd &
T T F v F AL o g8y fegfr
2

ot % wx awi & ql ageT &
AT Tgat g 5 31 W, 1968 T
wleamgae soRm wft sfem-
T # §F.fat F1 Frdse feard,
Iai = ¥ fefees d0fedeT &
X UF AT q Afuw w7 F1 FeArrar
I F 9T =W § 92T & 717 A @,
FaF faat @ & qar 3AE i
fet & ? 3 d= o1zt & w1 7 Fra
famrerrs o€ 2 a7 A et £ 7

SHRI ANNASAHIB SHINDE: This
question will have to go to the Minis-
try of Petroleum and Chemicals,

SHRI E. K. NAYANAR: Is it a fact
that at present in the USA nearly 1
million tonnes of fertilisers are lying-
unsold and the fertiliser producers
there want to dump it in India? May
I also know whether in gpite of sharp
protests from the Fertiliser Corpora-
tion of India the work of the expansion
of the Trombay fertiliser plant has
been given to American contractors?

SHRI ANNASAHIB SHINDE: I am
concerncd with the first part of the
question only. May 1 tell the hon.
Member that this impression that large
stocks of fertilisers are lying unutilised
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is totally incorrect; in fact, we should
be happy and I would like the House
to uppreciate the fact, because ip the
old days the complaint was that we
were not in a position to make perti-
lisers uvsilable to the farmers in
time . .. (Interruption).

SHRI INDRAJIT GUPTA: You have
net understood the question. He talked
of stocks lying in USA, not here.

SHRI ANNASAHIB SHINDE: We
are not concerned with stocks in USA;
we are concerned with our own pur-
chases.

SHRI E K. NAYANAR: They want
ty dumnp it in India.

SHRI ANNASAHIB SHINDE: What-
ever might be the intention of other
countries, s far as we are concerned,
we decide our policy by taking our
interest, requirement etc. into conside-
ration. We are taking care to see
that our requirements are fully met
and Lhe seasonal availability is there.

=t Taeicfey mrea
o wfeareore #w a7 & wma &,
o ¥

FEAT H ATAT TEAT &, AHEEA AETH
I 49 whorer fyvry aan fedr &, forerk
FTOU WWOET  WTE gWEr WT
TR TETAT ¥ | THE WETAN & AT
T ;T AT qTAT g, wite xEt &
wgraT w7 fEeraT ww & | Oefy frafa &
T ATTA w1 T W A Ay

SHRI ANNASAHIB SHINDE:
are purchasing from Japan too.

We

SHRIMATI TARKESHWARI SINHA:
The (avernmeni of India sent some
representatives to Japan and other
countries for arranging long-term
import of fertilisers but we had occas-
sion to visit two or three fertiliser
factories and we were told that large
amount of stock had been piling up
there. How does Government recon-
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cile the situation? On the one hand,
there is a shortage of fertilisers in the
country and, on the other, the distribu-
ticn is nct so efficiently organised with
the result that at some places there is
an accurrulation of stocks in  the fer-
tiliser factories when in other parts
of the country there is a serious dearth
of fertilisers even for supplying the
needs of farmers, What does Govern-
ment propose to do to meet the situa-
tion?

SHRI ANNASAHIB SHINDE: At
the moment, as I explained, in all
parts of the country, supplies are very
gatisfactory. Availability is there.
We have assured the State Govern-
ments that if in any part of the coun-
try there is any shotfall in supply, we
are prepared to supply. There has
been no complaint from any State
Government about short supply. May
1 assure the hon. lady .

SHRI SHIVAJIRAO S. DESH-
MUKH: There may not be complaints
from State Governments. But the
question is whether there are com-
plaints from the farmers.

MR. SPEAKER: 1 am sure Mrs.
Tarkeshwari Sinha has capacity to
understand whether she has had the
answer or not.

oft vy foredt : sremer wEtE, T
w1 ofr Fel & frmraedt @4 2

SHRI ANNASAHIB SHINDE:
About the availability, there should be
no problem. About some of the
stocks lying in some factories, I have
already met that point. As far as
nitrogenous fertiliser and othe, ferti-
liser is concerned, there is no prob-
lem. There was some problem in
regard to phosphatic fertiliser. But
January to June ig not the period in
our country when fertiliser demand
is there. So, the stocks accumulated
during that perlod. We are trying
to see that the stocks are lifted during
the kharif and rabi seasons. We have
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also indicated to factorles which have
some difficulties that we are prepared
to see that their off-take is coordi-
nated and some of the State Govern-
ments are coming forward to accept
that fertiliser.

LR CECE S FIE - O
qare a8 2 fF feas sroay & ofe-
HTEINC AT 9T &, IAWT FATA ALY
faar g ?

MR. SPEAKER: Order, order. Shri.
0. P. Tyagi.

W WYa e i T aE w
f& g8 917 a7 @ F F101 gAY W
FHG FH grT I9T AT @, e
F1 WA FT Q0 AW @Y frww § o
6% WY € WY &@T F 9 WY a9y
T o g & 1w & frod go At
#1 d@wT frame s | &7 AT s
wTERfaT A B ®T ¥ 1 K W ¥
AT ATET fF w1 @ wAw &
T 1 14 A 79 FF G § AT HT
difra @71 Iwar gafadr o aife
a€ oH FT WU F7 AF !

SHRI ANNASAHIB SHINDE: As
far as subsidy is concerned, it is not
possible for the Government. The
resources position does no! allow the
subsidy on a big scale, | In the initial
period, when the demand was not
there, some subsidy element was pro-
vided =0 that fertiliser can become
popular with the farmers. Now there
is s0 mueh demand that it is not con-
sidered necessary. Fertiliserg have
become popular. As 1 have already
mentioned, this question of subsidy
depends on the availability of resour-
ces. As T wag saying, we are anxious
to see that fertilisers are available at
reasonable price to the farmers. Bat
this point has been repeatedly ex-
plained by the Minister of Petroleum"
and Chemicals that unless we employ
new technology ard’ large-scale pro--
duction, there i8 no short-cut solution:
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to the problem. At the moment, the
prices which are being given to the
farmers are so remunerative that I
do not think the farmers are not in a
position to purchase the fertiliser.

ot ngraw  few Wt o wsaw

A TN TG &, T A OF &
2, afsr Tad orer T, ATeY ST A
g § AR W FEER e —
% fal s oF Aifa qaré 4 e @t
dazfrat feedr Frarartve & = vy
# 3a8 qAr 39 F Al g wae
F79 AT AT 3T APTAT W TA AfA
F WA WZ "o vy 7Rt w
T FrATT q49 F 77 faw @ oar
w7 92 Aifa wa 7T A @7 9 1,
T IT SN0 FY A1GTT FTA fagm wmam
faa®1 g W@ FAT § AT
GFT G AR wAT R 7

SIIRT ANNASAHIE SHINDE: This
question may be put to the Minister
of Petroleum and Chemicals.

SHRI INDER J. MALHOTRA: May

I know whether the Minister is
aware of the fact that there
has been a constant complaint

that in some parls of the coun-
try fertiliser is Dbeing sold in
black-mearket? 1 woulg like to know
what .steps Government took "in the
past to cheek this lllegal transaction
‘for which the farmer has to pay a
price higher than the-one fixed by the
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Government, and if such a situation
arises in future, whal steps Gowvern-
ment will have to prevent it

SHRI ANNASAHIB SHINDE: We
have well-coordinated distribution
arrangements now. The State Gov-
ernments . . . (Interruptions).

SHRI INDER J. MALHOTRA: 1
want tg know what specific steps Gov-
ernment took. I do not want a gene-
ral reply.

SHRI ANNASAHIB SHINDE: We
make allotments to the State Govern-
ments and it is entirely the responsi-
bility of the State Governments how
to distribute.

SHRI P. RAMAMURTI: He said,
they have well-coordinated arrange-
ments. For black-marketing?

SHRI ANNASAHIB SHINDE: If
the contention is that there is black-
marketing now in fertiliser, I do not
think that it is justified. If he can
bring specific instances 0o my notice,
I will look into them. The allega-
tion that there is black-marketing
now in fertiliser is bascless,

SHRI BAL RAJ MADHOK: To an
carlier question by Mr. Patodia, the
Ir'un. Minister replied that, instead of
glebal tenders. they got tenders for
supply of fertilisers from Canada and
Australia, and that they directly nego-
tiate with East-European countries, I
wasnt to know whether the price that
veu pay for fertiliser purchaseg in
Car:da and U.S.A., together with the
freight that you have to pay on it is
chtaptr or the price at which you pur-
ciwse fertiliser from East European
couniries is cheaper. Which is chea-
per®  Are there ng other countries
avelisble from which we can have fer-
fiiiser even at cheaper rates and which
are nearer to India and for which we
Lave {c pay lesg freight?

THE MINISTER OF WORKS, HOU-
SING ANP SUPPLY (SHRI JAGAN-
NATM RAO): With your permission, I
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woulid say that purchases are made
irom the United States and Canada
with aid .

SHRI INDER J. MALHOTRA: How
<does he come in?

MR SPEAKER: Is the hon. Minister
of “Vorks, Housing and Supply ready
to answer all the guestions because
demands will come later on? If he is
answering now, he must be prepared
tn answer all the questions.

SHKI INDER J. MALHOTRA: The
Ministry of Petroleum and Chemicals
produces, the Ministry of Food &
Agriculture allots, the State Govern-
ments distribute, the Minister of
Works, Housing and Supply purcha-
ses. So, fertiliser is being made a
football.

AN HON. MEMBER: What is hap-
rening?

MR. SPEAKER: What is happening,

none of us know.
ot o oy : A1 57 o w5
wTet @ F qvET %7 IAT ot FART

Far =fgd 4t |

SHR1 S§. K. TAPURIAH: If you
allow now, in future also when such
situations arise will you call upon the
other Minister to reply?

ME. SPEAKER: He is mauking it a
convention . .

SHR1 JAGANNATH RAO: 1 said,
‘with your permission’. Only if you
permit me, will 1 answer.

MR. SPEAKER: He can just help
the other Minister.

SHRI ANNASAHIB SHINDE: Be-
fore I go to the merits of the question,
1 would like to say this. When this
nuestion wag addressed to our Minis-
try, we requested your Secretariat to
see that thig question was transferred
to the Ministry of Works, Housing and
Suppiy because purchases are made by
that Ministry, But it was too late and
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the Secretariat thought that it might
not be possible ty transfer, 1 say this
because the House should know the
position.

In regard to purchases, we purchase
som.e fertilisers even by issuing global
tenders. About United States and
Canada, as I have already explained,
we issued tenders there also. But it
i+ not incumbent on us that we must
necessarily accept all tenders. We
examine the level of prices in various
paris of the world and in the United
States and Canada, and if it is advan-
tagevus tp us, then we commit our-
selves for purchases.

As far as comparative prices are con.-
cerned, I will require notice.

SHRI ANNASAHIB SHINDE: I will
want to know which is cheaper. We
are concerned with India. I want
to know whether India has to pay
for purchases from USA and Canada
or for purchases from East European
ccuntries,

EHh1 ANNASAHIB SHINDE: I will
require notice for that,

wt ofa g : =E W A A
E Gl

SHh] F. GOPALAN: May 1 know
whetler it is a fact tha! it is because
of the nautre of the loans or credits
that we are getting from certain coun-
trivs like the USA and the World Bank,
that us, in the form of tied loans or
crudits, that we are compelled to im-
rFort fertilisers at higher prices than
what prevail in the internationa] mar-
ket?

SHh! ANNASAHIB SHINDE: No-
body can compel us to import fertili-
sers. Because we need it, we are try-
irg to find out sources of supply from
various parts of the world, and our
purchases are not confined to any one
cwuniry. We purchase from all coun-
tries; we purchase from Japan, FEast
European countries, West Europe,
America and Canada,
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SHRI P. RAMAMURTI: May I make
one submission? After all, we are
interested in getting answers to our
questions and in getting informatioa,
Government are collectively responsi-
ble. Therefore, it must be possible for
any Minister when he is dealing with
a particular question, even though the
guestion is not addressed to him ori-
ginaily, if he is present, ang if he is
prepared to answer, to answer it in the
House, and we must have that
That is what I would submit.

Mhk. SPEAKER: I have absolutely
no cbjection. But on the next occa-
sion whepn the hon. Member demands
and the hon. Minister is not in a posi-
tion to answer, there should be no ob-
fection to it.

SHR1 F. RAMAMURTI: If he is pre-
pared 1o answer the question, then in
that case, we may get the answer.

MR. SPEAKER: [ have absolutely
no objection. I agree that Government
are collectively responsible, but neot
tin.e, the hon. Member should not say
‘No, 1 do not want this Minister to
answer, but I want some other Minis-
ifer 1o answer’.

SKRI P. RAMAMURTL: I do not

want {o take any Minister by surprise.

MR. SPEAKER: 1 agree with the
hon, Member t hat Govrenment are
collectively responsible, But on the
next occasion, if the hon. Minister
says that he is not in a position to
answer, then hon. Members chould not
demand that he should answer.

SHRI BAL RAJ MADHOK: I this
case, the hon. Minister was good
enough to get up and answer but you
had stcpped him.

¢HRI JAGANNATH RAO: We shall
follow it next time.

ShRI R. K. AMIN: Government
have appointed an  Agricultural
Prices Commission to fix the prices
of agricultural commmodittes with a
view to stabilising the prices, but
there is no commission to fix the
prices of the inputs of the farmers
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and there is no co-ordinatioxn
between the prices of the agricultural
commodities and the prices of the
inputs. Are Government thinking of
instituting any commission to stabilise
the rrices of the inputs of the farmers
and to effect coordination between the
prices of the outputs as well ag the
inpuis with a view to obtain some
parity between the two?

SHER1I ANNASAHIB SHINDE: This
is far beyond the purview of the main
qucstion.

SHRT BAL RAJ MADHOK: The hon.
Mirister was prepared to answer my
question earlier. If I write to you
or if I write to him, I hope he can
answer this question later.

MR, SPEAKER: I have absolutely

no objection.

Si,RI BAL RAJ MADHOK: Does the
Fon. Minister agree?

SHRI JAGANNATH RAO: Yes, he
may write to me and I shal] reply.

$HRI R. K. AMIN: Why is he avoid-
ing my question? My question has not
teen answered.

MR. SPEAKER: Next question.

Special Area Development Scheme

for Orissa

*246. SHRI A. DIPA: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that many
representations have been made to the
Central Government by the Govern-
ment of Orissa for the financial assis-
tance for specia] area development
scheme for Phulbani, Bolangir and
Kalahandi Districts in that State;

(b) wrether it is alsp a fact that
Central Government have not taken
any decision in that regard, and
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(e) if so, the reasons therefor and

the time by which decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to (e).
In the context of the Special Areas
Development Programme of the
Department of Rehabilitation, it was
suggested to the Government of
Orissa in May, 1964 that certain areag
or districts in Orissa could be consi-
dered for inclusion in the Programme.
After protracted correspondence on
various aspects of this question, the
Government of Orissa forwarded a
Master Plan for the development of
Phulbani district, estimated to cost
about Rs. 12.65 crores, in February,
1968, This was considered to be a ten-
tative plan and, in consultation with
the Planning Commission, the State
QGovernment have been requested to
send the district plan for Phulbani on
the lines indicated by the Planning
Commission. It will be examined
when received.

2. No specific request for financial
assistance for the development of
Phulbani, Bolangir and Kalahandi
‘Districts has been made by the State
‘Government so far.

SHRI A. DIPA: May I kmow whe-
ther Government of India has made
any assessment as to the needs of the
under-developed areas of Phulbani,
Bolangir and Kalahandi districts
with a view to help the State Gov-
ernment under the Specia] Area
Development Scheme, if not, what is
standing in the way of the Govern-
ment of India help the State Gov-
ernment to come to the rescue of the
under-developed areas?

SHRI D. R. CHAVAN: The latter
part of this question has already beem
replied to in the course of the ans-
wer to the malp question.

As regards the question
any assessment has been made con-
cerning Phulbani, a quick survey of
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the area was made some time back
concerning its potetially for being
taken up for the accelerated deve-
lopment programme undey the Special
Areas Development Programme of the
Ministry of Rehabilitation gome time
back and it has come to the notice
of the Survey Committee that about
62,000 acres of land would be avail-
able there for reclamation and resett-
lement of the migrants.

SHRI A. DIPA; May I know whe-
ther on the basis of the note submit-
ted by the Orissa Government to the
Government of India, the Central
Government would be agreeable to
provide some financial assistance for
the implementation of the Special
Area Development Scheme; if so, by
what time this assistance is likely to
be provided?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
Under this scheme, no special finan-
cia] ass’stance is given in that way.
but & particular area is taken up for
development by the Rehabilitation
Ministry. A tentative planp of Rs. 12
crores was sent by them. We have
requested them to let us have the
plan of the districts, and to indicate
how much could come under the
normel plan and how much additional
we would have to give. As soon as
we get the district plans, we shall
consider the whole matter.

SHRI SRADHAKAR SUPAKAR:
May I know whether the Special
Areas Development Programme con-
sists only of reclamation of land or
it consists also of the general deve-
lopment of the people who are mostly
Adibasis anq Harijans? Other than
this rehabilitation., what other plans
and programmes are executed under
this Special Areas Development Pro-
grammae?

SHRI D. R. CHAVAN: Under the
Specia] Areas Development Prog-
ramme, an area that is selected is
taken up for Integrated resources
development; the programme includes
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al] aspects of development, Such as
the development of irrigation, roads,
building of culverts and bridges rec-
lam:ation of land and settlement of the
mijrants, and financia] assistance for
carrying on agricultural operations
and so on.

st TiH T WeOw WEMY, {AT
o frfafeeww fafred & "
TR § TwHTO T A AR T
& wu fasfaw & & srav g ffefado
fafred o¢ oo ST AmEaT
& goasTon SHeE H IEET T A
A dFEl OFT T & F IR Ao
gu gt IfaT # froge faw & fog @
g1 41 41 fF 3% FF_ fvqr g
Afer &= gt faar T | e geowfw
H # gz e g e wor § @ @
qEW §9 TATE § FIATEHEY ¥ sTer wev
o7 AT At 9% IT TAE T /O
uftql sqavHe @ § qwga faww
T o &, A A e g §
18 3T F fav 7 ifew fe sdmn
FIF7 TH TAEIHT FTF 7| AVCH FH
7 ey At 7 T & ¥ g fa
ZaT7 gt ATed wqx w@t 9T 9 W
39 UM FATH F1 AN F7H IqT A
ny fafee wmafy & w=< 3@ =W
3 ) FuATHE S T TE § TR A
¥ fau wew 1w & AfE 4g
FTH AT & TR A
oY itar - & gt 9 g 97 | IEW
< fafaees aga w1 #3 qamar o ox
79 <M1 agt TvEETIw T g WK =
ot q@Y ara 37 wgr 4@ % o fefgwe
T a1 7 WiAT AfE gw 7=k & 9y
FH HL TS |
¢HRI CHINTAMANI PANIGRAHI:
fs it not a fact that during the serious
drought in Kalahandi and Bolangir
12 1965 . . .
SHRI RANGA: Even now.
SHRI CHINTAMANI PANIGRAHI:
. already a programme and
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scheme for Special Area Develop-
ment in Kalahandi, Phulbani, Bolan-
gir, Koraput and all those areas inha-
bited by the tribals and scheduled
caste people, who constitute one-third
of the total population of the State,
was submitted and that has been pen-
ding since 1964 when the Congress
Government sent that proposal? 1If so,
since 1864, what special steps have
been taken to see that these areas
are taker up for development?

SHRI D. R. CHAVAN: As 3 matter
of fact, when the whole of this area
was affected by drought in 1964-65, a
Centra] team was constituted by the
Government of India to go into the
matter {o probe ing the scarcity-affec-
ted areas and make their assessmant.
That team made certain recommenda-
tions. They said inter alis that the
State Government should submit a
comprehensive plan for the develop-
ment of the backward areas to the
Planning Commission. The State
Government ag a result made a com-
prehensive proposal to the Planning
Commission which is now under the
consideration of the Commission for
inclusion in the Fourth and Fifth
Plans.

SHRI SURENDRANATH DWI-
VEDY: As it appears, this project has
been delayed because the Orissa Gov-
ernment hag taken four years to sub-
mit a scheme about it, but now it has
gone to the Planning Commission.
May 1 know whether the Government
of India want to implement it imme-
diately? If it is with the Planning
Cominission, how much time is the
Commission going to take in this
matter. Also, before thiz entire integ-
rated scheme is finalised, as part of
the Dandakaranya proje.t are Gov-
ernment going tn take up Jand rec-
lamation and resettlement progremes
in these areas also?

SHRI D. R. CHAVAN: BSp far as
Phulbani is concerned. just no I said
we are in a hurry. As a matter of
fact. we made a recommendation to
the State Government that we should
go ahead with this programme in re-
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gard o Phulbani, but because the
proposal that was submitteq by them
was lacking in certain essentia] de-
tails, we have requested them to sub-
mit a district plan for the develop-
ment of Phulbani, which we are now
awaiting. As a matter of fact, the
Master Plan was submitted in Feb-
ruary, 1968. We are now deciding to
have an inter-departmental Team
after the district plan is received
and we have asked them to take it
¥p on a priority basis and send it as
quickly as possible.

st g® ¢ W WA : IEET TF
vr a7 frew gwm e wfrsfe
TaTRT 8 | v sfastr ofar srfeard
ofar & | 7 wfeams ser ST
£\ 3 A e Y, v D
T AR 3T ™ ‘n-é‘rﬁ A ALy
F 3@ F ITHT AGT A ARZH qH
gfcads fear o @ & @ |7 FER
W STETATH A R A7 o 97 fF
TgT FTHr Agt X IH o gE e
T T A ¥ o 0 a7 3= A
FTogTl ¥ T 77 T fammy % Fifero
FU 7 gy o v TN ¥ W
el W w1 e g7 A, T A=
Oy e IR A H ool aw A
st 7t g€ 21 F=iw AP T I
o ¥ ITAemlT 10 FOA FT ATEAHT
& gz Y wré fawra & § gt s
& g€ & av #v ¥ qvwr o faw
¥ #rt famm ®am 3317 F1 fa=mc A<
@t
SHR] HATHI: As regards giving
land to the Adivasis from that rec-
laimed land 25 per cent of it will be
given 1p them and 75 per cent will be
given to the migrants. We wanted to
start rveclamation and do all that
work, bu! without water mere recla-
mation would not be feasible. That
{s why the Orissa Government said
that al] this should be taken up to-

gether. Thorefore, we have asked
them for a comprehensive plan.
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.MR. SPEAKER: Next question—Shri
Tapuriah.

SHRI S. K. TAPURIAH: May I
submit that as many aspects of jute
are dealt with by the Commerce
Minisiry, this question had better be
answered by that Ministry? I had
aldressed it to that Ministry but do
not know why it has been transferred
to the Food and Agriculture Ministry.
It you would allow this to be post-
poned till the 6th August for answer
by the Commerce Ministry, I believe
proper answer wil] come. Take, for
instance, (c) the steps taken by Gov-
ernmeant to mnitigate this shortage and
to ensure that this largest export
eaarning industry is not adversely
affected, an aspect which can be dealt

with only by the Commerce Minis-
try.

MR. SPEAKER: He addresseq it to
the Commerce Ministry, but it has
been transferred to the Food anl Agri-
culture Ministry? .

SHRI S. K. TAPURIAH: Yes, I do
not know why it has been s, trans-
ferad.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): We have
also no objection.

MR. SPEAKER: When both of you
have no objection, how can I hnve_
any objection?

SHRRI D. N. PATODIA: But it must
be . n priority.

MR. SPEAKER: priority.

Next gquestion.

Same

SHRI YASH PAL SINGH: 248.

SHRI TULSIDAS JADHAV: I re-
quest that 249 and 250 may also be
taken up.
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MR. SPEAKER: Let him answer
248,

Forward Trading in Sugar

*248. SHR1 YASHPAL SINGH: will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether forward trading is ram-
pant to sugar trade;

(b) whether this is causing undue
hardship to the common people; and

(c) the steps being taken to stop this?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

(b) and (c¢) Do not arise.

=Y Tare ey FGT GORTOAR 4
war § fF sgmrdt @ @ 190 %o
free aF &1 &% FT @ § IaN
STt & foelt ®1 3 2o @Y T
1w A WA & A ATy W
§ A 3 ¥ oY 7y §, IF oo §
it #f28C g% wF @A S
Fg1 € fF 50 g s ¥ A @
@ #fayr 3 g T T W
TEE AT I A WA R I
a@ A o A 7 ) feafr @ @
t ag iy fFarmdram =31 &
FIT F1 FH FCH (FAMAET BT WA
§CT e § 1 60 T AF @Y
OFX A A FY A 6T wrr §
WX 39 F T ¥ FRGIT g2@T AX
Y FIEEFL F X BT FTH SH TF
o : & s =g g fF oo
R R O ¥ o owmrosx @
¥?

SHRI ANNASAHIB SHINDE: As
far as forward trading in sugar is
concerned, T have already submitted
in the main part of my reply that it

1239 (Ai) LSD-—2.
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is legally banned umder two orders.
We have the Sugar Control Order
under the Essentia] Commodities Act
under which it is illega] to enter into
any forward contract, and also accor-
ding tn the Forward Contracts Regu-
lation Act, 1962 it is illegal. If any-
body has entered into it, it ig entl-
rely illegal, and he becomes liable
for prosecution.

st ety : w1 FOET 9 Ao
il A wwy ™
! F w7 TG o Wi frarat

Y 7 ¥y fadeft 9 fredr amer iy
qr ?

SHRI ANNASAHIB SHINDE: The
hon. member is aware that we have
been very sympathetic to the cause of
the farmers,

SHRI SHASHI RANJAN: About
the free sugar that the Government
allowed, nowadays we find that there
is a good deal of scarcity of sugar in
the market. May I know from the
Government it they will insis; upon
the mills and other stockists clearing
their stocks as soon as possible, so
that they do not held it up and charge
higher prices from the consumers.

SHRI ANNASAHIB SHINDE: We
have a rigid limit of 30 days from
the date of the release order within
which the manufacturere or factory
owner has tp release the sugar avail-
able to the trade. The present trend
of sugar prices is downward. It Is
very good development.

oft g0 gro wieht : WfY ¥ o
@ Y 3T A @ § I@ I Hr wE2w
& § ww v ww fieed ool
et § e 9¢ goere gy fnkg ady
tor s v ¥ o wwae frwa
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¥ 1 w1 @Y Sharatfer g SR ww ™
o W I T F O W T
%7 ar< W a7 fiv 2 o @ S Ot
v Fefror e & g 78 v e
axiffErmm ARy ?

SHRI ANNASAHIB SHINDE: We
do not decide the quantum to be re-
leased on the advice of any factory.

it Qo QWo e : WTT¥ 19 9g
wf Tar a] wrar ar a1 T, WK
WA WIGT § A 919 A I9%T [T q9qw
faar g ?

SHR] ANNASAHIB SHINDE; I will
have to check up whether any repre-
sentation was received, but in this
matter we do not act on the advice of
any representation as such,

d‘lq‘ﬂo l{qom:ﬂ'ﬂmﬂ
ger at few ¥, a0 gif o fear av i
OF U AT 97 WK FE A" Tgh
fear mr

SHRI ANNASAHIB SHINDE; I have
po 1imformation.

©liRl SHIVAJIRAO §S. DESH-
MUKH: Once they have released 40
per cent of sugar production for sale
in the open market, do the Govern-
ment insist on so-called food zones in
sugér by the back-door by banning
subsequent sales of sugar which is al-
ready realeased to the free market?

SHRI ANNASAHIB SHINDE: Nor-
mally there is no restriction on the
movements of sugar at the first point
of rale. Suppose from the factory
godown the first purchaser wants to
take the sugar to another State, he is
fiee, but after the first sale when the
eominodity has gone into the market
ind when 5 second sale has to take
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pluce, normally it is not allowed. We
cor.ruited the State Governments about
this and they also say that in order to
ensure aavilability in the loca] mar-
kets limited restrictions should be
there.

SHR1 SHIVAJIRAO S. DESH-
MUKH: The question is: is it not en-
{forcement of sugar zones by back-
deor?

SHR1 ANNASAHIB SHINDE: No,
Sir my reply has clarified the position.

= ATCAVE T : T @1 weAT
qg T Y g w6 feag W
HRAT 7L FE A ML ¥ 9
ferca w@m T § SEET WA} W
T ¥ I WGy AR A fry ¥
FAT 9T @1 & W Y it w1
FATHT WY T § WIT FTT FY wfeATEAL
Wt aft § 7 gETC FY ATOT fewdw ¥
Wa T ¥ AW @1 § Mg Afq o
Y ST TR SATRTY 4 agy oy ¢

SfHR1 ANNASAHIB SHINDE:; 1
seek your protection. The question is
confiueg to forward trading in sugar.

I do not know if all aspects of
sugar policy are to be discussed.

Mh. SPEAKER: Next question.

Prices of Foodgraing

+
*245. SHRI BENI SHANKER
SHARMA:
SHRI D. c. SHARMA:

Will the Minisier of FOOD AND
AGRICULTURE be pleased to state:

(a) whether there has been no appre-
ciahlg fall in the price; of rice and
whea! in many parts of the country if
spite of the bumper crop and expec-
tat.Jus oi another good harvest accord-
ing to 8 study of the rood situation
made by the UNI;

(h) 1 po, the ressons therefor; and
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(¢) the reaction of Government
thereto and the steps proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE): (a) The price of
rice has shown a mixed behaviour
during the season. The price of wheat
has generally shown a fall.

(b) Rice crop was damaged in the
States of Andhra Pradesh, Madhya
Pradesh, Mysore, Maharashtra, Orissa
and West Bengal due to adverse sea-
sona] conditions between September-
December 1967.

(¢) The object of the Goernment's
pricing policy is to provide foodgrains
at reasonable prices to the consumer
while maintaining incentive prices to
the farmers Government is supplying
grain at reasonable prices through the
public distributio systems for the
poorer section of the communit_y.

st qoft giwe wt : wefa F ek
T 97 Fiw Aarww # gaw A
SR 27 & wiwaa sqri & sreor 3w
¥ T o iig W AT w7 6w qgd
w=ar g§ .. ..

it o Ty : faam &) @294 )
()

Y A st T et : ArfE T A
Ty Afa & oo 5T W qaw W g
T &5 A 9w F AL # A Q)
W@ § | AT welt ot A T AE g
HiE, WA 3@ T4 wifr, & qa3AT e}
¥xg g2 famr a1 WX 99 § sy
qg WA TR HEY gy W T0at #
e dawi R & ¥ w0
wgEa ¥ goT ar § fv w9t
Afer 3t ¥ 712 waTr ¥ art F woArg
Y agY 7F S v & Fed ot s ?

ShH1 ANINASAHIB SHINDE: It s
too early now to say what the policy
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ior the pext season would be. As has
already been explained in reply to
some other question, we shal] be con-
stiting the Chief Ministers in Septem-
ter or so and the policy for the next
seazon will depend upon the behaviour
of the monsoon and a number of other
factors and the views of the State
Governments,

ot ¥oft siee g ¢ AT Helt oY
¥ dwg ¥ T wfgdww F, qrc & qw
7l wan §, &Y, v &t A 6y
wrerTEe o far ar fie W 9w W
o2 WA #Y A ge @ A g
WX G & gwew ¥ ag e
&1 e 99 & qadie qT 9 afaaw #
I9 T AT TG AT A | T A
et ot wen s fafred wheew
MY 90 § @ wmw
a ARy wat  fr gy Aw # oy
BT A &, I g7 F R AW F g™
aaET & AT ¥ AT S O 6
gz & iy ?

wma wqr Fig w56 (M TR
oy) ;g & Affy e Oy
R e & waror & feafa w %
g AT &% 4§ wiqaeat Wi wereet
Y g0 foaar Orar =< &% v oid,
W ST ae FY AT €, W WA 9
¥ wrrer ¥ o g oY doma T AW
fareg wT fear mar &

R Ay W nAETAA A
gy g FEoafy  faamT awar
qgaT o7 TEET AW UHT ¢ 1 O awy #
s v sfaeeat # frek «t of ot
faramet #Y 77 w7 w7 9wt fadom fis o
Fq ¥ §¢ ¥ e fww ot aw g fear
o § 1w a3 foor m g, O o
#fr w1 R, W N At ¥
wee F aw fear v &) & gl
#ifer o & fis forreft e e i Fyar
T ¥, WHTAE! W) g ST Ef, T W

Oral Answers
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%3 ¥ g aTal # AT @ FTATH Y
wrRE ¥ s

BHORT NOTICE QUESTION

Locust menace in Rajasthan
+
SNQ. 1. SHRI MEETHA LAL
MEENA:
SHRI N. K. SOMANI:
SHRI S. K. TAPURIAH:

Will the Minister of FOOD AND
AGRICULT'URE be pleased to state:

(a) whether the locust have storm-
ed most parts of Rajasthan especially
Jaiselmer District;

(b) whether they have gettled down
&nd slarted laying eggs; and

(e) if so, the action taken by the
Centra]l Government to help the State
Goveinment and the farmers to get rig
of this?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c)
Four lccust swarmg have entered
India from the West Asila and egg-
laying has been reported from gome
villages in the district of Barmer,
Jodbpur, Jalsalmer and Jalore. Neces-
sary control measures have been taken
ag foilows:--

(i) egg-pods have been marked
out and emergence is being
watched for destruction;

(1) insecticides and equipment
have been krpt ready on the
spot in the affected villages to
be used as soon as emergence
takeg place; and

(ili) a Government aircraft has
been useg for reconnaissance.

oft HB1 AR WIAATT W P/
W1 firamt ¥ 3 ¥ W AT Gew
wWraw gl § dferwa waE
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Y T FGTH T FT A § §T GO AR
o W & e T @ o §, W
g1 AdrT 48 free @ € fs frarat
w1 Wfasy SEFrE @y ) T
T § FE7 a9 ¥ feg @@t
 Owa ¥ fau ¥9 aEw Sy
sl oy #Y whr A @ WX F0T T
¥ w7 ¢ fr ag T 9 fa=re s gt
#ERY § IO § qonn ¢ fE ar feglh
T W § o fe areafarar ag & s
o fef w95 § o AU waAx
afeet o € fed @ei & fax
T AT angan g e e fefgat
T g & oy W weT & fegr
T faam S aaer & Ffw fawmr
& for s ww w1 ¥ @ ogo &
X & T A% 7@ F fay fewfe
"TEAT T IwEnT A o @ g !

SHRI ANNASAHIB SHINDE: We
bave & very extensive organisation.
First of all, in those areas we have
aboul 34 permancnt locust posts to
watch the movements of locusts as and
when they take place. Moreover, we
have about 54 wireless gets. Then, we
have about 150 vehicles, jeeps, ete.,
equipped with automatic spraying
devices, and 1,500 tons of pesticides
and 10,000 philas and equipment for

spraving ete. are kept ready.
Even one-tenth of this egiupment
is not being used at the mo-

ment, These swarmg have entered our
country; our arrangements are ade-
quate to meet the situation. We saw
some swarms entering from Pakistan
yesterday. and aeria] spraying has
started yesterday. Ithink the situa-
tion is completely under control and
we think we will be in a position to
meet the situation adequately.

Al WE ATA AT ¢ qE WA
g § 5 Wi qTeTe e T
T § 7 woT-wen feas wwy
wfer§ oo W@ w1 ¥O I A
3wt wr o femgr mar § °
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SHRI ANNASAHIB SHINDE: This
is a central organisation and we have
adequate budget provision. Annually
we provide about Rs. 15 lakhs but if
there is any need for more funds.
Financial difficulties would not come
in the way of meeting the -locust
menace,

Y wysT eme WA : & & gg oY o
IRT 4 6 g HX SR T AT
W AR wRe?

SHRI ANNASAHIB SHINDE: So
are adequate, I do not think that ques-
are adequate, I do not think that ques-
tion will arise.

SHRI N. K. SOMANTI: In the begin-
ning of June this year, the FAO had
sent a warning to about 40 nations
which are involved, warning them
against the invasion of locusts. 1
would like to know whether the Gov-
ernment of India on their own have
made a long-term study because the
atiack of locusts follows a particular
cycle, and in view of the fact that
one tin of locusts in a single day each
eat away as much of foodgrains that
are required for 250 people. And the
second aspect of the problems is that
this question needs some sort of inter-
nationa] co-operation between India
and Pakistan and certain Arab count-
ries. Have any steps been taken or are
being taken to get into touch with the
other nations so that a concerted
action against the locusts not only to
meet the present menace but for the
future slso may be taken.

SHRI ANNASAHIB SHINDE: We
are in touch with many of the countries
of West Asia and some of the coun-
tries of Africa. In fact, there is a
Commission for controlling desert
locusts in the FAO and we are a mem-
ber of that body along with about 60
other countries. We get advance in-
formation from those countries. Not
only that. Some of the countries take
othets’ assistance, training, etc. The
co-ordination is there; the training and

SRAVANA 10, 1890

Ora] Answery 3268
equipment—everything is there. 1
think we are very well equipped to
meet the locust menace,

SHR] N. K. SOMANI: Have you
made any long-term study into the
cycles and recurence of attacks on your
own?

S1IRI ANNASAHIB SHINDE: Stu-
dies gre continuously being made. In
fact when the swarm was noticed in
Afghanistan, we started taking action
to destroy them.

SHRI S. K. TAPURIAH: After the
warning by FAO, a 285,000 dollar
emergency programme wag launched
under the UN Development programme
May I know when the FAO report was
received, how much money was receiv-
ed by the Government of India and
how much money has been given to
Government of Rajasthan for fighting
this menace?

SHR] ANNASAHIB SHINDE: The
Commission has authorised FAO to
spend 100,000 dollars in other countries,
As far as our arrangement are con-
cerned, they are financed by ourselves.

ft WheTT over AvaT ¢ § oA
argar g fF wrea ad a3 arfieea o
78 T g wa¥ & 7 oy oo oY
ar ifferT & w7 gwew W Wi oy
affea & | & omar W@ § fe
fefr ==t & W 7 guAT S wgrEy WY
ww faefy 7 doxt ¥ ot gl Wi & W
qr v faT aw g5 | & ST
g fF @ 5 O ¥ fag saeere & wr
Fura fear i g W g fe
« foft =t #) 39 ¥ aifirw ofeearr
wif T o ?
SHRI ANNASAHIB SHINDE: I

wisk. the hon, member can do it. If he
can do it ,we can help him,

ot sTheTe wrer Sewy : AT wwr T
e A ww ko avde forfchY
o et § 7
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oft WheTT wrer g : oF A T
gutm ag & ¥ TomaT &1 A g
EmawmswE g gwuagdfe
M g & o fiea g & fe
@G AT aW W F d T A e
@ g g feft o o wihr & aw
A ¥ae Rgeidr, qaiR, afF TweRIT
<Y frer feedr o w1 ol & 1 W wT
AwHTT i & 1 & ST Srgan g fn
T X FAAT FT UKT 6T 9T AT &Y
€ § W fegt 2w arca< 7 W0 Taw
SRy FY 7€ § 7 W4T WOl 99 w1 AP
FARAAT NI AT G E 7

SHRI ANNASAHIB SHINDE: The
locvet: are breeding up in West Asian
countries. Unless they are controlled
there, it ie very difficult to check them,
But we are taking all necessary steps
to destroy them in our couniry. At
the moment, we do not apprehend any
major demage to our crops from the
locusts.

SHR] RANGA: Have Government
devised any plan by which they would
be gble to give some relief to the
affccted kisans whose crops have been
destroyed or are likely to be destroyed
and if so, to what extent?

SHRI ANNASAHIB SHINDE: At
the moment, there is no possibility of
our crops getting distroyed. If some
development takes place, we shall
certainly wacth the situation. We have
smoe pattern of assistance in the case
of natural calamities.

it wgrera e el s
werdes  gw S e R e A
g kanr daw w@r g f sFAr
wrEan g & %7 aTwC R FA g9 A
w1 yae fam ¥ & fefgui gefomer
8T vt gfaa & @y w4 19, gq
faafe™ & ff geriiawmminT g ?
SHRT ANNASAHTR SHINDE: The
coordination is not only in regard to
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giving information. It is also in re-
gard to checking breeding of locusts.
Whether tota eradication is possible, it
is difficult for me to say.

st 5% W wRi & s e §
fis fegt et ¥ w7 fe-fam gat &
SR FY AIAEAT &, W4T €F AN AT
FTERF TR EA AT AIga & AT
AR am FL I
SHRI ANNASAHIB SHINDE: Nor-
maly the movement of locusty takes
vlace in the direction of Rajasthan,
Punjab, Haryana and sometimes UP,
But we thing that if the present trend

con'i ues, we shall bz in a position to
kill] them in Rajasthan areg itself.

wi: W Xy wEg ;g fraT iy
qw & gt &= W &, 7 EveIT gw
TTa 1 9T F01 {5 I fegy o= gart 2w
¥aa9 ff 7 7 A7 9gq & 37 R
gure F7 fear s ? oot g@Y qgiRy
T g fF I ™ ww g o« fF gard
aMETG g e R v aw we & 1 &
ST Az g R EA @ 7wt ¥ frad
aet &1 anrq fHar § 7

SHR] ANNASAHIB SHINDE: So
far we have identified gix. They are
layinLg eggs. We have already started
killrg operations and I think there
is a reasonable chance of success,

WRITTEN ANSWERS TO QUES-
TIONS

Radio-Telephone Link between India
and Nepal .

*242. SHRI K. P. SINGH DF0O: w1
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have recen-
tly reached an agreement with the
Government of Nepal to establish a
radio-telephone link between the two
countries;
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(b) if so, the details thereof; and

(e) the period likely to be taken
in the execution of the project?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-

TIONS (SHRI I. K. GUJRAL): (a)
Yes, Sir.
(b) The is already a radio-tele-

phone link between Delhi and Kath-
mandu. According to the recent agree-
ment, it has been decided to increase
the output power of the link by pro-
vision of 5-KW transmitters in place
of the existing 1-KW transmitters at
Kathmandu and Delhi,

{¢) In about 15 months’ time.

Commercial Production of Bacterial
Fertilizers

*245. SHRI ESWARA REDDY: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the laboratory and fleld
test for the introduction of bacterial
tertilizers in Indian farming to help
conserve the limited supply of chemi-
cal nuirients have been completed;

(b) if so, the results thereof; and

(e) when the commercial produe-
tion of bactreial fertilisers is likely
to start in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-

SAHIB SHINDE): (a) No, Sir.
(b) Does not arise.

(c) Does not arise.
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Accumalation of Wheat Stocks

*250. SHRI S. R. DAMANTI:
SHRI BEDABRATA BARUA:
SHRI R. R. SINGH DEO:
SHRI B. N. SHASTRIL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the reasons for the large accu-
mulation of procured wheat stocks {n
Punjab and Haryana; and

(b) whether it is a fact that school
buildings were made use-of for storage
of such stocks in the absence of pro-
per storage facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA.
SAHIB SHINDE): (a) The market
arrivals in the Punjab and Haryana
this year were unprecedented and con-
centrated over a very short period,
Consequently procurement was very
heavy, in pursuance of the Govern-
ment’s assurance to purchase, at the
procurement prices, all the grain of
requisite standard offered for sale. A
temporary problem of storage and
movement was therefore created, resul.
ting ni the accumulation of some
stocks of wheat.

(b) Yes, Sir. This was done as 2
purely temporary measure in order to
protect stocks of wheat lying in the
open during the period there was
vacation to the schools.

wre farelt o W ot Wt

*251. ot Twmnii qreft @ ¥
wr aay wfw S:Y 72 oaamd A g
w3 fr :

(%) wmr sz fraf @Y AF are T
¥aF miey #wfrda of 5

{q) o T 8 zeT F-j':f;' i
aug §@ w7 0 amf 0f §, Wk
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(7) afz gi, arxa Wt ¥ aw
faw deqr &Y #7v sfafwar § 7

“!Uﬁ:mhm
Mimw(aﬁm
i ) o (5) &

AM6A g0 wraew & @F WeaTd ST
4|

(@) #¥ (7). st @ =gt o

Forest Development

*252. SHRI P. C. ADICHAN: Will

the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that forest
development has not been given suffi-
cient attention during the last three
Five Year Plans;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
to ensure proper development of the
country’s forest wealth during the
Fourth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE): (a) No, Sir.

(b) and (c¢). Does not arise.

Sugar Conference

*253. SHRI N. R. LASKAR:
SHRI CHENGALRAYA
NAIDU:
SHRI ANBUCHEZHIAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is g fact that the
Executive Committee of the 80 nation
Sugar Conference which broke up in
failure in May, 1968 was again help in
July, 1968 in Geneva;

(b) if so, what were the main reasons
for its failure ang ¢he purpose of
callnig it again;
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(¢) the subjects discussed in the
July meeting; and -

(d) whether India also participated
in the Conference and the decisions
taken there?

THE MINISTER QOF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE): (a) to (d). No Sir.
The Executive Committee of the U. N.
Sugar Conference did not meet again
in July, 1968. However, discussions
were held in July 1068 by the Secre-
tary-General of the United Nations
Conference on Trade and Development
(UNCTAD) with important sugar ex-
porting countries to resolve the ques-
tion of export quotas, which could not
ke settled earlier. India participated
in these discussions. Report on the
discussions has not so far been received
from the UNCTAD Secretary.

Disbursement of Discretionary Grants
of Ministers on Election Eve

*254. SHRI YAJNA DATT

SHARMA:

SHRIMATI TARKESHWARI
SINHA:

SHRI RAM SWARUP
VIDYARTHI:

SHRI K. SURYANARAYANA:

SHRI K. HALDER:

Will the Minister of LAW be pleased
tn state:

(a) whether the Election Commission
has written tg the Central and State
Governments stressing the need to
introduce certain healthy conventions
in regard to the disbursement of dis-
cretionary grants at the disposal of
Ministers on the eve of Elections;

(b) whether the Commission has also
drawn the attention of Governments
to the view expressed by the Supreme
Court in this connection;

(c) if s0, the details of these direc-
tlons; and .
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(d) the reaction of Central and
State Governments thereto?

' THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) and (b).
Yes, Sir.

(e) A copy of the Election Commis-
gion’s Circular letter dated the 25th
June, 1968 is laid on the Table of the
House. (Place din Library. See No.
LT-1543|68).

(d) Government has taken not of
ihe observations made by the Supreme
Court and the Electicn Commission.
The reaction of the State Government
is not yet known.

Mainienance of Useless Cattle

*255. SHRI A. SREEDHARAN:
SHRI K. LAKKAPFPA:

Will the Minister of FOOD AND
AGRICULTULE be please dig state;

(a) whether it is a fact that main-
trnance of useless cattlp is causing a
scevere drain on national economy;

(L) if so, the steps proposed to be
taken in this regard; and

{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OT'ERATION (SHRI ANNA-
SAHIB SHINDE): (a) Maintenace of
usel®ss cattle i~ causing drain on na-
tional economy, although the precise
extent of the Jdrain is not known.

(LY The Government have taken up
the following steps to prevent the mul-
tipl‘cation of useless cattle::—

(i) Cas'ration of scrup bulls|
other undesirable young male
calves (s re-ularly taken up
hy the fleld s'aff of the State
Animal Husbandry Depart-
ments. A mass castration
scheme was initiated i the
Third Five Year Plan with a
view to accelerating the tem-
po of castration of undesirable

males in the country,
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(ii) Gosadan centres have bcen
set up in remote forest areas
with a view to segregating
old, useless, infirm and unpro-
ductive cattle from areeas
where active cattle develop-
ment work has been taken up.

(c) Does not arise in view of reply
to part (b) of the Question.

Industrial Estates for Displaced Persons
In West Bengal

*258. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the Government of
West Bengal and the Central Govern-
ment have prepared any scheme for
setting up Industrial estates in West
Bengal for giving jobs to the displaced
persons; and

(b) if so, the details thereof and
its stage at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) The Reha-
bilitation Industries Corporation, which
is a Central Government Undertaking,
has set up three Industrial Estates at
Behala, Bon Hoogly and Durgapur.

tb) A statement is laid on the Table
of the House,

Statement

Details of the Indusirial Estate set up

by the Rehabilitation Indusiries Cor-

poration at Bebals, Bon Hoegly and
Dudgapur

Location of the Industria] Estates:—

(i) Banamali Naskar Road, Behalnm,
24-Parganas, West Bengal.

(ii) B. T. Road, Bon-Hoogly, 24-
Parganas West Bengal

(lil) @. T. Road, Durgapur, Distt
Burdwan, West Bengal.

No. of factory sheds occupied by
Private Industrialists—03
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No. of factory sheds utilised by the
Rehabiiiiation Industries Corporations
Units—21.

No. of displaced persons employed
in the three Industrial Estates—953.

Pending Election Petitions

*257. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of LAW be
pleased to state:

(a) how many Election Petitions
field after the General Elections in
1967 are still pending in the different
High Courts in India;

(b) whether the delay in diposal is
mainly due to the shortage in the num-
ber of judges trying the Election peti-
tions; and

(c) the steps proposed to be taken
to expedite their disposal?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) Out of 406
-glection petitions filed before the
various High Courts after the Fourth
General Electiong there are only 96
petitions now pending before the res-
pective High Courts of which 6 peti-
tions were filed in the year 1968, These
figures, however, do not include the
election petitions filed before the High
Court of Punjab and Haryana at
Chandigarh In connection with the
mid-term elections in Haryana, as the
said information has so far not been
recelved from that High Court.

(b) and (c), There hag not been
much delay in the disposal of the
petitions by the High Courts. Ade-
quate steps have already been taken
in consultation with the Chief Justice
of India for the expeditious disposal of
the petitions.

Damage of Foodgrains

*258. SHRI D. N. PATODIA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government took ade-
quate protection in advance to avold
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damage of foodgrains in anticipation
of a good crop; and

(b) if so, the protective measures
ad the causes for damage in spite of
such measuresy

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b) Yes, Sir,
Advance planning for procurment,
movement and storage was done in
consulation with all the agencies con-
cerned as soon as the prospects of a
good crop became clear. Close and
constant coordination between these
agenies was also establisheq to anti-
cipate various connected problems
likely to arise and take appropriate
measures, including expeditious hand-
ling movement and storage of procur-
ed grain, Despite these precautions and
advance preparations, the unprece-
dented heavy arrivals in the mandis
of Punjab and Haryana from the 15th
May upto the end of June, 1968, creat-
ed temporary problems of interme-
diate shortage and movement.

Because of the very heavy procure-
ment of foodgrains in Punjab and
Haryana during the months of May
and June, a calculated risk of moving
the foodgrains to some extent by open
wagons had to be taken to meet the
requirement of unprecedented move-
ment within a short span of time.
Since the monsoons broke out earlier
in some areas than anticipated, some
of the wagons despatched to these
areas, particularly in the Fastern Re-
glon, got affected by rain.

Rehabilitation of Displaced Persons
from Easi Pakistan

*259. SHRI D. N. DEB: Will the
Minister of LABOUR AND REHABILI.
TATION be pleased to state:

(a) whether Government have fixed
any target date by which the work
relating to resettlement of the displac-
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ed persons from East Pakistan is to
be completed; and

(b) if so, the target date and the
steps contemplated In this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND EM-
PLOYMENT AND REHABILITA-
TION (SHRI D. R. CHAVAN): (a)

No, Sir.
(b) Does not arise.
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Direct Dialling Facllities

*261. SHRI S. S. KOTHARIL: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that consi-
derable progress has been made in res-
pect of increasing direct dialling faci-
lities between various towns and
cities; S

(b) if so, the broad features thereof;
and

(¢) the proposals for augmenting
such facilities?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF I"ARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K, GUJRAL): (a)
Yos, Sir.

(b) Point-to-point subscriber trunk
dialling is working on 16 routes in the
country.

(¢) (1) Point-to-point STD schemes
have been approved for
another 18 routes,

(i) Trunk Automatic exchanges
at Madrag have been cut
over in December 67. Simi-
lar exchanges at Bombay,
Delhi and Kanpur are under
installation. Direct dialling
to 17 stations would be pos-
sible  progressively on
completion of these,

(ii1) Extension of Natlonal Sub-
scriber Dialling to other
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large towns is also ~roposed
during the Fourth, Plan
period (1969-74).

Agricultural University in Bihar

*262, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOOD & AGRICULTURE be pleased
o state:

(a) whether the Bihar State has
been given full grants, recurring and
non-recurring, for opening an Agri-
cultural University;

(b) whether it is a fact that due to
drought and other calamities and
financia] set-backs, the Bihar Govern-
ment are not in a position to meet
even the preliminary cost for the
Agricultural University; and

(c) whether the Government pro-
pose to suggest to the Bihar Govern-
ment to set up a site Selection Com-
mittee?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
question of establishing an Agricul-
tura] University in Bihar jg under
the active consideration of the State
Government. The question of giving
recurring and non-recurring grants
to the State Governments will arise
only after the University has been
established.

(b) In its Fourth Plan proposals
drawn up earlier, the State had made
a provision of Rs, 75 lakhs for the
Agriculturs] University. A provision
of Rs. 1 lakh has been made in the
Annual State Plan for 1868-60.

AUGUST 1, 1968

Written Answers 3282

(¢) No, Sir. The selection of the
site will be a matter for decigion by
the Bihar Government or the Uni-
versity authorities—ag may be pro-
vided in the enactment setting up the
University,

Supply of sub-standard Milk by
DM.S.

*263. SHRI YOGENDRA SHARMA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Milk and Milk
Products Producers Association in the
Capital has recently alleged that the
Delhi Milk Scheme had been supply-
ing sub-standard milk to meet the
shortage of milk;

(b) whether any investigation has
been madec to find out the truth or
otherwise of this allegation; and

(c) if so, the findings thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI=
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Associa-
tion of North Indian Producers and
Sellers of Milk have made various
allegations against the working
of D.M.S.

(b)Y D.M.S. has a well-equipped
quality control laboratory which en-
sures high standard for milk and milk
products produced by it. Investiga-
tion in the allegations mentioned
above was not mnecessary.

(c) Does not arise.
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Sale of triple dwarf Wheat Seeds In
Punjab

*264. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it ig a fact that many
farmers in Punjab were duped by
some private individuals by selling
them “triple dwarf wheat seeds” as
raised by the Punjab University and
it so, the nameg of individuals and
the action taken against them;

(b) the amount of loss to the far-
mers for buying this phoney seed;

(c) the price per kilogram gt which
the ‘“iriple dwarf wheat” labelled
seed was sold as against the normal
seed;

(d) whether it is also a facl that
the Deputy Director Genera] of the
Indian Council of Agricultural Re-
search had visited the Punjab Uni-
versity recently and warned the far-
mers not to use the variety till “pro-
ven results of research become avai-
lable”; and

(e) if go, the steps taken to prevent
further sale of triple dwarf wheat
seeds?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) There

. have been a few reports to this effect.

(b) No estimates of this are avail-
sble. But since this kind of wheat
is of very recent origin, it is not
likely to have been grown by farmers
on any appreciable scale;

(¢) No definite informatlon ig avail-
able in this regard.

(d) Yes.
(e) Apart from the gtatement made

by the Deputy Director General which
has already received publicity, action
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is being taken to advise the farmers
suitably through the medium of press
and radio. It is understood that the
Extension Department of Punjab
Agricultural University has already
glven a few broadcastg. over the Jul-
lundur radio in this regard.
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Informal Consultative Commitiees

*266. SHRI BHOGENDRA JHA:
Will the Minisier of PARLIAMEN-
TARY AFFAIRS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 9279 on the 2nd May, 1968
ard state:
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(a) whether consideration of the
matter about making the Informal
Cymnsultative Committees more effec-
tive has been completed;

(b) if so, the result thereof, and
(¢) if not, the reasons for the delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR, RAM SUBHAG SINGH):
(a) to (c). The constitution of Infor-
mal Consultative Committees for va-
rious Ministries was completed by
13th September, 1967. It is proposed to
review the functioning of these Com-
mittees after one year i.e. after the
current Session of Parliament.
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Demands of Central Organisation of
Jute Workers

*268, SHRI INDRAJIT GUPTA:
Viill the Minister of LABOUR AND
REHABILITATON be pleased to state:

(a) whether the Centra] Organisa-
tion of Jute Workers have submitted
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fresh demands after the expiry of the
Wage Board's award on 31st Decem-
ber, 1968;

(b) if go, the employers’ reaction
thereto;

(c) whether Government congider
any or all, and, if 80, which of the
workers' demands and grievances to
be justified; and

(d) the action taken in the matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes. The workers have made de-
mands for a revision of wage strue-
ture after expiry of the Wage Board's
recommendations on the 31-12-1867,
and some other matters,

(b) The employers have agreed that
the guestion of reviewing the wage
structure may be referred to a body
consisting of a High Court Judge and
including sn equal number of re-
presentatives of employers and wor-
kers. They have also agreed to give
a credit of 1} hours' work to night-
shift workers and to refrain from
retrenchment in the name of rationa-
lisation.

(c) As most of the demands inclu-
ding revision of wage structure and
other payments will be decided ac-
cording to a procedure agreed by
both parties, Government do not pro-
pose to exXpress any opinion on the
merits of the wvarious demands.

(d) Does not arise.

Recognition of Trade Unions

+269. SHRI RABI RAY: Wil the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether his attention hag been
drawn to a news-report in the Times
of India of 8th May, 1968 that the
National Commission on Labour has
suggested a new formula for recogni-
sing the trade unions; and
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(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). The Commission has not
yet suggested any formula, Its re-
port ia expected in early 1969,

Bales Figures of Post Cards and
Envelopes and Stampy after new
rates

*270, SHRI SAMAR GUHA: Wil
the Minister of COMMUNICATIONS

be pleased to state:

(a) the figures of post cards, en-
velopes and stamps of varioua deno-
minations sold up to the 30th June,
1968 after the introduction of new
postal rates;

(b) the corresponding figures for
the same period covering the year
1967;

(c) the total postal revenues col-
lected from the above sale proceeds
for the two corresponding periods as
mentioned above; and

(d) whether these figureg indicate
that the new postal rates have affec-
ted the sale?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K
GUJRAL): (a) to (d), The required
information is being collected from
all over the country ard will be plac-
ed on the Table of the Sabha later.

Food Officials involved in mal-
practices

2021. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the names and designations of
officials of the Food Administration
against whom action has been taken
for malpractices, the nature of mal-
practice with amount of money in-
volved in each case and the punish-
ment given during the year 1887; and
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(b) the names and designations of
officials whose cases were referred
to the Central Bureau of Investigation
during the same period and the result
in each case?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The information is being collected
and will be laid on the Table of the
Sabha.

Sale of Food grains unfit for Human
consumption

2022. SHRI BABURAO PATEL:
Will the Minister of FOOD AND-
AGRICULTURE be pleased to state:

(a) the number of cases in which-
foodgrains were first declared unfit
for human consumption and then
sold at cheap rates to foodgrain mer-
chants with the value of foodgrains-
involved in such cases during 1067;

(b) whether the Food Administra-
tion has any watch and ward depart-
ment to prevent and detect such
crimes; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Ne
such case hag come to the notice of
the Government,

(b) and f(c). The Government do
not have a separate watch and ward
department for this purpose, Suit-
able procedures for disposa] of food-
grains found unfit for human consump-
tion have, however, been laid down.
If and when a case comes to the Gov-
ernment’s notice of a deviation from
this procedure, invol criminal
intent, it will be investigated through
the normal investigating agency.
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Food Corporation of India’s Office in
Delhi

2023, SHRI K. M. KOUSHIK: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Food Corporation of India has occu-
pied an area of 25,715 sq. ft. in Delhi
for its office; and -

(b) whether it is also a fact that
for the said area, it is paying a rent
of Rs. 45,000/- per month?

.THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
Unti] recently the Food Corporation
of India occupied an area of 25,715
sq. ft. for its head office in Delhi on
a monthly rent of Hs. 45001.25.
Presently the area occupied is 29,871
8q. ft. on a monthly rent of Rs.
50,714.50.
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Tubewells in Punjab

2025, SHRI Y. A, PRASAD: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Government of Punjab have formula-
ted a Scheme for sinking of 2 lakhs
tube-wells in the area between Chandi-
garh and Pathankot;

(b) whether the State Government
have sought any assistance from the
Centre for the purpose; and

(e) if so, the nature of assistance
sought and the decision taken by
Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
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ANNABAHTE BHINDE): (a) The
Ministry of Food, Agriculture, C. D.
md Coogperation, is not aware of any
scheme said 1o have been formulited
by Punjab Govt._for gipking 2 lakh
tubewells in the area between Chandi-
garh and Pathankot.

(b) No.
(¢) Does not arise,

Office, New Delhi

2026. SHRI BAL RAJ MADHOK:
SHRI M. L. SONDHI.

Will, the Minister of LABYUR AND
REH TATION be ploased to
state:

(a) whether Government have re-
ceiveq any complaints in regard to
the tampering with the records and
the malpractice in the Regiona] Office,
Employees' Provident Fund, New
Delhi by the Provident Fund Inspec-
tors and other officials;

(b) if so, the details thereof;

(¢) whether Government have insti-
tuted any enquiry into such com-
plaints and, if so, with what result;
and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b} to (d). The allegations relate
to tampering with records, submission
of false reports, failure to enforce the
law and harassment by officlals  of
the office of the Regional Provident

The matter is under examination by
the authorities of the Employees’ Pro-
vident Fund.

Kgreement with World Foog
i

MSERIGSIEDDIW!HI‘-'M
Minister of FOOD AND AGRICUL-
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TURE be ploased to state:

(a), the besic. agresment . entered
into by- the Government of India and
the,. World Feod. Programme signed
on the 16th July, 1968 under the Joint
auspices of the United Nations and
the Food and Agricultural Organiza-
tion;

. (b) the expenditure to be borne by
the , Government of India for the
voluntary food surpluses donated by
Ediﬂerent countries of the World;

(c) whether these food  surpluses
include other food gifts made by other
countries to voluntary Organizations
in Ind.la’!

THE IHNISJIER OF STATE IN
THE- -MINISTRY OF .FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
basic agreement signed on the 16th

July, 1968 between the Government ql
India and the World Food Programme
enumerates the standard procedure,
terms and conditions under which food
assistance can be provided by World
Food Programme, Detailed plan of
operation for each individual projeet
will be finalised on the basis of this
basic agreement.

(b) Commodities are donated by
the different countries to the World
Food Programme, The programme
supplies these commodities to India
for specific project free of cost and
also pays the freight. However the
Government of India has to bear all
expenditure on unloading, handling
and distribution ete. of the consign-
ment fr_om the port of entry.

(c) No,
Minfmum Wages of Labowr Engsied
h nll.l'l]'l

m SHRI K, EALD!B WI.Il t‘.u
Ministar of LABOUR AND REHABI-
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ways for the construction of buildings
11 Midnapur District of West Bengal;

(b) when these rates were fixed:

(c) whether the rates were
revised; and

ever

(d) if not the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):

(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No, LT-1545|68].

(c) No,

(d) The question of revising the
Minimum rates of wages in respect of
the employees employed on the cons-
truction or maintenance of roads or
in building operations throughout
India is under consideration and the
revision wil] be done after consulting
the Advisory Board which is being
reconstituted.

Post Office at Gol Bazar Area of Kha-
ragpur, West Bengal

2029. SHR]I K. HALDER: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government promised
to set up a new post office within the
(3ol bazar Area at Kharagpur of West
Bengal in 1962; and

(b) if so, the reasons for the delay
in setting it up?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):
(a) and (b). Yes, A new Post Office
in the Gol bazar area (KHARAGPUR)
das sanctioned on 2nd December, 1961
It has not been opened yet for want
of suitable accommodation. Efforts
are, however, being made to open the
mew l'ost Office early.

AUGUST 1, 1968
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Eradication of Stem-Borer Pest

2030. SHRI G. S. REDDY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the stepg which have been ta-
ken so far to eradicate the stem-borer
pest which destroys one-fourth to

one-third rice crop in the country;
and

(b) the activities of the multi-pron-
ged research stations in different parts
of the country to destroy this borer?

THE MINISTER OF STATE IN
THE MINISTRY FO FOOD, AGRI-
CULTURE COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI1
ANNASAHIB SHINDE) (a) and (b):
Under the All-India Coordinated rice
Improvement Project, sponsored by
the ICAR. and at the Central Rice
Research Institute at Cuttack investi-
gations have been taken up to evolve
techniques for conrolling the steam-
borer by:

(i) insceticidal control; (i) by
breeding insect resistant varieties of
rice; and (iii) through biological con-
trol. Recent experiments have indica-
ted that satisfactory contirol of the
stem-burers can be obtained by apply-
ing insecticides like Lindane and Dia-
zinon, to the irrigation water, But
this trecatment being expensive, efforts
are being made to devise methods to
to reduce the cost. The work under
the programme for breeding varieties,
resistant to stem-borer, and the pro-
gramme for biological control of the
stem-borer pest, is also making pro-
gress.

International Tele-Communication
Centre near Quetns’ Statue in Bom-
bay

2031. SHRI G. S. REDDI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the work has been
started for the new International Te-
le-communication Centre in Bombay
at the Queens’ Statue site near Waud-
by road;
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(b) when the work will start on the
Arvi Satellite Earth Station near Poo-
na; and

(e) the advantages which will ac-
crue in the matter of speedier and
cheaper communication between In-
dia and rest of the world thereby?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS: (SHRI 1. K. GUJRAL):
(a) Yes,

(b) Civii works for the Satellite
Earth Station at Arvi commenced in
July, 1967. Installation of equipment
is expected to slart early next year.

(c) The advantages which will ac-
crue from the Global Communica-
tions Satellite System are:—

(i) availability of reliable, stable
and high quality International com-
munications facilities to meet India's
increasing demands for International
telegraph, telephone, ridio photo and
telex traffic; and

(ii) provision of capability for hand-
ling International television program-
mes.

Agrind Fabrications Lid, Calcutia

2032. SHRI GANESH GHOSH:
SHRI B. K. MODAK:
SHRI JOYTIRMOY BASU:
SHRI BHAGABAN DAS:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state.

(a) whether Government have re-
ceived any representation from the
Workers' Union about re-starting of
the looked-out Agrind Fabrications
Ltd., of Calcutta; and
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(b) i so, the action taken by Gov-
ernment thereon?

TIIE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes, Sir,

(b) The matter was taken up for
conciliation by the State Labour Di-
recctorate, Government of West Ben-
gal and joint conference was held. The
Company: and the Union arrived at
a bipartite agreement on 13th Feb-
ruary, 1968 and the management
agreed {o carry on the business in a
limited manner, A proposa] for re-
starting the factory made by the Com-
pany to the Industrial Finance Cor-
poration of India to whom the Com-
pany's assets stand mortgaged was
not accepted by the latter. Steps
are now being taken to sell the mort-
gaged assets in accordance with an
order of the Calcutta High Court.
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Reserve Bank Loans to Co-opetrative
Controlled Banks in Andhra Pradesh

2034. SHRI K. SURYANARAYANA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the amounts advanced by the
Reserve Bank of Indla during the
last three years upto the 30th June,
1968 to the various co-operative con-
trolled Banks in Andhra Pradesh

through the Apex Bank (Co-operative
State Bank);

(b) the rate of interest charged by
the Reserve Bank and the rate of in-
terest finally being charged by the
the Central Bank and Village Credit
Societies from the famers,

(c) the total amount advanced for
the agricultural purposes in Andhra
Pradesh; and

(d) the over-dues position of the
various co-operatives Central Banks in
Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURAL, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
M. S. GURUPADASWAMY): (a) (i)
Short-Term advances made by the
Reserve Bank to the Andhra Pradesh
State Cooperative Bank for seasonal
agricultural operations and market-
ing of crops at 2 per cent below the
bank rate for the last three years up-
to 30th June, 1968,

(Rs. in lakhs)

Year (July-June) Limit sanctioned

Amount Drawn  Amount outstandig

1965-66 2081 %0
1666-67 1351° 00
1967-68 209700

1994 47 764" 39
135038 820- 34
1451° 81 687-88
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II. Medium-term loans for agricul- Pradesh State Co-operative Bank at
fural purposes provided by the Re- 1§ per cent below Bank rate far last
serve Bank of India to the Andhra three years upto 30th June, 1968,

(Ra. in lakhs)
Year (July-June) Limit sanctioned  Amount Drawn Amount Outstanding
1965-66 . : 11920 3475 20861
1966-67 99°00 5911 10366
1967-68 - 105° 52 71°37 116 53
II1. Advances for Pertiliser Marketing at Bank Rate.

(Rs. in lakhs)
Calender Year Amotint sanctioned Amount Drawn Amount outstandirg
as on 3Ist December,

1967 . i i 500° 00 914" 60 415- 5%
1968 . 500: 00

1V. Handloom Finance:

(i) Amount ajvanced to Andhira Prade:.h State Cooperative Bark for financirg production
and marketir g activities of Harclon Weavers” Cooperat ve Socicuies at 14 per cent below Bank
rate for the last three finauncial years, erdn g 311 March, 1968,

(Rs. in lakhs)
Financial Year Limit sancuoaed Amount Drawn  Amount Out-standirg
1965-60 . . 149-34 100-03 10003
1066-67 146- 22 9196 91°96
1967-68 . . 16142 12547 11747
(i) Y nouvwtvaaze 1 to the Andhra Pradesh state Cooperative Bank fortradingin yarn &
Bank rate for the last threc fi iaacial yearsendii g 315t March, 1968,

(Rs. in lakhs)
Fiaawcial Y :ar Limt «etoed Amo it Drawn Amount Quistandin
1355-66 . 25-33 14:00
1965-66 25:00
1967-68 25'00

(b) The rate of interest charged by
. the Reserve Bank and the rate of in-
terest finally being charged by the

Central Bank and village credit socie-
ties to the farmers.

(1) Skori-term Agricultural Loans:

Rllf of 1 1terest chargsd by Reserve Bank 2 per cent below Bank Rats.
of India.

Rate of interest charged by Central Co- 64 per cent.
operafive Ba. k.

Rate of 1t:rest charged by Village Credit 8} per cent.
Socities to farmers.
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(ii) Medium-term Agricutural Loans:
Rate of interest charged by Reserve Bank 1§% below Bank rate.
of India.
Rate of interest charged by Central Coop- 6§ per cent
operative Banks.
Rate of interest charg:d by Village Credit 8§ per cent.
Societies to Farms.
(c) Short and Medium-term ad- The out-standing at Centra]l] Banks

vances for agricultural purposes dur-
ing 1965-66 were Rs, 1710.14 lakhs
(excluding-long-term loans). The
figures for the year 10668-87 have not
yet been finalised. The preliminary
estimate for 19668-67 is Rs. 2,017 lakhs.

level against the societies as on
31-3-68 amounted to Rs, 2434,35 lakhs,

(d) The over-dues of Central Co-
operative Banks in Andhra Pradesh
ag on 31-3-1968 were as under:—

(Rs. in lakhs)
Bank Amount

Hyderabad . 5748
Mehboobnagar 65-19
Madak. 41°07
Nalgonda . 4963
Khammam . 34 25
Nellore B 41°08
Bhongir. 2084
Cuddapah. 24'67
Warrangal 35°42
Srikakulam . 35" 54
Guntur, 2593
Nizamabad. . 37-80
Sreckonascema. 9°99
Chittoor. 5273
Karimnagar. $6° 41
YVizianagaram. §5' 19
Rajashmundry 5:93
Viziavada. . . 137-20
Ramachandrapuram. 5-86
Kurmool. . ' 2679
Kakinada. 3146
Anantpur. 6285
Elulu. . 31°92
Krishna, . 7:65
Adilabad. . 21-62

97549

Figures ag on the end of June, 1968 (which is the Cooperative Year end-

ing) are pot yet available.
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Land Distribution Committeey in
West Bengal

2035. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND
AGRICULTURE be pleuased to state:

(a) whether Land  Distribution
Committees consisting of representa-
tives of each political party, ground
and mass organisation set up by the
West Bengal United Front Govern-
ment between March and November,
1967, have been dissolved;

(b) if so, the reason therefor;

(¢) whether the West Bengal Ad-
ministration under President's Rule
has recently constituted Block Land
Distribution Committees for distribut-
ing Government vested lands; and

(d) if so, who are the representa-
tives of these Block Committees?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
CURAL, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE) (a) and (b).

Originally, the Congress Govern-
ment in West Bengal constituted Land
Reforms Advisory Committee, with
the Block Development  Officer as
Chairman, the Junior Land Reforms
Officer Secretary and all An:hal Pro-
dhans as Members, to advise on dis-
tribution of vested lands and imple-
mentation of other land reform mea-
sures. The United Front Government
dissolved these Committees and issued
instructions for the work to be carried
on in informa] consultation with the
Gram Sabhas, Kisan Sahas, local MLAs
and others. However, after the Naxa-
1bari unrest, the United Front Govern-
ment revived the Land Reforms Ad-
visory Committees with Sub-Divisio-
nal Officer as Chairman, the Block
Developm:nt Officer as  Vice-Chair-
man, Junior Land Reformg Officer as
Secretary and members nominated oy
all the political parties active in the
areas, as also by Kisan Sabhas, The
successor PDF Government  subse-
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quently dissolved these committees.
The President's rule came in berore
any decision regarding Treconstitution
of the Committee could be taken.

(c) After the promulgation of the
President’s rule in West Bengal in
February, 1968, the Committees have
been reconstituted under the orders
of the Governor of West Bengal and
are designated as Land Reforms Ad-
visory Committees. There is one c "n-
mittee for each of the Community
Development Blocks, The functions
of the Committee remain as defined
during the United Front regime snd
include advice on distribution of
vested lands, protection of Bargadars
and implementation of other land re-
form measures,

(d) The composition of the Com-
mittee is as under:—

1. Sub-Divisional Officer—Chair-
man

2. Block Development
Vice-Chairman

3. Junior Land Reforms Officer—
Secretary

4. Junior Land Reforms Officer—
Members.

3. An officer representing Survey
and Settlement Department—
Member.

8. All Anchal Prodhans of
Block—Members.

Y. Representative of Tribal people
nominated by Collector (for
pre-dominantly Tribal Arecr
only)—Members

officer—

the
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Staftf Employed in Labeur Minisiry

2037, SHRI PREM CHAND VER-
MA: Will the Minister of LABCUR
AND REHABILITATION be pleased
to state:

(a) whether any survey was condu-

cted of the staff employed id his Min-

istry during thie year 1967-68;

ATGHIOT. 1. 1968
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(b) if s0, Yow much surplus staff,
class-wise, was found &nd whether it
is proposed o retrench t.ha staﬂ to
absorb tliem otherwise; -

(¢) hcw many additonal thends,
class-wise, were employed bv his Min-
istry during the period f m the 1st
April to 30th June, 1968 and
how many new posts of Gazeted
Officers were created during the saine
period; and

(d) the details of gurplus staff work-
ing with Ministers, Ministers of State
and Deputy Ministers for which »ro-
per sanction has not been obtained?

THE DEPUTY MINISTER IN TIlE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D R. CHAVAN). (a) to (e).

Information is being col’scted and
will be laid on the Table of the Sabha.

(d) No surtplus staff is working
with Ministers in this Ministry for
which proper sanction has not Leen
obtained

Export > Sugar

2038. SHRI S K. TAPURIAH:
SHRI JUMATSINGKA:
SHRI OUNKAR LAL BERWA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the loss to be incurred om cx-
ports of sugar this year and how far
the internal prices of sugar will Dpe
raised further ag a result of this loss;
and

(b) the steps taken to reduce the
cost of production of augur in the
country and to bring down the same
to the level of the International sugar
prices and the main difficulties in do-
ing so?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURAL, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHBI SHINDE): (a)
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4, on. exporty of, sugar in 1968
% ]tfeﬂbum by the ]su_ggr industry
under the provisions of the Sugar Ex-
poft Promotion Act, 1968, The ques-
ti’c_bn of raising the price of levy ug:
on this account, therefore, does not
arise. ’

(b) The International price of sugar
is the price which exporting countries
can get in the international market
where sugar supplies generally are in
excess of the demand. The internatio-
nal price of sugar, therefore, bears
no relationship to the cost of produc-
tion in exporting countries. In India,
the cost of production of sugar can be
reduced by increasing the per acre
yield and sucrose content of cane, for
which efforts are in progress.
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2040, SHDI YOGENDRA SHARMA:
Will the Minister of LABOUR AND
BEHABILITATION be pleased to

(a) whether it i a fact that the act-
ing Director-General of Mines Safety,
Dhanbad District visited West Chir-
miri Colliery when a serious mine dis-
aster took place there;

(b) whether it is also a fact that =
collapse took place in March, 1968 in
Pure Kabasara Colliery as a result of
which 25 persons were buried alive;

(c) whether the acting Director
General of Mines Safety took no
action either to rescue or ty, recover
the dead bodies;

(d) whether Government have held
an enquiry into this accident; and

(e) if so, the result thereof and the
action taken thereon?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No. The Deputy Director Gene-
ra] of Miney Safety visited the Colliery
after the accident.

(b) In Mugma coalfied, at the Pure
Kapsara mine, which remained closed
from December, 1966 after the issue
of orders of the Director General of
Mines Safety prohibiting employment
of persons due to the unstable condi-
tion of the underground workings, sur-
repitious Inining of coal from the
underground was detected by the
Directorate General of Mines Safety.
As the owner of the closed mine could
not be traced, the matter was brought
to the notice of the civil and police
authorities concerned with Intimation
that the workings of the mine were ip
extremely dangerous condition. The
Joint Director of Mineg Safety of the
region held a meeting of managers of
adjaining nines to ensure that they did
not purchase any coal from the per-
sons who brought out such coal and
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the managers had agreed to it. On
the night of 20|30th March, 1968, when
the coal surreptitiously brought out
earlier and stacked on surface, was
Jbeing loaded on a motor truck, an area
of about 30 metres x 30 metres gub-
sided, On receiving information on
.30th March, two officers of the Diree-
torate General of Mines Safety visited
the site and at a considerable perso-
nal risk inspected the approachable
underground workings upto the edges
of the fall. They did not find trace of
any body entrapped under the fall.
‘Since then the Deputy Director Gene-
ral of Mines Safety also made inquires
along with the officer-in-charge and
the Sub-Inspector of Nirsachatti Police
Station and found no evidence of any
‘person having been buried under the
fall.

(c) Does not arise,

(d) An enquiry was held by the
Directorate of Mines Safety.

{e) In view of answers to (b) and
(c).above, no further action was call-
ed for.
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Travelling allowance to Radio
Licences Inspectorate Employess

2042, SHRI K, LAKKAPPA: Wil
the Minister of COMMUNICATIONS
be pleased to state;

(a) whether it is g fact that em-
ployees working in the Radic Licen-
ces Inspectorate are not paid any
travelling allowance; and

(b) if so0, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA.
MENTARY AFFAIRS & COMMUNI-
CATIONS (SHRI 1. K. GUJRAL):
(a) There is no such unit as Radio
Licences Inspectorate in the P&T
Department. The reference is per-
haps to Wireless Licence Inspectors.
They are entitled to Travelling Allow-
ance.

(b) Does not arise,

Export of Sugar

2043. SHRI S. R. DAMANI: Will
the Mnister of FOOD AND
AGRICULTURE be pleased to state
the amount of foreign exchange earn-
ed by the export of sugar this year
and the subsidies pald to the industry
therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): The amount
of foreign exchange to be earned from
export of sugar during 1968 is esti-
mated at Rs, 9.58 crores. Sugar this
year is being exported under the
provisions of the Sugar Export Pro-
motion Act, 1058. The Government
of India will, therefore, not pay any
subsidy on exports during 1088,

SRAVANA 10, 1890 (SAKA)
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Abolition of Coal-field Recruiting
Organisation

2047. SHR] P. C. ADICHAN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
Standing Labour Committee at its
last meeting unanimously recommend-
ed the abolition of the Coal-field
Recruiting Organisation by the 3lst
December, 1068; and

(b) if o, the action taken thereon?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The Indian Labour
Conference at its 25th Session held
at New Delhl on 20th-21st April, 1968,
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Session of Industrial

Coal Mining about the abolition of
Coalfields Recruiting Organisation
should be implemented by the 3ist
December, 1888, The decision of the
9th Session of the Industrial Com-

mittee on,Goal taken in August 1964
was as follows:

desired that the decidon of the Gth
Committee on

“The Committee endorseq the
decision of the tripartite meeting
held on 21 December 1863 to
abolish the Coalfields Recruiting
Organisation system. The emplo-
yers' representatives stated that
when the decision was implemented,
a phased schedule should be laid
down by Government. The Chair-
man assured the Committee that
he would take up the question with
Government of Uttar Pradesh.”

(b) The matter is under considera-
tion in consultation with the Govern-
ment of Uttar Pradesh.

Coal Mines Provident Fund

2048. SHRI P. C. ADICHAN:
SHRI ESWARA REDDY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the total amount outstanding
against defaulting coal employers to
the Coal Mines Provident Fund in
1966-67 and 1967-68;

(b) the names of the coal mines
which are in arrears, and

(c) the steps taken againat the de-
faulting employers?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (c¢). Information
as on 31-3-1968 is not yet available.
The information available up to
31-3-1867 is given below:—
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As atthe end of Amount o Hstanding

imaie amount 'Ciimulative outstati=
sgaThgt Mectificate Yor inf.
enses pinding it Couths, Péreimive
eriasure or prosecu-
tion wasin progress.
Ra. Rs. Rs.
1961-62 62,35,660 85,83,242 1,48,03,302
1962-63 =N 71,590,377 150333,802 I,74,85,179
1963-64 . 66,13,536 37,9349 1,04;07026
W 1964-65 1,01473,784 25:45,168 127,231,953
1965-66 1,49.13,841 1,49,65,039 1,98,78,880
1966-67 2,31,93,503 2,08,33,774 $ 4027377
(b) There are sbout 1,208 coal Wages of Worksrs In Export-oriemted

mines and ancillary units covered by
the Scheme which have to remit an
aggregate amount of over 8 crores
of rupees per year and information
regarding the arrear position of each
as at the end of 1967-68 is not avail-

able,
Plantation Labour Act

2049. SHRI P, C. ADICHAN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased tn state:

(a) whether a Study Team of the
Nationa] Commission on Labour has
recommended that the Plantation
Labour Act should be amended to
include a provision analogous fo Sec-
tion 85 of the Factories Act; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Government understand that
such a recommendation has been
made.

(b) This is for the National Com~
mission on Labour to consider. Gov-
ernment would consider the matter
only on receiving the Commission's

STninédabons

2050. SHRI P, C. ADICHAN: Wil
the Minister of LABOUR AND RB-
HABILITATION be pleaded to state:

(a) whether it is fact that j Work-
ing Group of the National Labour
Commission has recently observed
that the wages to be allowed even in
a highly export-oriented industry like
the jute industry &lso should be &
termined on the basis of the samb
criteria gs gpplicable to ahy btHer in-
dustry catering entirely to homd
needs and that there was no réssbh
why the workers in the former bbé
pald less wages; and

(b) if so, Government's reaction

thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). Government understand
that the Study Group has made such
a recommendation in it report to the
National Commission on Lebour,
However, Government is not seized
of this matter now and will consider
it only on receipt of the recommen-
dations of the Commission

Staff Quarters for P. & T. Emplivyec
in Kerala

2031, SHRI E. K. NAYANAR: Wil

the Minister of COMMUNICATIONB

be pleased to refer to the regly given

v Unstarred Question No, 1581 om
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the 22nd February, 1968 and state:

(a) how many staf quarterg for
Post and Telegraph employees have
been completed in Kerala guring the
last 15 years;

(b) whether Government are aware
that P&T employees in Kerala State
have gagitated against the inordinate
delay of implementing the decision
of construction of quarters, resulting
in the lapse of several lakhs of rupees
allotted for this purpose from time to
time;

(e) if so, the further steps which
Government have taken for the con-
struction of Staff quarters for the Post

and Telegraph employees in the
Kerala State; and
(d) the amount which has been

spent by the Central Government for
the construction of P&T staff quar-
ters in each State so far?

THE MINISTER OF STATE IN
THE DEPARMENTS OF PARLIA-
MENTARY AFFAIRS & COMMUNI-
CATIONS (SHRI I. K. GUJRAL):
(a) The number of departmental
quarters constructed during last 15
years is 52 marking a total of 38 de-
partmental quarters, In addition to
this, a total of 745 rented quarters
have also been provided to the staff
in Kerala Circle,
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(b) There have been representa-
tions form the staff for construction
of staff quarters, but the main di-
ficulty has been paucity of funds.
Whatever funds have been made
available for buildings including staff
quarters have been from time to time-
fully utilised.

(c) Sanction for construction of
52 units of quarters at Trichur has
been issued. Sanction for construc-
tion of 133 units of quarters at Earna-
kulam has also been issued. In ad-
dition to this, lands have been ac-
quired for staff quarters at Alleppy,
Kottayam, Cannanore and Calecicut;
and action will be taken for construc-
tion of staff quarters subject to avail-
ability of funds.

(d) Staff quarters are constructed
as pary of overall building programme
and separate statewise figures for
quarters are not maintained. A high
powered Committee set up by the
department regularly reviews the
progress on staff quarters. This Com-
mittee had fixed tentative allocations
for the various circles for acquisition
of land and construction of staff
quarters for the earlier Fourth Plan
period 1966-71. A comparative state=
ment of these tentative allocations
for different Circles is given below: —

Kame of Circle Allozation for land Allocation for Build-
iugs for staff quarters
(Figuresin laghs)

Andhra . 15°00 60-00
Assam N 300 18+ 00
Bihar . . . 10700 £4:00
Maharashtra . 13°50 45 ‘00
Madhya Pragesh . roro0 =
Gujarat b 67° 26
Kerala c f 10°' 60 45 60

Madras . 5°00 T80
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Name of Circl: Allocation for Lend  Alocation for Bui'd-
ing for staff quarter-
Mysore 10 40 44 40
Orissa - 2'00 12:00
Punijab. 660 30° 60
Rajasthan 310 19° 20
U.P . 24°00 72 00
W. Bengal 400 24 02
J & K. 060 3 6o

Separate allocations have also been
made for project areas, telephone
districtg etc,

The draft Fourth Plan was how-
ever not approved and from 1-4-1968
funds are being made available to a
restricted extent based on annual
budgets. While drawing up the re-
vised Fourth Plan for the period
1969-74 the requirements of Kerala
will be kept in view.

New Jemahari Khas Colliery

2053. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the management of
the New Jemahari Khas Colliery,
P.O. Jaykaynagar, District Burdwan
bhag paid the quarterly bonus of
December, 1967 to workers; and

(b) if not, the action which has
been taken by Government against
the management for not paying
bonus to the workers?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI): (a) No, Sir.

(b) The Regional Laebour Com-
mrissioner, Asanso] has gubmitted a
proposal for the prosecution of the
management for non-payment of
bonus, Meanwhile, the management
bave filed a writ petition in the Cal-

cutta High Court challenging the:
validity of an amendment to the
Coal Mines Bonus Scheme made by
the Government in January 1968,

Strike by Cinema Workers in West
Bengal
2054. DR. RANEN SEN: Will the

Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the State-wide strike
of the Cinema workers in West Ben-
gal has been called off;

(b) it not, the steps taken by
Government to settle the dispute;

(c) whether it is a fact that the
cinema house owners want to in-
crease the rate of tickets; and

(d) it so, Government's
thereto?

reaction.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
JAISUKHLAL HATHI): (a) The
strike ended by stages on different
dates in different cinema houses, Five
cinema houseg still remain closed:
and attempts are being made by the
Government of West Bengal to get
them reopened.

(b) Two issues, viz, grade and
scale of pay and gratuity were re-
ferred to adjudication by the Gov-
ernment of West Bengal on 1lth
March, 1967. An attempt to bring
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ebout a settlement was made at

various levels of the State Govern-
ment.

(c) The Eastern India Motion Pic-
ture Association moved the State
Government for an increage in the
rate of tickets,

(d) The State Government in-
formed the Eastern India Motion
Picture Association that Cinema
House owners were at liberty to
approach appropriate licensing autho-
rities who would consider individual
cases on merits.

Reconstitution of National Arbitration
Promodtion Board

%085, DR. RANEN SEN: Will the
Ministéer 6f LABOUR AND RE-
HABILITATION be pleased to atate:

(a) whether the National Arbitra-
tion Promotion Board has been re-
constituted recently and the list of
members thereof sent to the States;
and

(b) if so, the reasons for the re-
.constitution of the said Board?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). The National
Arbitration Promotion Board was
.constituted in July, 1967 and a list
of the members was sent to all the
State Governments, Later, in pursu-
ance of a decision taken at the 13th
meeting of the Central Implementa-
tion and Evaluation Committee held
in August, 1967, two more Govern-
mént representatives were included
iIn the Board in December, 1967.
There was thus no reconstitution of
thé¢ Board.

Tubewells In West Bengal
2056. DR, RANEN SEN: Wil the
Minister of FOOD AND AGRICUL-
“TURE be pleased to state:
(d) whether it is a fact that the

“Weést Bengal Government have mude
4 plin to xink 40,000 shilkiw tubd-
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wells in the State and that Geologl-
cal Survey of India has objected to
the plan; and

(b) if so, the stage at which
plan stands at present?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b), The West Bengal Gov-
ernment has under consideration a
scheme to sink 40,000 shallow tube-
wells in the State through institu-
tional financing, The Geological Sur-
vey of India has suggested further
examination of certain technical as-
pects of the scheme. The Explora-
tory Tubewells Organisation of the
Government of India, which ig con-
cerned with groundwater explora-
tion and development schemes, has
been asked to scrutinise the scheme
and prepare a feasibility report.

Agricultural Development Corpora-
tion In States

the

2057. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state the names of the States in
which Agricultural Development Cor-
poration with the counterpart funds
of the PL 480 ig likely to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
The scheme has not been finalised as
yet, but Agricultural Develomment
Corporationg are likely to be set up
in the States of Bihar, Madhyk
Pradesh and Myaore.

mﬂ M.....-, h . -

2058, SHRI D. N, PATODIA:
SHRI MEETHA LAL MEENA:
Wil), the Minister of FOOD AND
AGRICULTURE be pleased to state:

mwhmeritis-mﬂm the
Governtihent of Rujasthan have urged
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the Central Government for the
sanction of a grant for Rupees 12
lakhg to fight locust menace in the
State;

(b) whether the State Government
have also asked for gpraying planes;

(c) whether the locusts have al-
ready appeared in the State; and

(d) if so, whether the Central
Government have made available to
the State the requisite help?

. THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
fa) and (b). Yes, Sir.

(¢) Locust swarms of small dimen-
siong entered Barmer, Jaisalmer,
Jalore and Jodhpur districts between
9th and 18th July, 1968.

(d) Locust threat has occured so
far in the scheduled desert areas
where control operations both by
means of ground-staff and by aerial
reconnaissance has been undertaken
by the Locust Controj and Warning
Organisation of the Government of
India. Since the entire cost of this
organisation for locust spray and
control measures is borne by the
Central Government the question of
giving financial assistance to the
State Government does not grise.

Construction of Tubewells in Jalore
District of Rajasthan

2058, SHRI D. N. PATODIA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that an
acheme for the construction of 200
tubewellg in Jalore District of Rajes-
than was taken up jointly by the
Centre and the State Government
more than two years ago to increase
irrigation potential and food produc-
tion; '

1239 (ai) LSD—4.
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(b)  whether in view of the import-
‘ance of the project for the develop-
ment of Jalore District, Government
wil] expedite the studies initiated by
the Exploratory Tubewells Organisa-
tion under United National Develop-
ment Funds Project to ensure quick-
est possible implementation; and

(c) the progress made in the pro-
ject during the last year and time
by which the project Is likely to be
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) No. The Rajasthan Government
proposed a scheme for constructing
200 tubewells in Jalore District o=
technical examination, however, it
was considered necessary to conduct
a detailed groundwater assessment
study of the region before undertak-
ing the scheme,

(b) and (c¢). The Exploratory Tube-
wells Organisation has undertaken a
Project of Groundwater Survey in
Rajasthan with technical and flnan-
cial assistance from the United Na-
tions Development Programme (Spe-
cial Fund). The Jalore area has
been included in the Project for
Groundwater assessment studies.
During the last year preliminary
work including collection of Hydro-
logical data, chemical studies of water
samples, drilling and testing of test
wells and observation wells carried
out, The Project Is likely to be com-
pleted by the end of 1970. The work
in the Jalore area is being given

" priority under the Project,

Labour Welfare OComamitioe

2080. SHRI D. N. DEB:
SHRI B. N. SHASTRI:

Will the Minister of LABOUR
AND REHABILITATION be ploased
to state:.

a) whether it is a fact that Gov-
ernment have appointed g
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Wolfare Committee to examine the

e T e W wrere o soen€
uestion of providing amenities to - -
Industrial and Agricultura] La- .
bour in the country; 2062. oY wAWTW UL W -
"T ATo ™o ﬂlﬁ :
(b) if so, the termg of reference ot e w7
of the Committee: and 5t wTw fl'(l’& L
St weroTe wehy
(e) when the Report of this Com-
mittee is likely to be received? 1w awy gfe Wy ag T@
& For w4 fE
THE MINISTER OF LABOUR (w) fe7 21 a9t & wey quv

AND REHABILITATION (SHRI
HATHD): (a) and (b). The Govern.  TPIIC ¥ ¥w210 FTwre grar wfw Lo
ment have appointed a Committee  [®awt WmaT & aar fe feq T 9%

with the following terms of refer- qATX VAT AT ; "/
ence:

(=) =@ uww & wfy aw few 8%

(i) to review the functioning of ¥ aur fw zd qv @@ fafe
various Statutory and non- feym ?
Statutory welfare schemes in ™ e
industria]l establishments both o, mﬁ‘ m ey
in the private sector and ’ F&' ~ s B
public sector, including mines  SEWTY HAATEG ¥ TW@ ¥ (s Wty

and plantations; Hl‘f!l fat) :

(ii) to make such recommenda- : g .
tions as may be deemed . _ 7T
necessary to improve the L
functioning of the existing "TaT
welfare schemes or for in-
troducing new schemes; (m

T

(iii) to examine and suggest in- =)
dustries where Welfare Funds 3
like Coal Mine; Wel- - 1 2 4
fare Fund and Mica Mines . - - :
Welfare Fund can be creat- 1947 8 lgssaiﬁm
o 1948 19 #r woaTE cyaedy

(iv) to suggest measures for in- 1949 54 s WAl #
troducing, Welfare schemes v ufy-
for rural labour in general Ll 8 ‘fﬂ .
with particular reference to 1851 ] Y Tr 3
agricultural labour; 1952 12 ¥t weir o

(v) to consider any other relat- 1953 23 ey T AT
ed matters that the Com- 1954 37 Wqwew T ¥
mittee may deem fit. 1955 50 us faaor [g:l_

1986 49 T (%) ]
(¢) According to the present 1857 73 ®WT TE® 9T
] the end aof December, .
o e T e 1958 92 wwr wm £ 1
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1957 73 [yrerwa ¥ vwn
1958 92 war | vfwy wex
1959 53  qWoZ o-1546/68]
1960 54 formd wrer oo
1961 27 TT1947 {1855
1062 44 Wruafy ¥ fafww
1963 62 WMl ® wmm
1964 68 fer o w=T
1965 151 & 99 q7q faar
w2
1966 229 uF s faaor
1967 153 (wpew W)
AMT 929 9T @
™ 2 qEE-

R | TA WA
afag sear g o
¥i01546, 68|
fawd 1956 &
g FATqwH
I AT FEHIT
F1 ATe f T
qATHT W T
frgr mqr 2

(W) Fm AT & ow mfum
AT FaH ALY & | IH AT & IHIT
wYHTT H gIw wo F fAv sz omar
L ®IT 9T 19 9 AT ¥ 924 97 7@
& oy |

freet zaw oy & =gvadi & ox

2063, ot Tmawey  foevdt
WT HWTC WA TE WATA KT FAT A
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(w) wfy gt o v awa g femk
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2064. »Y 7w ey faamnd -
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Damage to Wheat due to Virug in
certain U.P. Districis

2085. SHRI R, R. SINGH DEO:
SHRI BEDABRATA
BARUA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether extensive damage has
been caused to the Mexican wheat
produced in  Meerut, Agra and
Rohikhand Divisions of U.P, due to
the spread of virus;

(b) if so, the extent of damage
caused; and

(¢) whether it is a fact that the
infected wheat ig injurious to health?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) No damage to the Mexican Wheat
c¢rop has been reported from these
areas in UP. due to the attack of
any disease caused by virus, How-
cver, some incidence of Black Tip on
the Mexican and local wheats, caused
by fungus, during the last Rabi sea-
son was reported from different parts
of U.P,

(b) The extent of infection by
Black Tip varied from area to area
in the State. In Western UP., the
incidence ranged from 05% to 15%
on different varieties of wheat. In
Agra, the infection was 49, to 25¢.
However, no loss of yields has been
reported.

(¢) No, the infected wheat ig not
injurious to human health and no
cases of ill-effects on health produc-
ed by the consumption of affected
graing have been reported.
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Wells Construction Programme

2086, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOOD AND AGRICULTURE be
Pleased to state:

(a) whether the Bihar Government
is financially in a position to take up
the wells construction programme
under which 50 per cent of the cost
of workg is met from the Central
grant;

(b) whether the Bihar Govern-
ment have furnished the information
regarding the expenditure incurred
under this scheme during 1966-67
and 1967-68; and

(¢) the total Central grant re-
leased to the Bihar Government for
the purpose during 1967-687

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) According to the pattern of Cen-
tral financial assistance in vogue upto
31st March, 1967 in respect of scheme
of construction of wells, the Govern-
ment of India gave 25% as subsidy
and 75% as loan—the subsidy being
shared by the Government of India
and the State Government on g 50:60
basis. According 1o the revised
pattern of central financial assistance
introduced with effect from 1st April,
1967, a subsidy of 15% and a loan
of 60% on the over-all =approved
outlay of the States in respect of
minor irrigation programme is ad-
missible to the State Governments
irrespective of the amount of the
subsidy allowed by a State Govern-
ment in respect of any particular
privatelindividual scheme under minor
jrrigation programme. The State
Government of Bihar is, however,
understood to be still continuing to
grant 50% subsidy for the construe-
tion of private wells.

The Government of 'Bihar. during
1066-67, had actually sunk 10,628
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" wellg as against a target of 500 wells,
Likewise as against a target of 10,000
wells for 1967-68, 12400 welly were
veported to have been sunk upto
December, 19067. The target for
1908-69 was fixed at 16,000 Nos. of
irrigation wells during the plan dis-
eussions.

(b) and (c). Under the existing
procedure for release of Central
financial assistance, schemewise re-
lease of assistance has been dis
pensed with. The assistance mccord-
ing to the revised procedure, is re-
leased under the broad heads of
development e.g. ‘Agricultural Deve-
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lopment’, ‘Minor Irrigation’, etc. on
the basiy of actual expenditure in-
curred by the State Government
during the first three quartera and
expenditure anticipated to be incurr-
ed during the fourth quarter, subject
to the ceiling of assistance admissible
to the State Government on the ever-
all outlays approved by the Govern-
ment of India. The State Govern-
ment intimated the following estimat-
ed figures of expenditure during
1986-87 and 1867-68 under the head
‘Minor Irrigation' (including the pro-
gramme of wells) and the central
assistance released proviSionally dur-
ing these years is indicated against
each:—

Estimated Assistance  released
figures of Loans Grants Total
Year expenditure
reported by Rs. in lakhs
the Stute. (B [ Jakhi)
1966-67 . 915°00 Ro4-00 5550 859-50
1967-68 114600 687-60 171:90 859 50

During the Annual Plan discussion
held in November-December, 1867,
#he representatives of the State Gov-
ernments had, however, indicated
that during 1966-67 and 1967-68, an
expenditure of Rs 47 lakhs and
Rs. 80 lakhs (anticipated) respec-
tively was incurred on the Wells
Construction Programme of the State.

Gram dan

2087. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOOD AND AGRICULTURE be
pleased to atate the details of the
comprehensive programme for the
development of Gramdan Areag In
general and areas of high concentra-
tion of Gramdan Villages in part-
oular, proposed for the Fourth Five
Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

(SHRI M. S. GURUPADASWAMY):
Details of the Fourth Plan proposals
for gpecial programme of develop-
ment in Gramdan areas are still to
be finalised.

Bihar Panchayatl Raj Legislation

2068. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether the Government of
Bihar have kept the working of the
Panchayati Raj Act in abeyance; and

(b) whether the agriculture and
several phases of agricultural promo-
tion are suffering in the Bihar State
as a result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S, GURUPADASWAMY):
(a) and (b). Information 13 belng
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collected from the State Government,
and will be placed on the Table of
the House when received.

Lok EKarya Kshetras

2089. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOOD AND AGRICULTURE be
pleased to stale the progress made
by Lok Karya Kshetras (Rural) in
the Bihar and other States during
the last six months”

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
No central assistance has been given
to the Lok Karyg Kshetrag in the
Central Sector since November, 1068,
Ag for Lok Karya Kshetras in the
State Sector also, Central assistance
has been withheld as from the cur-
rent financial year,

Release of Maize
Howrah and 4 Rly.
Haryana

2070. SHRI YOGENDRA SHAR-
MA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

confiscated at
Stations im

(a) whether the Haryana Govern-
ment have urged upon the Central
Government to take steps for the re-
lease and disposal of large stocks of
maize lying confiscated at Howrah
and four railway stations in Haryana;
and

(b) it so, the action taken by the
Central Government in this regard.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR] ANNASAHIR SHINDE):
<a) No, Sir.

(b) Dusnuarln-
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Mannavanur Sheep - Farm ami
Institute
2071. SHRI BABURAO PATEL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the date of inception of the
Mannavanur Sheep Farm and Re-
search Institute at Palani Hills and
the amount spent so far by Govern-.
menl in collaboration with the Food
and Agricultura] Organisation:

(b) the number of sheep imported
and the present strength of the Sheep
Farm;

(c) whether it is a fact that the
office of the farm ig located in a
ramshackle building without electri-
city and without any amenities;

(d) the number of staff including
officers who are running the farm
and the annua] expenditure of the
farm;

(e) the reasons for not constructing
buildings and quarters for the staff
and when the buildings and quarters
for the staff are likely to be built;
and

(f) if not, the reasons therefor”

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Central Sheep and Wool Re-

search Sub-Station at Mannavanur
(Kodaikanal) Distt. Madurai, was
started in November, 1984 when the

Madras Government handed over a
total area of about 1320 acres (in-
cluding 804 acres of forest land). This:
Sub-Station has been set up as a
part of the Central Sheep and Wool
Research  Institute at  Malpure
(Rajasthan).

The total ‘amount so far spent om
this Sub-Station works out fo Rs. .l.lT
lekh upho 31st March, 1988, °
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(b) 138 Corriedale sheep were im-
parted from Australia in 1967. Be-
sides, a few sheep of ‘South Down’
and “Romney Marsh” breed were
also transferred from the Sub-Station
at Garsa (Kulu) to Sub-Station at

Mannavanur,

The total strength as on 30th June,
1968 was as under:—

1. Corriedale 195
2. Coimbatore . 141
3. South Down 6
4. Romney Marsh 7

5. Corriedale X Coimba-
tore : . " 8

Tora. . 3 5?_

(c) The Office of the Sheep Farm
ig located in the Maternity Centre
Building of the State Government
which has been handed over to the
Sub-Station along with the land
pending the construction of sub-sta-
tion buildings. @ When the Sub-Sta-
tion at Mannavanur was first esta-
blished, a few temporary structures,
which were available, were renovat-
ed for use of staff and office and
temporary sheds were also construct-
ed for the maintenance of sheep,
Subsequently the following facilities
have also been provided:.—

(a) fencing of the essential por-
sion has been completed;

(b) arrangements for the instal-
lation of electricity are in

progress; and

(c) provision of water supply has
also been arranged.

{d) The tota] number of staff in-
cluding officers at Mannavanur Sub-
Station at present iz eight against
the sanctioned strength of 13. On an
average the apnual expenditure on
this Sub-Station is Rs, 0.53 lakh.

t.e)_nnd (f). It has already been
declded to construct suitable residen-
thal quarfers for essential staff and
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office and laboratory buildings ete.
Necessary estimates for the construe-
tion of these buildings have been
prepared and the same are under
scrutiny. All efforts are being ade
to expedite the construction of these
buildings,

“Jowel Box” Telephons Recelvers

2072, SHRI BABURAQ PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the cost of developing “Jewel
Box"—the new telephone receiver
and the number of these ‘boxes’ teo
be produced annually;

(b) whether it is an improvement
on “Priyadarshini”, the receiver al-
ready in vogue and if so, in what
respects;

(c) whether there will be an in-
crease in the number of telephones
for both private and public use in
the next § yearz and if so, to what
extent; and

(d) the types of receivers proposed
to be used for public telephones and
whether they can stand the wear
and tear of rough use?

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF PARLIA.
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) A new type of telephone
instrument has been developed by
the Indian Telephone Industries Ltd.,
Bangalore, but no name has so far
been given to this new instrument.
The cost of developing the new ina-
trument at the Indian Telephone In-
dustries Lid. s approximately
Rs. 7.000[-, Production of this instru-
ment has not yet commenced but it
is expected that during 1960-70, sbout
15,000 to 20,000 instrumehts will .be
manufactured. The name ‘Jewel
Box" is the trade name given by the
International Telephone and Tele-
graph Corporation of US.A. fo @
different type of telephone _ingicy-

ment.
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(b) There are no major improve-
ments over the “Priyadarshini” ex-
‘ogpt in appearance and gize.

. (c) Yea It is proposed to add
15,00,000 telephones during 1969—74
provided the required financial re-
sources are available,

- (d) A new and improved tyre of
Coin Collecting Box is proposed to
be used in Public Call Offices. Proto-
typeg of these are now being manu-
factured in the Bombay Telephone
Workshops. These boxes will be put
on fleld trial and, after successful
trial, these would be manufactured
for use in Public Call Offices. The
new Coin Collecting Box is expected
to give better performance and will
be more robust to withstand the
wear and tear due to rough use,

Sugarcane Production

2073, SHRIMATI TARKESHWARI
SINHA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state the expected production of
sugarcane at the end of thig year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COQOOPERATION
(SHRI ANNASAHIB  SHINDE):
The estimates of production of sugar-
cane for 1067-68 have not yet been
finalised. It is, however, expected
that the production will be the same
as for 1966-67, namely, 92726.2 thou-
sand tonnes of cane, despite consi-
derable fall in acreage.

Implemenation Committee for Coal
Mines Wage Board’s Recommen-
dations

2075. SHRI ESWARA REDDY: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government have
decided to set up local implementa-
tion committees to implement the re-
commendations of the Coal Mines
‘Wage Board; B
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(b) whether such implementation
committees have been set up; and

(c¢) if so, the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). No, Sir.

(c) Does not arise,

Western Kajora Colliery

2076. SHRI ESWARA REDDY: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the management of the
Western Kajora Colliery have imple-
mented the recommendations of the
Coal Mines Wage Board;

(b) the date from which they start-
ed implementing it;

(c) whether arrears have been paid
to the workers for the period from
15th August, 1967 to the date of im-
plementation;

(d) the total amount of arrears due
to the workers; and

(e) what steps have been taken by
Government to implement it?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The recommendations have not
been implemented fully.

(b) 3rd June, 1968.
(e) No, Sir.
(d) One lakh und sixty thousand.

(e) The management is being per-
suaded to implement the recommen-
dations fully.
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Telephone Connections in Bikar

2081. SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA.
TIONS be pleased to state:

(a) the steps which have been
taken to link Shaharghat (Madhawa-
pur), Harlakhi, Basopatti, Jainagar,
Ladania, Loukaha by telephone both
vertically and horizontally i.e, with
each other and with Madhubani, the
sub-divisional Headquarters;

(b) whether it is a fact that there
is frequent diruption in the line bet-
ween Jaynagar and Darbhanga; and

(c) if so, whether Government pro-
pose to introduce double telephone
line between Jaynagar wund Dar-
bhanga, and if so, by which time and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM.
MUNICATIONS (SHRI I K.
GUJRAL): (a) Public Call Offices are
already’ working at Harlakhi, Baso-
patti and Lmdania. These P.C.0%s are
parented on Jainagar exchange which
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is directly connected to the telephone
exchanges at Madhubani and Dar-
bhanga.

A Public Call Offic is already work-
ing &t Lmukaha which is parented to
Nirmali exchange. Nirmali and Dar-
bhanga exchanges are directly con-
nected by a trunk circuit. Proposal
for opening a Public Call Office at
Loukaha is also under examination, A
public Call Office will be opened at
Shahar-ghat (Madhawapur) by Sep-
tember, 1968. This PCO wil] be con-
nected to Sitamarhi exchange. Since
the above PCOs are connected to
telephone exchanges, they can com-
municate with each other and with
Madhubani exchange.

(b) No.

(e¢) There is no proposal for pro-
viding a second alignment. It may,
however, be added that due to inade-
quacy of circuits between Jainagar-
Darbhanga, two additional circuits
are planned to be provided through
superimposition of a carrier system
on the existing physical pair. The
work is likely to be completed in six
months time,

Bisfi Block Office, Darbhanga

2082, SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a). whether it is a fact that the
present headquarter of the Bisfi Block
in Darbhanga District in Blhar is
Nocated at Pahika in Madhubani Block;

(b) whether it is also a fact that
Government propose to shift the
headquarters of this Block to Bisfi;
and

(c) if so, the steps being taken to
transfer the office of the Block to
Bisfi without any delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
‘TURE, ' COMMUNITY DEVELOP-
WMENT AND COOPERATION (SHRI
M S GURU-’PADABWM} (ay and
«»). Yes Sir, . -
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(c) The Block headquarters, accord-
ing to the State Government, would
be shifted to Bisfi soon, when the

buildings now under . construction
there are completed.
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Procurement of Paddy by Levy in
West Bengal

2086, SHRI INDRAJIT GUPTA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of surplus paddy
producers in West Bengal who possess
more than 6 acres of cultivable land
each;

(b) the number on which levy
erders for procurement purposes were
issued in terms of the latest ‘a man’
harvest;

(c) the amount of realisation of
levy fell short of the Government's
target; and

(d) the reasons for the shortfall?

THE MINISTER OF STATE |IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
exact number of surplus paddy pro-
ducers in West Bengal possessing
more than 6 acres of cultivable land
is not available;

(b) Levy notices were served on
nearly 1,38,000 producers;

(e) The difference between the total
quantity involved in the levy potices
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issueq and the actual quantity collect-
ed was wbout 53,000 tonnes in terms
of rice;

(d) (i) Many big producers avoided
delivery under the levy by obtaining
from the courts interim injunction
orders on Government;

(ii) Resistance from producers be-
cause of high open market prices due
to the ‘a man’ crop not being as good
as originally expected; and

(iii) Difficulty in enforcement of the
levy order due to frequent distur-
bances of law and order during the
major part of the “a man” procure-
ment season as a result of the poli-
tical uncertainly in the State,

Wage Board for Ports and Docks

2087. SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the reasons for the continued
delay in the submission of report by
the Wage Board for Ports and Docks;
and

(b) the date by which Government
expect to receive the report?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The Wage Board has to deal with
complex Issues requiring detailed In-
vestigations and it has also to take
into account the view-points of vari-
ous interests. J

(b) The report is expected towards
the end of this year.

Loans to Repatriates from Burma ané
Ceylon

2088. SHRI RABI RAY: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that the
State Governments have requested the
Central Government to continue to
bear the full burden of non-recovery
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of loans given to the repatriates from
Burma and Ceylon;

(b) if so, Government's reaction
thereto; and

(c) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to (e).
According to the existing arrange-
ments, losses on account of non.re-
covery of loans sanctioned to the re-
patriates from Burma and Ceylon are
shared in the ratio of 50:50, between
the Central Government and the State
Government concerned. Some State
Governments have suggested that the
Central Government should bear
100 per cent losses in this regard. The
ratter is under consideration.

Flood-Affected Areas 'n West Bengal

2089. SHRI SAMAR GUHA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the steps taken by Government
1o sec that not 2 single acre of culti-
vable lang in the flood and drought
affected areas in West Bengal remain-

ed uncultivated during the present
monsoon season;
(b) whether Government have

scrutinised agricultural plants of this
State so as to ensure proper distri-
bution of seeds, fertilisers, agricul-
tural, cattle purchasing and other
relevant loans and cattle fodders
among the cultivators and offered to
the State Government necessary helr
in thes;y regards;

(e) whether in the flood and
drought-affected areas the cultivators
have been exempted from paying land
revenue for the year and whether
defaulters of loans are also allowed to
take agricultural loar perticularly for
this year; and
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(d) if so, the detalls of the mea-
sures adopted by Government in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRJ-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (d).
The required information is being
collected and will be placed on the
Table of the Sabha as soon as possi-
ble.

Committee on Rehabilitation of re-
fugees from East Pakistan

2090. SHRI SAMAR GUHA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the main features of the recom-
mendations of the Committee on Re-
habilitation;

(b) whether the Government of
West Bengal have made certain sug-
gestions for the rehabilitation of
the refugees who migrated from East
Pakistan after the year 1964;

(e¢) if so, the nature thereof; and

(d) the steps Government propose
to take to implement those recom-
mendations and also to accept sug-
gestions of the West Bengal Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and
(d). The Committee of Review
of Rehabilitation work in West Bengal
submitted an interim report on 28th
December 1967 containing their re.
commendations in respect of 1139 dis-
placed families living ut Asrafabad
Ex-camp sile and in five Vagrants'
Homes in the state. The main feature
of the recommendations is to provide
rehabilitation assistance to these fami-
les.

The Government of India, have by

and large, accepted the recommenda-
tions and an amount of Rs. 41:04 lakhs
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has been sanctioned for-the rehabilita-
‘tion of these families.

(b) Yes.

(e) and (d). The State Govern:
ment have expressed the view that,
whereas rehabilitation assistance to
the new migrant agriculturist families
in the State will have to be planned
outside the State due to paucity of
land in West Bengal, rehabilitation
assistance to new migrant non-agri-
culturist families may be planned in
the State itself. The matter is under
examination, )
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Conference of Political Parties Orga-
nized by Electlon Commission

2092. SHRI MADHU LIMAYE: Wil.
the Minister of LAW be pleased o
slate:

(a) whether any decision has been
taken on the topies discussed in the
Conference of the political parties,
which was prganised by the Election
Commission in May, 1968 last;

(b) whether the Election Commis-
sion has taken any decision to the
cffect that unless a new party gets 4
per cent of the votes in the election.
it would not be given recognition;

(c) if not, the reasons thercfor; and

(d) whether the Commission has
also given the consideration to the
fact that in the absence of such a
decision, the tendency of political dis-
integration would increase in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) and (b) Both
matters are under active consideration
of the Election Commission.

(e¢) Does not arise,

(d) Not only the tendency of frag-
mentation of political parties but
various other factors are under the
consideration of the Election Com-
mission in framing the new set of
rules.
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Fall in Prices of Groundnut

2097. SHRI CHENGALRAYA
NAIDU: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the
prices of groundnut have gone to the
lowest in the country due to Govern-
ment permitting import of Soyabean
and Soyabean oil from U.S.A.

(b) whether the production of
groundnut has also gone down;

(c) it so, whether Government have
made an enquiry into the matter
which has resulted in the loss of
foreign exchange as well as loss to
the farmers; and

(d) the steps being taken to stop
the import of Soyabean and Soyabean
oil?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
prices of groundnut rose sharply from
the end of 1863 till May 1967, as a
result of short-fall in production
brought about by two successive years
of drought, Prices started declining
sharply in June-July, 1967, with the
timely onset of monsoon and as a re-
sult of a good 1967 rabi crop which in
turn resulted in large scale unloading
of stocks, The persent prices are com-
parable with the prices during the
corresponding period of 1964. It is
not correct to say that the prices of
groundnut have fallen to the lowest
due to the Govt. permitting import
of Soyabean oil from U.S.A.

(b) The production of groundnut
during 1967-68 is estimated at 5.829
million tonnes which is 32.2 per cent
higher than the production of 4.411
million tonnes achieved during the
previous year (1p86-67) and compares
well with the record production of
5.888 million tonnes achieved during
1964-85.
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(c) Does not arise.

(d) In order that the imports of
Soyabean oil do not adversely affect
the internal prices of groundnut, pur-
chases against the September, 1967
agreement for 82,000 tonnes were|are
being effected on a staggered basis;
and it is proposed to carefully regu-
late these purchases; and the releage
of the imported oil, in such a way as
to ensure that the internal prices of
groundnut oil do not fall below am
economic level. The import of small
quantities of specific wvarieties of
Soyabeans is exclusively for Seed
multiplication purposes with a view
to expanding indigenous productions
of Soyabean.

Supply of Foodgrains to Kerala

2098, SHRI SITARAM KESRI: will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that food
supplies to Kerala were disrupted dus
to the strike by the Firemen of Sou-
thern and South Central Railway in
the first half of July, 1968;

(b) whether any  alternative
arrangements were made to transport
grains to Kerala; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Although
there was a temporary interruption in
movements of foodgrains to the Food
Corporation Depots in- Kerala be-
cause of the Firemen’s strike, thers
was no disruption in issues of food-
grains from the Food Corporation
Depots in that State as stocks wers
available in those Depots for main-
tenance of uninterrupted  supplies
during that period.

(b) and (¢): Arrangements wers
being made for moving about 10,000
tonnes of rice from Kakinada to Co-
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Cochin by coastal steamers and for
unloading rice from some of the
wagons held up at important stations
anqd transporting it to Kerala by road.
However, as the strike was called off
and the despatches of rice by rail
trom Andhra Pradesh were resumed,
movements by coastal steamers and
by road were not found necessary.
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wivafvreamg
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Rehabilitation of Displaced Persons
From East Pakisian

2102, SHRI JYOTIRMOY BASU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:—

(a) the number of displaced persons
from East Pakistan who have not been
economically rehabilitated; and

(b) the number among them who
need Government assistance for
rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and (b).
The total number of displaced persons
from East Pakistan who have migra-
ted so far is 50.18 lakhs. Of these,
41.78 Iakhs persons had migrated du-
ring the period beginning from the
Partition to 31st December, 1863,
In their case apart from some
itemns of residuary work in West Ben-
gal which are being reviewed by the
Committee of Review, the rehabilita-
tion work, by and large, has been com.
pleted. In order to find out how
many of them have not yet been re-
habilitatted economically, a detailed
survey would be requireq covering
the progress of rehabilitation work in
different states over a perlod of about
15 years and more. Time and labour
involved in making this survey is not
considered commensurate with the
results likely to be achieved.

2. Of the new migrants, numbering
about 8.38 lakhs who migrated from
1,1 64on wards, 11,457 rehabilitable
families (51,269 persons) are in relief
camps at present for whom rehabilita-
tionplans and programmes are under-
way. In addition, the West Bengal
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Government have reported that there
were about 6 lakhs new migrants in
West Bengal for whom rehabilitation
assistance would be needed, Their
case is under consideration in consul-
tation with the State Government.

Lockout in General Electric Company,
Calcuita

2103, SHRI K. LAKKAPPA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
General Electric Company at Calcutta
has declared a lock-out at its work-
shop;

(b) if so, the reasons thereof and
the number of workers laid-off; and

(c) the steps taken to lift the lock-
out?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) M|s General Electric Co. Taratola
Road, Calcutta declared a lock-out on
8.7.68.

(b) According to the notice of the
lockout, the reason was the distur-
bance created by workers within the
factory premises; and number of
workers involved was about 2000.

(¢) The factory re-opened oOn
16.7.1968 as a result of a bipartite set-
tlement.

Post Office in Dombivall, Maharashtra

2104. SHRI K. LAKKAPPA: Wil
the Minister of COMMUNICATIONS
be pleaseq to state:

(a) whether it is a fact that the Post
Office at Dombivali, Central Railway
in Maharashtra State is in a very dila-
pidated condition;

(b) whether it is also u fact that the
postal employees have to work under
darkness and that public have to walt
for hours for lack of sufficlent win-

dows; and
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(¢) if so, the steps which have been
taken to put a new post office there?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K, GUJRAL):
(a) Yes.

(b) No. Sufficient electric lighting
is provided and there are adequate
number of windows for transacting
postal business.

(c) Steps are being taken to secure
another suitable rented building for
the Post Office.

Storages for Foodgrains

2105. SHRI ABDUL GHANI DAR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of storages cons-
tructed in 1967-68 and 1968-69 so far
and storage capacity thereof:

(b) how many warehouses are at
the disposal of the Food Corporation
of India and the quantity of wheat,
rice and other foodgrains stored
therein as on the 30th June, 1968;

(c) the estimated quantity of wheat
lying in market and with cultivators
for sale at present; and

(d) how much wheat is in danger
of being damaged due to insufficient
arrangements of purchase, transport or
storage?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENTN AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The number of centres at which
storage godowns have been construct-
ed by the Food Department and the
Food Corporation of India during the
two years and the total storage capa-
city are given below:—

1967-68 1868-68

Number of centres 14 10
Capacity (in tonnes)53,550 2,438,950
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(b) As on the 30th June, 1068, the
Food Corporation of India had wbout
500 warehouseg at its disposal and
18.83 lakh tonnes of foodgrains were
stored therein.

(¢) and (d). The information is not
available in respect of wheat with
the cultivators, The arrangements for
purchase, transport and storage are-
however adequate to prevent any da-
mage to wheat coming to the markets.

Foe ww § T yf

2106. = frgrer fag : w7 @
aar wfw Falt ag Ty 1 For w4

(%) =arog &= g fFsoemdw
# wqT ¥ aoer # owt aft dee
LEI &

(w) afz g, @ 3 ¥ w7 ¥
& & ot W v e ad @ e
Y% fa 0 qfy fee 2

(1) w1 @ qfw # &N F
wfag @Rl aar Waqd &t ¥ aiex
FT gL 1 faae § o afz &, at
INEFT WTETC FT g 7 A

(w) afz 7, @ w3 = FrOU

(sh wwrfm fisd) @ (F) WK
(). I=FHTd TFedt w1 o @ ¥
W QT er 9T qee 9 T &Y S

() wiferd war wwrw @
I AT NV H FCHTT G qAEd ;T
ufs #1 wfesc aiw qwr w A
fear mar a1 | T AW 7 SR 2w
srefierd IgEA aur Wi gare wfe-
fraw ¥ 3a% wrla & frawl Syaeal
& ware ag vfw fead quft @t



3367 Written Answers
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Storage Depot at Mokameh

2108. SHRI RAMAVTAR SHASTRI:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the storing capacity of food-
grains depot of the Central Govern-
ment at Mokameh, Bihar;

(b) whether it is a fect that 15,000
bags of Punjabi wheat, Xept in the
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said depot, have been damaged re-
cently and is not fit for human con-
sumption;

(c) the estimated loss in rupees to
Government as a result of the
damage caused to such a large quan-
tity of wheat;

(d) the persons responsible for this
damage and whether Goyernment
propose to take action against the
officers responsible for this; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
{SHRI ANNASAHIB SHINDE):
(a) The Central Government handed
over the Depot at Mokameh to the
Food Corporation of India in De-
cember, 1987. Its capacity is 78,000
tonnes,

(b) and (c¢). No, Sir. Only about
15 tonnes of Punjab wheat, valued at
about Ra 10,000 became unfit for
human consumption as a result of
damage in rail transit,

(d) and (e). The damage occurred
because of rains while the grain was
in rail transit from the Punjab, The
Food Corporation have raised a claim
against the Railways who wil] carry
out the necessary investigations.

fagre weeTe €t wie wemn o
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Programme for Growing Fuel-Wood
Plantations

2111. SHRI K. HALDER: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether an expert official Com-
mittee appointed by the Planning
Commission has suggested that a
large scale programme to raise quick
growing fuel-wood plantations in the
countryside be taken up in the Fourth
Plan as a part of the scheme to save
valuable cowdung as fertilizer;

\r(b) whether Government have ex-
amined this suggestion; and

(¢) if so, the
thereon?

decision taken

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

o ..“....,(-b) Yes, Sir,

(c) The Sub-Group on Forestry
Programme set up by the Department
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of Agriculture to formulate proposals
for the next Fourth Five-Year Plan
have carefully examined the recom-
mendaticns made by the Expert Com-
mittee and have tentatively proposed
a large scale programme of planta-
tion of quick growing fuel-wood spe-
cies covering an area of 1 lakh hec-
tares during the period 1966-70—
1873-74.

Supply of Wheat to Nepal

2112. SHRI HARDAYAL DEVGUN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether any request has been
received from the Government of
Nepal for the supply of wheat;

(b) if so, whether Government
have acceded to the above request;
and

(c) if mot, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c), At the request of His
Majesty’'s Government of Nepal an
agreement was concluded for the sale
of 10,000 tonnes of wheat by India
to Nepal some time during March,
1968. The Nepal Government later
on intimated that due to improve-
ment of the food situation in Nepal
they did not need this wheat. The
deal was, therefore, treated ag can-
celled. No supply of wheat was made
against this deal.

Construction of Godowns in the
Private Beotory

2113. SHRI HARDAYAL DEVGUN:
SHRI BEDABRATA BARUA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether any offer from private
enterprise for the construction of
godowns for foodgrains has been re-
«<eived by Government; and
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir,

(b) The offers have been received
in response to an advertisement
issued by the Government and are
at present under consideration

Plots in Delhi for Displaced Persons
from East Pakistan

2114, SHRI S. M. BANERJEE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it ig g fact that plots
of land have been allotted to some

displaced persons from East Pakistan
in Delhi recently;

(b) if so, on what basis; and

(c) whether a statement showing
the names, total land area allotted
and the basis of its allotment will
be laid on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D, R. CHAVAN): (a) Yes,

(b) The conditions of eligibility
for allotment of plots in East Pakis-
tan Displaced Persons’ Colony mnear
Kalkaji are mentioned in the Press
Notes, dated 4th January, 1968 and
13th August, 1867, copies of which
are Jaid on the Table of the House.
[Placed in Library. See No. LT-1548|
88].

(c) A statement showing the names
of the persons to whom plots have
so far been allotted, is also laid on
the Table of the House., [Placed in
Library, See No. LT-1549|68]. The
basis of allotment is the same as
stated in reply to part (b) of the
question.
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Industria) Training Institutes

2115. SHRI HEM RAJ: Wil the
Minister of LABOUR AND REHABI-
LITATION be pleased to gtate:

(a) the number of traineeg who
have come out successful from the
Industrial Training Institutes during
1967-68;

(b) how many of them have been
wusefully employed and how many are
unemployed; and

(c) the steps proposed to be taken
to provide them employment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C, JAMIR): (a) 63,003

(b) Precise information regarding
employment and unemployment a-
mong ex-trainees is not available,
However, according to sample sur-
veys conducted in 1965 in U. P. and
in 1866 in Delhi nearly 90 per cent ot
the passed out traineeg were found
%0 be already in employment.

Recently an all India survey to
ascertain the employment status of
ex-trainees who passed out from the
Industrial Training Institutes in Oe-
tober, 1985 has been initiated.

(c) Employment assistance iz pro-
vided to persons trained in Industrial
Training Institutes through Employ-
ment Exchanges in the normal man-
ner.

Advocates Act Review Committes

2116. SHRI HEM RAJ:
SHRI KANWAR LAL
GUPTA:

Will the Minister of LAW be
pleased to refer to the reply given
to Unstarred Question No. 7031 on
11th April, 1968 and state:

(a) whether Government have
finalised the examination of the Re-
port of the Advocates Act Review
Committee; and
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(b) if so, the decision taken
thereo:.?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEE™): (a) Yes, Sir.

(b) A Bill to amend the Advocates
Act, 1961 on the basis of the Report
of the Advocates Act Review Com-
mittce will be introduced in Parlia-
ment shortly.

Defective Seeds Supply by Seed
Corporation of India

2117, SHRI PREM CHAND VER-
MA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that com-
plaints have been made by the State
Governments against defective seed
supplies by the Seed Corporation of
India;

(b) whether Government have
seen the statement of the Develop-
ment Minister of Himachal Pradesh
stating the supply of defective seeds
and the complaints from the State
Governments;

(c) whether any inquirieg have
been made in this regard and if so,
the action taken against them; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) to (d). Complaints regarding de-
fective seeds supplies have been re-
ceived by the Nationa]l Seeds Cor-
poration from some of the State
Governments, A statement contain-
ing the complaints received by the
Corporation during 1968 and the
action taken thereon is laid on the
Table of the House. [Placed in
Labrary. See No. LT-1550/68]. Gov-
ernment have also seen the press re-
port regarding the statement report-
ed to have been made by the Minls-
ter of Himachal Pradesh. No official
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complaint has so far been received
from the Government of Himachal
Pradesh. However, the matter has
been taken up with that Government,

Advisory Commitiees otc. under the
Ministry of Food and Agriculture

2118, SHRI PREM CHAND VER-
MA: Will the Minister of FOOD
AND AGRICULTURE be pleased o

state;

(a) the name of various Advisory
Committees, Boards or any other
such organisations connected with his
Ministry, the names of their mem-
bers and functions assigned to each
of them;

(b) how many Members in each
Committee or Board are publicmen
and how many of them are officials;

(¢) whether nomination of mem-
bers is for one term only and if not,
for how many terms a member can
be re-nominaled . and what is the
duration of the term; and

(d) the total expenditure incurred
on these organisations during the
year 1967-687

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-

CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE);

(a) to (d). The information is being
eollected and will be placed on the
Table of the Sabha as soon as com-

piled.

Corruption Cases in Department of
Communications

2119, SHRI PREM CHAND VER-
MA: Wil] the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of cases discovered
during the period from the lst April
to the 30th June, 1968 involving
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corruption, bribery, theft and other
criminal offences in hig Department
and the number of officials (class-
wise) and non-officials involved
therein;

(b) the number of cases in which
the prosecution was launched and

how many cases were referred to
CBlI;

(¢) the number of cases which
were caught in 1967-68, how many of
cases resulted in conviction and
against how many persons depart-
mental action was taken; and

(d) the stepg which have been
taken to prevent such cases?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I, K, GUJ-
RAL): (a) to (d). Information is
being collected and will be laid omn
the Table of the House,
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Raid on Food Godowns in U.P.

2121. SHRI VISHWA NATH PAN-
DEY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the names of places in Uttar
Pradesh where foodgrain stocks were
raided during the period from June,
1967 to May, 1968 to seize hoarded
graing and the quantity of foodgrains
recovered; and

(b) the action taken against the
-guilty persons and their names and
addresses?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). Information will have to
be collected from TU.P. Government
who will have to compile it from all
the police stations in all the districts
in UP, Even after information is
compiled from all the districts, the
information will be bulky, It s
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tuomitted that the time angd labour
spent may not be commensurate with
the result sought to be achieved,

Veterinary Hospitaly in U.P,

2122, SHRI VISHWA NATH PAN-
DEY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state;

(a) the number of Veterinary Hosa-
pitals functioning in the State of
Uttar Pradesh at present;

(b) how many
urban areas;

of them in the

(¢) how many of them are func-
tioning without doctors in the rural
areas; and

(d) the total annual amount of
expenditure on these hospitals?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (d). The requisite information is
being collected from the State Gov-
ernment and will be laid on the
Table of the Sabha in due course.

Land under Bhoomi Dan in U.P.

2123, SHRI VISHWA NATH PAN-
DEY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state: Tk

(a) the number of acres of land
covered under the scheme of Bhoomil
Dan by Acharya Vinoba Bhava in
the State of Uttar Pradesh at pre-
sent;

(b) the number of persons who
have got land according to the scheme
of Bhoomi Dan in the State of Uttar
Pradesh; and

(c) whether it ig a fact that the
Government of Uttar Pradesh have
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sanctioned some financial help to the
Bhoomi Dan Scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) 435478 acres as on 3lst March,
1968,

(b) 73,318 persong have been
allotted a total area of 2,10,091 acres.

(c) Yes
Shortage of Foodgraing in U.P.

2124, SHRI VISHWA NATH PAN-
DEY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the
Government of Uttar Pradesh have
asked the Central Government to
stop the diversion of foodgrains from
Punjab and Haryana for storage in
the State pgodowns;

(b) if so, the reasong therefor; and

(¢) the reaction of Government

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) The State Government appre-
hended that the storage accommoda-
tion available in the States may in
that case not be adequate for the
grain procured in U.P.

(¢) Despatches of wheat from
Punjab and Haryana to godowns in
UP. were suitably regulated keeping
in view the full requirements of
UP

Journalists and Non-Journalists

2125. SHRI ANANTRAO PATIL:
Will the Minister of LABOUR AND
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REHABILITATION be pleased to
state:

(a) whether it is a fact that due
to the two different Wage Boards and
their different recommendations har-
mony in work between journalists
and non-journalists have been consi-
derably affected;

(b) whether it is also a fact that
due to more pay and allowances of
the workers and also due to their
resorting to strikes so often, the effi-
ciency and production has gone down,
resulting heavy losses to the News.
paper Industry, specially small and
medium size newspaper establish-
ments;

(c) whether Government propose:
to appoint one Wage Board for both
these categories of workers with such
terms of references that the wages
should be linked up with produe-
tion; and

(d) it not, the reasong therefor?

MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) No, Sir. The Wage
Boards for Working Journalists and
Non-journalists had a common Chair-
man and Independent Members to
ensure g coordinated approach,

THE

(b) Since the recommendations of
both the Wage Boards have yet to
be implemented fully, it ig too early
to assess the financia] impact of the
recommendations on the various

newspapers.
(¢) No, Sir.

(d) The Wage rates of these two
categories of workers have beea
looked into by Wage Boards only
recently and their recommendations
are now in the process of implemen-~
tation. In the circumstances, the
question of appointing another Wage
Board for the purpose does not arise.
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Storage of Foodgrains

2128. SHR1 YASHPAL SINGH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Warehousing Cor-
poration has failed in anticipating the
bumper crop this year and thereby
making adequate storage capacity
available; and

(b) if so, the directiong which are
being given to it so that such things
do not occur again?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Since
the Warehousing Corporations are not
directly involved in procurement of
foodgraing or storing them except to
the extent that the Food Corporation
or the Central or the State Govern-
ments on the farmers or traders want
to utilise the storage capacity with
them, the question of the Warehous-
ing Corporations not anticipating the
bumper crop this year and making
adequate storage capacity available
does not arise, The storage capacity
available with the Warehousing Cor-
porations which hitherto had not been
adequately used, has, in fact, now
been utilised to the maximum extent.

(b) Does not arise,

Export of Wheat from Haryana

2127. SHRI YASHPAL SINGH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Government of
Haryana have protested against the
failure of the Food Corporation of
India to take adequate measures to
export wheat from the State;

(b) it so, whether any enquiry has
been made in the complaint; and

(c) the action which is proposed to
be taken in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Ne
Sir.

(b) and (¢). Do not arise,

Attorney General of India

2128, SHRI YASHPAL SINGH:
SHRI JUGAL MONDAL:

Will the Minister of LAW be pleas-
to state:

(a) whether the present Attorney=
General has expressed a desire to re-
linquish his office in August this year;

(b) if so, the reasons advanced by
him for doing so; and

(c) the alternative arrangements
which have been made?

THE DEPUTY MINISTER IN THR
MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) Yes Sir,
with effect from 15-9-68.

(b) The Attorney General resigned
as he thought he had served the Gov-
ernment long and had reached an age
when he would like to be relieved of
the high office,

(¢) The matter is under considera-
tion of the Government.

Subsiding of Kendua Bazar, Asansol

2129, SHRI YASHPAL SINGH:
Will the Minister of LABOUR AND
REHABILITATION be  pleased to
state:

(a) whether public has been deman-
ding an inquiry by experts into the
cases of the repeated incidents like
the subsiding of a portion of Kendua
Bazar in Asanso] on the 6th July, 1968;
and

(b) -if so, the action taken in the
matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yea.
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(b) The subsidences have been en-
quired into by experts of the Directo-
rate General of Mines Safety. The
Directorate had already suggested to
the Sub-Divisional Officer, Asansol
that dwellings in the dangerous area
in Kendua village should be evacuated
as a precautionary measure. It has
been reported that the danger js cau-
sed not by working mines but mines
which were worked in the late 1800
and early 1900's and were abandoned
about 60 yearg ago.

Assignment of Bafren and Culturable
Land

2130. SHRI LOBO PRABHU: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) how much of the recorded area
of 3.42 crores hectares of barren land
and 1.74 acres of culturable waste in
the country is unassigned;

(b) whether the Central Govern-
ment propose to ask the State Govern
ments to make available at
Headquarters information of such
land to those who wish to reclaim it
within a period of two years;

(c) it not, the success achieved so
far in assigning such land and by
what method; and

(d) the reasons for 2.09 crores hec-
tares of land being fallow when it is
about one gixth of the sown area?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (d).
A statement is annexed:—

Statement

(a) Informattion is not available,

(b) ahd (¢). The revenue authori-
ties at Village and Taluka headquar-
ters invariably have the requisite in-
formation which can be made avail-
able on request. Land being a State
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subject, no Central directive has been
issued in this behalf. However, Lands
vested in Government are assigned by
the various State Govenments accord-
ing to the land allotment rules framed
by them. Bhoodan lands are assigned
by the Sarva Sewa Sangh. The state-
wise distribution of such lands to the
landless agricultural workers and
other weaker sections of tlic commu-
nity is as under: —

Distribu- Distribu-

tion of tion of

cultivable land re-

Name of the State wasteland ceived in
(in lakh  Bhoodan

acres) (in acres)

I. Assam. . . 3,020 509
2. AndhraPradesh 13,000 1,03,309
3. QOrissa 1°663  1,13,345
4. Uttar Pradesh 9-442  2,10,091
5. Kerala 3484 5774
6. Madras 3111 21,519
7. Delhi . 180
8. Punjab . 1°679 3,601
9. Gujarat 1332 0,984
10. Mahuarashira 6407  1,07,111
11. Madhya Pradesh  23-457  1,56,506
12. Mysore . 7:226 3,181
13. Wesl Bengul 1-220 3,h98
14. Bihar . 5-064 3,31.842
15, Rajasthan , . 28-350 84,781
16. Himachal Prac ssh 2,531
17. Jammu & Kashmir N.A. 5

(d) All cultivable land which is at
present fallow cannot be brought
under cultivation partly due to lack
of irrigation facilities but mainly be-
cause of this land requires reclamm-
tion at considerable investment before
it can be made fit for cultivation. Re-
sou-ces being limited, the programme
of reclamation and assignment is being
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undertaken according to the availa-
bility of funds in the Plan Sector
within the over-all position determin-
ed by the State Governments.

Agricultural Labour

2131, SHRI LOBO PRABHU: Wil
the Minister of LABOUR AND

REHABILITATION be pleased to
state;

(a) whether the National Labour
Commission has been asked to report
on agricultural labour in the same
way as on factory labour;

(b) if not, why this larger popula-
tion has been neglected ;

(¢) whether it is also a fact that
the Chairman of the Commission has
stated that the result of information
fed to the computer on agricultural
labour will be disregarded if it pre-
judiced factory labour;

(d) whether Government propose
to suggest to the Commission to consi-
der a scheme for full employment of
agricultural labour on minimum wages
in government works, when other em-
ployment is not available to them;
and

(e) if not, the steps taken by Gov-
ment to help them?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes.

(b) Does not arise.
(c) No.

(d) This is within the scope of the
terms of reference of the Commission.

(e) Does not arise.

Report of the Election Commission
on the Fourth Genera] Electlons

2132. SHRI LOBO PRABHU: Will
the Minister of LAW be pleased to
state:

(a) whether the recommendations
of the Election Commissioner on the
jast General Elections have been exa-
mined and decisions taken;
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(b) if so, the nature thereof; and

(c) 1 not, by which time decisions
will be taken?

THE DEPUTY MINISTER IN THR
MINISTRY OF LAW (SHRI M
YUNUS SALEEM): (a) No, Sir; not
yet.

(b) Does not arise.

(c) The Government of India are
awaiting proposals for the amendment
of the law from the Election Commis-
sion. The Election Commission will
no doubt take into consideration also
the recommendations made in  the
Commission's Report on the Fourth
General Elections, while submitting
its proposals, The Commission also
proposes to discuss various gquestions
for the improvement of the electoral
system and procedure with the Chief
Electoral Officers at a  Conference
which it is holding in the first week
of September next. The Government
of India will take decisions in the
matter after receiving the considered
views and concrete proposals of the
Election Commission.

Legislation to Ban Supply of Trans-
port during Generzl Elections

2133. SHRI LOBO PRABHU: Will
the Minister of LAW be pleased to
state:

(a) whether in view of the fact that
voters are openly transported, Gov-
2rnment propose to examine and in-
itiate legislation to ban all transport
except for the personal use of the
voter and his family and consider
making provision of transport to voters
living more than two miles from the
polling station during the course of
General Elections; and

(b) whether Government will also
consider the issue of indentity slips
by village officials and municipal and
panchayat staffs?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M
YUNUS SALEEM): (a) The Hiection
Commission is considering proposals
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for effectively preventing the hiring
or procuring of vehicles for the

conveyance of electors. While it may
be possible to mae the provisions of
the law in this respect more effective,
it ig not proposed to provide free con-
veyance to voters living more than
two miles from the polling stations;
moreover under the recent directions
of the Election Commission to the
States where mid-term elections have
been or will be held, by and large no
polling station has been or will be
situated at a distance of more than
two miles from any voter's residence.

(b) It would not be practicable to
issue identity slips to all the voters
on account of the large size of the
clectorate, The cost involved will
also be prohibitive. Besides, it can
never be certain that the identity
glips for individual eleclors will be
actually handed over to the right per-
sons with the result that impersona-
tion would be facilitated.

Dismissal of Depot Managers and
Assistants of D.M.S.

2134. SHRI S. K. TAPURIAH: Will
the Minister of FOOD AND AGRI.
CULTURE be pleased to state:

(a) whether any representations
und memoranda regarding indiscrimi-
nate and arbitrary dimissals of the
Depot Managers and Assistants of the
Delhi Milk Scheme have been receiv-
<d from the persons concerned and
from the various Unions; and

(b) if so, whether any enquiry has
been conducted into the various charg-
es and allegations levelled by these
employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Fifteen
representations have been recelved
against the terminations of services
of the Depot stafl.

(b) Yes, Bir.
1239 (ai) LSD—8.
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Warning Regarding Locust Attaek

2135, SHRI D. N. PATODIA:
SHRI MEETHA LAL
MEENA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Food and Agricul-
ture Organization has issued a warn-
ing to Government about the threat
of a massive Jocust attack on this
country;

(b) the date by which the locust
attack is likely to take place;

(c) whether the FAO has launched
any programme to check the menace;
and

(d) the programme of the Govern-
ment in this respect?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
‘MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
Food and Agriculture Organization
reported in May this wear a serlous
locust situation  developing in the
Arbian Peninsula and the adjoining
areas of  Africa, Consequently, a
serious invasion of locusts during the
summer months was  apprehended,
Since then four locust swarms have
actually entered the Barmer, Jaisal-
mer, Jodhpur and Jalore Districts of
Rajasthan between the Oth and 18th
July, 1968,

(c) A special programme involving
a cost of $2,85,000 has been launched
by FAO with the assistance from UN-
DP to curb the present locust out-
break over the entire region.

(d) The Locust Warning and Con-
trol Organization, with headquarters
at Jodhpur has a regular programme
of survey and control of locusts in
the desert areas of Rajasthan, Gujarat
and Haryana, There are 34 locust
outposts, located at different strategic
points. This organization is equipped
with 15,000 tonnes of insecticides,
10,000 pieces of application equip-
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ment and 150 vehicles and 54 wireless
sets. Arrangement for aerial survey
and control also exists. Besides, ag a
Member of the FAO Commission for
controlling desert locusts, Government
of India participates in the emergen-
¢y locusts control operations, under-
taken by the Commission.

Deparitment of Parliamentary Affairs

2136, SHRI S. C. SAMANTA: Will
the Minister of PARLIAMENTARY
AFFAIRS be pleased to state:

(a) the role being played by his
Department in co-ordinating the acti-
vities of the various Ministries in so
far as their work in Parliament is
concerned;

(b) whether it is a fact that some
of the Ministries are not adequately
cooperating with the Department of
Parliamentary Affairs; and

(c) the proposals for bringing about
improvement in the work oi the De-
partment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): (a) In exercise of the pow-
ers conferred by Clause (3) of Arli-
cle 77 of the Constitution, the Presi-
dent has allotted the following func-
tions to be performed by the Depart-
ment of Parliamentary Affairs:

(1) Dates of summoning and pro-
rogation of the two Houses
of Parliament; dissolution of
the Lok Sabha; President's
Address to Parliament.

(2

—

Planning and co-ordination of
legislative and other official
business in both Houses.

(3) Allocation of Government
" time in Parliament for dis-
cussion of motions given
notice by Members.

(4) Liaison with Luderl of
" Groups and Deputy Chief
Whips. .
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(5) Lists of Members for Select .

and Joint Committees on
Bills.

(6) Appointment of Members of
Parliament on Committees
and bodies set up by Govern-
ment.

(7) Functioning of Informal Con-

sultative Committees of
Members of Parliament for-
various Ministries.

(8) Implementation of sassurances
given by Ministers in Parlia-
ment.

(9) Government's stand r.n Private
Members' Bills and Resolu-
tions.

{10) Secretarial assistance Lo the
Cabinet Committee on Parlia-
mentary Affairs.

(11) Salaries and Allowances of

Members of Parliament Act.

(12) Salaries and Allowances of

Officers of Parilament Act.

(13) Advice to Ministries on pro-

cedural and other Parliamen-

tary matters.

(14) Co-ordination of action by

Ministries on the recommen-

dations of general application

made by Parliamentary Com-
mittee.

(15) Officially sponsored visits of

Members of Parliament to

places of interest.

(16) Matters connected with
powers, privileges and immu-
nities of Members of Parlia-
ment.

(b) No, Sir.

(c) In view of (b) above, question
does not arise,
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Brocufement of Rice and other
Kharif Foodgrains

. 2137, SHRI S. C. SAMANTA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to stale:

() the reasons for a heavy short-
fall in respect of procurements of
rice and other Kharit foodgrain;

(b) whether Government will be
able to meet the demand of rice from
States, irrespective of the shortfall in
procurement; and

(c¢) if not, the alternate arrange-
ments which Government contemp-
late for meeting the annual demanis
of the States?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
Kharif procurement season is not yet
over., However, it is expected that
there will be a considerable gap bet-

ween the target recommended by the

Agricultural Prices Commission in
September, 1967 and the actual achie-

vement, The reasons are—
(i) The adversp seasonal condi-
tions between September

1967, which caused damage to
crops particularly in the
States of Orissa, West Ben-

gal, Maharashtra, Andhra
Pradesh, Madhya Pradesh
und Mysore,

Political instability in  some

States,

(ii)

The utilization of sizable por-
tion of the current good crop.
which followed wo successive
bad crops, for building up
the inventories al the pro-
~ducer's level.

(iii)

(iv) The relaxation of zonal res-
trictions on coarse grains
which helped market availa-
bility in the Jeficit Stares,
though it decreased Govern-
ment procurement,
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(b) and (c). It has never been pos-
sible to meet the demand for rice of

- all the States in ful] and it will not

be possible to do so during the cur~
rent year. Supplies of rice from the
Central Pool will, as in the past, be
made op the basis of availability of
rice with the Centre and relative
needs of the deficit States, The States
will also be supplied suitable quan-
tities of wheat and coarse grains for
distribution through fair price shops
along with rice,

Tube-Wells in Deoria and Ballia
Districts of Utiar Pradesh

2138. SHR] VISHWA NATH PAN.
DEY: Will the Minister of FOOD
AND AGRICULTURE be pleased {o
state:

(a) how many Government tube-
wells were sunk in the Districts ot
Deoria and Ballia in Uttar Prade<n
during the three Five Year Plans;

(b) the total amount of expenditure
incurred on such tube-wells;

(¢) whether provision for sinking
tubewells in these Distriets during the
Fourth Five Year Plan hus been made:
and

(d) if so, the delails thereof and the
total amount of expenditure involved”

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (d).
The reguired information is being col-
lected from the Govi, of UP. and
would be laid on the Tahle of the
Subha, when received.

Rotting of Foodgrains 2t Tamuria
Rly. Stn. C.N.E. RIy.)

2139, SHRI MANI BHAI J. PATEL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:
(a) whether his aftention has been

drawn to the news item that 14
wagons load of wheal received at
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Tamuria Reilway Station on the N.E.
Railway was found rotten as the
Wagons were open;

(b) if so, the authority or person
who booked it and the station where
from it was booked;

(¢) whether an enquiry has been
instituted into this criminal wastage
of foodgrains; and

(d) it so, the finding thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (a).
About 2260 bags of imported wheat
booked from New Kandla in 12 open
wagons were received at Tamuria
station by the Bihar State Govern-
ment. These were affected by rain in
rail transit as the tarpaulins got
dislocated or torn en roufe. Salvag-
ing operations were undertaken im-
mediately. A joint assessment of the
extent of damage by the officers of
the Bihar State Government and the
Railways is in progress.

Damage of Wheat Consigned to Poona

2140. SHRI MANIBHAI J. PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

L]

(a) whether a large number of bags
full of Punjab wheat were found da-
maged by rains when the consignment
was unloaded at Poona recently;

(b) if so, the exact quantity ol
foodgrains booked in this  consign-
ment;

(c) the reasons for not taking due
care and allowing the much needea
wheat tc go waste; and
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(d) whether any enquiry has beem
made into the whole affair and if so,
the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to .(d).
During the period 23rd June to 20th
July, 1988, a consignment of 4,730
bags of Punjab wheat was received at
Poona in open wagons covered with
tarpaulins. Due to displacement of]
damage to the tarpaulins en route this
consignment was affected by rain. The
extent of damage to foodgrains will
be known only after the salvaging in
progress at present, is completed. A
claim for the damage will be lodged
by the Maharashtra State Government
with the Railways who deal with each
such claim on merits after inquiring
into the matter,

Food Production

2141. SHR]I HIMATSINGKA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether, according to the latest
estimate, the food production in the
country for 1967-68 is likely lo touch
100 million tons;

(b) if so, how much of this will be
(i) wheat, (ii) rice, (iii) other food-
grains: and

(¢) whether in the light of these
figures, the food production target to
be achieved by 1870-71 has been revis-
ed and raised and if so, the revised
target fixed in this behalf?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Accord-
ing to the All-India Final Estimates,
the total production of foodgrains
during 1967-68 is placed at 5.6 mil-
lion tonnes.
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(b) The grain-wise break-up is as
under:

1967-68

(million

tonnes)
Wheat '16 -6
Rice . 37'9

Other foodgrains (mcludmg [ )
pulses) . 411
ToraL FoopaRAINS 956

(c) The target of foodgraing produc-
#on originally envisaged for 1970-71
remains unchanged at 120 million
toanes,

Land Development Banks

2142, SHRI HIMATSINGKA: Will
she Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that with a
view to helping the small farmers 1o
modernise his agricultural practices,
the Land Development Banks have
recently decided to reorientate their
lean procedures;

(b) if so, the modifications brought
about in the loan procedures of the
banks and the revised procedure at
present;

(c) the main benefits that would
accrue to the small farmers as a
result of the reorientation; and

(d) the steps taken to emsure that
such loang are avallable to the far~
mers in the remote parts of the coun-
try and how many such banks have
been opened in each State for the
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. 8. GURUPADASWAMY): (a) Yes,
Bir.

(b) and (c). The Standing Com-
mittee of the All India Cooperative
Land Development Banks' Undon, in
its meeting held on 8th and 6th Apri,
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1068, recommended that the loan
should be ‘“repayment oriented rather
than security oriented”. On the basis
of this recommendation, the various
land development banks are revising
their procedures to facilitate larger
flow of funds to small farmers for
productive purpose.

(d) A statement showing the posi-
tion is laid on the Table of the House,
[Placed in Library. See No. LT-
1551|68.] Land Mortgage Banks are
being encouraged and financially as-
sisted to open more branches in the
rural areas.

Engineering Workers of West Bengal

2144. SHRI K. LAKKAPPA: Wil
the Minister of LABOUR AND RE.
HABILITATION be pletsed to state:

(a) whether a deputation of engine-
ering workers from West Bengal have
pressed its claim for computing Dear-
ness Allowance on the current con-
version factor;

(b) it so, whether Government
have accepted their claim; and

(¢) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) and (c). Payment of Dearness
Allowance on the basis of the revised
linking factor is a matter for settle-
ment between the employers and
workers.

Anti-Cow Slaughter Agitation

2145, SHRI BENI SHANKER
SHARMA:
SHRI RAM GOPAL
SHALWALE;

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the antl-cow slaughter
agitation is again proposed to be revi-
Goraksha

(b) if so, the reaction of Govern-
ment thereto?



3397 Written Answerg
THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Govern-
ment have not received any such
communication from the Sarvadaliya
Goraksha Mahabhian Samiti.

(b) Does not arise,
Direct Telephone Connections

2146. SHRI ABDUL GHANI DAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many cities were directly
connected with the Capital by S.T.D.
syslem in 1967-68 and in 1968-63 so
far and on what grounds; and

(b) how many cities will be directly
connected with Delhi upto the 31st
Mareh, 19707

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
Three during 1967-68 and ni] during
1968-00. The facility is provided on
grounds of traffic requirements and
when large blocks of high grade cir-
cuits derived through Coaxial Cable
ar Microwave systems are made avail-
ahle.

(b) Fourteen,
Wage Board's Recommendations

2147. SHRI YAJNA DATT
SHARMA:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA
NAIDU:
SHRI ANBUCHEZHIAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the National Labour
Commission has recommended that
though Wage Boards should not be set
up under any statute but their recom-
mendations ag finally accepted by Gov-
ernment should be made statutorily
binding on the parties; and

(b) if so, Government's decision
thereon?

AUGUST 1, 1968
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) He such recommendation has beem
made by the National Commission on
Labour. A sugges.ion on these lines
has been made to the Commission in
the report of a Committee on the
Functioning of the System, of Wage
Boards set up by the National Com-
mission on Labour.

(b) Does not arise.
Rotting of Foodgrains at Mokameh

2148, SHR1I C. K. BHATTA-
CHARYYA: Will the Minister of
FOOD AND AGRICULTURE be plea-
sed to state:

(a) whether more than 2,000 bags
of Punjab wheat remained unloaded in
open wagons on the siding of the
Central Fuod Storage, Mokameh in
the latter part of June, 1968;

(b) whether a large quantity of
the same rotted or germinated; and

(c) the amount of demurrage paid
on account of not taking delivery in
time?

THE MINISTEE OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE , COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) It is true
that because of heavy movements of
foodgrains to the Mokameh Deptt. of
F.C.I. during the month of June and
the labour shortage, some wagons
suffereq delay in unloading.

(b) No, Sir.

(¢) No demurrage has been claimed
by the Railways or paid by the F.CL
so far in respect of these consign-
ments,

‘Purchase of Telephones by subscribers

2149. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that Govern-
ment hag assured the Telephone subs-
cribers to own their own Telephones on
a payments of Ra. 2,500;

(b) whether it I8 also a fact that
Government had assured the subseri-
bers ‘that théy would not be réquired
to pay any rental for ten years or 10!
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() whether Government have gone
back on the assurances and have
begun charging rent before the -Xpiry
of the assured ten year period; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
No. A scheme known as “Owp your
Telephone” was introduced in the year
1949 whereby a subscriber could hire
from the Government gz telephone on
certain special terms and conditions
different from the normal scheme ot
hiring. The scheme envisaged an
initial lump sum deposit of Rs. 2500]-
by the subseriber for certain stations
like Calcutta and Bombay and
Rs. 2000!- at certain other stations,
which would entitle the subscriber the
use of the telephone for a peried of
20 years. In case of Kanpur, however,
an initial lump sum deposit of
Rs. 1000|- was decided upon whereby
a subseriber could have the telephone
for his use for a period of 10 years,

(b) No. The subscribers were re-
quired to pay certain charges for the
local calls and for maintenance,

{¢) No.
(d) Does not arise.

Export of Maize from Haryana

2150. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that after the
removal ‘of the restriction on the ex-
port of maize from Haryana by the
Central Government, the Haryana
dealers booked heavy quantities of
the same for different States:

(b) if so, the quantity exported and
the States to which exported;

(c) whether it is a fact that be-
cause the Food Corporation of India
tould not make proper a.rrmgements
for its storage, most of the malze got
damaged in Haryana;

(d) it so, the value of maize that got
damaged and could not reach the des-
tination; ang
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(e) the quantity of grain, which
reached the States and the names of
those States?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD,  AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a), (b) and
(e). Restrictions on the export of
majze from Haryana were removed
with effect from 28-3-1968; 943 ton-
nes, 69 tonnes and 23 tonnes of maize
were booked from Haryana on trade
account to destinations jn the States
of West Bengal, Bihar and Madhya
Pradesh respectively, upto 20-T-1048.

(c) Food Corporation of India does
not come into picture for movement
on private trade account.

(d) Does not arise.

Dinners in Delhl Hotels

2151. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOOD AND
AGEICULTURE be pleased to state:

(1} whether it is a fact that “hot
dog” and “hamburger” dinners are
served in Delhi hotels;

(b) whether it is also a fact that
they contain beef; and

(c) if not, the kind of meat contained
in them?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) Yes, Sir, some of them serve
*humburger” containing beef, accord-
ing to information received from Delhj
Administration.

(¢) Does not arise, in s0 far a8
“hamburgers” are concerned. The
“hot dog” served by them contain pori
sausages.

Mid-term Poll in Bihar

2152. SHRI SHIVA CHANDRA JHA:

Will the Minister of LAW be pleased

to state:
(a) whether it is a fact t.hlt Hlee-
tion Commission has completed arran-
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gements for thé mid-term Assembly
poll in Bihar; ang

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) No, Sir,

(b) The revision of the electoral
rolls of all the assembly constituencies
in the State has already beep com-
menced. The Chief Election Commis-
sloner will visit Patna shortly and
draw up a tentative programme for the
election in consultation with all in-
terested parties.

Transport of Fertilisers by Railways
and Roads

2153. SHRI K. SURYANARAYANA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the metric tonnes of fertilisers
which have been imported from the
various countries and transported from
the various ports by Railways and the
metric tonnes of fertilisers which have
becen transported by road to the desti-
rations in the States during the last
two years upto the 31st March, 1968;
and

(bY the amount on an average paid
to railways and to road transport
bodies for transporting per 100 metric
tonnes of fertilisers?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a)

igurcsin M. tons

ear Year
1966-67"  1967-68

I. Total imports of
fertilisers. .+ [23,83,415 §32,00,909

es moved Lot
'Rlilw:.?t 17,63,118 19,22,975

3. Quantities mowved
Road.

74,20,244 (7,49,042

Notes: *(1) Includes tonnabes in
holdg of ships under discharge on the
#1st March of the year, ~—

(2) The difference in quantity fm-
ported and quantity despatched is at-
tributable to (i) tonnage in holds of
ships (ii) stocks in transit godowns
(iii) stocks moved by coastal steam-
ers etc,

‘b) The average rates of transport
of fertilisers by rail and road are as
under;

Per 100 tons|KM
Rs. 5.00
Rs. 16.00 to Rs. 20.00

(Mcvement of fertilisers by road is
arranged by State Governments who
fix rates with transport agencies. These
rates are not uniform.)

By Rail
By Read

Variation ip Size of Parliamentary
Constituencles

2154. SHRI VIRENDRA KUMAR
SHAH: Wil] the Minister of LAW be
pleased to state:

(a) the reasons for the arbitrary
variation in the size of Parliamentary
consiituencies in the 15 populous States
of the Indian Union viz., the Indian
Uricp excluding the Union Territories
and the States of Nagaland and Jam-
mu and Kashmir;

1} why the size of the electorate in
case of seats reserved for the Schedul-
cd Castes and Scheduled Tribes is, at
the mean level, higher than that for
t~a general Parliamentary constituen-
cies referred to in part (a) above:
and

(¢) the measures which Govern-
ment ;ropose to take in order to make
cach vote of the Indian voter as nearly
equal as possible and to eliminate
variation in political ‘weightage cast
upon by the present delimitation of
Parliamentary constituencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUONUS SALEEM): (a) In view of the
provisions of article 81(2) (a) of the
Corstitution there was no scope for
arbitrary variation, nor waps there, as
a mtier of fact, any arbitrary varia-
tion, in the size of parliamentary cons-
tituencles in all the 15 States of Indis
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(excluding the States of J & K and
Nagaland and the Union Territories).
The ratio between the number of seats
in the House of the People allocated
1o each State and the population of that
State js the same for all the 15 States,
namely, 8,72,024. This ratio was
determined by the Delimitation Com-
mission appointed under the Delimita-
fion Commission Act of 1882 by its
Order No. 1 dated the 20th March,
1¥63. There has no doubt been slight
variation from this ratio in the States,
but such slight variation could not
have been avoided for several reasons.
In the first place, the Delimitation
Commission Act by the proviso to
seci/un 8 required that the number of
scats of the Legislative Assembly of a
State shall be an integral multiple of
the number of seats in the House of
the People allocated to that State. In
the State of Uttar Pradesh this inte=-
gra] muliple could not be more than §
because of the maximum limit upon
the numerical strength of a State
Legislative Assembly set by article
170¢ ) of the Constitution. If this
multiple had been adopted for all
other States then the total number of
members of the Legislative of these
States would have to be reduced sub-
stantially. Therefore the Delimitation
Commission had no other alternative
than {o adopt different integral multi-
ples for different States so that the
numerical strength of their Legislative
Assemblies might not' substantially
come down below the numerical
strength of the previous Assemblies,
even though in most of the States
there was an increase in the popula-
tion. It is for this Teason that the
existing multiple varles from 6 in
Uttar Pradesh to 9 in Assam and
Haryana. Another reason for the
slight variation from the ratio deter-
mined in accordance with article 81
(2) (a) was that with a view to
avold gerrymandering and to ensure
the convenience of the voters and
others concerned in the delimitation
of the constituencies, both assembly
ard parliamentary, physical features,
geographical alignments, facilities of
communication, public convenience
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and boundaries of adminjstra

units had to be taken into leoo:[::
Again for the convenience of all con-
cerned it wag provided by the Act
itself that every assembly constitu-
ency shall be sa delimiteq as to fall
entirely within one single parliamen-
tary constituency. Evep in view of
all these reasong and factors the va-
riation from the ratio determined
under article 81(2) doeg not exceed
more than 10 per cent on either side.

(b) The electorate in the case of
réeserved parliamentary constituencies
cannot be substantially higher than
that for the general parliamentary
constituencies,

{c) The vote of each Indian voter
in 2 parliamentary constitueney
throughout the whole of the 15 States
is us nearly equal as possible and
there is no wvariation in political
weightage. Therefore the question of
taking measudres to eliminate any
such weightage oes not arise.

Damage to Crops due ty Pests

2155. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the findings and recommenda-
tions of Scientists study of damage to
crops, present and future high ylelding
to crops, on account of pests inaugu-
rated by Shri B. P. Pal on or about
the 21st May, 1968 in the Indian Agri-
cu'tural Research Institute, New Delhi;

(b) the steps Government propose
to take to meet this growing menace;
and

(c) the total value of crops at pre-
sent annually destroyed or damaged
by pests and insects in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (S8HRI
ANNASAHIB SHINDE): (a) With the
inlensification of agriculture involving
the use of high ylelding crop varieties
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und use of heavy nitrogenous fertiliser
several diseases and pests, which were
o.hierwise of limited importance, have
assumed destructive proportions. A
fev. of them are listed below:

Crop Disease Pests

Rice . . Bacterial Stem borer
blight
(Tungon Gallmidge
(virus)

Whaa Loosesmut  Aphids
Leafblights Cut worns

Bajra Ergut

Jowar Sugarv stem buorer
diseasc

Maize Downy mil- Stem borer
dew

With the use of heavy nitrogenous
fertilizers leading tg bumper crop
growths, the increase in disease and
pest problems was fully anticipated.
The scientists have been quite vigilant
about this. The maladies have been
diagonsed timely and remedial mea-
surest for most of them worked out.

(b) The recommendations of the
seientists gn the remedial measures of
{he destructive diseases and pests have
beezn passed on to the extension wor-
kers and are being implementeq at
finld level.

(¢) The question of assessment of
lnsses of erops due to diseases and pest
in the country as a whole is a difficult
cne. India is a vast country in which
a large variety of crops are grown
under diverse regions of soi] and cli-
male. The extent of crop losses due
to diseases and pests which also are
numerous, vary from year to year and
area to area. The overall damage to
crops by diseases and pests in the
country as a while {s cofi¥idered to be
on sn average, about 15-20 percent.

Brhni;llllstlon Works in West Bengal

2166, SHRI TRIDIB KUMAR CHAU-
DHARY: Will the Minister of LABOUR
_AND REHABILITATION be pleased to
state:

(a) whether it is a fact that the
. eonstruction and development works in

AUGUST 1, 1088
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‘he West Bauriag Rehabilitation Sche-
mes No. I and II in the District of
Howrah, West Bengal have not been
completed so far according to the
scheduled plan and that the road cons-
truction work, drainage, sinking of
tukewells, provision of parks and pri-
mary schools etc, have remained in-
complete or have not been taken in
nand so far although necessary budget
provigion for the same were made as
carly as in 1951;

b) the number of refugees living
there at present;

(c) the number
were allotted lands there and
number who left so far; and

of refugees who
the

(d) the reasons for not completing
consiruction works according to the
plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(5HRI D. R. CHAVAN): (a) The in-
formation is being collected.

(b) 146 families (including 20 Squat-
ters familics) in Bauriag Scheme No.
1 and 144 families (including 17
Squatters families) in Bauria Sche-
me No. IL

(c) 146 and 144 families were allot-
ted plots in Bauria Scheme No. I and
11 of whom 20 and 17 families respec-
tively have deserted.

(d) The information is being collect-
ed.

wAaTET S W e § gfy
2157. Y WieTC WO FTAT : W7
waTe Wt g7 aA Y g w6 fv

(%) wr g o= ¢ fe g &
whisrdc o #F g o T & &
104

(w) afzgt, @t W& w7 N
g?
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dug-wrd fawm F ey sare fawm
aHa( (S go Fo TaTw) : (F)
AT (|). FAMET R AT Fraa T
ap€ g 1 e 1968 ¥ T8 TAT
AAmE §W T 3§ wowR FAMA
aae fawan 9 w@r 9 | A § wHmET
A% FE HAT TA FHIAT I FAAT F7
fear amar ar 1 1 qAr€ 1968 ¥ A7
wfiq wdrax agr #T sTa s faar
AT WY FH W RATHE LTS Fd AT
FHIT § wafad 7 fzar smar & 1 ag
gfiaga oW Tamdr & fa7 Faar
1 ardT g 1 g8 FT A7
FEAF  FTIEIA 9 FA T 9=
fver A g & frarman 1 g@ & fa
AT W FAHIE 2, FH(AA F FIC T1E
gfafEm sei agt s 34T |

Demurrage on Imported Foodgrains
and Fertilizers

2158. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) total amount of demurrage paid
to the ship owners by Gowvernment on
foodgrains and fertilizers imported
during the year 1967-68 and April to
June, 1968; and

{b) the reasons for heavy payments?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TUEE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The total
amount of demurrage actually paid
during the period 1967-68 and April to
June 1988 was Rs. 40.54 lakhs for
fcodgrains and Rs. 42.80 lakhs for
fertilisers.

(b) Heavy arrivals at the ports was
the maip reason for considerable
waiting of ships for berth. During
1987-68 imports of foodgrains ' were
more than at any time in the past
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cxcept in 1966-67 ‘and imports of fer-
tilisers were the highest on record.

Wy § e way are whwfat no
Tyt i

2159. st frgre Fg : 371 Wwe
oA 9z AW I §I w7 5

(F) smazaa AT, 1968
&\t AT F FIR TF T4 AT
fawmr & avTr 340 Tqd Air ¥ $4-
wifeal 7 4w g€ formw & a1 4 79
wrt 1 sraE fear w7 fadq fear s
afg gAFr A g AR g AT gy
L3

(@) afz i, @ 37 & 7 7
N et

() Fn & AT FT LT FTA AT
A A gW 3™ ¥ fay awwe o q
FAT FETE TG 7

aa-1a fam aa wwre ferm &
T et (s Ko go ) ()
97 faga 9x TER F FE gEA
EC A

(&) @qr (). 5@ § 7 Izam )

Movement of Cattle from Manipur to
Assam

2160. SHRI M. MEGHACHANDRA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are aware
of the daily movement of the cattle
from Manipur via National Highway
No. 39 to Assam and nearby areas;

(b) whether the Government of
Manipur allow free movement of the
cattle for sale and export without any
restriction;

(c) whether the gsaid large scale
mcvement out of Manipur has affected
the agricultural economy of this terri-
tory; and
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(d) if so, the action taken in the
matter?

THE MINISTER OF STATE IN THE
NMINISTRY OF FOOD, AGRICUL-

ANNASAHIB SHINDE): (a) to (d).
The requisite information is being col-
lected from the Manipur Administra-
tion and will be placed on the Table
of the Sabha, as soon as it is received.

femt # e IR w1 TwhT

2161. Y Rrew fag whgm : @
wure HA@t a7 T A O £G4 fw

(%) feeelt ol gad fo=y wreY
o) ¥ IfEE et Y iy F
seifea ¥ & ¥ owafx g§ &
st

(@) s T TR &
farfera wafe % wwifwa 47 F7 9w
Tawar g ?

wag-eTd frar avay wrwre fym
e (s Yo Fo qATH) : (F)
feesit AR W Y wndr T ey
em e & yewm § fafe-

fofe sofa g€ & ;
1. IO YW ToW : TAL B
Tow & foad ey fdfaer & Y dewowr

fearaT, 1966 WX Wid, 1968 &
X Hawfea 1 g% &)
2. fage o : fagc awa ¥ fag

TR, 1967 T TEAT GO TET
€ wwrfoe e s qwr & 1

3. T T :
4 AT S T : avit fafrend

o1 ot § W wmwr § s v o
AT 75 SAW TAGAT IIA FHE: W
1968 % Werfig ¥ fear srgm

AUGUST 1, 1968  Writien Anfeérs 34T

5. feeeft Trow : frdforer v fid
o foeelt Ehwm afesrara ga &Y
faqwaT 1968 T% wwfwg &7 fray
A |

6. gRam wew : g v
G S3ry & fodr qumire feed 3
w1 fad frsr sifer 574 % fyg -
ARE AT G dhe B (R
fetr mr § | ¥ awT wqAE qEdY S
gafa e g 1 9 sfa qza) 71 frgfa
FRF oy dnamar g

(&) =y st Fad et
1 wFIfAg TN & F1H AT TN
qET g WR ST FY9 § g o6
¢ 5 gfamon oog & g w ey
At T § g o/ gy 2dwe
it +1 swwm fgar o e 2
T d IEE fafedt ax swfr
o st Y s & 4 g fRamon ¥ @
% g8 gwg ot fafemg  fafg aarn
W ag g |

Plots in Kalkaji Colony, Delhj

2162, SHRI M. L. SONDHI:
SHRI P. R. THAKUR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that the
allottees of plots at Kalkaji have been
asked by Government to deposit the
second instalment of the premium for
the land together with 3% ground
rent;

(b) whether it is also a fact that
ground rent cannot be charged under
the rules without glving the poses-
sion of the plot to the allottees;

(c¢) if s0, whether any representation
has been received from the allottees in
this regard; and
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(d) whether Governmeny propose to
revise the second premium call accord-
ingly?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) Yes.

(b) Ground-rent is chargeable in
advance every year in April; the
amount recovered is adjustable from
the date on which the allottee is call-
ed upon 1o take possession of his plot.

(c) Yes.

td) The allottecs have already de-
posited 20% of the premium charge-
ablc from them. The balance was to
be paid by them in five annual instal-
1ments. Government hag been pleased
io allow them to pay the amount in
seven annual instalments instead of
five Government has also decided to
ask them to deposit for the current
vear ground rent for hall the year
instead of for the full year. A fresh
leiier indicating the reduced amounts
payable towards premium and ground
rent will be written to each allottee
shortly.
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National Youth Commission

2169. SHRI C. K. CHAKRAPANI:
SHRI P. GOPALAN:
SHRI N. K. SANGHI:
SHRI BEDABRATA BARUA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a National
Youth Commission;

(b) if 8o, what would be the objec-
tives of the Commission;

(¢) whether the Commission will
function mainly as a Central Institu-
tion or in collaboration with the State
Governments; and

.(d] how finances of the Commission
will be met?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) Yes,
Sir, there is a scheme under Gov-
ernment's consideration to set up a
National Youth Commission.

(b) to (d). Final decisions are
yet to be taken and the detalls of the
scheme, such as the objectives of the
Commission, its functions and finan-
ces, are yet to be worked out .
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Il.nm-hx Tribunals

2170. SHRI BEDABRATA BARUA:
Will the Minister of LAW be pleased
to state:

(a) whether it is a fact that Gov=
ernment are contemplating to set up
more Tribunals for the disposals of
Income-tax appeal cases;

(b) if so, the present arrears of

such ¢ases;

(c) the number of Tribunals that
are proposed to be set up; and

(d) when a final decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) Yes, Sir.

(b) On the 1st June 1968, the num-
ber of cases pending before the In-
come-tax  Appellate Tribunal was
57,757.

(e) Four.
(d) Does not arise.

Rehabilitation Works in Tripura

2171, SHRI KIRIT BIKRAM DEB

BURMAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether a number of Jhumias
and other Tribals in Tripura have
been displaced and rendereq landless
from time to time since the Indepen-
dence under different schemes like
afforestation, creation of forest re-
serves and rehabilitation of East
Pakistan refugees;

‘(b) if so, the number of tribals so
displaced since 1847;

(¢) the details of schemes under
which they have been rehabilitated;
and

(d) the number who are still dis-
placed and landless?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR," EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to (d).
Information is being collected and
will be laid on the Table of the Sabha.

Rural Indebtedness in Tripura

2172. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of FOOD
AND AGRICULTURE be pleased to
Elate:

(a) whether any survey of rural
indebtedness in Tripura was lately
made and. if so, when and with what
result;

(b) how does the percentage of
rural people in Tripura found indebt-
ed compare with the all-India figures;

(¢) the arrangements in Tripura at
present for rural credit to ensure
banking facilities to the rural people
and to what percentage of such people
bonking credit facilities are no* avai!
able; and

1d) what further steps are envisaged
to make proper banking facilities
available to all the rural population
in Tripura?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No such
survey has been conducted by the
Reserve Bank of India or the Central
Government; '

(b) Does not arise.

(c) There were 387 agricultural and
7 non-agricultural Primary CooD.
Credit societies as on 30th June 1988
besides 4 offices of the Tripura State
Cooperative Bank. During the year
1968-67 the number of Primary Agri-
cultural Coop. Credit Societies in-
creased by 20. There is also a co-
operative land wmortgage Bank. In
addition to this United Commercial
Bank the United Bank of India are
-also operating in Agartala and the

AUGUST 1, 1968

Written Answers 3418
Branch of the State Bank of India is
also functioning at Dharamnagar,

These banks are at present providing
banking facilties in Tripura, The
Primary Cooperative Credit Socleties
had advanced short and medium-term
credit to the extent of Rs. 76 lakhs
by the end of the Third Five Year
Plan and during the year 1066-67,
short and medium-term advances were
made lo the extent of Rs. 24.30 lakhs.
Target for short and medium-term
credit for 1967-68 through the Pri-
mary Cooperative Credit Societies was
Rs. 40 lakhs. The amount outstand-
ing by way of long-term credit pro-
vided by Cooperatives was Rs. 1518
lakhs by the end of the Third Five
Year Plan. Long-term loans advanced
by cooperatives during the year 1960-
67 were Rs, 2.63 jakhs.

Qut of the total rural population of
10.39 lakhs in 1985-86, the Cooperative
Credit Societies served 3.10 1akhs in
1965-66. The percentage of rural
population served by Cooperatives
thus comes to 29.84.

(d) The cooperatives are being
strengthened. Credit accommodation
ifrom the Reserve Bank of India is
made available to the State Coopera-
tive Bank on the Government guar-
antee. A Bill enabling the establish-
ment of the State Agricultural Credit
Corporations introduced in the Par-
liament, provides for the establish-
ment of such a corporation in the
Union Territory of Tripura also. The
Corporation, when establisned, would
serve areas which are not at present
served by the cooperative credit struc-
ture, or where the cooperative credit
structure in weak.

Cooperative movement in Tripwra

2173. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the progress made so far in the
cooperative movement in the various
spheres in Tripura;
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(b) the facilities uvailable for pro-
moting the cooperative movement in
the different aspects of human life in
Tripura; and

(c) the details of the schemes for
promoting cooperative movement in
the different spheres in Tripura for
the current year and the Fourth Five
Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) At
the beginning of the Second Plan the
number of cooperative societies in
Tripura was 150 with 9388 members
and share capital of Rs. 434 lakhs,
This increased to 570 societies with
o membership of 66082 and share capi-
1al of Rs. 26.97 lakhs at the end of
the Second Plan period. At the end
of the Third Plan period there were
59 societies with 81368 members and
Rs. 41.20 Jakhs as share capital. As
on 30th June 19687, there werpe 673
=ocieties with a membership of 87661
covering 35 per cent of the population.

(b) As in the rest of the country.
the cooperatives in Tripira are pro-
vided assistance in the shape of share
capital managerial subsidy, working
canital ete. on the approved patterns.

‘¢y The annual programme for
1968-69 for Tripura is given in the
attached statement. Details of the

Fourth Five Year Plan are still under
formulation.

STATEMENT

ANNUAL PROGRAMME FoR 1068-69 ror
CooPERATIVE DEVELOPMENT IN TRIPURA

1. Organisation of 50 viable|poten-
tially viable or primary credit so-
cieties.

9. Strengthening (by share capital,
loan and mamgerul subsidy  etc.)
ofi—:

' (i) Apex Cooperative Bank
..(ii) Land Mortgage Bank.

1239 (ai) LSD--T.
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(iii) Primary Marketing
ties.
(iv) Central consumer stores.
(v) Department stores,
3. Grant to State Cooperative Union

for Training, Member education, pub-
licity and propaganda.

Socie-

4. Setting up of one Marketing Fede-
ration.

5. Organisation of 10 branches of con.-
sumer stores.

6. Organisation of 2 Farming Socie-
ties,

7. Organisation of 1 (District level)
Labour Cooperative,

8. Organisation
FPullers Society.

of 1 Rickshaw

4. Extension of the scheme of distri-
bution of consumer articles in rural
arcas by markeling and village co-
aperatlives.

10. Constitution of Credit Stabilisa-
tion Fund.

Minister's visit to Agartala

2174, SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether he paid a visit to Agar-
tala on the 12{13th June, 1968 and if
s0, the purpose of his visit;

(b) whether his attention was drawn
to the various problems of economic
backwardness, particularly, regarding
industrial backwardness, unempnloy-
ment, tribal welfare and lack of means
of communications;

(¢) if so, what specific probems of
Tripura were brought to his notice and
what were his observations in that re-
gard; and

(d) whether any memoranda of de-
mands for development of Tripura
were presented to him and if s, by
which organisations and the sum nnd
substance thereof?
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) Yes, the purpose of his
visit was to study the Communications
and economic problems of the area.

(b) Yes.

(¢) Various problems including.

(i) supply of wheat to Tripura
(ii) Construction of railway line.

(iii) Arrangements
security police

concerning

(iv) Introduction of air roule
(v) Telephone, Telegraph and
Telex facilities ete. were

brought to his notice.

(d) A letter was presented tc him
by the President, Tripura Pradesh
Congress Committee regarding Rail-
way and Air Transport facilities for
Tripura. Extracts of the letter have
been sent to the concerned union Min-
isters.

In addition the following memoranda
were also received by him.

(i) Memorandum No.F.S(DGS)68-
69(355 dated 12-6-68 from
Dainik Gana Abhijan. Agar-
tala.

(ii) Memorandum No.
dated 12-6-68 from
State Communication
mittee, Agartala.

(iii) Memorandum No. 2454|TPCC|
68 dated 12-6-68 from Presi-
dent, Tripura Pradesh Con-
gress Committee, Agartala.

PT|68-69
Tripura
Com-

These mainly refer to P&T require-
ments in Tripura State and are under

detailed examination by the P&T
Department.
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Marine Diesel Engines

2176. SHRI P. GOPALAN:
SHRI VISWANATHA MENON
SHRI A, K. GOPALAN:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

fa) whether it is a fac{ that the
marine diesel engines manufactured i:
the country are defective;

(b) whether it is also a fact tha*
owners and operators of fishing boats
have been complaining about th=
guality of these engines; and

(c) if so, the steps Government pro-
pose to take to ensure the quality of
marine diesel engines supplied to fish-
Ing boats?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
Marine Diesel engines manufactur-
ed in the country have now been in
use for several years. There are about
1500 such engines fitted to fishing
boats operating around our coasts.
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Some models have not proved satis-
factory and are not in demand, Others
are being widely used, Complaints
which have been received from time
to time regarding indigenous engines
fall into two categories. Marine diesel
engines being manufactured in the
country were mostly high revolution
engines while for certain types of
fishing low revolution engines are
preferred, Low revolution engines
are, however, now being manufactur-
ed in the country. The second cate-
gory of complaints is in regard 1o
various mechanical defects,

(¢) The complaints received have
been taken up with the manufactu-
rers through the Directorate General
of Technical Development. In some
cases the manufacturers have carried
out detailed investigations with a
view to effecting improvements. A
careful watch will be kept on the
quality of engines to ensure mmainten-
ance of adequate standards.

Dock Labour

2177, SHRI C. K, CHAKRAPANI:
SHRI VISWANATHA MENON:
SHRI A. K. GOPALAN:
SHRIMATI SUSEELA

GOPALAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have re-
ceived any representation from
lightermen employed in the Cochin
Port by various private boat-owners
for including them in the Decasualised
Scheme under the Dock Labour (Re-
gulation and Employment) Scheme;
and

(b) if so, the decision taken thereon?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) Under consideration.
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Teleprinters

2178. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of COM-
MUNICATION be pleased to state:

(a) the estimated cost of a tele-
printer manufactured by the Hindustan
Teleprinters Limited, Madras;

(b) whether it is thoroughly indi-
genously made or there are foreign
components therein; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) The price of an English
teleprinter machine (Tape Model) is
Rs. 6,200]-.

(b) and (c¢). Out of about 2000 com
ponents of a teleprinter machine, only
about 30 are now being imported.
These are boughtout items, the manu-

facture of which has not yet been
established in India. The details of
the imported components are as
under:—
(1) Motors 2 Nos.
(2) Capacitors 4 Nos.
(3) Ball bearings 6 Nos.
(4) Electrica] contacts 3 Nos.

(5) Other electrical parts 15 Nos.

Repatriates from Burma

2179. SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:—

(a) whether al] the evacuees from
Burma have been rehabilitated com-
pletely;

(b) if not, the reasons therefor; and
(¢) the names of the States in which
they have been rehabilitated?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND  REHABILITATION
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(SHRI D. R. CHAVAN): (a) to (c).
About 163000 repatriates from Burma
(approximately 46,600 families) have
arrived from Burma upto 1st July
1968. A statement indicating the re-
habilitation wassistance given to them
State-wige is laid on the Table of the
House, [Placed in Library. See No.
LT-1553/68.]

Fire in Subzimandi Post Office

2180. SHRI KASHI NATH PANDEY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the post office in Subuzi-
manti market, Delhi was burnt com-
pletely on the 11th May, 1868;

(b) if so, the net loss caused to Gov-
ernment; and

(¢) whether Government propose to
recover this loss from the Fruit Mer-
chants Union as fire was caused due
to their negligence?

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Yes.

(b) There had been no loss of cash
and valuables, The cost of office fur-
niture and fixtures destroyed in the
fire" is about Rs. 3,000-,

(¢) There is no such proposal.
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wre, TrermT it gwate e ®
9w (Ao Qo W) ¢ ()
AT AAFILT 90 ¢ £ | A
q3W WET FY A quadiy HeAT
wER H WO AAWAT % WA,
A\ daastg AT #19 §, T fa=m
FT 9 ATE@ FaTT HAWL T MW |

TeA w51 gAa quaftr gam
7 safua oA 3T A 7

(@) F1m §7 ¥ afwmd §
A FAEARHT AAFTAT Fad (g
Faedt ¥ frafe szmar & fan
ATH T F709 a9 AW AT AFAT  FIIT
IOFY & | AT T F JEOMT AR
F AT OH AT T OIEE IIAN AFE |
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4% a9 F yea ¥ fAaera st

s *faezdl # fagfan e & fom

ATH T HTA AT AT wEqT AAT R

1960-67 & 2174 "7, fierfefas
fagwor 7 47 7 2

a9 af F WA W AT I

7 frawia sa=Er &

I st §

=9 wifagt 77 g=ar

59,091

1960

1961 75279
1962 1,22,209
1963 1,46,860
1964 1,45, 685
1965 1,61,251
1966 1.77, 147
1967 1,80,319
Aeq AW w1 {fR dvww ¥ fag waofn

2182. S¥¥o wo fifem: &
ww s yfy W O @ # FW
w0 fF ¢

() wex A&W HT 1967-68 ¥
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A wfw graqw & fag et gaafr
arifer £t 7, =i

(@) swwafa# sa o8 o< feat
g sy af ?

are, gfe, smmifes faers T
FEFCAATSG | T AR (A weAT
siiga firz) (%) 22 @9 § werie
Wi g7 A & fa aq 1967
68 ¥ TF 180,80 ATF ®IG TT FA
9% gAAfE fqar mmoar 3w F
wfafva, Tva= F91 froges =5 e
ofgraamat & sTgl & wfw dwo
FeeET & 3177 afa gy & fay
41,00 Fmr = F wfr dE 9fe
F gu a7 wfmge 3fw afas &
gt Fif ¥ wwifae A F
fae 10. 00 =& a3 7rfer fawife
w € 4t

(&) wem sxor w7FT R osTA
fuge & mare ot gfs soeor
Fraarat & femfrafe % 261.9
T /YT FETT AT ETEE ¥ A& 4@y
afeararat #  qfw averr araey
FHT AT T F qAAT 46,50
ATE wIL FT ITANT qAATA frar
z 1 dw wfw F qE aw qfad
e afasl § grafy awedt ¥
sEfas AT 97 area ¥ feaar
% gz, qF "9 A gar

wwngT wiw fawafrerey €Y s

2183. Wt Wo wo dfwx :
a7 W awr gfy 50 77 T=
Wﬁﬁ'ﬁ?:

(%) 1967-68 ¥ wow wdw ¥
aqe  Ff frafeerrr e e
w ¥ oo feqdt o few w1 &

Written Answers342

Tgmar @ TE; 4%
() 1968-69 ¥ fwadt wwx
ofr 3 w7 fawrc & 7

ww, wie, wrqofos  feww aw
HEETC WG W Ry (ot e
wrfpw faR) : (%) 1967-68 #*7
wafa # sawy  Ffy favafaarm o1
20.00,000 (¥ 7TE) WY FT °T
1 faar a1 1 a7 wE fawmamens
I F wEf 97 feqr m@r v A% werly-
O F WA, WA, =TS A,
e % T wfafe 8 F fami,
AU AT W, RS %)
gframt qar gfa, v fafire © gfy
sifradr sgrfaarest & fordy frdvmons
ot gfram Wt gew wifr &
fasms

(&) 1968-69 %t wafa #
g Age  wfy favafeaem w7
=g qgEar Afawm & weqere faewr
ar<it  faeftg «Fm@aT, 1967-68 H
AT A2 & sug w7 wafay awr grer @Y
g~ favafearsm 1 o v aw
W B www ofag & oz
#i fawfor =g o fnis
ot 1w ¢ v Freafrern @
ar ¥ ¥ mfus agraar &1 Iwm w1
mmt, Fa=t agraar &1 3990 1967
68 ¥ fFar mar °v |

Afw waw &w

2184. St Wo we diferx : w1
we 97 FfY AW g7 Far A g
¥4 fw :

(%) weq s¥w Trow ¥ ad 1968
69X MMATqW ar O &I ¥
wrrn ¥ ofiv weww Y &7 -y omber
LEL 5
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(W) o 1967-68 ¥ g =
feaat agraar & of 2

ww, iy, anpfoe fowre
HEETT WATHT H oA (S gwo
Qo Teareawfl) : (%) 1968-69
# wen 2w ¥y wfe farer &% g

HI-IA AL 577 w1 guigs Fdwq
T ®{ & 3 w0 o 7 fafean
faar o 2

(&) 1967-68 7 Frg qewre 3
T AIEL F OAGH ¥ omew gEw
#51 wf fawm 3o & qraver ww-
T FAT T "ETaT 3 ¥ far
43,40 M@ wT FT omw frar

Mic!'owave System in Border
Districts

2185. SHRI K. P. SINGH DEO:
Wil] the Minister of COMMUNICA-
TIONS be pleaseq o state:

(a) whether it is 4 fact that Gov-
crnment propose to link some border
districts with the rest of the country
with microwave system;

(b) if so, the border areas that are
dikely 1o be linked with the micro-
wave system;

(¢) the expenditure likely to be
incurreq thereon;

(d) the period likely to be taken in
the execution of the project; and

(e) the benefits likely to be derived
Lherefrom?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI 1. K. GUJRAL): (a)
Yes. Some of the border districts have
already been connected.

(b) Microwave systems have already
linkeg the border towns of Siliguri,
Darjeeling, Coochbehar, Shillong,
. Gauhati, Tezpur, Jorhat, Jullundur,
Dalhousie, Pathankot, Udhampur,
Jammu, Srinagar, Ambala, Simla, and
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Chandigarh, Other border towns . pro-
posed to be linkeq are Dibrugarh, Tin-
sukia, Silchar, Agartala, Kohima,
Imphal, Muzaffarpur, Nainital, Rajkot,
Jamnagar, Kandla, Bhuj and Bikaner.

(c) Rs. 7.42 crores approximately.

(d) Three to four years,

(c) Adequate and reliable communi-
calions would be provided. On some
routes STD service will be available.

Release of Sugar

2186, SHRI TRIDIB KUMAR
CHAUDHURI: Will the Minister of
FOOD AND AGRICULTURE- be
pleased to state:

(a) whether it is u fact that as much
a¢ 50 percent of the stocks of sugar in
the sugar mills in U, P. were lying
unsold and that most of the mijll
owners were defaulting in the pay-
ment of wages to workers and Gov-
ernment dues; and

(1) whether Governmeny have made
ony enquiries as {o the reasons that
have brought about this state of
ofairs?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) About i85%

of the production of sugar in
UP, had been sold and  des-
patched by the factories and

further 7.5% has been released. Re-
lesse of the balance 34% sugar pro-
duction will be spread over the rest
of the year till sugar from the next
season's production becomes available.
No information is available with regard
to the default of the sugar mills in
respect of payment of wages to
workers and State Government dues.
Central dues in respect of Excise
Duty are paid before removal of sugar
by the factories.

(b) Does not arise,
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Ilealth Hazard in the use of Imorganic
Nitrogen Fertllizers

2187. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

1a) whether continuous use of inor-
ganic Nitrogen Fertilisers can cause
accumulation of Nitrates ip foodstuffs
1o dangerous levels;

1b) whether these Nitrates after ab-
~orption may poison haemoglobin and
affect Oxygen transport system;

i¢) whether enough Nitrates in the
<iet cap cause respiratery failure and
dezth and

- {d) if so, the steps Government pro-
peses to check these effects?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOFPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) to (c). There
i= no authentic information regarding
1oxicity cause by nitrates accumulated
in fouvdstuffs as a result of application
of nitrate fertilisers. However, this
i still g controversial matter among
+L.r scientists,

+d) Does not arise.

Import of Fertilisers

2188. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
=tate:

ta) whether the total import bil] for
fertilisers during 1968-69 will amount

to 350 million;

tb) whether out of the above 3200
milliop worth of fertilisers would be
imported from the U.S.A.

{¢) whether the U.S. carriers charge
$54 per tonne against $18 by other
carriers with the result that the landed
price of imported fertilisers from

U.S.A, is higher than that of fertilisers .

imported from other countries; and
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(d) The difference between the land-
ed price of fertilisers imported from
US.A. and ex-factory price of indi-
genoug fertilisers and the steps taken
to reduce the ex-factory price of indi-
genous fertilisers?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b).. The
total import bill for fertilisers for the
vear 1968-89 is expected to be $300
million out of which $160.00 million
may be for improts from U.S.A.

(¢) According tg the terms of U.S.
Non-project l.oan at least 50% of the
total tonnage is to he carried in U.S.
Flag vessels rubject to the availability
oi such vessels. In practice, however,
this percentage has not been reached
in the last two years, due to non-
availability of U.S. Flag vessels. In
1967-68 the shipment by U.S. Flag
vessels was only to the extent of about
15% But the percentage of shipments
of U.S. Flag vessels has since increased
to nearly 34% during the period April-
June, 1988. The freight rates for U.S.
Flag vessels have varled from $39.23
to $56.45 and those of other vessels
from $14.00 to $18.50 per tonnes during
the last five months. The landed
nrices of imported fertilisers from
U.S.A. are higher than those imported
fom the gther sources due tg the afore-
said reason.

{d) A statement giving the required
information is laid on the Table of the
House. [Placed in Library. See No.
LT-1554'88.]

Measures liave been taken to reduce
the costs in certain plants and to
modernise others so that they will
work to full capacity and at reduced
costs, The fertilisers plants thae are
under construction. are based on the
latest technology and are using Naptha
as new material at a Jow investment
cost. As a result of large sized plants
being built up and adoption of the
latest technology cost of . proguection

" is expected to come down, . , ..
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Shertage of Posial Stationery In
Gujarat Circle

2189. SHRI D. R. PARMAR: Will

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that there
are some cases of shortage of the
Posta) Stationery i.e. Post Cards and
Postal stamps from the packed bund-
les received from Nasik Press through
Government Treasury in Gujarat
Circle;

(b) if so, how many incidents have
been traced out by the P&T Depart-
ment during the last three years end-
ing 1967-68 and what is the net
amount of loss to Government;

(c) whether any enquiries have
been conducted for such shortages at
all levels right from the security
press, Nasik to the Post Offices;

(d) if so, the result thereof: and

(e) if not, the reasons for not con-
ducting such enquiries?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-

TION (SHRI I. K, GUJRAL): (a)
Yer.

(h; Theéie had been 63 incidents
during the last three years and the
nei ameuent of loss is Rs. 184,91 P,

(c) Yes.

fd) Tefinite responsibility could not
vet be fixed.

(e) Does not arise.

Promotions in the Posial Departmemt

2100, SHRI D. R. PARMAR: Will the
Minister of COMMUNICATIONS be
rleaged 1o slale:

(a) whether it is & fact that o junior
officia] in the Postal Departmant geis
& seplority over the seniop prreon, if
he declines the promotion in a long
term vacancy;
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(b) whether it is a fact that in the
cate of u Scheduled Cacte Inspector
working in the postal department
seniority is not given when his senior
declines promotion tg the higher selec-
v grade; and

(c; il so, th. rcasons tl.erefor

THE MINISTER OF STATE [N THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
If an employee of the P&T Department
refuses promotion in y long-term
vacancy, he will not be offered pro-
motion again whether in a longterm
or short-term vacancy for a period of
6 mo'hs. After that period if he is
promoted, he will rank junior tp all
cHicials promoted in the meanwhile.
Ny sich {forfeiture of seniority is
atteenea lo refusal of short-term pro-
maoticn.

(b) [lere 1s no special provision in
respect of Inspectors belonging to
Scheduled Caste. The vider applies
cquaily 1o al] emplojyecs

(c) Does :io* arise.

Postal Stationery in Gujarat

2191, SHRI D. R. PARMAL: Wil] the
Minister of COMMUNICATIONS be
picesed to state:

(2 whether it is a fact that the
public in Gujarat State is not getting
the required and sufficient postal sta-
tionery at proper time from the Post
Offices;

(b) whether the Department has
changed the policy to distribute the
postal stationery through the Head
Post Office instead of through district
treasuries;

(c¢) if so, the reasons therefor;

(d) the amount of conveyance char-
ges and T. A, and D. A. paid to the
Inspectors who conveyed the Pogtial
Stationery from Ahmedabad {0 the
various Head Post Offices in Gujarat
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Circle due to changed policy of the
Department for distributing the postal
stationery;

(e) whether any securitly measures
are being provided to convey the sta-
tionery; and

{f) if not, the reasons therefor?

THE MINISTER OF STATE I[N THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA
TIONS (SHRI I. K. GUJRAL): (a)
There have been some shortages of
postage stamps and postal stationery.

(b) and (¢). No. In order to meetl
heavy demands of postal stamps and
stationery after the introduction of the
increased rates from 15th May, 1968,
the Controller of Stamps despatched
postal stamps ang stationery in bulk
to Ahmedabad treasury with a request
to distribute them to other district trea-
suries in Gujarat, As the treasury
officer, Ahmedabad declineq to under-
take this responsibility, Postmaster
General Ahmedabad had to arrange
the distribution. This was done to
avoid dislocation in the gservices.

(d) Rs. 1400 approximately,

(e) and (f). The sltamps and statio-
nery were conveyed by postaj officials
within the normal lmits of value pres-
cribed for such remitiances and an
such there was no necessity for special
security arrangements,

Ministers as Candidates for Eleotion

2192, SHRI R. K. AMIN: Will the
Minister of LAW be pleased to state:

(a) whether it is g fact that in a
recent election c¢ase, Mr, Justice
Krishna Rao of Andhra High Court
obgerved that “it is a matter of para-
mount importance that in order tp en-
sure free and fair elections and for the
preservation of the purity of election
process, a candidae holding the office
of Minister should strip himself of his
official garb”; and

{b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) Yes, Sir.
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(b) Gevernment do not consider that
Ministers should relinquish office
before elections.

Requipment of Fertilisers to Fulfil

the Target of Foodbrains

2193, SHRI R. K. AMIN: Wwill
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to fix the
target of 150 million tonneg of food-
grains by 1974;

(b) if so, the amount of fertilisers
India would need to fulfil this larget;
and

(c) the steps proposed {o be token
t oensure the availability of requisite
amoutit ol fertilisers to fulfil the tar-
get?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The

targets of foodgraing production for
Fourth Five Year Plan ending 1873-
74 have not yetl been finalised.

(b) and (c). Do not arise,

Casual Labourers i P. & T. Depart-
ment

2194. SHRI K. ANTIRUDHAN:
SHR] C. K. CHAKRAPANI:
SHRI MOHAMMAD ISMAIL:
SHRI A. K. GOPALAN:

Will the Minister of COMMUNICA-
TIONS be pleaseq to state:

(a) the total number of casual
labourers recruited in the Posts and
Telegraphs Department since May,
1966;

(b) the total number of casual
labourers who have completed two
years continuoug service; and

(e) the tota] number of casual
labourerg absorbed in thg regular

establishment?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I, K. GUJRAL): (a)
to (¢). The information is being
collected and will be placed on the
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table of the Lok Sabha soon as
it is received and compiled.

Wage Fixation Machinery

2195. SHRI VISHWANATHA
MENON:
SHRI MOHAMMAD ISMAIL:
SHR] GANESH GHOSH:
SHRI K. M, ABRAHAM:

Wil the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government propuse to
revise the Wage structure fixation
machinery;

(b) whether the proposal has been
finalised; and

(c) it so, the details thereof?

THE MINISTER OF LABOUR AND
.REHABILITATION (SHRI HATHI):
~ta) to (c¢), The present system
.of  fixing wages in selected in-
. dustries by constituting  tripartite
Wage Boards is being reviewed by
National Commission on Labour. A
Bipartite Committee has also been set
up by the Standing laubour Committee,
1o suggest measures for eliminating
delays in the working of Wage Boards
and for securing fuller implementa-
tion of their recommendations.

The question of making any
changes in the existing system will
be considereg in the light of the re-
commendations of the two bodies
mentioned above,

Wage Board for Engineering
Industry

2196. SHRI VISHWANATHA
MENON:
SHRI P. RAMAMURTI:
SHRI MOHAMMAD ISMAIL:
SHRI BHAGWAN DAS:
SHRI J. H PATEL:
SHRI INDRAJIT GUPTA:
Wil} the Minister of LABOUR AND
REHABILITATION be pleased to
state:
(a) whether the Central Wage
. ‘Boarqd for Engineering Industry has
- submitted its report;
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(b) if so, the recommendations
thereof; and
(c¢) if not, the reasons for the
delay?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The Board has not yet submitted
its final report,

(b) Does not arise.

(c) The Board has tp deal with
complex issues which require detailed
investigations. The Board's work is
now in advanced stages ang it expects
to submit its report by the end of
October, 1968.

Recommendations of Experts Com-
mittee of P&T Department

2197. SHRI VISHWANATHA
MENON:
SHRI E. K. NAYANAR:
SHRI NAMBIAR:
SHRI K. M. ABRAHAM:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the Expert Committee
appointed by the Posts and Telegraphs
Department recommended 8 hours
duty inclusive of rest period for all
calegories of employces;

(b) if so. whether the recomemnda-
tion has been accepted by the Posts
and Telegraphs Department;

(¢) whether it is also a fact that
Drivers and Despatch Riders of Posts
and Telegraphs Department have to
work more than 8 hours; ang

(d) if so, the reason for taking
more than 8 hours work from Drivers
and Despatch Riders?

THE MINIBTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFF.LIRS AND COMMUNICA-
TIONS (SIRI I. K, GUJRAL): (a)
No, '

(b) Does mot arise.
(a)  Yes. -
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(d) The intermediate periods of
halt are included in duty hours and
therefore, actual driving duty is less
than 8 hours.

Cotton Textile Wage Board

2198. SHRI P. GOPALAN:
SHRI K. RAMANI:
SHRI UMANATH:
SHRIMATI SUSEELA
GOPALAN:
SHRI INDRAJIT GUPTA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
slate:

(a) the progress made by the Se-
cond Wage Board for the Cotton Tex-
tile Industry;

tb) when the report of the Wage
Board is likely to be submitted; and

(c) the reasons for the delay in
submission of the report and the steps
taken to evpedite the work of the
Wage Board?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(&) The Board has completed public
hearing and is now holding meetings
to finalise its recommendations,

tb) The Board cxpeets to submit
the report before the end of October.

ic) The Wage Board has to deal
with complex matters concerning a
large industry ang it has to hear the
view points of various interests. As
explained above, the Boards report
is now in the concluding stages.

Provident Fund Arrears

2199. SHRI SATYA NARAIN
SINGH:
SHRI P. RAMAMURTIL:
SHRI P. P. ESTHOSE:
SHRI B. K. MODAK:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that Rs. 40.24
and Rs. 680 lakhs of Provident Fund
arrears are due on New Victoria
Mille Company, Ltd. and Muir Mills

1890 (SAKA)

Ltd, Kappur since May, 1962 and
March, 1988 respectively; :

(b) if so, the steps taken by Gov-
ernment to realise the arraers;
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(¢) whether the managements
these mills have
and

of
been prosecuted;

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) As on the 30th April 1988,
the provident fund arrears due
from New Victoria Mills Company
Ltd. and the Muir Mills Ltd. were
Rs. 50.74 lakhs and Rs 6.8 lakhs,
respectively. )

(b) to (d}. New Victoria Mills Com-
pany Ltd: —

The properties of the
have been attached by
Revenue Authorities,

Muir Mills Ltd, :

Company
the  State

The proceedings starteg for recover-
ing the provident fund dues as arrears
of land revenue were held in abe-
yvance on a representation of the
Authorised Controller who was allow-
ed to clear the arrears, in instalments,
from January, 1968 onwards. The
Authorised Controller has requested
for extending the time-limit for clear-
ing the dues by another year.

Prosecutions: —

Action has already been initiated
to prosecute the management of both
the Mills.

Membership of Central Trade Unton
Organisations

2200. SHR] P. RAMAMURTI:
SHRI A. K. GOPALAN:
SHRI K. RAMANI:
SHRI UMANATH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Governnrent have con-
ducted any survey to verify the mem-
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bership of the Central Trade Union
Organisations, recently;

(b) if so, what is the claimed and
verified membership of various orga-
nisations;

(¢) whether there is any substan-
tial difference between the claimed
and the verified membership of these
organisations; and

(d) if so, the reasons therefor and
the total membership dropped from
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each organisation on such verifica-

tion?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) and (c). The claimed and veri=
fied membership of the four Central
Trade Union Organisations ag on the
31st December 1866, and the diffe-
rence between these two figures is
shown below: —

Organisation Clamied ) Verified Difference
Membership  membership
1 2 3 4
(1) Indian National Trade Union Con-

gress . . . . : 19,96,499 14,.05,465 5,91,934
(2) Hind Mazdoor Sabha 7,67.838 4,33,015 3.34.823
(3) All India Trade Union Congress 11.49,781 4,32,852 7.16,929
(4) United Trades Union Congress 198,350 93,454 1,04,896
Total 41,12,468 23,64,786 17,4682
(d) The reasons for the difference REHABILITATION be pleased to

between the claimed and verifled
membership are—Spot physical veri-
fication showing lower membership
than what was claimed, non-submis-
sion of Annual Returns, non-produc-
tion of records cancelation of regis-
tration, trade unions not being regis-
tered and non-affilliation to the Cen-
tral Organisation.

Provident Fund Arrears

2201. SHRI P. P, ESTHOSE:
SHRI SATYA NARAIN
SINGH:
SHRI K. RAMANT:
SHRI UMANATH:

Wil the Minister of LABOUR AND

state:

(a) whether it is a fact that Rs, 6.00,
Rs. 17.07 and Rs. 12.36 lakhs of Provi-
dent Fund Arrears are due on Anglo-
French Textiles, Swadeshi Cotton
Millg and Shri Bharathi Mills, Pondi-
cherry respectively since January,
1964; and

(b) if 80, the steps which have ween
taken by Government to realise the
arrears?

THE MINISTER OF LABOUR AND
REHABILIFATION (SHRI HATHI):
‘(a) As on 3lst May, 1063, these Mills
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were in default of
duers as under:—

(i) Anglo
tile Ltd.,
Iy

(ii) Swadeshi Cotton
Mills, Pondicherry

(iii) Shri Bharathi Mills
Ltd., Pondicherry

provident fund

French Tex-
Pondiche-
G Rs. 7-39 lakhs

Rs. 15-41 lakhs]
Rs. 12° 36 lakhs

b} The managements of Anglo
French Textiles and Swadeshi Cotton
Mills were allowed to pay the dues in
instalments. After paying some instal-
ments, they came up with proposals for
deferment of payment of further ins-
talments. In the case of the Swadeshi
Cotton Mills, the proposal has, how-
cver, been turned down. The Bharathi
Mills js under the charge of an Autho-
rised Controller. The old management
Lave already executed p third mort-
gage deed in favour of the Central
bBoard ¢f Trustees, Employees’ Pro-
vident Fund for Rs. 10.50 lakhs.

It has not heen possible to realise
the provident fund dues as arrears
of land revenue as according to the
available information. the Revenue
Recovery Act has not yet been
brought into force in Pondicherry.

Strike by Employees, of Stuarts-llo-
yods, Calcuita

2202. SHRI MOHAMMAD ISMAIL
SHR]I BHAGABAN DAS:
SHRI GANESH GHOSH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that the
employees of Stuarts-Lloyds, Calcut-
ta went on strike since lst July, 1968

(b) if so, the nature of their de-
mands; and

(¢) the steps taken by Govern-
ment ‘to ‘settle the dispute?
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THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI): (a) Yes, Sir.

the
orders.

(b) The demand related to
withdrawal of retrenchment

(c) Joint conferences were called
on three occasions by the State La-
bour Directorate, Government of
West Bengal; these could not, how=-
ever, be held due to absence of em-
ployers' representatives. The em-
ployers had now agreed to send their
competent representatives to the joint
conference fixeq for 31st July, 1988.

United Central Refugee Council,
West Bengal

2203. SHRI JYOTIRMOY BASU:
SHRI B. K. MODAK:
SHRI BHAGABAN DAS;
SHRI GANESH GHOSH:

Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it is a fact that the
United Central Refugee Council, West
Bengal submitted a memorandum to
the Governor of West Bengal in May,
1968;

(b) if so, the details of the memo-
randum; and

(c) the action taken by Govern-

ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SBHRI D. R. CHAVAN): (a) to (e).
Information ig = being collected and
will be leid on the Table of - the-
Sabha.
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Retting of Rice at Seerampur Station

2204. SHRI JYOTIRMOY BASU:
SHRI B. K. MODAK:
SHRI BHAGABAN DAS:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
published in the Amrita Bazar Pat-
rika dated the 13th July, 1968 that
a huge quantity of rice lying in the
godown in the Seerampur old Rail-
way Station yard has become unfit
for human consumption due to the
negligence of the Food Department:

(b) if so, the totlal quantity of rice
that became unfiy for human conzump-
tion;

(c) whether Government have in-
vestigated into the matter;

(d) if so, the findings thereof and
action taken thereon; and

(e) if not, the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir,

(b, Out of 7656 bags of raw rice
received fram Andhra Pradesh by the
Fooq Corporation at Seerampur in
open wagong covered with tarpaulins
about 2420 bags was found to have
been affectei by rain en-rote, These
bags were promptly opened up and
the drying and salvaging process is
in progress. The extent of damage
will be known only after this process
is completed. The F.C.I, however.
expects to find the major portion of
the affected rice fit for human con-
sumption.

(¢) to (e). The Food Corporation
have lodged a c'aim for compensa-
tion with the Railways who will in-
vestigate the circumstances under
which the damage occureq and take
steps to prevent recurrence,
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Representation from employees of
Super Bazar, New Delhi

2205. SHRI M. L. SONDHI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have
received any represeniation from the
employees of the Super Bazar, New
Delhi regarding their grievances
against the management in the recent
past;

(b) whether the griavances have
been enquired into; and

(c) if go, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a)
Yes, Sir.

(b) No regular enquiry was held as
it was not considered necessary. How-
ever, the grievances and demands of
the employees were looked into.

(c) The grievances put forth by
workers' union in their representa-
tion submitted to the Delhi Adminis-
tration related to the following as-
pects:

(i) payment of a living wage;

(ii) top heavy management of
super bazar and payment of
vastly increased salarieg to
the employees taken on depu-
tion;

(iii) anti-labour policy of the
super bazar guthorities, name.
ly, not recognising the work-
ers’ union; and

(iv) constitution of a Consumers”
Committee to guide the work-
ing of the super bazar.

Ag regards the first grievance in
connection with the payment of liv-
ing wage, it may be stated that the
wage structure was formulated by
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L2 Super Bazar on the recommenda-
tions of a management consultant
firm. The wages paid to different
categories of staff of super bazar
were found to be reasonable as com-
pared with workers on similar jobs in
other institutions. The question of
payment of additional D.A. raised by
the employees was referred to an
arbitrator who gave an award for
increasing the D.A. by Rs, 13 {0 Rs.
35. This award of the arbitrato, has
been implemented,

As regards allegation of top heavy
management, it may be stated that
the total monthly bill of the super-
visory and managerial saff now
amountg only to Rs. 16,000 as against
the total salary bill of Rs. 2.07 lakhs.
As regards the disproportionately high
salary drawn by certain managerial
personnel] taken on deputation, the
income and emoluments generally
worked out between 22 to 35 per cent
except in one case. Mostl of the offi-
cials on deputation have since revert-
ed back to their parent grganisations
from March, 1968.

As regards the third allegation
regarding the anti-labour policy of
the super bazar, it may be stated that
super bazar hag already recognised
one of the two unions, namely, the
Super Bazar Employees Union, which
had much larger representation. The
Workers' Union which has not been
recognised by the Super Bazar has
only about 100 members. It refused
to participate in the refrendum nor
did it agree to a code of conduct.
Most of the demandg of the Super
Bazar Employees Unlon have been
referred to the arbitration of Dr.
Gyan Chand and the awards given by
him are being honoured. The mana-
gement of the Super Bazar and the
Super Bazar Employees Union have
also entered into an agreement to
settle all disputes gmicably.

As regards the demand of the emp-
loyees for constitution of a Consu-
mers' Committee to guide the working
of the super bazar, it may be men-
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tioned that the super bazar hag been .
convening members' meetingg every

week in which about 40 members are

invited to participate and make sug-

gestions. These members’ meetings

are proving useful.

Election in India

2206. SHRI GADILINGANA
GOWD: Will the Minister of LAW be
pleased to state:

(a) whether it is a fact that elec-
tions in India cost very dearly to the
public exchequer;

(b) whether any scheme is under
consideration to reduce the cost of
elections; and

(c) if so, the details therevof and jt
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) No, Sir.

(b) and (c¢). Do not uarise.

Frequent Transfer of Directors of
Indo-Norwegian Project

2207. SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that tne
Directors employed in the Indo-Nor-
wegian Project are subject to fre-
quent transfers which causes deleteri-
ous effect on the smooth and efficient
functioning of the Project;

(b) if so, the number of Directors
transferred so far and the reasons
therefor and the period of their stay
as Directors; and

(c) the remedial measures propused

to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB S8SHINDE): (a) The
Director appointed by the Govern-
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ment of India on the Indian side has
not been subject to frequent trans-
iers. Since the post was created in
1984 there hag been only one change
in the incumbency. The Project
Director appointed by the Govern-
ment of Norway has, however, been
cubject to frequent transfers in the
past. There have been 11 Directors
during the past 15 years of {he Pro-
jects existence,

(b) So far 11 Directors have been
appointed on the Norwegian side as
indicated below:—

1. Mr.  Diedrich 11,
Lund from Ocl. 1952 to
Sept. 1957
2. Mr. Gerhard M.
Gerhardsen from . Sepl. 1957 to
April 1958,
3. Mr. Trvgve Aaslrom  April 1958 Lo

February, 1959,

s

. Ernest Krogh Hanse  from  February,
1959 Lo January
1961,

<. Mr. Lars Snagar trom April, 1961
to December.
1961.

from Januarv,
1962 to  Feb-
ruary 1962

Ii. Hareide from February.
1962 to Nove-
mber, 1963,

from November
1963 to Sep-
tember, 1964.

from October,
1964 to Feb-
ruary, 1965.

from March,
1965 to March,
1966

A, Mr. Per Sandvan
. Mr. John
5. Mr. E.D. Velkmar
y. Mr. Per Sandven

10. M- Martin Pveit

11. Mr. E. F. Jermeros from February

1966 to to date

The Project Directors are appointed
by the Government of Norway (Nor-
wegian Agency for International Deve-
lopment). The assigment is generally
made for a period of one year on
cositract. The Direefors return to
Nerway -at the end of the period of
contract. s
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(c) So far &s the Directors appoint-
ed by the Government of India are
concerned, the first Director appoint-
ed to the post reverted to his parent
Department in May, 1967. The post
has been provisionally filled and steps
have been taken to obtain the recom-
mendations of the Union Public Ser-
vice Commission for a long term ap-
pointment. So far as the Norwegian
Directors are concerned the advisibi-
lity of continuity in such arrange-
mentg has been recognised, The pre-
sent Director hag been  continuing
from February, 1966 and in any fur-
ther agreement that may be antered
into with the Government of Norway.
this aspeet will be borne in mind.

Indian Technica] Personnel in Indo-

Norwegian Project

2208, SHRI
GOWD: Will the Minister
AND AGRICULTURE be
state:

GADILINGANA
of FOOD
pleased to

(a) whether the Indian Technical
personnel are being associated with
their Norwegian counterparts in the
Indo-Norwegian Project so as 1o en-
able them to take over the adminis-
tration and operation of the project
alter the termination of the contract;
and i

(b) if not, the reasong therefor and
the remedial measures proposed to be
taken to operate the project after the
termination of the contract?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
agreement with the Governmen: of
Norway relating to the Indo-Nor-
wegian Project provides for Indian
technical personnel progressively tak-
ihg 8ver techfii¢al functions frein the
Norwegien experfs, Indian technlcal
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staff are accordingly being associated
with Norwegian counter-parts and
work in close cooperation with them.

(b) Does not arise,

Foreign Aig for Agricultural Develop-
ment in Various States

2209. SHRI
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the gquantum of aid received
from foreign countries for the deve-
lopment of agriculture in the States
of Bihar, Uttar Pradesh, Madhya
Pradesh, Andhra Pradesh during the
last five years; and

(b( the amount utilised so far State-
wise and the rate of ‘agricullural
growlh recorded as a consequence of
the aid?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
Information is being collected and will
be laid on the Table of the Sabha as
soon ag the information is ready.

Land Under High Yielding Varileties
Cultivation Schemes

22,0. SHRI KIRIT BIKRAM DEB
BURMAN:
SHRI K. SURYANARAYANA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether there is a scheme to
bring about 14.5 million acres of
land in the different States under the
High Yielding Varieties Cultivation
Scheme during the current KXharif
Season;

1289 (ai) LSD—8.
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(b) if so, the State-wise details of
the scheme, indicating the area to be
brought under the scheme and the
estimated cost of their schemes and
also the quantity of fertilisers needed
for the purpose;

(c) the details of the proposals, if
any, sponsored by the Tripura Gov-
ernment for promotion of High Yield-
ing Varieties Cultivation and the
extent of their approval by Govern-
ment; and

(d) the allocationg sanctjonaq for
the purpose and the amount of
Central aid likely to be given for the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP.
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
Central Teams which had visited the
State last year to finalise the agricul-
tural prorammes for 1967-68, had pro-
posed a tentative all-India target of
145 million acres under the High
Yielding Varieties Programme for the
Kharif season, 1968 on the basis of
their discussions with individual
States, This target has since been
revised to 13.11 million acres on the
basis of the discussions of the Central
Teams which recenly wvisited the
Stateg to finalise the 1968-69 agricul-
tural production programmes.

(b) The State-wise details of 13,11
million acres are given in the attached
statement. Quantities of fertilisers
needed for the targeted acrage on the
basis of the recommended doses are
also shown in the statement, laid om
the Table of the House. [Placed in
Library. See No. LT-1555/68].

With reard to the estimated cost of
the programme, the only item involv-
ing expenditure on the part of the
Government is appointment of addi-
tional stafl in the districts covered by
the High Yielding .Varieties Pro-
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gramme. The State Governmenis
have taken steps to determine the
requirements of additional staff ac-
cording to local need and appoint the
same on a phased basis. Estimates of
cost involved will be furnished by
the States after the same have been
worked out. So far as the cost of
various imputs is concerned, it is to
be met by the participating cultiva-
tors themselves, either with
own resources or with the loans ob-
tainable from the Governmental or co.
operative agencies,

(¢) and (d). The Government of
Tripura have a programme of .mple-
menting the High-Yielding Varieties
Programme in two out of the six
intensive blocks in the Territory. An
area of 5,000 acres will be covered
under the high-yielding varietie; pro-
gramme during the current year as

against 1.200 acres covered during
1967-68.
During 1968-69, a total outlay of

Iis. 35 lakhs has been approved by
the Working Group on  Agriculture
for Intensive Agricultural Programme
(including HV.P.) for Tripura Ad-
ministration. In connection with the
high-yielding varities scheme, the
Government of Tripura will be ap-
pointing additional staff gt different
levels. The cost involved on the
appointment of additional staff will be
borne entirely by the Government of
India, Tripura, being a Union Terri-
tory.

Public Call offices and direct Tele-
pPhene connections /n Bikaner Division

2211. SHRI P. L. BARUPAL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of requests made in
the Bikaner Division of Rajasthan for
opening Public Call Offices and direct
telephone connections during the years
1867-68 and 1968-69 so far;

(b) the number of requests granted
ard the number of requests which
have been refused;
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(c) the reasons for not providing
tzlephone connectipns in spite of
repeated requests made by traders of
prominent markets of Jetsar, Vijaya-
nagar, Pilibanga and Sadoul town in
District Sriganganagar; and

(d) whether any steps are being
taken to accede to their requestg in
the near future?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K.
GUJRAL): (a) The number of re-
quests received in the Bikaner Sub-
Division (Bikaner is only a Sub-Divi-
sion and not a Division in the Rajas-
than Circle, Telecommunication
Wing) for providing direct telephones
during 1967-68 was 506, and betwecn
1-4-1968 to 25-7-1968, the number was
148. Regarding public call offices, no
formal requests are necessary, and
the Department propgressively  opens
such offices on its  own  initiative,
whercver fousible and  remunerative
or nn loss basis in conformity with
ine Government policy at  certinn
calegories of gtations based on eonsi-
derations of administrative impor-
fance, population, remotencss cte.

(b} The number of requests granted
for direct telzphones in 1867-68 was
344 and during the period 1-2-88 te
25.7-68, 73 more such requests were
granted.

During 1967-68, 5 Public Call Offi-
ces were opened. One more sanc-
tioned Public Call Office is pending
installation,

(¢) and (d), At Jetsar, there is no
Telephone exchange yet. A 50 line
small Automatic Exchange has been
sanctioned and telephone connections
required at thig place will be provid-
ed as soon as the SAX is installed.

At Vijayanagar (Shri Vijayanagar)
15PCO extensions have been pruvided
to the public from the PCO switch
board. A scheme has been sanctioned
to convert this into a regular Ex-
change (SAX), More connections can
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be provided after the opening of the
Exchange.

" At Pilibanga, there are 29 working
eonnections from the 50 line existing
exchange. There is a waiting list of
27, but owing to cengestion of trunk
fraffic, it has not been possible to add
more connections at Pillbangs with-
out increasing the trunk outlets, A
scheme has been sanctioned to in-
crease the number of trunk lines
#from Pilibanga and also to increase
the capacity of the exchange from 50
1o 100, so that all the applicants on

the waiting list are provided with
telephones.
At Sadoul Town (Sadoulshahar),

there is an Exchange and there is no
waiting list of applicants to be pro-
wvided with telephone connections.
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Cooperative Sncir. Mills

2213. SHRI S. A. AGADI: Win e
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whather it is a fact that new
Co-operative Sugar Mills are proposed
to be started in the various States;

(b) if go, the number of proposals
State-wise so far received and pending
decisions for the licenses and the
capacity of the proposed mills;

(¢) whether any applications have
been received from the Mysore State
for establishing Sugar Mills in tha
Private Sector; and

(d) if so, the details therenf and

the proposed locations?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Appli-
cations for the establishment of new
cooperative sugar mills from the va-
rioug Siates are being considered.

(b) The required information is
given below:

Nlh_ﬂl- Annual
pending  Sugar
applications produ-

Name of State

for tion
new co-  capacity
operative  (lakh ;
5 r tonnes
m“i%rs
Madras . 4 073
Mysore | . 3 065
Andhra Pradesh 3 0-48
Kerala . . 1 01§
Uttar Pradesh . 6 1-0%
Orissa . 2 o-27
Gugarat | 7 1-32
Maharashtra 14 2-64
Bihar . I 2:64
Harvana . 1 024
Total 52 1016
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(¢) and (d). Yes, Sir. Seven appli-
cations have been received for the
establishment of new sugar factories
in the Private Sector (both Coopera-
tive and Joint Stock Sectors) from
the Mysore State. The details there-
of are given in the statement laid on
the Table of the House. [Placed in
Library, See No. LT-15556/68].

Agricultural Development Grant to
Punjab

2214. SHRI S. A. AGADI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that Rs. 71
crores have heen given to the Punjab
State for agricultural development for
this year and if so, the special pur-
poseg for which the amount is given;

(b) whether any similar develop-
ment loans have been given to any
other States in this year; and

() if s0, the details with State-
wise amounts?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (e¢).
No Sir, No development loans have
80 far been given to any State for
agricultural development in the cur-
rent year. A total plan outlay of
Rs. 203.87 crores has been approved
for the execution of agricultural pro-
grammes in the various Stateg during
the current financial year. The State-
wise and programme-wise distribu-
tion of this outlay is shown in the
House, [Placed in Library. See No.
LT-1557|68). In accordance with the
existing procedure, Central assistance
in the form of loan and grant is
sanctioned to the States on the basis
of their actual performance for the
first three quarters and their antici-
pated performance for the last.

Short-term loan (Non-Plan) are
also sanctioned to State Governments
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for essential inputs like seeds, ferti-
lisers and pesticideg for agricultural
development programmes, The
amount of such loans sanctioned te
different States is indicated in State-
ment IIL
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Transfer of Attendants of Milk Sialls
in Krishi Bhavan and Parliament
House

2216. SHRI S. M. BANERJEE: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Assistant Milk Dis-
tribution Officer and Milk Distribu-
tion Officer of D.M.S.—in-charge of
KNorth Block, Krishi Bhavan and Par-
Jlament House Milk Stalls  arbitra-
rily transfer, temporarily or perma-
nently, the Attendants of milk stalls
and milk barg under their charge
without taking into consideration the
quantum of work in those stalls;

(b) whether it is a fact that such
arbitrary transfers lead to deteriora-
tion of service; and

(¢) if =0, the reasons for such arbi-
trary transfer and action proposed
to be taken to rectify such matters
and action proposed to be taken
against such erring officers who are
lacking in judgment and perspective?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

(b) and (c). Do not arise.

Preject for Fishing Industry in Vera-
val (Gujarat)

4217, SHRI P. N. SOLANKI: will
the Minister of FOOD AND AGRI-
CULTURE be pleased to gtate:

(a) whether there is any new pro-
jeet for the development of fishing
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industry in Veraval in Gujarat State;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.
We are not aware of any new scheme
for the development of the fishing
industry with specific reference to
Veraval,

(b) Does not arise.

Post Office in Kaira Distriet of
Gujarat

2218. SHRI P. N. SOLANKI: Will
the Minister of COMMUNICATIONS
be pleased o state:

{a) the number of Post Oflices
opened in the Kaira district of Gujarat
State during the last three years;

_(b_} the number of villages in this
district which are without postal faci-
lities; and

(c,\_ the number of new post offices
sanctioned for the vear 1968-89 for
this district?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
I:I;'JJ?;‘IONS (SHRI'1. K. GUJRAL):

a

(b) None. Out of 497 villages in
Kaira Distt, which do not have post
offices, 344 villages are served daily
and 100 villages on alternate days;
13 villages are served bi-weekly and
40 weekly.

(e) Seventeen new Post Offices
have already been sanctioned for
opening in Kaira district during 1988-
69 and ten more new Post Offices are
likely to be sanctioneq during the
same period. .
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Gir Liong

2219, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the reasons for the fall in the
number of Gir lions; and

(b the steps which Government
are taking to preserve the wild life ot
lions in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL.
TURE, COMMUNITY DEVELOP.
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The required information is being
collected from the State Govt of
Gujarat and will be placed on 1he
Table of the Sabha, in due course,

Disappearance of Leopards

2220, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state'

(a) whether 1t is a fact that leo-
pards (Cheetahs) are fast disappear-
ing in the country;

(b) if so. whether it is also a fact
that there are only a few Cheetahs in
the countrv including those in the
Zoos

(c) if so, the reasons for their fast
disappearance: and

(d) the steps which Government
are taking to preserve the wild life
of Cheetahs in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No
report to the effect that leopard: are
tast disappearing from the country has
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come to the notice of the Govern
ment. However, ‘Indian Cheetah' has
since long become extinet in the
country.

(b) and {(c). Do not arise,

(d) The following stepg have beeam
taken to protect and preserve the
leopards in the country:

(i) Shooting of leopards is con-
trolled under the Wild Life
Preservation and Forest Acts
of the States,

(ii) Recently the Export of Leo-
pards, dead or alive, or part
thereof or produce thereirom
nutside the country, has been
banned on commercial basis

Incentive Bonus in
takings

Puoblic Under-

2221. SHRI J. H. PATEL: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

{a) whether the Labour Bureau has
introduced incentive wages and pro-
duction bonus scheme in the public
sa¢tor undertakings; and

(b) whether labour productivily hag
gone up as a result thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). The Labour Bureau is
not concerned with the introductioa
of Incentive Wages and Production
Bonus Schemes, The Labour Bureau
has, however, been asked to study the
impact of incentive wages and pro-
duction bonus on labour productivity
in some Central Gevernment: Public
Sector Undertakings.

lh_se Prin in West Bengal
2222. SHRI GANESH GHOSH:
Will the Minister of FOOD AND
AGRICULTURE be pieased to staté:

(a) the average price of rice ia
Midnapur, Howrah, Nadia 24 Para-
ginds, ‘Bankura and Purvla distriets
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of West Bengal from April 10 June,
1968;

(b) the number of persons unde:
Test Relief and under Gratuitous
Relief in these districts in the month
of June last; and

(¢) the amount of (i) rice, (ii)
wheat, (iii) milo, and (iv) other food-
grains supplied to the above disiviety
in June, 1968 for distribution through
the ML.R. Shops?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (e).
The West Bengal Government has
been requested to furnish information
on all the points and as soon as it is
received, g statement will be placed
on the Table of the Sabha,

Supply of Pigs by Ireland

2224, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
{o state:

(a) whether it is a fact that Ireland
is supplying some high quality pigs to
India under the Food and Agriculture
Organisation “Freedom-from-Hunger"
Campaign;

(b) if so, what is their number;

(c) whether 3 few experts on pigs
along with the required paraphernalia
will also be sent alongwith the pigs;
and

(d) if so, the places where these
piga will be keptt

THE MINISTER OF STATE IN THE
Y OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE); (a) The
Irish Freedom From Hunger Campa-
ign has agreed to supply high
quality pigs to India under FAO’s

SRAVANA 10, 1890 (SAKA)

Written Answers3464

Freedom From Hunger Campaign.
They are expected to arrive by the.
end of 1968.

(b) 130 pure bred stock of pigs.

(¢) The services of one project
Manager for a period of two years
and a pig attendant for three weeks
will be made available.

(d) The Pigs will be kept at the
Regional Pig Breeding Station, Gan-
navaram, Andhra Pradesh.

TrereqT AgT qfeaiorn o | Leatod
¥ ot w) wfy
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Factories in West Bengal and
Maharashtra

2227, SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) the total number of factories
employing more than 10 persons each
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in West Bengal and in Msharashtra
at present; and

(b) the average earning per pear
of g factory workers in these States?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) According to the latest informa-
tion available with the Director
Labour Bureau, which relates to the
year 1966, the number of factories
submitting returns and employing 10
or more persons in West Bengal and
Maharashtra was 3,457 and 6,934
respectively.

(b) The per capital annual money
earnings of workers in the Manufac-
turing Industries in respect of em-
ployees earning less than Rs. 400 per
month in West Bengal and Maharash-
tra, during 1866, was Rs. 2,029 and
Rs. 2,482 respectively (Indian Labour
Statistics, 1968).

Study Group on Industrial Relatiens

2228, SHRI K. P. SINGH DEO:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Study Group on
Industrial Relations comprising cer-
tain regions of Assam, Bihar, Orissa
and West Bengal has submitted its
report to Government;

(b) if so, the broad features there-
of, and

(e) whether Government have ac-
cepted the recommendations made by
the Study Group?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The Study Group has submitted
a report to the National Comimssion
on Labour and not to the Govern-
ment.

(b) and (c). The Government are
not at present seized of this matter
and will consider it only after the
Commission's report is received.
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“Direct Purchase Poiat’ for Foodgrains

3229. SHRI K. P, SINGH DEO:
‘Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Food Corporation of India hag recent-
ly opened a ‘direct purchase point’ in
Hapur (U.P.);

(b) if so, the benefits likely to be
derived by the farmers in geiting the
maximum price of their produce and
in eliminating the middle-man there-
by; angd

(c) whether Government propose to
open such ‘direct purchase points’ in
other States also?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
/(SHRI ANNASAHIB SHINDE): (ua)
Yes Sir,

(b) The farmers are assured of a
fair price for their foodgrains.

(c¢) Yes, Sir, when and where neces-
sary.

Domestic Satellite Communications

2230, SHRI K. P. SINGH DEO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that talks
were held recently in New Delhi with
the Chairman of the Communications
Satellite to set up domestic satellite
communicalions system in the coun-

try;

(b) If so, the main features there-
of; and

() the result of the talks held?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) to (¢). The talks with the
Chairman of the Communica-
tiong Satellite Corporation were of
a geners] nature covering the fleld of

SRAVANA 10, 1800 (SAKA)

Written Answers3. 68

satellite communications. No specifie
proposal for/setting up a domestic
satellite communications system im
the country was discussed.

Lahiri Commission Report on Food
Riots in West Bengal

2231. SHRI D. N. PATODIA:
SHRI SRADHAKAR SUPA-
KAR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government's attention
has been drawn to the observations
made by Shri Surajit Lahiri who was
appointed ag Chairman of the Enquiry
Commission to enquire into the wide-
spread Food Riots and violent demon-
strations in West Bengal in 1968;

(b) if so, the main observation and
recommendations of Shri Lahiri; and

(c) the reaction of Government
thereon and wheiher Government
propose to set up another Commis-
sion or reconstitute the same Commis-
sion to go into the further details of
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
A press report of a statement, stated
to have been made by Shri Surajit
Lahiri, has come to the Government's
notice.

(b) and (c), The Enquiry Commis-
sion under the Chairmanship of Shnl
Surajit Lahiri which was appointed
by the West Bengal Government ijn
April, 1966 was dissolved by them im
March, 1967 before conclusion of its
proceedings. Government cannot take
cognisance of the views expressed im
the Press report. They have no intem-
tion to appoint another such Com-
mission or reconstitute the same Com-
m'ssion now.
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Uncleared Stocks with Suagar Mills

2232, SHRI G. S. REDDI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that large
stocks ol sugar are lying uncleared
with the sugar millg in Uttuy Prade:n;

(b) whether il is also a fact that 50
per cent ol the stocks are lying un-
sold at present and that soon after
permission was given to the Sugar
Mill Owners to sell major portion of
their stocks in open market, (he price
rose to Rs. 520 per quintal and now
is Rs. 285; and

(c) if so, the action proposed to be
raken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) (b).
Sale of sugar by factories is regulated
through monthly releases which are
given to them in proportion to their
production. The factories in U.P.
produced 8,13 lakh tonnes in 1967-68
of which they had despatched 58.5 per
cent up to 22nd May. Another 7.5
per cent has been released. The re-
lease of the balance 34 per cent of pro-
duction will be spread over the re-
maing months of the year untill
sugar from the next :ear’s produc-
tion becomes available. The price of
free sale sugar rose to Rs. 520 per
quintal immediately after introduction
of partial decontrol in November,
1987, but at present it is around Rs.
320 per quintal.

(¢) Doeg not arise.

m‘rm‘ of voting age in India

2233. SHRI YAJNA DATT SHARMA.:
Will the Minister of LAW be pleased
to state:

(a) whether Government's atten-
tion has been drawn to the reports
appearing in the Presg that the voting
minsm&mmtobelmudm
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21 to 18 to enable teenargers to parti-
cipate in the General Elections;

(b) if so, whether similar sugges-
lions have been received by Govern-
ment from the students’ organisations
that the voting age should be lowered
in India; and

(c) if so, the reaction of Government
therelo?

THE DEFUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) and (b). No,
Sir.

(¢) Does nout arise.
Development of Dandakaranya area

2234. SHRI D. AMAT:
SHRI D, N. DEB:
SHRI G. 8. NAIK:
SHRI R. R. SINGH DEO:
SHRI MAHENDRA MAJHI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whather it is a fact that the
basic objec of the Dandakaranya
Development Authority was to have
integrated development of the Danda-
karanya area;

{b) whether it is also a fact that
Dandakaranya Development Authority
have deviated from this basic objec-
tive; and

(c) if so, the reason therefor and
whether the Dandakarnya Develop-
ment Authority proposes to assume
the full responsibility for the rehabi-
litation of the Scheduled Tribes liv-
ing in the area of its operation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHR1 D. R. CHAVAN): (a) The
Dandakaranya Development Authority
was set up in 1958 for the effective
and expeditious execution of the
scheme to resettle displaced persons
from East Pakistan in Dandakaranya
and for the integrated development
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of this area, with particular regard to
the promotion of the interests of the
arga‘s tribal population.

‘b) No.

ic) Does not arise,

Rehabilitation Works under
Dandaka-anya Development
Authority

2235. SHRI D. AMAT:
SHRI D. N. DEB:
SHRI G. C. NAIK:
SHRI R. R. SINGH DEO:

Will the Minister of LABOUR AND
REHABILITATION he pleased to
state:

(a) the scale of rehabilitation assis-
tance for the displaced persons from
East Pakistan under the Dandakaranya
Development Authority Programme;

(h) the benefiis and the scale of re-
habilitation aszistance provided to the
tribals living in that area;

(¢) whether Government are aware
that there has been considerable dis-
parity in the set!lcment programmes
for the refugees {rom East Pakistan
and the tribals and rehabilitation
assistance given to them; and

(43 if so, the action taken o remove
the disparity?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR , EMFLOY-
MENT AND REHABILITATION
ANNASAHIB SHINDE): (a) and (b).
A statement showing the scale of re-
habilitation assistance and benefits
provided ttfh: displaced persons from
East Pakistan and to the tribals in
the Dandakaranya area is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1558|68].

(c) The question of disparity does
not arise as the nature of the program-
mes and assistance is different in the
two cases. Fully reclaimed agricul-
tura] land is allotted to both displaced
persons and tribals. The amount of
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Rs. 3,183 given to an agriculturist dis-
plac-d family is, however, treated as
loan and is recoverable with interest,
whereas the entire amount of Rs.
2,565 sanctioned in the case of a tribal
family is treated as an oufright grant,

(d) Does not arise,

Agicultura] University in Maha-
rashtra

2236. SHRI K. G. DESHMUKH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are aware
of the location of proposed Agicultural
University in the Maharashtra State;

(b) the tests applied for the selec-
tion of the spot for the location of
this University;

(¢) whether the Government have
any control or any say in the selec-
tion of this location;

(d) if so, whether Government were
consulied in the matter; and

(e) if not, the reasons for not exer-
cising control by the Central Govern-
ment when huge amount of grants is
given by the Central Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.
The Vice-Chancellor of the Univer-
sity has intimated that the Govern-
ment of Maharashtra have decided
upon the location of the Agricultural
University at Rahuri in Ahmednagar
District.

(b) What tests were applied for the
selection of the spot by the State
Government are not known to the
Central Government.

(c¢) The Central Government has
no control or say in the selection of
this Joca:ion.
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(d) Does not arise, in so far as
consultation with Central Govern-
ment iz concerned.

(e) The Indian Council of Agri-
cultural Research out of the grants
in aid received from the Government
of India gives financial assistance to
Agricultural Universities for specific
items of development on an approved
pattern of assistance. The Univer-
sities are, however, established under
Enactments of the State Legislatures
and their affairs are managed by
Executive Councils or Boards of
Management or other bodies set
up in accordance  with these
Enactments. These State Acts
generally) provide for representation
of the Indian Council of Agricultural
Research on such bodies. but since the
Council as such has no control over
the administration of the Agriculture
Universities which are autonomous
institutions the Central Government
cannot interfere in the selection of
site. The Maharashtra Agriculture
University Act provides for the selec-
tion of gite for location of the Univer-
sity Headquarters being made by the
State Government.

Employees in LC.AR.

2237. SHRI P. R. THAKUR: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the
reply given to the Unstarred Question
No. 2287 on the 28th February, 1968
and state:

(a) whehter the required informa-
tion regarding the employees in the
Indian Council of Agricultural Re-
search has since been collected;

(b) it so, the details thereof; and
() if pot. when it is likely to be
laid on the Table?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b)
A statement in implementation of the
assurance was laid on the table of
the Lok Sabha on 20-T-1968.
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(c) Does not arise.

Displaced Persons in Andaman and
Nicobar Islands

2238, SHRI P. R. THAKUR: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased tg refer
fo the reply given to Unstarred Ques-
tion No. 8537 on the 25th April, 1968
and state:

(a) whether the required informa-
tion about the Scheduled Caste dis-
placed persons in the Andaman and
Nicobar Islands has since been collec-
ted;

() il so, the details thereof; and

(e¢) if not, the iime by which it is
likely 1o b¢ made available?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHR1 D. R. CHAVAN): (a) Yes.

(b) According to the information
received from the Andamans Ad-
ministration, out of 2B61 families of
displaced persons from East Pakistan
settled in Andamans and icobar
Islands between 1949 angd 1963,
belonged to Scheduled Castes accord-
ing to orders in force in East Pakis-
tan. Of these, 46 families had left
the islands or had becn repalriated.

(¢) The information has already
been laid on the Table cf the sabha
on the 29th July, 1968.

Sale of Fake Ferlilizerg in Maha-
rashtra

2239. SHRI ONKAR LAL BERWA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have seen
the Press reports in the ‘Blitz’ of the
13th July, 1968 where it has been re-
ported that fake fertilizers worth
Rupees 20 lakhs were sold in Maha-
rashtra;

(b) if so, whether an inquiry has
been instituted by Government into
this matter; and
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{e) the result thereof?

SRAVANA 10,

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
Yes. The selling of sub-standard
fertilisers which do not conform to
the specifications prescribed in the
Ferti'iser (Control) Order, 1957, is a
violation of the Order and is an
offence punishable under the provi-
sions of the Essential Commodities
Act, 1955, The State Governmenls
are cumpelent to take penal action
aguinst those whg violate the Order.
The information is being collected
from the Siate Governments of Maha-
rashira and Gujarat who are concern-
ed in the matter and it will be laid
on the Table of the Sabha when re-
ceived.

12.10 Hrs.

CALLING ATTENTION TO MATTER
JF URGENT PUBLIC IMPORTANCE
C7ECH-SOVIET [).SPUTE

SHR] A. SREEDHARAN (Bada-
gara): 8ir, I rise ip a point of order
under Rule 197.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Sir, I rise to a
point of order under Rule 197.

MR, SPEAKER: Ong by one they
may raise their points of order.

SHRI JYOTIRMOY BASU: Sir, I am
raising this point of order under Rule
197. According to this rule I think
that the Calling Attention Notice that
has been admitted for today is not
in order. The rule says:

“A member may, with the pre-
vious permission of the Spealcer,
call the attention of a Minister to
any matter of urgent public im-

portance....”

1890 (SAKA)  Dispute (C.A.) 3476
This Calling Attention Notice calling
the attention of the Minister of Ex-
ternal Affairg to the (Czech-Soviet
dispute is not of public importance
(Interruptions.)

MR. SPEAKER: Order, order. All
hon, Members may kindly resume their
seats. Kindly allow me to hear the
point of order and give my ruling. I
have admitted it. May I request all
hon. Members on this side not to turn
that side and shout? Let me answer
him. It wil] be very easy for me
to answer him. If all of you begin
to shout there is absolutely no chance
for me to reply.

SHRI A. SREEDHARAN: Sir, Iraisg
my point of order under rule 197 and
article 51 of the Constitution, I
would like to invite your attention to
the subjeci matler of the Calling At-
tention Notice that vou are going to
take up. It says:

“....to call the attention of the
Minister of External Affairs to
Czech-Soviet dispute and the
cfforts made by the Gowvernment
of India in regard thereto.”

MR, SPEAKER: What is the consti-
tutional provision? You cannot quote
the Constitution for everything.

SHR1 A. SREEDHARAN:;
of the Constitution says:

Article 81

“51. The State shall endeavour to—
(a) X X X

(b) maintain just and honourable
relationg between nations;”

Czechoslovakia and Soviet Union are
friendly countries. They have their
disputes and some efforts are being
made to solve thoge disputes in some
rajilway train on some border. Any
interference by the Government of
India, any remarks by the Govern-
ment of India, in such & delicats si-
tuation will put these countries
against us. That was our experience
(Interruption). That was our experi-
ence in the Hungarian revolution.
Those who have some sympathy for
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Czechoslovakia, those who want the
revolution to go forward, should keep
quiet, otherwise they wil] trot out an
excuse and say that the Communist
world is getting together (Interrup-
tions).

MR. SPEAKER: Do not go into the
meritg of the case.

SHR] A. SREEDHARAN: Therefore,
Sir, I think the admissibility of this
Cal'ing Attention Notice is a violation
of article 51 of the Constitution (In-
terruption).

DR. RANEN SEN (Barasat): Sir,I
would like Lo add one point.

MR. SPEAKER: [ um nol discussing
that point now. He has raised g point
of order and 1 have tp answer him.
If all of you get up like this 1 do not
know heor T can answer him.

DR, RANEN SEN: Before you ans-
wer, Sir, 1 have got anothier puing to
plaey. befors you so that vou mav
give a comniele answer,

MR. SPEAKFEDR: I do not want any
furthep elarification. I have admitted
it. 1 have vonsidered all aspects of
the question, There is no question of
offending Russia or Czechoslovakia.
W are friendly nations, Our making
some suggestions or putting forward
some ideas nced not offend anybody.
(Interruptions), Order, order, I got up
to say something clse. [ have admit-
ted this Calling Attention Notice and
three names are put here. But some
hon. Member pointed out to me that
he had alsg given a Calling Attention
Notice on the previous day and that
was overlooked when thig was print-
ed. I searched the papers. I am real-
ly glad to point out that he had given
a notice on the previous day. Shri
Samar Guha's name was there and,
therefore, his name will be put down
as the fourth in the list of names of
Members in whose name this Calling
Attention Notice stands, Therefore it
will be the fourth name.
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st W en (feet wEw) o
wers Ay, & sfaeray @ wger
& frafafas fasg 9 g ffiee-
®1 Jat ¥1 sar feamar § iR srdAv
F g fF a8 T art ¥ o awes

“YreTaTEaT Hifaae
faare qur 7w fawg ¥ wrex g
grar fad o saw )

THE PRIME MINISTER, MINISTER
OF ATOMIC FENERGY. MINISTER
OF PLANNING AND MINISTER OF

EXTERNATI AFFAIRS (SHRIMATI
INDIRA  GANDHIY: My Speaker,
Sir, as the Bouse is awsre, o new lea-
der<iin sssume? offien. in Czechoslo=-
vikiy some moenih: cge Ther made
Rnown LLeir desiee to maly cergin
charges in the Diterndi structure and

policies ©: their ecountyy. This appa-
rentlv ercated eertun  misapprehen-
sions amongst some of (heir fellow
members of the Warsaw Pact Organi-
zation. There was an  exchante of
corcepondence between the five coun-
tries of tho Warsaw Pact after their
receni mecling in Warsaw, and the
Central Commitlee of the Crechoslo-
vak Commuaist Party. The press has
carriv? detoiled rcports of this cor-
respamdence. Fol'owing these exchan-
fes, 2 meoeting between the repren-
tatives of the Communist Partjes of
thr Soviet Union and Czechoslovakia
was arranged, and the leaders of
thesc two parties are at present en-
gaged in talks in Czechoslovakia, The
outcome of these bilateral discussions
is yet 10 be known. The Government
of India do not consider it derirable
to express views on the merits of
the issues currently being discussed.
In view of the sensitiveness of the
situation, any comment may accentu=-
ate the difficulties rather than make a
useful contribution. Bearing these con-
siderations in mind, most Govern=
ments have exercised restraint.
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It is our earnest hope that matters
pe-taining to the policies of Czecho-
slovakia and to her relations with her
neighbourg will be resolved amicably.
‘W2 also hope that the processes of de-
tente in Europe will continue.

SRAVANA 10, 1890 (SAKA) Dispute (C.A) 3480

T o ¥ o ®TFT W F@mfar &
sren fafred, st 27 Wi et Ay
T @ ¥ fam w3 g
T TG T F wrew § 4T @Y

SHRI NATH PAI (Rajapur): What
asquib!

8HRI M, L, SONDHI (New Delhi):
What a fal] from the days of Shri
Nehru!

St $AY W N g AR,
W FT U AT F, A7 fqwg-mife
# fawrw $3av @, @ifega afaa &
IRIEEETRaT 9T = T F A #
fo=ar =uq v &, favga:  zafae
fe &FT & g fam 7w 20 mw o
gy & f& feely ot 3w 1 felt w=r
W 9 T@A AGS TEAT ArfEw | FATA
ag a1 fF g aAdT F Az A
e e g A s 3R
ga< art fF A Fwhg A frw
R oF 7w afow o araw
T8 fF =g AfFEFa dor 31 4 a1 92
aq AATH de g WA wr Aw
e A IE uf 2 HfEA
FY Ay T I G T 2, 3A A
¥ o famar get s frar agen
Wi T g @y, v e
SOTET  AEY T[T AT W@T 1 AW
‘wdrafEdr & @ g e Foar
2 WF AR AIG TRRAENFAT §
wam s faodt 1 A s fam
HTET &4 F a8 W gAT AT 9HET
ur fgr AT sy ag ¥ WAl
R

MR. SPEAKER: You are making a
speech, Now 1 will have to stop it
Please come to the guestion.

& vaT W g ;R a7 dw-
greww ar 3 4fad)

W R A AT o Teay @ oaf,
g famr sow ¥ W g aw
fes = fodte <ar g &1 I%we-
[T w1 AT Tw & ? F AR mrew
& dneafes # sgfre ot &
W ¥ A A AR g
T § |

MR. SPEAKER: Do not quote it;
vverybody has read it

ot WA W A ;I LTHNA N
FETAATE -

“Oup development  today is a
developmen - rresponding to our
oeseme Uneehosiovak  conditions;

H
it was with the awarensss of res-

cecrikiling belore our nation that

ih . Party has token  this road.
Wit g why hnweyer, the Party
Contral Commiltee  considers it

necessary o stress jin the present
sitttation that at' wnpls to present
0. Ccourse #s o otriain obliga-
tory Cmodel” for el socialist coun-
trieg are wrong in principle as to
centent, and politically harmful
both fop us and for the develop-
moint ol our relations to the allied
socialist couniries”,

“The existcace of differences
among communist parties should
not. however, negatively affect
their mutual relations. In accord
with the Action Frogramme, we
shall explain and defend our
stand point that our internal de-
velopment is the sovercign affair
of Czechoslovakia, We dg not in-
terfere with internal  political
qucstions of other countries and
we demand the same as regard
their relations 1o our country.”

MR. SPEAKER. Will you come te
the question now? .,
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s vucomm T A FHuaw &
96 W@ g1 TR ¥aw Fgar g ¥
f& g™ gz & ay ¥ wif Tmw
%, ¥ W #r g ureff Y 0f
FEla 7E1 & A7 7Agw 97 § gavfow
RETAT A &, WiIF TTH T AT
Rl £ 1| 29 gem A # waTy g4 A
Far o fatry w0 wmEm g fF oA
BHT AW H  AIA-ZECRILE AT
aferdt F1 9% W K AT Hl
WY, 99 71 4@ iz, sapeArE i
qF WIA AT AT FF TE AV a7 A
A A 13 fF e g e wmt
g a4 3, Y avE &t
Gt S gATET T A9E | THIEA N
qIAT F, TY T AHT & 5 W0TT A
A £ gz Fifa w1 ST EF oA AE R
@I wigE g % ur SFreA e
HACH A0 SA1HAIHT AT ~FTVRATA TS

aifet & ®T W9 A TEF Tl o9
arfat & @x mfadr @« frew wA

EFTE, UT AXTF AT T avfaar

ir

gAY, @ WA I WIgA €'Y AT
SIREA@ifFar o7 a@wn. ¥ fg9a av
a1 WY fadt gav ave @ aada 51
€ 9N &47 ARF-ATEET A9 F 914
fas $T T AAT 20t F A F qwrd
W g, ITE T & wAWAR a9
FUfr °

SHRIMATI INDIRA GANDHI: Sir,
the question that has been put to me
js large'y hypothetical. As ] have
ssid, the two countries age having
talks. Talks have not broken down.
Mn fact, the latest news is that the
Chairman of the Nalional Assembly
who is said to be also in favour of re-
#orm has saiq that the atmosphere is
optimistic and that the talks are, I
shink, the word he used was pro-
mising, In this situation, it would not

AUGUSBT 1, 1888

Dispute (C.A) 3482
be wise for us to express any opinion.
As the situstion develops, certainly,
one can decide what stand one shuuld
take. As far as the question of non-
interference is -concerned, I think, we
have expressed our views very clear-
ly, Even with respect of Czechoalo-
vakia-—I was asked 2 or 3 days ago
about this matter—I said that owr
vicws are the same.

SHRI KANWAR LAL QUPTA.
Wha' are wvour views? That is my
specific question,

SHRIMATI INDIRA GANDHI: We
do not helieve in interference from
outside. But here the two countries
are talking and they are trying to
settle the thing through talks,

AN HON. MEMBER: What talks?

SHRI M. L. SONDHI: They are
taking place within a few inches of
the Sovict border . . . (Interrup-
tions).

MR. SPEAKER: Order, order. Bhe
should be allowed to reply. Please
hear her. (Interruption) I have un-
derstod what vou havg said. She is
answering. T will not allow you ke
this.

SHRIMATI INDIRA GANDHI: The
next part was whether we have kept
ourselves in contact with various peo-
ple. T have not written letters. But we
are. through diplomatic channels, In
consiant contact with the represen-
tatives of all these countries. The
third question was about like-minded.
people. 1 do not think this is a e
to have such a meeting.

of e fay (wfar) : neswr
wgEg, WMt wam wdr {7 aganar
fe 2w woa ¥ S FLFAAR
daer T Wy § O e qE
# yaA HAY w7 AW ATFE FIT
Wt § WS ¥ O w@ TR
FAL:

“Meanwhile, Pravde warned
‘Czechoslovak communists, ‘time
does not wait’.” -
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W & off quari i 4

“The Soviet Defence Minister,
Marshall Pavel F. Batiski, an-
nounced that the wide-ranging
anti-alreraft exercise ‘Sky Shield"
run in conection with giants land
manoeuvres on the Soviet Union's
western frontier, had ended.”

I} M arda Y @ IR EfE
Ry amis A i o
e § e fafaedt owrarssie w7
¥ frar ¥, gwwr &, 9 W 9T
nafes & TEwT qow § oA A
Al F A Fifarw #Y sy ? 4T Ay
gt § f5 @ ¥ Ggen w1 TIER
g g sfva . . . (Jawm) ..
YA AW FT AP FF F {1 Fa -
afsm AT ¥ gE ¥ A\ I W
ag 7 7l ¢ fF ag ¥@ Aveer & gwady
FH GHF! (Ave § qem a3 ?

¥ Ay AEAr g W U Helt
TN & guTe TogE W AT H §
IJE A9 HA Y wT WE WA 2
oR faadl & wid@ ®q Y €7 AT
FTEaE WA 7 oA gER 7 memw
g, % g Fem Aw { fe
w9 JuiA qd ¥ ¥ 5 g usg@
FT W7 WS § IEET WEA W FaK |
fa¥e ®¢ X TEET ALY ET T FFar
3 fxmaz v ww W@ amd
e § 1

SHRI PILOO MODY (Godhra):
She has to answer two questions. One
is whether they have received reports
from our diplomats and the second is

“the extent of Soviet military might in
Czechoslovakia.

SHRIMATI INDIRA GANDHI: I am
sure you will not expect me to know
or announce the extent of Soviet mili-

1239 (Al) LSD—9.
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tary strength. With regard to reports
from our Ambassadors, certainly we
are receiving reports, but I dop not
think I can place them on the Table
of the House . . (Interruptions).

SHRI M. L. SONDHI: What about
military manoeuvres? Military exer-
cises are taking place. If exercises
take place somewhere else, we pro-
test against that. Military pressure
has been brought there, What pre-
vents you from making a statement?
Military exercises are taking place.
There should be some answer.

MR. SPEAKER: Under what rule js
he getting up and shouting? There .
are people who have given call-atten-
tion notice '

SHRI M. L. SONDHI: I have been
requesting you for the last one week.

MR. SPEAKER: But you have not
given anything in writing. (Interrup-
tion).

o\ tfw v (qf) . wrwwA fag &
I FATT FT FATH 71 W4T | UHALT
o fafaed eqqeamgaw. .. . ..

MR. SPEAKER: I will repeat, if you
want, what she has answered, About
Soviet military might, she said, ‘T am
not expected to say anything’. (In-
terruptions),

s v e fafaed o dy

MR. SPEAKER: You cannot force
her to say something. She has ans-
wered the question.

st wwew wew: fefasd o
i 77 & 29 F A § 019 &7 ¥ faar
¥ ag 3 qamr)

MR. SPEAKER: Mr. Kanwar Lal
Gupta, 1 do not allow this. I am
warning you for the third _timc. 1c is
not proper. You monopolise every-
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zhm——sntﬁns up and shouting every
time. - Will you please sit down?

-* About the first question, she has
daid, “Ambassadors’ reports are com-
ing in, but do you expect me to placc
them on the Table of the House?”,

* Wow, may I request Mr. Madhu
Limaye to put hig question? (Inter-
ruptions)

" SHRI BAL RAJ MADHOK (South
Delhi):: We expect the Prime Mi-
nister to give replies to the specific
questions. That is all that we want.

. MR, SPEAKER: She is anawering.
It is @ delicate question. I am to
look whether I am satisfled or not.
Members may not be satisfied, but I
am to be satisfled.

SHRI KANWAR LAL GUPTA: But
are you satisfled with her answer?
(Interruptions)

o wy fowd . (9AT) : owew
HETRq, W R IHIR 4T fF qom qet
1 7T 97 fF ag 50 FUF FAAT KT
AR ¥ T &7 Y ageen AN A
g9 faww o g @A, SfeT &
&7 & /19 FgAT 97T § & IFH agi
qT WY q¥qeq famr @ ... . ...

o oorliT Feg (Tgaw) ¢ owTO
w T T g

ot ofw v GTAR AT AT

st wa fetd: waw wEEm,
wannezgfmemm Ao
M T W afre §F
gy o, saT A & g A w4
€| Y% 30 G g F WTIRY A2 Frome
9 ¥ oF TE Wil X I
firar 3y wftagel v gamafrs dw

2EqT AT WY | W wEw F e feda,
WE "W A #1999 &y,
o g, Afrecrfear #t s
T & F1 AT g1 § A &7 o

MR. SPEAKER: That is all about
the past. Let him come to 1968 now.
Let him come to his quest_ion. )

ot wg fewd : oy wERT, O
T FY FgAv e, W T 7w §
@ 9F FEAT ey | W ¥ Y v
FarFwIFm@EM AT AT Y um
STEHY @Y A% 1 30 A IEA AW ATX
p—eitfa & oF o F a1 o7 ¥
e FAW W@ q—faE FOT ¥
fams gw AW T wfEA FEA F
ot Ft oawT  qerE 4 | 99 §Eg
YFrafer % @@ W
gndl fral 7 @ a9 oF o
#fr F a1 & gan =g § 5 T
sder & fF arrarest Afa # fasrs
foaw <@ & g9 99 §WT WIETT I5rE
dY, 9 %7 gW T TE A— ndw w=T
FgaU wEW. §T gET—I"
far s oF Ao &fAw &
ad ¥ wgAr ATRAE L. L., (SCwwETA)
....... gt fawm g & o
g wrarfeend v § —1. aEha
AT ¥ g6 67 83, 2. qrAwrwar
# w2 FI, 3 miagt  sgwfes
fafww 2wt &, ;e wvfas sgaear ot
Y &Y, &Y @, a.wfeagel g & 2 e
F I ¥ 9 wE gl I qw fear
g, WX 5. §X ¥ AgEQU AE-—
gRMa ATAAl ¥ g gETAY A 8T
fedgss &t a3 wg € & 1 @
o a5 A—% qrardl ¥ qgw A aw
FQAT §—FEAT FT 97 Far 91 fw @i
g & s ot W, W WX
sy ¥ I Qe o, qoe ® oW
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R ST FTA A, P o qar
FRAF M NITPAMCE. . ., .

MR. SPEAKER: Let him come to
the question now, -

i a3 faed : wemw wgmg,
Fa A ag & el v g

“The Government of India do
not consider it desirable to ex-
press views on the merits of the
issues currently being discussed.™.

T =E & wgar & fFogAra
Ffezwtor war 3, a@ @Y AR
Fraaar far & A uE L w7
s 7T aaen faar 8, fggea &
1 IaF1 941 AfY faqr g e g
w9 Far gfezsin w@r g\ weAw
wgizq, wqrfAqr & 1, Faefaar &
wn, 3@ ww fear ®, o«
sAOF A Ag § T Ffw
W, I war @, 5z A wegfre
arét A wgr &, frad fagr gamai #
25 wfand & afas vz fa 7 &, wig 6
wrafae qff T wgrd fis s geasa
4@ AT Tfgy | IFEAYEREAT A
seafre aEt AR a@i A awar 7
wgr & 5 wgr aw srmfas frefega &
Fgara & g7 wf of@dw g s,
Wgr A% ATAT AT FT T4 &, ®F
& @rg eamar foa awae @t L

o) f amow (a=t) 0 fgg-
@ #1 Fgfaee O § w7 g, ag W
Farey !

it ny fomd : Gvo @t ANwT W
- afgy | gfa midt & @ o dro aely
a8 ¥ |
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MR. SPEAKER: Whatever they
may say, the hon. Member should
address the Chair, '

ot wq fowd ;WY IR AbRA |
% ag s e ¢ frgem
armrsr fadet Afr o sofaeiw
T F1 AIAAT WA §Y AT
fow fa &1 ot qiw et foed &,
foer &ax 23w fadro 9y ¥—
ITE! EHA TG FT W WO FAY
YA FqTH F TR OTF 6 (6 IHre-
aifear & arg gard g0 gwedt &
X w7 & garw fraeT & feqd ez
AW 1, 97 {5 38 wrafes guTe F T
ATEAT & &) TAHT HYAT gAY G Awfai
& af @ s @ TE v fEy
qi= W FT AT X AT 9 ArEsTATIRAT
w forr mar &, 39% § wy¥ & fe "
AT WTeAfCH GETT FTAT AEA &, T WX
WOHEaT € 96 | O-TRean
¥ ¥T HAAT § | Amrearhear WY
T FTAT ATGAT §—FF 6 WG AW,
A /| €W A agT | I Ag o
AwTEAIIRAT F v AF wwr &,
EORT WS A R f—Alwr Ja8
fory qamy 7t g AT AEar B K
Ry WaT WEREaT ¥ frer s
wrgat g fF o w1 e o gfeewm
t—Awremattear & are ¥ gl @
WX Iq T QAT q@q T AT wifgy 4

wireft ¢ Feer il wsg wgiEw,
§9 a3 73 9% 4 ¢ 5 gazdt et
g wm feat Y g1 9w qw
mwefrr feafa,  T9[w feafar
arT g1 @Y FUETE FT 98 w44 § 16
g7 wrf ¢ wqW A 3I=NT gy fenfw
YT SarRT T a7 51 A ¥ wady
iftr 1 faegw ff Slwr ¥ W q@
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A AR wgR s ar g Al B
@ ¥ fifa ot § ar oW ¥ A oy o
& § fw gw 24T a3 %, fomy movite
feafa % g9 W\ qlwrdt o

SHRI M. L. SONDHI: Chamber-
lain also said that it was a far off

country. She is directly following
Chamberlain,
ofwelt g ot @ & faegw

Gm i v W g1 @ UFEME
fora¥ w1y gaT? aga aTH F1E F avEeg
taea kI W g afr agT &
Bl ¥ aga varar o &, oF o W E
0wy A9v §

30 3 g F I@ W Fr AT
fem€ wf p—mradim wEEY F WTHE
weA grm fr 39 w99 & @ 39 9
4t A1 g ®YE faem &1 agt & w9
FamY 7R 9@ & 9 ¥ frew w7
AFIATIRAT & A Ao o geaew
A AR T F R E | m § 9
@ 9 & W@ &) AfET ST F Far
feafar #7 wedi<ar w1 ¥98 FC Fg0
wifgd | St gaTd Afx & S AaR
fra &, sA AT ¥ qHE )| i
as fawd w7 Fam & —eaw wgEar
gfqan & xoft g, goea &, Afew
IO F ALE & 5§ a19 & ¥ 7Y I8¢
g Y IO BW AN I E——FnFT-TAH
fovar g@Qt avg T & ) R & = ¥,
frdt & xama & At w1 RE, A qw
¥HT N Ag IS . wgga v E . .

SHRI PILOO MODY: Choose bet-
ween right and wrong.

SHRI RANGA (Srikakulam): Tito
is going there, the Prime Minister
from Rumania is going there. They
are freer than we. Ig she writing to
them? I3 she going there? ’
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sinel gfieer o o gw o
§ A 7 WA wEeT §, fore) o Ty
gnr &

oft werow s @ ITAT AR,
Ta T ok §:

st gttt : & @1 3,
FEM g wna T & @ FE gw 1 39
F4T arfed | ¥W Y @ § fF A
9T #4T rar & 1 ¥ Y 73 wrAdy £ fw
IFRAEEA F A W AT ww
RS A H A E fF o B fga #
1 g AR 7 99 feafq # qwary 7

g1

SHRI M. L. SONDHI: Then she will
be wise after the event. This is the
most inglorious hour of the Indian
Parliament. When the question of hu-
man liberty jg involved, when w, are
observing Tilak’s Day today, Lok-
manya Tilak whko said ‘Swaraj is my
birthright’, it is a shame upon you
what are you doing today? Sitting
like muffled people! You are the
descenden’s of Chamberlain’.

SHRI INDRAJIT GUPTA (Alipore)
Government did not tell us yesterday
anything about the Indo-US tslks
that were going on in the capital when
we were al] wanting to know about
it (Interruptions),

ot a0 Tl (FTERE) - nea
agRd, qF Wt @z &7 T A6
fagr @ ?

weoW AR ¢ &7 qE & |

st TR Tl S TSI 35 AT
WA TEARATE |

MR. SPEAKER: When I am on my
legs, hon. Members should sit down.
I think the initial mistakes wag mine.
1 thought that this was a subject
where there would be no controversy.
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The Prime Minister has made a
statement. Naturally she is 8 little

carefu; about the words she uses—
she is exp:cted to be very carefu] in
the choice of words. After all, mem-
bers are a liltle more free than the
Prime Minister in this respect.

Shri Samar Guha had also give an
a cal] attention notice. It was ear-
lier , . .

oft déq @7 (ArEAEIE) : weAw
qgRy, fafamEd o™ = ggaT™
F at & M Fe-wdom Afew &
o7 |

MR. SPEAKER.; We are in the mid-
dle of a cal] atténtion motion, Apart
from that, if any member gets up and
says anything on any matter, whether
it is a strike or something else. I am
helpless. I will onl;r have to ad-
journ the House. Talking anything
like thig while we are discussing a
particular matter is not proper. I am
appealing to the Leaders of the
Groups, If even in the middle of a
cal] attention motion we have taken
up, members begin to refer to other
maiters, it is not at all proper.

.Shri Samar Guha.

"SHR] SAMAR GAUHA (Contai):
Through you, Sir, I want to remind
our Prime Minister of the glorious
voice of her father, the first Prime
Minister of India, that was heard in
the very capita] of the United States
of America, in which he said:

“Where freedom is in danger,
justice is threatened and aggres-
sion takes place, India cannot b:
neutral”.

With these preliminary words, I want
to offer my service to that tiny State,
Czechoslavakm which today is hold-
mg the flag of freedom aloft against

a giant super power with only the

moral spirit and that much of dedica-
tion which that nation got from its ii-
lustrious sons, Masaryk and Dr.
Benes.

SRAVANA 10, 1890 (SAKA)

Dispute (CA.) 3492

SHRI INDRAJIT GUPTA: Who li-
berateq Czechoslovakia from Nazism?

SHRI SAMAR GUHA: 1 expected
that our Prime Minister, holding the
heritage of her great father, would at
least today show that forthright
courage that was shown even by a
very longstanding Communist leader,
Shri P. C. Joshi, who said ‘Big Bro-
ther, Yes, but with Big Stick, No".
Even Rumania and Yugoslavia, both
Communist States, have stood in this
hour for that tiny State where a new
wind of freedom is blowing not for
the eastern world only but for the
whole human civilisation.

Witk these preliminary words, I
want tn know from the Prime Minis-
ter whether as the representative of
one nation which in its Constitution
had enshrined the words “Equality,
Demoecracy and Freedom”, this Gov-
ernment will categorically welcome
the wind of liberalisation and demo-
cratisation that is taking place in the
policy of Czechoslovakia? Secondly, 1
want to know on the basis of the
generally accepted principles of intere
national relations between two Btates,
equality, reciproclly, mutual respect
of the individua] sovereignty of each
State, whether, instead of having a
dialogue with 3 bullying, threatening
and blackmailing neighbour, with mi-
litary manoeuvres taking place with-
in a few miles of the site of the
talks, this Government, on the basis
of the international code that guides
the relations between sovereign States,
will let it be known to our friend,
the Soviet Union and her leaders that
India will appreciate if the talk bet-
ween Russia and Czechoslovakia Is
conducted on the basis of equality,
reciprocity, mutual dignity and re-
cognition of mutual sovereignty.

SHRIMATI INDIRA GANDHI: In-
dia does stand and will always con.
tinue to stand for justice, liberty and
that.peace. There is no questivn
about that.

SHRI PILOO MODY: Except In
Czechoslovakia.
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SHRIMATI INDIRA GANDHI: I im
glad to see this new found friendship
for Czechoslovakia vn the other side,
and if I may sty so, I think it will
greatly embarrass the Czechoslovak
leaders and people.

SHRI PILOO MODY: It is this
silence on the part of the Govern-
ment which will embarrass them. We
should have welcomed it and at
least said that we sympathise with
the process of democratisation that is
taking place there, If we cannot say
that much that is creating difficulty
for them.

SHRIMATI INDIRA GANDHI;: We
are close enough to the Czechoslovak
people and leaders for them to under-
stand exactly where we stand.

SHRI RANGA: Can you not ap-
preciate sympathy for the weak
whatever may be their politics?

S8HRIMAT] INDIRA GANDHI: 1
am welcoming your change of atti-
tude.

SHRI PILOO MODY: We are still
leoking for a change of attitude from
Your side. -

SHRIMATI INDIRA GANDHI: Our
attitude always has been friendly to-
wards them, Surely, you do not want
that to change.

It is a question of judgment and as-
sessment of what helps in a particu-
lar situation and whaf does not help,
and it is our asessment that at this
moment it will not help to express
specific views on this matter. As far
as our views on democracy and on
greater liberalisation are concerned,
there ig absolutely no doubt that we
have stood for thege things in all
parts of the world, and we do mot
change our attitude towards these in
this case either., As I said, I am
sure the Czechoslovak leaders and
people fully appreciates our point of
view in this.

SHRI SURENDRANATH gwm-
DY (Kendrapara): The latter part of
the question, whether they have
written to Soviet Russia which is a
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friendly country that in rhetters like
this there should be no interference,
has not been answered.

SHRIMATI INDIRA GANDHI: I
have already said that we are jn touch
with them, and I do not think it is
proper for me to say what may have
been written to gnyone,

SHRI DEVEN SEN rose—

MR, SPEAKER: I know you have
given notice. Not only you, there are
thirty people. If everybody gets up
like you, there wil] be no business
possible in Parliament. At least I
cannot manage it like this, Somehow
1 am sick of this.

After the Calling Attention was ad-
mitfed, and before also, some leaders
had written t; me that a discussion
must be held on the subject. Mr,
Masami, Mr. Madhok, Mr. Surendra-
nath Dwivedy, Mr. Kunte, Mr, Huma-
yun Kabir and so many of them wrote
to me, First they wanted foreign
affairs to be discussed, but later on
they wanted to discuss this subject.
I had admitted the cal] attention no-
tice. The point is whether a discus~
sion at thig stage, again after the call
attention notice is useful, Mr. Masant
had written to me that a discussion
was necessary. I cannot say anything
now. There is the Leader of the House
and I shal] consult her. What is the
best course to follow could be seen
in the Business Advisory Committee.

AN HON. MEMBER: Let us have
a foreign affairs debate.

MR. SPEAKER: I shall consult the
Businesg Advisory Committee where
the Leaders of the Opposition are
also there, We shall discuss the matter
and see what can be done.

SHRI M. R. MASANI (Rajkot):
Had the Prime Minister stood for the
country and spoken up for the people
I myself would hava been first to say:
drop that metion, Unfortunately, she
has not done 50 and we want an early
debate.

MR. SPEAKER: I have been giving
my views,
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125 hrs,
PAPERS LAID ON THE TABLE

SrareMeNT RE. CENTRAL GOVERNMENT
MARKET BORROWING DURING 1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ1 DESAI): I beg to lay on
the Table a statement indicating the
regult of Central Government market
borrowing during 1968-69 (Hindj and
English versions). [Placed in Library.
See No. LT—1538/68.)

ANNUAL REPORT OF INDIAN TELEPHONE
INDUSTRIBS LTD., BANGALORE

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRg AND COMMUNI-
CATIONS (SHRI I. K. GUJRAL): I
beg to lay on the Table a copy
of the Annua] Report of the
[ndian Telephone Industries Limited
Bangalore, for the year 1966-67, alung
with the Audited Accounts and the
comments of the Comptroiler and Au-
ditor General thereon; under gub-
section (1) of section 619, of the
Companles Act, 1966 (Hindi and Eng-
lish wersions). [Placed in Library.
See No. LT—1539/68.]

NOTIFICATIONS UNDER ESSENTIAL COM-
MODITIES ACT ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
" TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
D. ERING): On behalf of Shri Anna-
sahib P. Shinde, I beg to lay on the
Table—

(1) A copy of Notification No.
G.S.R. 1373 published in Ga-
zette of Indig dated the 20th
July, 1968, under section 12A
of the Essential Commodities
Act, 1085, [Ploced in Library.
See No, LT--10640/68.]
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(2) A copy each of the following
President’s Acts under sub-
#ection {(3) of section 8 of the
Witar Pradesh State Legisla-
ture (Delegation of Powers
Acl), 1968:—

(i) The Uttar Pradesh Zuainin-
dari Abolition and Land
Reforms (Amendment) Act,
1968 [President's Act No.
17 of 1968) published in
Gazette of India dated the
28th June, 19468,

(ii) The Uttar Pradesh Conso-
lidation of Holdings
{Amendment) Act, 1068
(President’s Act No. 18 of
1868) published in Gazette
of India dated the 28th
June, 1968, [Placed in Lib-
rery. See No. LT—1540/68.]

(3) A corrigendum correcting the
numbers and dates of publi-
cation in Garette of Indim of
two Notifications laid en the
Table on the 5th December,
1987 as G.8.R. Nos, 1753 and
1754, under sub-section (8)
of section 8 of the Essential
Commodities Act, 1855. [Plac-
ed in Library. See No, LT—
1540/68.]

MinES (AMENDMENT RULES) AND ANWOUAL
AtcotnTs OF Emrrovees  PROVIDENT
FOoND ORGANISATION

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): On behall
of Shri S C, Jamir, I beg to lay on
the Table—

(1) A copy of the Mineg (Amend-
ment) Rules, 1968 published
in Notification No. G.S.R. 086
in Gazette of India dated the
25th May, 1968, under sub-
section (7) of section 30 of
the Mines Act, 1952. [Placed
in Library. See No. LT—

154)/68.)
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(2) A copy of the Annual Ac-
counts of the Employees'
Provident Fund Organization,
along with the Audit Revort
thereon for the year 19§3-66.
[Placad in Library. See No.
LT-1542|68.]

1252 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

‘1 am directed to inform the
Lok Sabha that the Rajya Sabha,
“at itg sitting held in Tuesday, the
30th July, 1968, adopted the fol-
lowing motion in regard to the
presentation of the Report of the
Joint Committee of the Houses on

+ the Monopolies and Restrictive
Trade Practices Bill, 1967: —

“That the time appointed for

- the presentation of fhe Report
of the Joint Committee of the
Houses on the Bil] to provide
that the operation of the eco-
nomic system does not result in
the concentration of economic
power to the common detri-
ment, for the control of mouo-
polies, for the prohibition of
monopolistic and restrictive
trade practiceg and for matters

. vonnected therewith or. Ina
dental thereto, be further ex-
“tended up to the first day of
the second week of the 66th
{November-December, 1968)
Session of the Rajya Sabha”

12.35 hrs. )
RE. PROCEEDINGS OF THE HOUSE
' MR, SPEAKER: On the 28th July

the Statutory Resolution moved by
Shri Yashpal Singh for disapproval
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of the Gold (Control) Ordinance and
the motion moved by the Deputy Mi-
nister for reference of the Gold
(Control) RBill to Joint Committee
were taken up together. The Lok
Sabha Debates of that day show that
after the reply of Shri Yashpal Singh
the Chairman enquired whether the
Member had the leave of the House
to withdraw his Resolution and the
Resolution was by leawve withdrawn.

On the 30th July, Shri Yashpal
Singh wrote to say that he did not
want to withdraw his Resolution and
his remarks that the Deputy Prime
Minister should withdraw the Bill had
been construed as his desire to with-
draw the Resolution. He wanted the
proceedings to be corrected.

Shri Yashpal Singh tried to raise
the same point in the House yester-
day. 1 would have myself raised it
if only he was a little patient,

- 1 have seen the relevant portion of
the Lok Sabha Debates of the 28th
July. It is a fact that Shri Yashpal
Singh, at the end of his speech, said
that he would humbly request the
Deputy Prime Minister to withdraw
his Bill. Possibly the Chairman
thought that the Member wanted to
withdraw his Resolution. I considered
it fit to bring this matter to the no-
tice of the House now so that there
may be no misgivings about the in-
tention of Shri Yashpal Singh, How-
ever, the withdrawal of the Resolu-
tion by leave of the House, as record-
ed in the proceedings, in final.

12.54 hrs.

PUBLIC ACCOUNTs COMMITTEE

ASSOCIATION OF RAJYA SABHA MEMBER

SHRI M. R. MASANL
T move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha

(Rajkot):
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do agreg to nominate a member
from Rajya Sabha to @ssociate
with the Committee on  Public
Accounts of this House for the
unexpired portion of the term of
the Committee ending on the 30th
April, 1069, in the vacancy caus-
ed by the resignation of Shri M.
M. Dharia from the Committee
and do communicate to this House
the name of the member so nomi-
-nated by Rajya Sabha.”

MR. SPEAKER: The question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree ty nominate a member
from Rajya Sabha to  associate
with the Committee on Public
Accountg of this House for the
unexpired portion of the term of
the Committee ending on the 30th
April, 1969, in the vacancy caus-
ed by the resignation of Shri M.
M. Dharia from the Committee
and dp communicate tp this House
the name of the member so no-
minated by Rajya Sabha.”

The motion was adopted,

"12.543 hrs.

INTER-STATE WATER DISPUTES
(AMENDMENT) BILL—contd.

MR. SPEAKER: The House will now
take up the Inter-State Water Dis-
putes (Amendment) Bill moved by
Dr. K. L. Rao. The Business Advi-
sory Committes allotted two hours
and we have already spent 2 hours
and 35 minutes. The Speaker has
the discretion to extend the time by
half an hour and that also had been
taken up. I do not think that by
extending the time by half an hour
further we shal] be able to  please
anybody because & number of them
want to speak. Therefore, may [ now
request the hon. Minister to reply?

ot ¥y qiRw  (gEmEE)
ar o 4 wEET ¥ §o T a¥viE
W Frafrg e At e @
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MR. SPEAKER: Amendments will

be taken up at the time of clause-by-

clause consideration.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO); I
must thank the hon. Member for their
vontribution,

3500

12.55 hrs.
[Mr. DepuTYy SPEAKER in the Chair.]

Two aspects were prominent in
the discussion. One was the impact of
the disputeg on the development of
the irrigation potentia]l in the coun-
try. The second was by way of com-
ment on the provisions of this Bill.
With regard to the first aspect, 1
want to submit that there are & large
number of inter-state rivers in the
country and practically all the dispu-
tes had been settled except two,
which are giving some trouble and
are matters of controversy. Matters
relating ts the Chamba] river, for
example, are being settled by mutual
agreement between Madhya Pradesh
and Rajasthan. Similarly, there are
many other rivers in the country and
in al] these cases there has been
very good  co-operation and I am
proud to say that in spite of the
very many big-sized rivers of our
country and the extent of our coun-
try, the disputeg are completely or
practically insignificant. There are
only two disputes in the main, une
in regard to the Krishna-Godavarl
and the other in regard to the Nar-
mada. These are the only two dis-
putes which are persisting, and I
would not say that the development
of the country is in any way retarded
except in one case, that is Marmada.

Now, a large number of projects
have been sanctioned in the different
States. For example, in Maharashtra,
one of the projects sanctioned ig the
Bheema costing about Rs. 42 crores.
It was sanctioned thres years back,
but sp far, we have spént much mo-
ney on jt, about Rs, 2§ crores.
Likewise, in Mysore, the Upper Kri-
shna project costs about Rs. 39 crores.
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and we have spent barely Ra. 2 crores
on that in spite of the fact that the
project was  sanctioned five years
back. In Andhra Pradesh, the Po-
champad project costs Rs. 40 erores,
and we have spent barely Rs. 8
crores on it., What I want to sub-
mit is that it is not want of sanction
of the project that ig coming in the
way of the development, but it is the
flnancia] resources and the strains on
the various Stateg that are coming
in the way. As I said, the disputes
have no impact on the irrigation or
on the food production of this coun-
try. The only exception js in the
case of the Narmada. There, I would
accept that there is a certain amount
of retardation, though there again,
the Tawga project in Madhya Pradesh
has been sanctioned long ago, but it
has not made any headway; it is still
at the bed level. I am gorry for that,
but I would accept that in the case
of the Narmada, there has been some
retardation. Therefore, the disputes
have had practically no impact at all
on the irrigationa] development of our
country. On the other hand, I think
that in this country, over the last 20
years, we have developed our irriga=-
tion to double, and likewise, food
production hag gone up from 50 mil-
lion tonnes to 100 million tonnes.
Such a rapid rate of development in
irrigation hag not occurred in any
other part of the world. No country
in the world has had frrigation to
the extent of 45 million acres in less
than 20 years. It ig & very stupen-
dous achievement and that itself will
indicate that the disputes have not
come in the way of development of
this country.

ghri P. Remamurti has said that an
agreement Wwag entered into in regard
to the Parambikulam-Aliyar project
because ©f the presence of the com=
munist government in Kerala. He i
not very correct, because that agree-
ment went into trouble in 1960 again,
and them another additional agree-
ment had to e entered inte between
Madras and Mr. Pattom Thanu Pillai,
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who was then the Chief Minisier in
Kerala. Even now, there is again
furthey trouble about the project, in
relation to the agreement, and we
have to resolve the disputs between
Madras and Kerala,

What I want to submit is that water
is colourless; it is odourless; it is de-
void of politics; and there is no mean-
ing in taking some sort of a stand
and then trying to come to conclusion
out of that. Similarly, Shri Maharaj
Singh Bharati said that the Kishau
projet was not sanctioned because
the Government wants to create a
dispute and that is why it was not
sanctioned, It is rather far from the
truth. On the other hand, I must say
that in the Kishau project, though
there are flve States invelved in it,
an agreement was arrived at nearly
five years back. If we were mot able
to take up the project, it ig because
of the want of finance, Uttar Pra-
desh and Himachal Pradesh have to
bear the burden, and they do not
have sufficient money for this pro-
ject, and that is why it it is not
taken up. Otherwise, it is a Vvery
good project; it is an excellent pro-
ject.

ot wgrerw ey el (950 78T
FFETEH TIRERE

DR. K. L. RAO: It is a period by
which you can develop irrigation
very well in the region of Agra and
adjoining areas. It is only & question
of finance that is coming in the way.

MR. DEPUTY-SPEAKER: | did not
want to interrupt you, but I hope
you will conclude in 10 minutes; tf
possible, we will sit for 10 minutes
more.

DR. K. L. RAO; 1 would need
about 15 to 20 minutes,

MR. DEPUTY-SPEAKER: 1 am
sorry 1 did not want to interrupt
your speech; if it will take a longer
time, I will have te adjourn the
House for Lunch.
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SHRI C. K. BHATTACHARYYA:

It is the usual lunch hour; he may

resume his speech after Lunch.

MR. DEPUTY-SPEAKER: I just
tried to see if we could adjust. Any-
way, the House is now adjourned for
Lunch,

13 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

Lok Sabha then re-assembled after
lunch at five minutes past Fourteen
of the clock.

[MR. DEPUTY-SPEAKER in the
Chair]

INTER-STATE WATER DISPUTES
(AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER: Dr K.
L. Rao.

DR. K. L. RAO: Sir, I was saying
in the morning that the river dis-
putes in India are very few. There
are practically only two un-resolved
disputes and they have not come in
the way of the development of irri-
gation or food production in the
country. Some members were saying
that PL 480 imports are still going on
because of these disputes. It is not
20. The food gap exists because of
the rising standard of life and
secondly due to the very heavy in-
crease of population. It only indi-
cates that if we want to catch wup
and bridge the gap, we should acce-
lerate the pace of our irrigation pro-
jects and complete them more quic-
kly and we should also undertake
more projects. I wag therefore very
amused when Mr. Tiwary was saying
that his district of Saran which is at
the very end of the western Gandak
cana] wag not getting water, because
UP is not coordinating. I want to
say sympathetically that it Is not cor-
rect. On the other hand, Gandak
project, which iz ome of our very
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best projects in the country which
would irrigate 83 lakh acres when
completed, is an exumple of the very
excellent cooperation between UP
and Bihar. Thet made it possible to
take up this project. U.P. has been
doing the work. But the limitatioh
is of funds. Actually it was not or-
rect to have started the work In
Saran District.

SHRI D. N, TIWARY (Gopalganj):
I would like to tell Dr. Rao that
goodness always suffers. Because it
is a very good project, therefore it
is suffering.

DR. K. L. RAO: After all, it is a
project of Rs. 150 crores. - You have
got to find finance from everywhere.
This year a larger amount of asgis:
iance is being given and the project
is being accelerated. I want to con-
fine myself to this fact there is no
use trying to misunderstand ever)
problem. On the other hand, ss I
said, there is excellent co-operation
between Uttar Pradesh end Bihar
and the project is a remalt of this.

The hon. Member, Shri Mukrejee,
said that Mr. Arthur Cotton, a great
engineer of the last century, con-
ceived that econnection with various
rivers and the rivers themselves are
a unifying force. He regretted very
much that it is not so now. We en-
tirely agree with him that we should
develop our inland river system for
navigation and we should develop it
to be a unifying forece. It is not that
we are not aware of it. The only
difficulty is finance. For example,
Farakka Barrage and the feeder
canals, if they were done in the time
of Mr. Arthur Cotion in the last
century it would have cost only Rs.
15 lakhs whereas today It is costing
ug Rs. 15000 lakhs. One thousand
times the cost hag gone up in these
120 years. Thai s where the diffi-
culty is faced. Otherwise, we could
have done these navigation projects.
In fact, it ig one of our ambitlons
that when the Furakka Barrage Is
completed we should have a navigs-
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tion cana] between Farrakka in Ganga
to Dhubri in Brahmaputra via Tees-
{aso that we can have our own in-
land navigation between the rest of
India and Assam. That is one of our
aims. Unfortunately, the project is
costing Rs. 200 crores and thai is
why we are hesitating at the moment
in view of the financial stringency of
which the House is fully aware. We
are fully aware of the necessity of
developing the country and we ure
doing it in a very big way. If more
is not done it is entirely due to fin-
ancial stringency. It has nothing to
do with disputes.

There is one point about which I
would like to submit to the House
in all humility. Quite a large num-
ber of Members were saying tha; we
should have these tribunals and as
soon as any dispute arises we should
immediately rush to the Tribunal
This is exactly what should not be
done. Tribunal should be the last
resort. These inter-State river prob-
lems can be solved in two ways. One
is by inter-State litigation and the
other is by inter-State negotiation
and agreement, litigation is a con-
tentious approach to a problem and
agreement ig made with the co-ope-
rative effort of the parties concerned.
For the health of the nation, in ardor
to ensure that people live together
in peace and get together, the uni-
fying force is agreement. It is never
done by tribunals, never by litiga-
tion and other methods. The least
we encourage tribunals the better. Tt
ig only in ceses where it is impossi-
ble for us to do anything else that
we should resort to tribunals.

In this connection 1 would like to
give this hon. House a few very in-
teresting quotations from eminent
jurists. Late Mr. B. N. Rau, one of
our greatest jurists, who was Chair-
man of the Indus Commission in
1941, a Commission set up in those
days, when Sind and Punjab were
fighting over, Indus waters, to settle
the dispute between the two States

“With a view to saving time, we
propounded on the first day of the
session certain general princivies
for distribution of the water of
inter-provincial rivers, which
seemed to us to emerge from a
study of the practice in other
countries and which we desired the

partiegs to comment upon in due
course.”
The firsy condition is this:

“The most satisfactory settle-

ment of disputes of this kind is by
agreement....”

This is what a judge himself is
saying. He says:

“The most satisfactory settle-
ment of disputes of this kind is ay
agreement, the parties adopting lhe
same technical solution of each
problem ag if they were a single
community undivided by political
or administrative frontiers.”

Afterwards, he went into the evidence
and so on. But he has advocated as
the very first point or the main prin-
ciple that it should be done by agree-
ment.

Similarly, the FAO hag laid down
the following criterion:

“The only practical way of seit-
ling such controversies of rivers
passing through more than one
State would be by agreement re-
ached by give-and-take in a spirit
of good neighbourliness ané acco-
mmodation.” i
Now comes a very interesting and

very important judgment.

The Supreme Court of thé United
States in a judgment has w_ritten
this: '

“The remson for judicial caution
in adjudicating the relative rights
of States .in such cases is that,
while we have jurisdiction of such
disputes, they involve the. inter-
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complicated and delicate questions
and due to the possibility of future
change of conditions, necessitate
expert administration rather than
judicial imposition of a hard and
fast rule. Such controversies may
appropriately be composed by
negotiation and agreement, pur-
suant to the compact clause of the
Federal Constitution. We say of
this case, as the court has said of
inter-State differences of like na-
ture, that such mutual accommoda-
tion and agreement should, if po-
ssible, be the medium of settle-
ment, instead of invocation of our
adjudicatory power.”

So, I have pointed out three of
the very eminent observations to
show that the best method of settl-
ing river water disputes is by agree-
ment and negotiations and not by ‘ri-
bunals. It is this principle that
we have been following and we have
been successful in this, except in two
cases! one is the case of the Krishna-
Godavari waters. One hon. Member
asked why this was not referred to a
tribunal in 1956 when the first Act
was passed. But I may tell him that
when the first Act was passed, there
was no dispute. That dispute arose
only in 1960. That is one of the dis-
putes that has defied our attempts to
solve it. Therefore, we are sending it
to the tribunal very regretfully. As
soon as this Bill is passed, we sha]l
be taking the necessary steps in that
behalf.

The second is that of the Narmada
waters. In regard to the Narmada, I
still have hopes; we should make
every attempt to solve the problem,
because in this case the problem is
more solvable, For example, there is
complete agreement between Madhya
Pradesh and Gujrat regarding the vol-
ume of water in the river. There are
lots of points of agreement.

One hon, Member said in a very
passionate way that Gujarat wag going
to submerge the lands of Madhya Pra-
desh and so on. That is not a fact. The
fact is that not a single acre in Madhya
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Pradesh more than what is indica-
ted by Madhya Pradesh is going to be
submerged according to the pro-
posals that have been made. There
fore, I would ppeal to the hon. Mem-
bers of Gujrat and Madhya Pradesh
and the Chiet Ministers of both the
Stateg to discuss and settle it between
themselves. We do not want to inter-
fere at all from the Centre. Let them
try to settle it themselves, and if ne-
cessary, we shall feel very happy and
we shall have the privilege to give any
assistance that they may need, but
they must try to solve the problem
between themselves. Therefore, I
feel that it should be possible to make
some more attempts in this regard. It
is true that Gujrat has sent us a re-
quest for reference of this matter %o
the tribunal. But we are holding it
back. We stil] hope that it wil] be
possible to settle this by negotiation
and agreement.

I would request hon. Members Lo
kindly ponder over this namely whea-
ther it is not necessary for us to settle
this first by negotiations rather ‘han
to encourage the going of these dis-
putes before a tribunal, We should
try to solve this ourselves by settle-
ment, agreement and negotiations.

I shall now make few observations
on the various points that have been
raised in regard to the provisiong of
the Bill. Shri Sequeira has suggested
thay the Supreme Court may be de-
clared as the tribunal. I would submit
that this js contrary and repugnant to
the provisiong of the Constitution, Ar-
ticle 262 (2) debars the Supreme
Court or any other court from having
any jurisdiction over these river water
disputes. Similarly, section 11 of the
parent Act also says that no court will
have any jurisdiction.

SHRI VIKRAM CHAND MAHA-
JAN (Chamba): Why does he not
amend the Constitution.

DR. K. L. RAO: The Constitution
itself will have to be amended. It
is not worth all that trouble. Further
there is nothing that is gained »lso
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Shri Shivajirap S. Deshmukh has
said that wemust give a direction to the
tribuna] that they must issue an in-
terim report. I would submit that it
1g not like a pay commission or other
commissions which have to give some
interim report. We must remember
that the tribuna] has got very vastand
extensive powers, because the tribu-
nal’s finding is final and binding.
There is no appeal either to the Sup-
reme Court or any other court. Gover-
nment also cannot interfere in this
matter. Therefore, it is necessary ihat
no adjudication can be given piece-
meal. One has to go through the vari-
ous stages. We cannot put any restric-
tion on the judges. Once we place 2
matter before the tribunal, it is up tc
the tribunal to deal with the subject
as it thinks fit.

I do not know where from my hoa.
friend Shri Surendranath Dwivedy
has got the impression that we are
making a provision here that unless
all the States agree, we cannot set up
any such tribunal. It is not so. In
tact, al] that the relevant clause says
is that any State can make a request
that the dispute be referred to the tri-
bunal. The only condition is that the
Centre must be satisfled that it is not
possible to settle it by negotiations.
That is the only clause that we have
put in. Otherwise, it is not necessary
for the States to come to any agree-
ment on this point. My hon. friend
had made a very elaborate point on
this, I think it arose out of some
mistaken understanding of the provi-
sion.

SHRI S. S. KOTHARI (Mandsaur):
The Madhya Pradesh Chief Minister
and the State Government have been
saylng that the Centre is partial to
Gujrat as compared with its attitude
towardg Madhya Pradesh. What has
the Centre done or what has the hon.
Minister done to dispel this doubt in
the minds of the Madhya Pradesh
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Chief Minister and the M. P. Govein-
ment? . S

DR. K, L. RAO: 1 have already
made an appea] to the hon Members
from Madhya Pradesh ang Qujrat to
discuss this matter together, and 1
shall be very happy to discusg with
the hon. Member separately. It is a
big story. I shall give him the whole
story and then he will see that this
1§ more due to other extraneous facto-
rs coming in than anything else, If
he studies these things, sifts the things
and then comes to brass-tacks and
comes to pure water he will ind that
it is very simply and it can be solved.
That is why I have said that this is
one of the disputes which can be sol-
ved.

SHRI MANUBHAI] PATEL (Dabhoi)
We would very much like to arrive
a; a compromise amicably. May 1
know whether there is any basis for
coming o a compromise within a de-
finite time-limit?

DR. K. L. RAO: I would be very
happy if the hon. Members of the two
States would meet me separately and
we shall do our best. Let us all put
our heads together and try to arrive
at some solution.

There is another important point
which many Members have raised. I
entirely share the anxiety of Mem-
bers that the tribunal should be so
composed that it should create the
maximum confidence in the impar-
tiality of its judgment. So, some hon.
Members have suggested that we
should mention specifically in the
Bill that the judges should not come
from the States concerned in the
dispute. 1 want to submit in this
connection that our judges are world
famous and they have gained a name
in the world for their profound judg-
ment and for their impartiality. Also,
our Chief Justice knows very well
how wa to give a fair deal to all
persons, and he will also have the
various statements, and speeches and
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expressions made by the Members
before him and "he will take the
necessary action in the matter. My
point ig that we should not ingcribe
Jn any law anything which will im-
pair the prestige of our judiciary,
even by implication. That is very
important. By implication also we
‘should not give any indication that
our judges are not capable of being
impartial because of certain consi-
derations; that would be very bad on
our part. Therefore, 1 regret that it
wil] not be possible to accept any
amendments in that regard. There-
fore, I would request hon. Members
mnot to press that point.

Many hon, Members have said that
the judges must be serving judges
and that retired judges should not
be taken in. There is some force in
that, but why that was put in was
that the Supreme Court has got very
limiteq strength—there are only about
11 Judges—and they have got very
heavy work of their own; so it will
not be possible for them to spare
many judges for tribunals. That is
how the thing has come about. Any-
way, having regard to the wishes of
the House, I have thought over the
matter and T have given notice of an
amendment which confines the mem-
bership of the tribuna] to serving
judges.

I have tried to cover the various
points raised by hon. Members and
I now request that the Bill be taken
into consideration.

~ SHRI ERASMO ' DE SEQUEIRA
(Marmagoa): The hon. Minister has
said that there is a prohibition In
article 262 of the Constitution to the
Supreme Court having jurisdiction in
these matters. There is no such pro-
hibition there. 1 will read that. It
reads: —

“Notwithstanding anything jn this
Constitution, Parliament may by
law provide that neither the
Supreme Court nor any other
court shall exercise jurisdiction in
respect of any such dispute or
complaint as is referred to in clause
{(1-. o
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that is, intep-State water dispuies.

It is true that Parliament in section
11 of the original Aet, which we are
today amending, has debarreq the
jurisdiction of the Supreme Court in
has
done it and Parliament can undo it.
We alsp have power under article 138
to confer jurisdiction on the Supreme
Court. 8o there is no such prohibi-
tion in the Constitution. )

DR. K. L. RAO: T am sorry. Article
262 (2) says:—

“Notwithstanding anything in
this Constitution, Parliament may
by law provide that neither the

Supreme Court nor any other court
shall exercise jurisdiction in res-
pect of any such dispute or com-
plaint as is referred to in clause
m."

In pursuance of this in 1956 we
passed the Inter-State Water Dispu-
tes Act and section 11 of the Act
very clearly lays down....(Irterrup-
tion.)

SHRI ERASMO DE SEQUEIRA:
That is precisely what I said. What
we have taken away can give again,

DR. K. L. RAO: 1If the Constitu-
tion can be amended, everything
can be amended.

SHRI ERASMO DE SEQUEIRA:
There is no such prohibition.

DR. K. L. RAO; But what is it
that you get by that? After all, the
Supreme Court has got very limited
number of Judges, they have got a
heavy amount of work of their own
and they eannot spare them.

SHRI ERASMO DE SEQUEIRA:
You cap dispose of the suggestion on
merits, but please do not say that
there is Constitutional prohibition.
There is no such prohibition.

MR. DEPUTY-EPEAKER:
question is:

The

“That the Bill further to amend



3813 Inter-State

[Mr. Deputy Speaker.]
the Inter-State Water Disputes Act,
1866, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The
House will now take up clause-by
clause consideration of the Bill

Clanse 2— (Amendment of section
4).

SHRI LOBO PRABHU: Sir, I beg
to move:

Page 1,—
(i) line 10,—
omit, “or have been,”

(ii) line 11, add at the end—

“and who do not belong to
the States engaged in the dis-
pute.” (2)

SHRI J. MOHAMMED IMAM
(Chitradurga): Sir, I beg to move:

Page 1, line 11,—

add at the end—
“who have nct had any
connection with or interest

in any of the States that
are parties to the dispute’
(3).

Page 1,—
after line 11, insert—

“Provided that the Tribunal
shal] be constituted within
six months aiter the reguest
is made by the State Gov-
ernment to refer the dispute
to the Tribunal under sub-
section (1) of section 4. (14).

SHRI ERASMO DE SEQUEIRA:
Sir, T beg to move:
Page 1,—
for lines 8 to 11, substitute—

¢ 4(2) For the purposes of
this Act, the Supreme
court shall function as
the Tribunal” * (7).
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omit “, or have been,” (9).
Page 1, line 12—

omit “or the Judges of a High
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Court” (10).
Dr. K. L. RAO: Sir, 1 beg to
move:
Page 1,—

for lines 8 to 11, substitute—

“(2) The Tribuna] shall
consist of a Chairman and
two other members nominated
in this behalf by the Chief
Justice of India from among
persons who at the time of
such nomination are Judges of
the Supreme Court or of a
High Court.”. (16).

SHRI LOBO PRABHU: Sir, I am

gratefu] that the hon. Minister has
accepted two of the three amend-
ments proposed by me. The first

amendment proposed by me related
to the appointment of ex-Judges of
the Supreme Court. This has been
conceded in his own amendments.
But I am a little surprised that ins-
tead of accepting the amendment as
1 moveqd it and accepting the text as
it stood, the Ministry or the Law
Ministry has thought it fit to add that
the Judges should be “from among
persons who at the time of such no-
mination”., This may imply that =
Judge about to be retired may be
appointed and his appointment would
be valid even after he has retired. To
that extent the purpose of the amend-
ment will be frustrated. I would like
the hon. Minister, who has conceded
so much, to concede the whole text
of the amendment as I have moved
it, because I see no purpose in using
the words “at the time the appoint-
ment is made”, It will be enough to
say ‘“who are Judges of the Supreme
Court and of the High Courts.”

I would like, in this connection, to
say that this principle which the
Minister has conceded here is of
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importance for all the Ministers. impartiality in disputes which are

Yesterday, the hon. Member, Shri very very delicate, which are liable

H. N. Mukerjee, and the hon. Member,
Shri A. D, Mani, in the Rajya Sabha,
brought up this point that judiciary
is coming into contempt because of
the queues of High Court Judges
waiting to be appointed. I had occa-
sion also, sometime ago, when Mr.
Dhavan’s appointment was made, to
point out that appointing a Judge to
any particular post is not only an act
of favour to him or an act of dis-
crimination against others but it
affects the very independence of the
judiciary. In fact, I would like to
bring forward an amendment to the
Constitution that like the Auditor
General and the Members of the
Public Service Commissions, Judges
should not be eligible to any appoint-
ment or work under the Government.
This alone will assure them the neces-
sary independence and theé necessary
status which is required of them.

MR. DEPUTY SPEAKER: You are
mistaken, The Auditor Genera] is
also appointed, not directly, to some
office.

SHRI LOBO PRABHU: 1
credit to the ingenuity of Govern-
ment. But the text stands that the
Auditor Genera] shall not take any
appointment under the Government.
As I said, I bow to such evasion that
can come in. But I would like that
this occagion may be noted by Gov-
ernment as one when il has introduced
a worthy change that a Judge, when
he has done enough work, should not
be disturbed and should not also be
a disturbing factor to the whole sys-
tem of judiciary.

Egive

My second amendment which still
remains for me to press is that Judges
belonging to the States engaged in
the disputes should not be appointed
to the Tribunal. The hon. Minister
has, certainly, made a point that we
should cast no reflection on the
Judges. But is it a reflection in-
volved in it? This is a fact that in
order not only to secure impartiality
but also to give an appearance of

1239 (ai) LSD—10.

to be misunderstood, there should be
no occasion to consider or to appoint
any Judge belonging to the States
engaged in the dispute. There is the
principle of law that no Judge can
try a case in which he or his relations
are personally involved, I{ ig that
same principle which is being applied
here in respect of a wider context.
The argument that the Supreme Court
Chief Justice would take note of the
fact is not entirely correct.” We heard
yesterday some Members mentioning
that Judges can be appointed who
belong to the States concerned. It is
quite possible that the Supreme Court
Chief Justice may also say he sees no
reason to be bound by this convention.

I would suggest to the hon. Minis-
ter, when he has created a record by
accepting two of my amendments, to
improve the record, to accept all the
three amendments of mine, to agree
that no Judge who belongs to the
State which is engaged in the dis-
pute should be appointed to the
Tribunal,

SHR1 VIKRAM CHAND MAHA-
JAN. According to them, there
should be blood test of Judges to
find out how much blood is of Andhra
and how much of Maharashtra if the
disputes is between Andhra and Maha-
rashtra, to debar them,

SHRI LOBO PRABHU: May 1
suggest there are ordinary testg of
reasonable human beings? (Interrup-
tion),

MR. DEPUTY SPEAKER: 1 would
appeal to the hon, Members not to
bring politics so far as judiciary is
concerned. It is said that waters are
polluted with politics, and they have
to adjudicate because of these politics.

SHRI ERASMO DE SEQUEIRA:
There is a conflict between what you
say and what he says. He says there
is no politics in it
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MR. DEPUTY SPEAKER. There-
fore, there are disputes,

SHRI ERASMO DE SEQUEIRA: I
have proposed three amendments.

One is to the effect that the Supremz
Court shall function as the Tribunal.
1 gtill feel that this would have been
a right solution because the Supreme
Court has got the tradition, has got
prestige, has got respect, behind all
its decisions. And these are ™ major
matters with very far-reaching and
long-lasting effects.  Therefore, I
believe that decisions from them
would carry weight and prestige and
they would not only be binding but
acceptable, and acceptable without
any hard-feeling,

We are all in agreement that these
disputes should be settled by negotia-
tion. The question of going to a Tri-
bunal or court only arises as a last
resort. But I would go back to what
I said yesterday, that it is not consti-
tution of a Tribunal that ig the real
problem bui the delay between the
time the dispute arises and the time
it is referred, in case of failure by
negotiation, to an adjudicating autho-
rity, The hon. Minister himself, in
one of the learned pronouncements
that he quoted has given an important
justification for this; in one of .he
opinions just quoted, he says that
there ig no substitute for an agree-
ment reached by a given date—if
there is a final date in front of the
negotiating parties and both of them
keep an eye on that date and both of
them come closer to what they really
want and what they really are pre-
_pared to accept from the extreme posi-
tlons that they took at the beginning
of the negotiation. I appeal to the
hon. Minister to go back to the
original Act and amend section 4 to
the effect that, if a dispute arises and
within a specified period if they are
unable, by negotiation, to reach an
‘agreement, it shal] stand referred to
"tHe Tribuna] or court or whatever is
the adjudicating authority. I am not
going to presg this amendment to the
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vote, but still I feel that that would
be right.

Of the other two amendments, one
of them has been accepted, namely,
that retired judges shall not serve on
this Tribunal.
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The third -amendment refers to the
question of High Court judges serving
on the Tribunal. Again, as I said
yesterday, I do not accept or do not
think that merely by virtue of the
fact that a judge comes from a cer-
tain State he is unable to be judicious
on a dispute that has arisen jn that
particular State; if this were true,
I am afraid all our judicial authorities
would have to look {o another coun-
try, and that hardly seems fair o+
necessary. But I do feel, as 1 said
yesterday, that, if a dispute arises at
one level—High Court is at the level
of the State—, the adjudication should
be at one level higher which is the
Supreme Court Level, I know there
is a feeling thay there are not enough
Supreme Court judges or they do not
have enough time to go into these
disputes. But I would again like to
say that these are major disputes, the
implications are very very important,
the effects are very very far-reaching
and long-lasting, and they affect
millions of people. I do not think
that there is even a single Supreme
Court judge who would not be pre-
pared to serve on such a dispute and
to give the benefit of his seniority, of
his status of his experience, to a de-
cision on such disputes. I would,
therefore, again appeal to the hon.
Minister to please accept this am-
endment, namely, that the inter-State
disputes on water be adjudicated by
sitting Supreme Court judges.

SHRI J. MOHAMED IMAM: I have
given three amendments o which one
has already been accepted by the
Minister. The second one reads as
follows: —

Page 1,

line 11,—
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add at the end—

“who have not had any con-
nection with or interest in any
of the Stateg that are parties

to the dispute.”
The third amendment is as
follows: —
Page 1,—

after line 11, insert—

“Provided that the Tribunal
shall be constituted within six
months after the request Is
made by the State Government
to refer the dispute to the Tri-
bunal under sub-section (1) of
section 4."

Regarding the amendment that the
Judges should be free from any per-
sonal contact with any State which
is party to the dispute, my hon. friend,
Shrj Lobo Prabhu, has explaind it in
detail, As the Minister himself has
stated in the statement of objects and
reasons, an equitable and just deci-
3ion on the issue of river disputes is
absolutely necessary as miliions of
lives in this State affected are invol-
ved, and any wrong decision will
practically ruin those people. In such
circumstances, it is necessary that we
do take abundant precaution to see
that a just decision is given by the
members of the Tribunal who may
be Judges, We must see that they
are not hampered in any way.
This is all the more necessary as the
Minister has sought to raise the num=-
ber from one to three. When the
Tribunal consists of three members,
it is always possible that there will
be a divided opinion and divided
verdiet and there may not always be
unanimity, In such a case, the
parties affected will have something
or other to find fault with.

Personally, 1 would have preferred
a one-map Tribunal. This was done
in 1956. When an amendment to an
Act is sought to be made, it must
always be based on the past experience
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of the working of the Act, whether
there are any defects or lacunae to
be removed in the parent Act. But
in this case, the Minister has sought
to change the strength of the Tribu-
nal from vone to three without giving
any chance for the Act to be operated,
The Act came into effect in 1956 and
till 1968, it has been kept in cold
storage. So how can he say that the
existing Act is defective in any way
without giving it a trial? On the other
hand, as has been said, the Act was
not invoked when there was delay in
settling a dispute and when even a
request was made by the Government
of Mysore as far back as 1964. for
invoking it.

I do not want to say anything
against the Minister. But recently
it wag said that the Minister, in order
to fortify himself, has brought in an
Andhra gentleman as Chairman of
the CWPC. When some States are st
loggerheads with Andhra, the Chief
Engineer of Andhra has been brought
in as the Chairman of the CWPC.
That would really create a suspicion
in the minds of such States
as have to fight against Andhra in
connection with water disputes, On
this, I am not find fault with anyone.
But I say this to stress that it is al-
ways necessary that our Judges are
above suspicion, Caesar's wife must
always be above suspicion.

After all, a Judge has to decide cer-
tain important issues. You must take
care to see that he is not connected
with any interested State, Human
nature being what it is, blood is al-
ways thicker than water. Of course;
I agree with you that at present we
have an eminent Chief Justice of
India, we have emineni Judges. Most
of them may retire after two years,
but this Act wil] remain for ever, dis-
putes will come for ever, and this Act
has to be invoked and it has to apply
not only to present Judges but also
future Judges. So, I endorse the
reasons given by my friend. Mr. Lobo
Prabhu for accepting this amend-
ment,
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[Shri Mohameqd J. Imam]

This is my second amendment that
within six months of the request made
by any State to refer the matter to a
tribunal, the Central Government
must appoint a tribunal, This is
based on past experience. The dis-
putes between Andhra and Mysore,
between Maharashtra and Andhra, the
disputes over Krishna Godavari
waters have been there for over =
decade. The Minister said in the
preliminary stage agreement and
negotiation must be gone through, I
appreciate that, but when that fails,
it is the duty of the Central Govern-
ment to appoint a tribunal. The
Mysore Government jn 1964 applied
to the Central Government to appoint
a tribunal to adjudicate this dispute,
but the Central Government and the
Ministry have been delaying. So, I
submit that when a request is made
by any State, instead of causing in-
ordinate delay, the Government and
the Minister must appoint a tribunal
within six months in order to avoid
unnecessary litigation or unhealthy
spirit between the States. It will be
in the interests of the States, and I
hope this amendment wil be accepted.

SHRI TENNETI VISWANATHAM
(Viskhapatnam): 1 want to say a
few words on the three points covered
by these amendments.

Starting with what my friend has
just sald, six months time geems to be
a very good corrective. I am sorry I
am not able to agree with the Minis-
ter that agreement is the best method.
Agreement is the best method until
the dispute arises, but once the dis-
pute arises and they come to the Min-
ister with a regular plaint asking for
reference to m tribunal, there is not
use again thinking of an argreement.
In cases of restitution of conjugal
rights, sometimes, Magistrates try to
put the two people in a room to see
if they ean come to an agreement, and
they often fail. Similarly, here there
is no use wasting further time.

The second important point is that
agreements are liable to be question-
ed, Sometimes agreements though pot
made on the basis of political strength,
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when politica] influence and political
strength cnanges, come to be gques-
tioned. That is exactly what has
happened jn the famous disputes.
Therefore, Parliament wisely passed
special legislation that if there is no
agreement, the matter should be im-
mediately referred to a tribunal. With
thar little difference, I agree with
whatever the Minister has to say. So
far as the judges are concerned, I am
sorry I am unable to agree with the
argument that there must be a
statutory imposition that the judges
coming from states involved in the
dispute should not be there, It 1s a
reflection of the worst type In my
opinion, We are prejudging the par-
tiality or the impartiality of the judgs
once you say that the judges of these
states cannot be there.
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1 agree that the Central Govern-
ment should not take a long time, The
longer the delay, the greater the
chance for politics to step in. Water
disputes are not settled because ©f
the delay which gives time for politics
to get into it and get mixed up with
water. Water is good, as he says but
politics makes it turbid; it becomes
green and worthless. Therefore, there
should be a time-limit, These dis-
putes should be settled as soon as
possible.

The hon. Minister says that these
disputes have not affected the pro-
gress of our food production, I wish
it were true, His appreciation of
the position is slightly different from
ours. It is very good that the matter
has come here. When once these
things are settled, India will be happy;
unless these thingg are soon settled,
we shall be getting into further
troubles. These are very explosive
matters, In my humble opinion,
water, women and religion if proper-
ly used will make heaven of earth;
if improperly used will make hell of
heaven.

DR. K. L. RAO: There is nothing
more that I can add to what I had
already said. I had explained at length
why we could not accept any of these
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amendments. The hon. Member Shri
Lobo Prabhu referred to one point.
Suppose a judge has been nominated
as a member of the tribunal and he is
going through a case. He may be
reaching the age of retirement in a
few months, When a judgment is to
be delivered if a new man is to be
appointed and he comes in, a difficult
situation would arise. In order to
avoid such contingencies this provi-
sion has been made. Actually we
expect that these tribunals would not
take much time; they should finish
their work early. We are also sure
that the hon. Chief Justice will take
this into a¢count when he selects
Members. I do not know if I should be
thankful or grateful to hon. Mr. Imam
for casting reflections on me. I am
sorry he does not know the fart. The
Chairman of the Water, Power and
Irrigation Commission is selected by
the U. P. S. C. of which the Chairman
is a Maharashtrian. I may also tell the
hon, Member that the previous Chair-
man of the C. W. P. C. .
(Interruptions.)

SHRI RANDHIR SINGH (Rohtak):
Why should you bother about his al-
legations?

DR, K. L. RAO: I amp sorry that
the Mr, Imam should have cast re-
flections about this matter at this
stage. I wish he goes and tells the
Mysore engineers to qualify; let them
qualify, the post becomes vacant al-
most every year or every two years.
Let them qualify. The Chief Engi-
neer of Mysore was not found fit for
this post at the time the selections
were made,

SHRI J. MOHAMED IMAM:
Mysore was the first place in the
whole of India to have hydro electric
works, Do not cast reflections on the
engineers of Mysore; they are the
pioneers in this field,

MR. DEPUTY-SPEAKER: You
made this allegation and he has every
right to reply,

DR. K. L. RAO: 1 want to be very
definite when I say that Mysore en-
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gineers are my very best friends and
they are first-class men.” What I am
say'_ing is that the present Mysore
engineers were also considered by the
Union Public Service Commission and
they were not found fit this time, I
would only appeal to Shri Imam to
see that at least in the next selection
they will be coming in, Therefore,
there is no such question which was
referred to by him; I am sorry that
this was imported. Anyway, I re-
gret that I have got to oppose all the
amendments that have been proposed.

MR. DEPUTY-SPEAKER: I shall
put all the amendments, excluding
Government amendment No. 16, to
the vote, together.
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Amendments, Nos. 2, 8, 7, 8, 10 ana
14 were put and negatived,

MY. DEPUTY-SPEAKER: 1 shall
now put amendment No. 18,

SHRI LOBO PRABHU: The am-
endment is mine; it has been accepted
by the Government.

MR. DEPUTY-SPEAKER: Partial-
ly, you said, it hag been accepted,

SHRI LOBO PRABHU: I do not
mind an amendment which they have
made to my amendment but it is my
amendment.

MR. DEPUTY-SPEAKER: Now, it
is too late. I shal] put the Govern-
ment amendment No, 16 to the vote.
It has been moved by Dr. K, L. Rao.
The question js:

Page 1, for lines 8 to 11, substitute

“(2) The Tribunal shall consist
of a Chairman and two other
members nominated in thig behalf
by the Chief Justice of India
from among persons who at the
time of such nomination are
Judges of the Supreme Court or
ot a High Court.”, (18).

The motion was adopted,

SHRI S. M. BANERJEE (Kanpur):
Let it be put that Mr. Lobo's amend-
ment moved by Governmint be ac-
cepted by the House.
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MR. DEPUTY-SPEAKER: The It is an amendment to an amend-

wording is different. His amendment
is lost mlong with the others, Now,
the question is:

“That clause 2, as amended,
stand part of the Bill"”

The motion wag adopted.

Clause 2, as amended, was added to
the Bill.

Clause 3— (Amondment of section 5.)

MR. DEPUTY-SPEAKER: There
are some amendments. Is Shri Shivaji-
reo S. Deshmukh moving his amend-
ment?

SHRI SHIVAJIRAO S, DESH-
MUKH (Parthain): Yes, Sir, 1
move:
Page 2,—
(i) line 2,—
for “sub-section” substitute—

“sub-sections”

(ii) after line 5 insert—

(5) If Central Government or
any disputant ©State Govern-
ment apply to Tribunal within
thirty days of reference ©of
water dispute under sub-sec-
tion (1), for preliminary ad-
judication on matters relating
to General Principles of sharing
of waters of inter-State river
or river-valley, and their appli-
cation, the Tribunal shall in-
vestigate the matter so raised
and report their decision to
Centra] Government by sub-
mitting Interim Report:

Provided that the Tribunal
shall always be deemed em-
powered to allow any excep-
tions ip their report under sub-
section (2). (11).

SHRI DEORAO PATIL: I move:

That jn the amendment propos-
ed by Shri Shivajirao S. Desh-
mukh; printed as No. 11 (ii) in
List No. 4 of amendments,—for

“General Principles”  substitute

“Equitable Principles” (15).

ment,

MR. DEPUTY-SPEAKER:
seen it.

SHRI SHIVAJIRAO 8. DESH-
MUKH: Sir, I take this occasion to
congratulate Dr. K. L. Rao for the
spirit of accommeodation which he has
shown and the indulgence he has been
pleased to confer on this House by
agneeing to the principle that only
sitting judges of the Supreme Court
should be the members of the tribu-
nal, Therefore, I am more encourag-
ed to plead with him that he would
also accept my amendment because
the purpose of my amendment js not
only to seek justice but to ensure chat
justice is done. It ig common know-
ledge that any one who is coversant
with law knows that preliminary
issues of law are always raised in all
civil matters and they are tried
separately as issues of law wand a
specific finding is given by way of a
preliminary  judgment. Therefore,
if any party to a suit claims that the
suit is barred by limitation, the issue
ig first tried whether or not the suit
is barred by limitation, If there is
a plea of misjoinder of party or
nonjoinder of party or transposition,
that is first decided. If an gbjection
is raised on some ground or the
other, the court first considers it,
and that is taken as a separate issue
and a separate finding is given.
Therefore my amendment ensures
that if a disputant State wants to
raise the question of equity on prin-
ciple and wants to put before the
tribunal that the question of principles
should be decided first, there should
be no quarre] with this application,
and the law should ensure thati such
applications are eppeditiously - dis-
posed of on such reasonable investi-
gation as the tribunal finds it neces-
sary. Yet, my amedment takes an
abundant precaution this way: that
it gives almost unqualified discretion
to the tribunal to prove and to pres-
cribe any exception to the principle
which the tribunal would have accept-
ed.

I have



3527  Inter-State

The principles of sharing the river
waters are well known. In this coun-
iry, we had passed 10 years back a
law to decide the inter-State water
disputes, but at the time of moving
the amendment—thig is for the infor-
mation of my friend Shri Bhandare—
the Government has absolutely mnext
to nothing of experience, because
never has any dispute in the history
of this Act been referred to a tribunal,
The principles of sharing of river
waters are well known and a number
of disputes are there. There has been
an abundance of disputes in many
States. Almost every river which
flows through a certain geographical
area of a State has always been a
subject matter of dispute before the
International Court of Justice,

These courts by a series op findings
have upheld certain principles which
the civilised world has accepted. We
will be proving ourselves uncivili-
sed if we shy from those principles
and if we do not accept this amend-
ment, 1 would just read my amend-
ment, I accept Mr., D. S. Patil's
amendment to my amendment. My
.amendment reads thus:

“1f the Central Governmeny or
any disputant State Government
apply to Tribunal within thirty
days of reference of water dispute
under sub-section (1) for preli-
minary adjudication on matters
relating to Equitable Principles
of sharing of waters of inter-
State river or river-valley and
their application, the Tribunal
shall investigate the malter so
raised and report their decision to
«Central Government by submitting
Interim Report.

Provided that the Tribunal shall
always be deemed empowered to
allow any exceptions in their re-
port under sub-section (2)."

With these words, | urge upop the
Minister to accept my amendment.
ofi qwer GTfew | 3Teqer wERE,

»Y i &7 O gaEA & 38 a1
AETEFT 37 §S FHFA & e

SRAVANA 10, 1880 (SAKA)

Water Dispute
(Amdt.) Bill
WF SR AT X ar § ¥ e a qwr
I T G AT T AT § FY AU FwIA
W var g I ) g gWeT ar
1R & f5 o fafegee & wm o
gedefan frfagea @ wifey #4ife
vedefaw fafeqge &1 wd A@E
AT wass frfege & gar @ W
i sTer Tfge &1 nd Faww frfage
e gar g
DR. K. L. RAO: I am sorry these
amendments are not acceptable, I
only want to say that Mr. Deshmukh
is a very distinguished lawyer and

he can submit all these things before
the Tribunal

MR. DEPUTY-SPEAKER: I wil
now put amendment No. 15, which

is ap amendment to amendment No.
11.

SHR] SHIVAJIRAO §S. DESH-
MUKH: 1 am accepting the am-
endment to my amendment, Sir.

MR. DEPUTY-SPEAKER: Order,
order, I am proceeding waccording
to the rules. I will now put amend-
ment No. 15 to the House.

3538

Amendment No, 15 was put and
negatived.

MR. DEPUTY-SPEAKER:
now put amendment No., 11
House.

1 will
to the

Amendment No. 11 was put and
negatived.

MR, DEPUTY-SPEAKER: The
juestion is:
“That clause 3 stand part of
the Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4—Ingertion of mew section
5A.)

SHRI DEORAQO PATIL: I am
moving my amendment No, 1.
SHRI LOBO PRABHU: I am

moving my amendment No. 5,
DR. K. L. RAO: 1 move Govera-
ment amendments Nos. 6 and 17.
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MR. DEPUTY-SPEAKER: Mr. should pot add more words- than

Dhar is absent.
are not moved.

SHRI DEORAO S. PATIL: I beg
to move:

His amendments

Page 2, line 10,—

for “the Central Government”

Substitute “the Chief Justice
of India”" (1).
SHRI LOBO PRABHU: 1 beg to

move:
Page 2, line 14—

for “from the stage at which
the vacancy ig filled”.

substitute “from the stage when
the vacancy arose” (5).

DR, K. L. RAO: 1 beg to move:

Page 2, lines 10 to 12— o s

for “the Central Goverrnment
shall appoint another person in
accordance with the provisions
of sub-section (2) of section 4
to fill the wvacancy”.

substitute—

“such vacancy shall be filled
by a person to be nominated
in this behalf by the  Chief
Justice of India in accordance
with the provisions of sub-
section (2) of section 4" (6).

Page 2, line 14,—

for “from the stage at which
the vacancy is filled”,
substitute—

“after the vacancy
and from the stage at which
the vacancy occurred”, (17).

SHRI LOBO PRABHU: The Gov-
ernment has adopted the same
technique, They have accepted my
amendment that the proceedings will
continue from the time the vacancy
arose, but added to it something
totally unnecessary after the vacancy
is filled. There are eminent lawyers
like Mr, Deshmukh and others.
One oprinciple of law is, you

is filled

necesgary. | again press that Gov-
ernment, which hag accepted my
amendment, should not take the
credit of adding to it something
totally unnecessary. They should
allow the amendment to stand in my
name and not in theirs.

i FaeTy gTfew ;. IqTeAy WErEw,
a1 fF 7 7T I RS T 7
faor aga forge a1, s A
feram W fafar wmw d@=ftw ¥
A ¥ afsa N wigdz wrg § 399 a0
Tt ¢ & wifes fene sz 7% w
FTA1 2 | MRANT * wHTHE ¥ Y AT
THEAE 91 W17 A9 G & fET e
FT GUTT TH FA1T F1 ATH 4T W A7
W g F1 ArE @ | TaAHe & T
#agT ¥ AW HaEA T FY ATar ¥
AfAT & wieH g wEr & omOAr
AAMGT ATTH FY I T ARATE |
Arg g OF I} Fgar Jwgar g f*
o & #% faare aga fr & a7 R E )
ad 0% fafgge o & fag
@l 41 —02 f& ermw A% FriwAnT
g wez &Y @ w4 | F gaar § wg
f& g 71 &t efiafezn #1991 3WE
Fafrer-ora fgsqne a1 91T 390 feeras
s frogae 1 @@ @ wwar 97,
dfFA oW T8 A § | gmifE ag
qrferdt 1 qare g AfeT & wgar g f'
wdy Y g9 9 fawe 76 AfE gAy
g G fuer RE AR g aTg ¥ AT
AR EMEATT 27 | W TG wTga %
Y o faare fregew & @ S W
ag g ¢ fr wrd ot st AT sgan
¢ fs ag T190 % 9y 979, 98 T ArE@r
6% IMIF qE IS AR APHT
¥ 9| W | g d mafaal & 9w
A% wIRHl wran @ y@ wefen frafa
g1 ot @ %R F g% %) wmer @Fw gy
ot § | qWiAg & qa wg)3T & forgee
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%7 fir ag gq Ak o Prang fregae the vacancy occurred”. (17).
FHAY ¥ A w7 wUA  waR wiw- The motion was adopted.
iz &) faggr & & grIw ¥ TN MR. DEPUTY-SPEAKER: I shall

AT |
15 hrs.

DR. K. L. RAO: Sir, I oppose all
other amendments and I request the
House to accept my amendments Nos,
6 and 17.

MR, DEPUTY-SPEAKER: Has
Shrj Deorao S, Patil the leave of the
House to withdraw his amendment
No. 1?

Amendment No. 1 was, by leave,
withdrawn
MR, DEPUTY-SPEAKEKR: I shall

now put amendment No. 5 moved by
Shri Lobo Prabhu.

Amendment No. 5 was put and

negatived.
MR. DEPUTY-SPEAKER: I shall
now put the Government amend-

ments together. The question is:

T'age 2, lines 10 to 12—

for “the Centra] Government
shall appoint another person in
accordance with the provisions
of sub-section (2) of section 4
to fill the vacancy”.

substitute—

“shall vacancy shal] be filled
by a person to be nominated in
this behalt by the Chiet Justice
of India in accordance with the
provisions of sub-section (2) of
section 4" (16).

Page 2, line 14—

for "“from the stage at which
the vacancy is filled”.

substitute—

“after the vacancy 1is filled
and from the stage at which

now put the clause as amended to:
the vote of the House. The question
is:

“That clause 4, mws
stand part of the Bill."”

amended,

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

Clauses 5 6 and T were added to the
Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

DR. K. L. RAO: Sir, I beg to move:

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER:
moved:

Motion:

“That the Bill, as amended, be
passed.”

ot e Yoy o ITemw wgiE,
Tw 27z a7 fergen (wiwie)
faer 2 TRt wiwizw sy v 3
i fFY | TEAHE FheReT qr g T
at gE N Fr e RFe g
afee o ara F agr 39w ar o ag I
& gar w121 § i neY A1 gk fraery
H TR qAY TET & AR ST a8 AT
el g & 1 A 37 ¥ e Y wr
uF frqre feeq w7 & arft arfyg o
BT AT ATEAR § A qF oFaT @@
w6 wEA ¥ fran gt & WX =g
frgrz At el gt & qifE ag
agy el AT Frar & I FEH R
7gt WY ¥ frame @ 1Y I ) adwmE
& Y ot o grf FTar W A o
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[ ez frg)
feorae & W 9 9w & freerk &4
4—4 YT 5-5 {IT T AAT 637 G|
39 & frqem & 72 o) fge @ &
WA arad g g agr A
gz ? % 3@ faw & oga Y O
T T @1 E W AT T 1 AR Arew
w19 fTz 3 a4 ot 1, & aHaar g
f& g8 & a9 W T Tw-fagw
Heqedl AFH /T 1 A T G A
arer AT & A A3 TR Ag( X FE 75
AT A% TEHT @A |

TEMT AT ®T AT, AT
fos w1 AT & A W] ST AT
oY, fora® Gy &1 FT™, 98 q% JTE
7% w5 gHa ¥ a0 gw g0 wEad
ag AT "E & 1 ;mar o ¥ s
aEd g fF ag fFams I &1 aTsr
I 929 A sfigron & a<frary @
= & AT AT T & 1 g & 3F FaAgwia
AT F7 araq afaor 8 a7 92w
Fedaaa F1E 209 & TII =@l
AT € | AT AT 39 F fAQ O FHT9m
AFLAFAT NG 5-7 A R AT |
74 wAer § f& 5@ oF i F1% fare
AFR AL F T4 AF TR ATET  ACHAT
g1 727 | A9 g9 Q92 & Agn ®F F7
difsn | ®F @O #Y JTHq @A
R ERT | A9 37§ 7 #afawrd FX 3
f&are & ar § wE §, gam fav &
£8 &1 QEAT WA OAIHZ & qG0 gUT a1
fA I°E1 7 g S F7AT & | TeH
H oF g & far am ¥7 fgam @y
Lruig

R At 7 A g A A 9%
Fifeap. W A rfewiag 4w
A AY R FA QAR AMF OF  WTmaA
IT  AETAR AE4 F FTLAT AT
fwar AT 3w ¥ @ 3 gar 1 & ag

AUGUST 1, 1968

Water Dispute 3
(Amdt.) Bill 534

TTgar fF IX FEET A AR IW W

forw faar sma | AT AR Ba aga

T § W1 Al & oF fore) W v
et &7 o frae &TF & & AT
TF qEt ¥ gF & hawr g faaT @
AT waT a9 9, BT aA o,
9 J UF O ¥ gF 7 AR & 9
% faar® a1 daar 1 & Far § WK
fo= & ot faers S g ag 3fmm
HTFT AT 37 9= F faars gwdem
& srgm f wei oQdT 2feaml Y amw
1€ argr grar qwen fegram
% g1 /R g a7 we g fg-
w1 gfeamat &7 €T & Y AT
fegmm & a9 e sd |

frerad adt #1 fegem & 7 @
AT AT W A T H A W g
mfex fenE s & s § "
T www & femmd st ar miae @
AT 9fgy, Fg AT AT E |

W F e @ H wg o g fE
i F1E F fzras st #rar fegme
¥ wfas fear e ofFa grieE
F fezrad wai w1 gad e A8y faan
[ 1 ag WY F1§ e 7g) swar g
grEFE ¥ o WY 397 § faedme §
foraa fr gitw ¥ & s o
grawy & 1| 59 F el @A S WY
gim 1€ & ga wg & aman il
aw ¥ 4-5 Tf@Emal F ot Fowwer
g g | T OF @@ & ageEd
s & WK feem fem-ow oY, oY
#1 g A w § AT o & weEe
#1 oY g TeAT X @R maer
I | A WTEST 9T F FIT GATT
Wi g # grer €1 € = & wafeR
az W W 934 | gafed o w1
qAAT TG AT § W o fad
at § aff afer 3y wdgaw ¢ |
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qrft o7 et FY erare T T & & 1 &Y e JF wrAETC orer gréerE

AT 39 O AT 7 O fadiwar # @ § W ag i AR F oot & Wi

¢ | wifFem #Y g9 #1 qT waAT
FE gT g4 AT ¥ WYE F W F FI
TG at & AT TS T @A E )
foradt v aoETaear ®ew g
it ¥ &8 Ia9 & sqrar A g
T ¥ 91 wifefeaer ¥ arf @
g A qEr ¥ & Sq4, W) gEfey
Zfeardt ArC 728 ¥ qT B o WY
faae seaw gFT 1 O, TR TEY
g, M AR @ F FOC AT
& AT dar #7 Fgr 9g grTEe A}
fermzn Y ATz @@ . | .

SHRI SURENDRANATH DWI-
VEDI: It is really a very valid point.
Will this also include artificial
waters?

=it o Tag ;o gAR 78 W
I4 T 957 | faad samr v F aoer
grft, faady garr s A sarEr augA
AT IAA EY SATET A AT T & #7E
At 730 1| wifgw & fr faaq oo o
w® T IAq & g wiaw ade
MR | AT FERANE F  Aafan
qIH FE F AGT AT ARTE 16 ¥
SAET AR g1 ARAT & AT gESE
Hafzgr & f& 37 & A= samr
& awdY € 1 TE fAn g e
Zgaq § Fadr @ @ W adfw
SgTET AEF A AT AF | TH 9T EH
/AT FIIT |

P& s fr fafrere ama § & 91
ag griwre & frqd sdw ww ¥ 7 &0
F A R ¥ I 9T gAfAETe §F
waife gréaE F oo g #18 &
& 1 w7 foedere A § i gr{ard
# Y 7% & UF wTAET 9wt AN Q@

T g A w4 wEw W qaat o
T ey g1 | & ang fie agr & Fegd
qot Y ot wraferaa W a9 w wEE
FaraT wifey |

# w3 ¥ wga1 T e ag wra,
frars atw AT AT FAT F
w1 ATAAT 3F F GAATAT FT HT AT
T AT & §H 16000 TEAT ey
# ¥ Fa9 3000 g Aw ¥ fog
ot fa=T & 1 13000 T & fow
atFt § v & ag f ghcmon & s
T fivar g arfie ga &t 2w &1
9T GG T 6F | §V9AE |

it et ware (xfgor fewslt) o
ag wifeT faw forg = F q @ wr
& ¥ wwmar g s ag | A §
WY TF, 3 HOET FAr AgRq ¥ W
fo & wae o f feegae & oF o
¥ T A o ¥ fay § g W g%
w=ET 9 )

# §F wawT 97 qgT A9 § Haw
& A FFT STEAT § | qgS A av
ag & fordr it <ol fg & =gy 5 G20
ez e ferqzn aga o= T faw
wrfgy, 4g AT TG TeHd @ Aifeg |
I ®T WEET 7 AEEAT THET ¢
W g freera ot g wfeg o
st feege qwix v e Wk SF
¥ g 79N 4—4 W a® IO G av
ag &F w1 A g | gafay e
fas ¥ g Qar griaeT wraT o Gwar
2 oY wiwt fear o fF feegeer & arw
ot W sw ara A g fesqae ga e
¥ I AT et 6 WHF AT A X
Lo ca & 8
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(EIECRER L]

At AT X wWuA wrewr ¥ oy
78 w1 6 T @R e A
¥ araoR g Tl A fudfad
T W@ G T, IJ9q A B gy
a2y At & 37 A 7g arw w7 S
T § | W AHIA JRT FT FwET 7
&ar W e G5 I @ e at
gz g fe quaadw A qorTa £
w2 wfus qfw faard F w=ma
nr W WYX W A|/T T AQT A @
agt 9T wfeF I T AT ! wmfay
g 70 F W wEl & Frow e
T FF TE ez, faar gv wmwe
T 9, T TF T A R
AT ORT ¥ | AW A 9% W ¥ faw
gravgs ¢ 5 om0 S oaE S aedt
freerd | @ & for g TF i
fFar mar ¥ 1 @ TeAw ¥ faw
zew fafme qeic & o f5 = &
g N oy fax o dawr o
T

A A a® & fE gwra oA
&wqwglmrwﬁtﬁmm
1 Twdl &Y g9T A | G g E,
g g & | W I Bew §
I oY T8 R § 9AR W T ATl
FHTT FT FOAT KTAT AT R | GHTC
X 3w & gwel F A0 Ag qrAr w7y
ar ey o o F1, R e §uEl
¥ feR avg ag @A =fgy fF
aw w1 oW fow ¥ wfaw gom o @Y
wwar & e oF afan@aa ¥ e
& afFT Zal Sg T T 3 ¥
aw #1 AW ufes gar g 1w for
o fedy i F X ¥ ferta g 2
ga ¥as T ¥ T S AT 8
e Tt & | WX AW W FTAET WA
wifed, s ag <o @@ T PR
wifed | werw A o faw ¥ § wwow
eyefwor & faar @A wfgd, Afe
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f wvez A #v ok @ ag a, o far
A FrEAN LT fEer o A W
Iq F T FT AT ARy fE oo
it 71 o a7g A feegr @Y @ ax
farar< $ 7 7w ag e Toat & wfwwre
¥ g, o T T BT FT WIE-HIH 37
w1 foa fom & B, wfew & wfas amw
WMHF I, WA ATTFTHE
1 i forar sy o

98 A1 AF HEAWEF § | WA
far resgAw # qEAc T I
T ! g
w wiwEary g (e ) -
IuTERE HEed, F =vgan av f weeqT
F R & g8 a9i g, e g8 o

¥ WSg I ¥ HWAT gAT W WS
T NN A A9g ¥ qr@y &y
sftr qret ot oy & W gEd et
e Wt A T @ | T A T
¥ A § erE, Twe WA

aTET &Y QAT | AT TG A FH IS
gw fadt fie 2w § oW1 % 99 I W
geae 7@ fear § 6 gerdr Afzar
fasT 7197 AT AT FM AGIE | AT A%
gk fem 7 ag ave Y 430 fir gw
Iw & faadt N 9§, 9@ T F
T FF qr fawe; #1, I IR IO HE,
AT aw AT ST & F wW w4 A
T WRT TIRWEAT A WA Iwl
ot & Wt gw  ®aEmar
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N wg § 77 *¢ faQy F7 W §
ag A wew A @Y qwar 2 1 & Awar
& 7 W@ qm § wa W sreiEr aga
wiaw &, afeq a1 @It Wl wgRy
A w1 fr gw @itz 9¢ wqmaT AT &
Ffed  cAfem Zegew & TEA &,
W I A HET § WK FA & 5T
AdRIgRa gaTman ¢ f&
g a1 NF T A W A5 G g FHAT
2 Wa q% FWTL WeTL AT W T AT
FraET AT g v fargw wr
FqTET ¥ FYTET TH O 9G¥ E4TH T £
6 gw 37 74 af@ismTeT #7 a<h @
geEad | m &7 ¥U a@ geE
g f5 gurdr 7Y ofgmmm &1 foemr
#Tw g1, faws &1 a1 o %1, ag §7
% gg ¥ g afgr | fowm Aaw @
gHTT WO W A9 gAY 2 oW 9w
g7 WO FT AT WE @A Z, S
FEagmbAafear &1 1 TW A
HE WA99 § WAL gH FI I¢ ATHAEL
TAAT & AT WY WIHT AT, gW &1 ALY
af@remT §1 d29  gedAwz AT
=1fed |

st g®e Qwo WAl ( A1 )
I WM, g @yl ¢ f§ o
fagas & Aat a=7 & 997 7 7@
FRET ®7 I E | W mw fAr g fw
ZHT W H AN ANE A I @A
T 78 & Y7 g7 AW A1 g8 Fiforw Y
Tifgn f& Agt 7 FTAF A ST AT
g FY | 4 UF FIH TAT IoTAT W4T
¢, fad, & qwwar g, /e a2 A A=
aq g A6 § |

# o% A weT wgw fe oA fE
Tt Wt wEwew 7, fow & far gt
fom # aga Tom &, ¥V § O
qv @ faar &, fo< ¥t a7 75 sk
¥ @ T o wT ¥ & g
* femm & A1 oide W oSgw W

SRAVANA 10, 1890 (SAKA)

Water Dispute
(Amdt.) Bill
wegT 8, W w w97 g ¢
fom or # gw widic Towe § ¥®

ﬂ‘t&m!ﬁgﬂrﬁb‘mmim
wfavw & frafer & R wrar &
?:mﬁﬁmﬁaﬁﬁmm

# ol & F7 fg @ w T TRrae
F @F &1 g q@ faw, wueeE &
it T qB far duan e W
#e faar fa ¥z g1 mar | a8 A
9 & 1 @ fan Jga gy g, W
ot 2w 7 Fe, fr =W o A O
i 7 f& g w1 g o W
IGF 97 TiHz @ wrar @ a9 WO &
fag & @@ www @ A oW
miHz A &1 W AW o @ wE
@ 9T # ff EE &) FrasgAe & 9
wo faar s

FATT ol WY W 7 A waEHe
fear &, & ¥ 39 9T FH @9 faw
faa | q@ T 6 W Ay W
™ 7 e T fear A wser @
7o wferT #E 93 A g favara T
aifgd | ot g R & e afew
g1 97 & F9C AY g ¥© favarg WO
aifgy | 7 & wfgd f5 ag wew
feefro ® sewTe w41 | /e Afad
fs wgrasg W 7w wW ¥ R
g9 | WYT IO W F g ¥ 59
1T age ¥, 200 AW RN T WET T
s wgt % ofeR § @ o g
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T B ¥ oo §, R T A T W
T-wgrafegaT waw s frqw fimar
A W\ Wy WRW F e oAt Ag
oA oy wwew g fen
TdY weeT gur | W AY gW w1 fawEw
T ifgd | s SiE 9 RO
8§ 3w 7 A afed

SHRI LOBO PRABHU: It has
gone on record.

st ggo URe WE: FE IF B,
afea & waan £ f& gfm &1 § %
few it arg weAr oifgd | g faw
I g W R e mn @ A
g

WG ¥ OF 3 Tg | qafe 2,
Far Tk zfamn ¥ faw q ¥,
it F1E a1 3T FIE F 99 AT AT
gemm ¥ A4 (§ | a9 f6e w9 oFw
FE 7 AW @ gW AR A qo faar
g giw F2 ¥ % afew ¥ 5 w®
T T A A, A A et
ot #1E #1 1% wfew §an a1 Far
fr gamR T FTH 7 OF g &, ¥ A
CREH I QG | AT 5T @
fegr & ot S ww oY foar aw
ovr @ & e ag it frar s afenr
fF o&@ T84 9T |RT W99 F
gtz fear @, dfeT ez ¥ o
dawr FAT wifer |

& w tad faw 1 @@ FT@ g
q wwda v o

oty of ¥ SUTEIW WEREA,
wit far Afedt w1 e g

AUGUST 1, 1868

Water Dispute

3
(Amdt.) Bill e

7z faw afedi &1 wer 7 @, afer
T AT TG THFAT T HATH WY qF
T & wEifE mfat & o & S s
TEEAT AT FT OF T FEE oA §
ArEar 2 1 foaw oy @ ag aw O
DNWMF e E afersaF e &
FTOT AL FIAT AT & HIH FHAT Y
YT FET FTAT 9T § AW HT AT T
st TR Ay fomew 7 78
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T FX q qEOT gAI |
SHRI S. D. PATIL (Sangli): Mr.

Deputy-Speaker, Sir, this iz a very
simple amendment to sub-section (2)
of Section 4 of the Inter-State Water
Disputes Act of 1956. This is a very
simple amendment, no doubt, but we
have seen during the last two days
how the Members of this House have
taken keen interest and have advance
ed their own views. Therefore, even
though it is a very simple amendment,
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it has got its own importance and sig-
nificance,

This amendment is making a provi-
sion of having three Judges on tribu-
nal instead of one Judge. There was
already a provision in the original
Act of appointing a Tribunal but only
a one-man Tribunal, Now, this amend-
ment makes a provision to appoint
more than one Judge. So, there is a
hope that no injustice can be done to
any problem that will be referred to
them. It has been our experience that
the one-man Tribunal cannot satisfy
the problem that is before him because
such water disputes involve very im-
portant points, high technicalities and
also socin-economic problems. Under
the circumstances, it is desirable that
instead of one-man Tribunal, there
should be a Tribunal consisting of
three Judges. That is why this amend-
ment has been brought forward,

Also, it is a right step taken by Dr.
K. L. Rao. This problem was also dis-
cussed in the Natianal Integration
Confercnce at Srinagar and it was de-
cided that such problems, such dis-
putes, which are pending for more
than three or five yearg should be de-
cided and for all and that a perma-
nent machinery should be set up. It is
in accordance with that decision that
this amending Bill has been brought
forward by Dr. K. L. Rao, I congra-
tulate Dr, K, L. Rao for this.

Lastly, I would like to say a few
words with regard to the appointment
of Judges on the Tribunal. It has been
said by many of my learned friends
that there should be some restriction
put on the selection of the Judges. It
is rejected, no doubt, but a Judge.
means g Judge. When he sits in the
chair of a Judge, he is required to do
justice to the Problem, not to the peo-
ple. After all, he js a Judge and you
must rely upon his decision. There-
fore, there should be no restriction at
all upon the selection of the Judges.

With these words, I supporl the Bi]l.

st www oft T (TETE)
AT T W W g fe i aifa-
ZqUdt ¥ farg 0w g W B W<
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SHR] R. D) BHANDARE (Bombay
Central): On a point of order. You
are quite an experienced Parliamenta-
rian; you know the rules and regula-
tions and the Constitution better than
the rest of the members. Therefore,
1 am raising this point of order under
rule 94 on the scope of the Third
Reading of the Bill. I do not want
to thwart the discussion that you might
allow. I have no quarrel if you allow
members who would like to speak.
But I am certainly for the sanctity of
the rules. The scope of discussion
in the Third Reading ig on “the Bill
as amended” and there are decisions
on this given in the State Assemblies,
in the British Parliament and here
also. The scope of discussion in the
Third Reading of the Bill is on “the
Bill as amended be passed”. But now

there is a general discussion, a dis-
course going om ., . .
MR. DEPUTY-SPEAKER: I quite

agree, they are going beyond the scope
of the discussion permissible at the
last stage of the Bill when it has to
be passed. But the thing is that most
of the members who just now had
some say had no opportunity to speak
before, and, as you know, like langu-
age, water is also a very sensitive ele-
ment in our country. So, I must try
to give an opportunity to members. I
know the limits. Therefore, I am re-
questing them to confine themselves to
two minutes each,

SHRI R. D. BHANDARE:
your pardon and crave your indul-
gence. I am on the rule, Sir, If you
allow them, I have no quarrel with
the Chair. But some sanctity should
be attached to rules.

SHRI P. RAMAMURTI (Madurai):

I beg

He is entirely wrong. (Interrup-
tions),
SHRI R. D. BHANDARE: I am on

a point of order,

SHRI BAL RAJ MADHOK: By now
one member could have spoken . . .
{Interruptions).

MR, DEPUTY-SPEAKER: I agree
with you in the sense that the rules
1239 (ai) LSD—I11.
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that you have quoted are. perfectly

right. The scope of the discussion at

this stage is very limited

SHRI R. D. BHANDARE: There-
fore, the discussion should be regulat-
ed. The House should not be treated
lightly and light-heartedly.

SHRI SURENDRANATH DWI-
VEDY: He is a new member . . .

SHRI R. D. BHANDARE: It is not
a question of new member or old mem-

ber. I object to the term used by
him.
SHRI SURENDRANATH DWI-

VEDY: He must have learnt by now
that the Deputy-Speaer iz taking due
precautions to see that those who had
participated earlier do not speak at
this stage. So, there is no question of
repetition. All are new points.

SHRI R. D. BHANDARE: That is
beside the point; whether new or old
Members, that does not matter. The
rules are there. I am on the sanctity
of the rules. A Member may be new,
he may be very raw, he may be very
ignorant, but the rules are, as they are,
as old as this August House and they
ought to be implemented. That is my
prayer.

MR. DEPUTY-SPEAKER: Wc have

already exceeded the time. This is
one thing. You have also rightly
pointed out the rule. But, as I gaid

earlier, those who could not get an
opportunity to gpeak earlier, are be-
ing allowed just two minutes. For
instance, yesterday nobody fram
Rajasthan spoke. Nobody has spoken
from Mysore so far. I am observing
it, and I am trying to accommodate all
the States as far as possible.

SHRI P. RAMAMURTI: Mr. Bhan-
dare is entirely wrong. The rule says
that in the Third Reading the scope
of the discussion will be on the “Bill
as amended”. This was the proposition
put. But in the Bill as amended, you
find ‘the words “river water-disputes™
and methbers are talking only about
them.
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SHRI DATTATRAYA KUNTE (Ko-
laba): 1 was trying to understand
your ruling on the point of order rais-
ed by Shri Bhandare. Unfortunately,
you having conceded that he was in
the right..

MR, DEPUTY SPEAKER: Yes; in
pointing out to me the scope of the
debate. If he has pointed out the
scope of the debate at this stage and
you have accepted it as correct, what
is happening in the House ig other-
wise.

SHRI P. RAMAMURTI: It is not
happening otherwise—it is river,
water and dispute,

SHRI DATTATRAYA KUNTE: My
hon, friend, Shri Ramamurti may say
that it is river, water and dispute and
s0 there is nothing wrong in saying
anything under the sun. But either
We have rules and we follow them or
if it becomes necessary in order that
Tepresentation is given to all States to
place their viewpoint, the ruley be
accordingly amended. But to have

. Tules and not to observe them is really
very bad for a formal organisation like
the Lok Sabha. When we have rules
of procedure, who is going to decide?
1 am sure it is not the prorogative of
the Speaker or the Chair to decide
what the procedure should be. The
procedure is laig down sp that every-
one in the House knows what the pro-
cedure is and ought to be.

If we are not going to follow the
procedure, what would happen is that
a raw, ignorant new member like me
would think that this is the scope of
the debate at the third reading stage
and so I should not get up on this occa-
sion to speak, but I would find other
members getting up and getting an
opportunity to speak. This is diseri-
mination.
this has been our past practice and
we continue to follow it, some day
they ought to reform themselves.
Otherwise, I submit the position will
be that there is no rule and discretion
will be left to the Chair. Therefore,
1 would like you to uphold the rules.

MR. DEPUTY-SPEAKER: Apart
from the rules, we have exceeded the
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time and again we are extending it.
That is one thing. I wag all the time
keeping in mind the scope of the
But there is one difficulty.
Though there are rules of procedure,
the Chair will have to take into con-
sideration that this is a sovereign, re-
presentative body.

SHRI DATTATRAYA KUNTE; Give
them opportunity at the first reading
stage.

MR. DEPUTY-SPEAKER: 1 could
not accommodate them then. As I
said, I was looking for a Member from
Mysore to speak. But nobody was
there.

SHRI K. LAKKAPPA: 1 am here.

MR. DEPUTY-SPEAKER: 1 am
trying to confine the debate to its
scope ag far as possible, but I must
give them some opportunity to articu-
late their local grievance on this occa-
sion. It is not strictly following the
rule, I know; but thig latitude must
be given in the interest of giving an
opportunity to unrepresented States,

SHRI DATTATRAYA EKUNTE: 1
must clear my position, 1 am not
against giving any member an oppor-
tunity. But you must tell him while
he is speaking to following the rules.
Give an opportunity to all the 520
members, but let them be relevant in
their remarks at least at the third
reading stage.

SHRI PILOO MODY: On a point
of order. The Transport Minister is
reading a newspaper. He shoud read
‘Marine Times. not ‘March of the
Nation'.

MR. DEPUTY-SPEAKER: 1 do not
think it is March of the Nation,

SHRI D. N. PATODIA (Jalore): The
very fact that it was necessary to bring
forward this new legislation, howso-
ever insignificant the amendments may
be, at least proves one point, that the
previous law was not adequate to deal
-with whter disputes.
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I must concede that these amend-
ments by themselveg are not going to
be adequate to resolve these water
disputes, and so long ag the Centre is
not in a position to exercise its autho-
rity more effectively on the States,
this problem is not going to be solved.

I remember that until 1919 river
waters were a Central subject, Every
body has admitted that rivers are na-
tional property. May I therefore re-
quest the hon. Minister that with this
piece of legislation, g piece of advice
may also go to the States that this js
the last time when the Centre is giv-
ing a chance to them to settle the dis-
putes amicably or by arbitration, and
that if the same behaviour continues
by the States, the Centre will have to
take over an important subject like
river waters, that jt cannot permut
river waters to be an item of dispute
among different States like this,

The second point is about Rajasthan.
The hon, Minister during the last
Session admitted that Mr., Khosla,
while giving his recommendations on
Narvada, has suggested that a suffi-
cient area in Barmer and Jalore Dis-
tricts of Rajasthan should be brought
under irrigation through Narvada
waters as it would help increase pro-
duction to the extent of rupees hund-
red crores. In the interests of na-
tional food production he should uee
to it that Mr. Khoshla's recommenda-
tions are fully implemented and pres-
sure should be exerted by the Cen-
tre in this respect.

SHRI C. K. BHATTACHARYYA
(Raiganj): No body has spoken from
that part of area from which I come.

MR. DEPUTY-SPEAKER: Shri

H. N. Mukerjee has spoken.

SHRI C. K. BHATTACHARYYA:
When you are calling more than one
member from the Opposition from the
same State, you should allow at least
one Member from the Congress side.
When you allow an Opposition mem-
ber from a State, a Congress Members
from that State must slso be allowed.

SRAVANA 10, 1880 (SAKA)

Water Dispute 3552
(Amdt.) Bill

SHRI E. K. NAYANAR: Have they
got any member from Kerala on that
side?

SHRI K. LAKKAPPA (Tunkur): I
am very happy that the Minister for
Irrigation have conceded that he ‘is
guilty of negligence, of not discharging
his duties as a Minister, of doing in-
justice in respect of the water dis-
pute between Mysore and Andhra.
All along the Mysore State Legislative
Assembly passed a resolution unani-
mously that the matter should be de-
cided early without creating any con-
troversy or giving room to parachia-
lism, disintegration etc.,, but unfortu-
nately this matter has been hanging
fire because Dr. Rao representing
Andhra , . . (interruptions) That is
the background. Now he hag come to
his senses. If the Govt. of India had
exercised prudence, this matter could
have been settledq amicably Unfor-
tunately, under Congresg rule this
king of parochialism has been dis-
played during the last twenty years.
(interruptions).

MR. DEPUTY-SPEAKER: Thi; is all
{rrelevant and you must conclude now.

SHRI K. LAKAPPA: So far as this
amendment is concerned, the Govern-
ment of India should give a categorical
assurance that they would immediate-
1y refer the matter to the tribunal soon
after its constitution the dispute bet-
ween Mysore and Andhra about the
sharing of the river waters. Secondly,
will this Government give an assu-
rance that it will not indulge in
parochailism and obstruct the just
share of the water of Mysore? They
had been delaying this matter and not
referring the matter for arbitration. I
want a categoria] assurance on these
pointg while he replies to this debate.
I request Mr. Rao that h_elshould a8
sure the House that hg would not
interfere in such controversial matters.

DR, K. L. RAD: I wish to thank all
the hon. Members for the contribution
they have made and for making it pos.
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rible to pass this amendment. I should
only add that the hon. Members who
had participated in the third reading
stage have raised so many problems
and made s0 many suggestions that I
feel tempted to say that the irrigation
which is only 23 per cent in the coun-
iry today should be increased as ra-
pidly as possible to a much higher

percentage. I am sure all the hon.
Members will give the necessary
assistance.

MR. DEPUTY SPEAKER: The
question is:

“That the Bil, as amended, be
passed.”
The motion was adopted,
1543 hrs.

PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): I move:

“That the Bill further to amend
the Press and Registration of Books
Act, 1067, as passed by Rajya Sabha
be taken into consideration.”

This Act was amended in 1965 and
it came into operation on 1st Novem-
ber, 18685. Applications had to be filed
before December 1965. Unluckily on
account of the Pakistani war, the ap-
plication could not be flled and the
formalities cannot be gone through
by the Jammu and Kashmir Govern-
ment. The amending Bill extends the
time till December 1968 for filling the
application.

1544 hrs.

[Sem1 THRUMALA Rao in the Chair]
MR. CHAIRMAN: Motion moved:

“That the Bil] further to amend
the Press and Registration of Books
Act, 1967, as passed by Rajya Sabha,

‘" be taken into comldentlaq."'

.-8hri Kothari.
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SHRI S. S. KOTHARI (Mandsaur):
I am grateful to you for permitting
me to speak on this Bill. I would re-
quest the hon. Minister to ensure that
the retrospective effect which he wantg
to give to the Bil would be legally
valid. The Bill states that “ ... and
shall be deemed always to have been
substituted.” In view of these words,
1 would suggest that he should kindly
examine thig aspect of the matter.
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Sir, how long are we going to pass
Act after Act extending individual
Indian laws to Jammu and Kashmir?
It is a grave indictment of this Gov-
ernment's policy that over a period of
20 years, it has failed to integrate
Jammu and Kashmir into India, The
other day, when the hon. Speaker was
speaking, he made a point; I would
not like to repeat what he said, but a
legitimate question arises as to how
long are you going to depend upon the
support of international powerg with
regard to Kashmir. Already dark
clouds are visible on the international
horizon. 1 would submit that steps
should have been taken by this Gov-
ernment to integrate Jammu and
Kashmir into 1India. Actually, had
they exercised their imagination it
should have been possible to encou-
rage the Kashmiris to come and settle
down in India and also to enable
other Indians to go and settle down
in Kashmir, The complexion of the
population would have changed and
probably the Kashmir problem would
not have been there now , .. (Inter-
ruption)

I would suggest that the Constitu-
tion should be amended to provide
that this artificial distinction between
Jammu and Kashmir and the rest of
India is removed completely; once
and for all Kashmir must be comple-
tely absorbed by India as &n integral
part, and the international powers
should not be allowed to play with
this problem as they appear to be
doing.

- 1t is on account of the ineptitude of
this Government that this Bill has
been brought before Parliament today.
In 1065 Parliament had passed an Act
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providing that within two months
from 1st November, 1965 when that
Act came into force, the various
presses in Jammu and Kashmir and
the printers and publishers were to
flle fresh declarations with the Regis-
trar of Newspapers, but nothing was
done, The provisions of an Act of Par-
Hament, of this sovereign Parliament,
have remained g dead-letter in law for
a period of two years and today the
Minister wakes up and comes here and
says, “You have to pass this Bill.”
Actually, during this period, the irres-
ponsible section of the press—I do not
say the whole press—in Jammu and
Kashmir, particularly Kashmir, has
poured out scurrilous propaganda
against India, and it has hurled invec-
tives and abuse with the consequence
that the process of integration has re-
ceived a setback on this account.

What control can the Central Gov-
ernment exercise jf the newspapers
are not even registered with the Re-
gistrar of Newspapers? 1 would put
forward a constructive suggestion to
the hon. Minister, and that is, there
are many good, intellectuals in India
and also in Jammu and Kashmir who
may lie to bring out newspapers but
who do not possess the necessary re-
sources for doing so. Why does not
the Centra] Government come forward
and establish both in India and parti-
cularly in Jammu and Kashmir, pres-
ses which would provide printing ser-
vice to those who want to bring out
newspapers by printing them at a
reasonable, nominal cost I do not see
why such an important matter has not
come to the notice of the Government
or has not struck them, Now that this
suggestion is being put forward, Go-
vernment should seriously examine
whether they can allocate a sum of
Rs. 50 lakhs or even a crore of rupees
and establish a number of presses—
four to five—where daily and weekly
newspapers could be printed on rea-
sonable charges so that the people
could bring out newspapers at a mo-
derate, recurring cost. This will streng-
then the democratic processez in this
country and it would also sustain the
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freedom of speech and thought in a
better manner in thiz country,

I would next like to say something
about the Registrar of Newspapers, He
determines the newsprint quota for
various newspapers in this country,
but it that appears he does not posses
sufficient staff to check correctly the
circulation of several small newspa-
pers. The consequence is that some-
times the distribution of newsprint is
injudicious and a part of the news-
print finds its way into the black mar-
ket. They should be checked. If the
necessary staff cannot be given to him,
why not hand over the distribution of
newsprint to the Ministry of Com-
merce to get rid of this problem once
for all?

Here again it is an indictment on
this Government that after 30 years
we are not able to produce in this
country the amount of newsprint that
we required for our newspaperg and a
substantial amount of foreign ex-
change has still to be expended in im-
porting it. It is necessary that the
manufacture of newsprint should be
encouraged and Government which is
always so keen and eager to extend
the public sector may also look into
this aspect self-sufficient in news-
print,

MR. CHAIRMAN: He should confine
himself strictly to the clauses of the
Bill. The Business Advisory Commit-
tee recommended only 1 hour for this
Bill and I have score of names here,

SHRI S, M. BANERJEE (Kanpur):
I am a member of the Business Advi-
sory Committee, They fixed the time
for this Bill as 1 hour because of limit-
ed time available for other Bills. But
they never restricted the scope of the
discussion.

SHRI S. S. KOTHARI: While giving
advertisements, the State Governments
discriminate against those papers
which are critical of the Government,
It is unfortunate that the Central Go.
vernment refers to the State Govern-
ments for their opinion about giving
advertisements to small and language
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newspapers. The consequence is, those
papers which exercise their right to
express free and frank opinions on
issues and to be critical of the Gov-
ernment where necessary, are unfair-
ly discriminated against. Therefore,
the Central Government should not
make an reference to the State Gov-
ernments unless it is absolutely neces-
sary, The quality of the paper and the
circulation should be the determinants.

, MR. CHAIRMAN: He should refer
only to matters which are relevant to
the Bill. Advertisementg and news-
print are not relevant.

SHRI S. S, KOTHARI: They are
connected with press and registration
of books and with regard to the ex-
tension of the law to Jammu and
Kashmir, The Information and Broad-
casting Ministry hag been giving dis-
criminatory treatment in favour of
Jammu and Kashmir, Actually a sum
of Rs, 170 crores has been -allocated
for providing TV for Srinagar, Bom-
bay, Calcutta and various other cities
in India do not posses TV.

MR. CHAIRMAN: I have to call you
to order., You should conclude now.

SHRI S. S. KOTHARI: I am con-
cluding. There should be no special
treatement for Jammu and Kashmir,
no discrimination in favour thereof
and the special status of Jammu and
Kashmir must go. There must be inte-
gration and not appeasement of Kash.
mir. -

SHRI INDER J. MALHOTRA (Jam-
mu): Mr. Chairman, Sir, at the very
outset I would welcome this amend-
ment which the hon. Minister has
brought before the House because this
would bring the press and publication
in Jammu and Kashmir on a par with
the rest of the publicationg in other
parts of the country, There is not much
which one could say about this parti-
cular amendment of the Act.

1 would 1ke to mention only one or
two points. This was also amended
about two years back. I would like to
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know what actually happened in that
period. I would like the Minister to
clarify whether the delay was on the
part of the State Government or the
Central Government,
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My hon. friend, Shri Kothari has
raised a number of points regarding
Jammu and Kashmir. I am really
pained to see that a responsible per-
son like him says that press in Jammu
and Kashmir State is irresponsible.

SHRI S. s. KOTHARI: I gsaid only
“a part of the press”.

SHRI INDER J. MALHOTRA: 1
would like to tell him that the press
and publications in Jammu and Kash-
mir are run by patriotic people. They
have never done anything irresponsi-
ble although there had been so many
moments of great tensions in the State
of Jammu and Kashmir. The press in
Jammu and Kashmir State is as good
or as bad as the press Is in other parts
of the country. There is no difference
at all.

Time and again, whenever this kind
of amending Bills come before the
House, hon. Members, especially hon.
Members belonging to the Jan Sangh
Party, always raise the question of
complete integration of the State with
the rest of the country once for all
We have also pressed the Government
to do this and the Government has
made its policy very clear that as far
as the State's relationship with the
rest of the country is concerned there
is no legal hitch or any difficulty or
difference compared to the position
obtaining from any other State being
part of the country. I do not see why
every day we should raise this ques-
tion of Jammu and Kashmir State be-
ing an integral part of India. I basical-
ly agree with him that this House has
to take a decision some day what legal
steps we should take by which the
Government need not come before the
House over and over again with these
small amendments, I agree with him
in principle, but in the garb of this
thing he has mentioned so many
things about Jammu and Kashmir.
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He said that the complexion of the
, population should have been changed.
I cannot understand the thesis or theo-
ry of Jan Sangh when he says that the
complexion of the population should
have been changed. You want to change
the faces of the people who live in
Jammu and Kashmir State? First you
change your own face, first you change
the complexion of the population ot
your own State in which you live,
first you change the complexion and
attitude of the population of Uttar
Pradesh, first you change the complex-
ion and attitude of the people who
create communal troubles in various
parts of the country and then talk
about Jammu and Kashmir. Why do
you blame the people of Jammu and
Kashmir and say that their complex-
ion has to be changed?

Sir, with great pain I had to men-
tion all these things because Shri
Kothari raised all these points. Final-
1y, I woud request the hon. Minister
that after this amendment is passed
he shoud see that all these things are
completed in time, He need not come
before the House again for another
extension of time.

SHRI LOBO PRABHU (Udipur):
Mr. Chairman, Sir, I am speaking at
very short notice from the party to
which I happen to belong, but I hap-
pen to be a subject of this Act and,
therefore, what I speak I speak from
tfhe heart what I have suffered.

Mr, CHAIRMAN: May I enquire
from the hon. Member whether he
has gone through the Bill?

SHRI LOBO PRABHU: I have
gone through the Bill. Do not think
T have been in the habit of neglectmg

my duty.

16 hrs. -

SHR1 SRINIBAS MISRA (Cut-
tack): When he speak from the
heart, does he not neglect his duty?

SHRI LOBO PRABHU: That de-
pends. Some people only speak from
the head.
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SHRI SRINIBAS MISRA: That
you also do,

SHRI LOBO PRABHU: We have
a most charming and benign minister,
a minister who is not only charming
with the press but is also very charm-
Ing with Hlg colleagues. Yesterday he
sacrificed the press to the Minister
of Labour. When the question arose
as to how the presses could exist in
the country with a constant escala-
tion of the charges on the staff, the
Minister of Information and Broad-
casting. ... (Interruption)

MR. CHAIRMAN: You must con-
fine yourself to the merits of the Bill.

SHRI LOBO PRABHU: I am
coming to the merits of the Bill.

MR, CHAIRMAN: You are stray-
ing into matters that are not quite
germane to it.

SHR] LOBO PRABHU: They are
quite relevant and I can show that to
you if you give me time,

MR. CHAIRMAN: Please confine
your remarks to the provisions of the
Bill.

SHRI LOBO PRABHU: With all due
respect to you, may I enquire whe-
ther my two predecessors confined
themselves in any respect or even
made g reference to the Bill?

MR. CHAIRMAN: I was calling
them to order.
SHRI LOBO PRABHU: Just give

me a little time; have patience, I
am going to make a reference to the
Bill,

The Minister toock no action to de-
fend the readers of this country, who
bave been paying such high prices
for newspapers. I asked a question,
to which I hope a reply will be re-
celved in due course, about the in-
crease in the cost of daily newspapers
since these wage disputes.

DR. RANNEN SEN (Barasat):
Even before that.



i

Press and

SHRI LOBO PRABHU:; Ay far
as I know myself, within the last one
year the price of newspapers has
gone up from 50 to 75 per cent, This
is a responsibility which he had yes-
terday and which he has not dis-
charged, namely that information is
available as cheaply as possible and
that while 10 million or more readers
are penalised, why only a thousand
or two thousand or ten thousand
workers are satisfled,

DR, RANEN SEN: A few dozen
newspapers are responsible,

SHRI LOBO PRABHU: No, I am
not concerned with the newspaper
owners. You can do anything with
them, but do not increase the cost of
paper. You are to consider not 10,000
workers but 10 miillion readers who
will have to pay the price of the
concessions demanded by the workers
on strike,

1 am glad, the Minister of Finance
has arrived because he is concerned
with the next point that I wish to
make, When the question of postage
on newspapers was raised, it was as
much the duty of the Minister of In-
formation and Broadcasting as of us
who are in the press world to have
pointed out that a committee of Go-
vernment appointed on emall news-
papers had recommended that the
postage on newspapers weighing less
than 50 grammes should be one paisa.
What has this Government done?
Before the ink is dry on that report,
it has raised the thing to 5 paise.

Coming to the Bill, which no one
has done so far, I have got an amend-
ment to it and 1 will dispose of it
since it will save some time to the
Chair,

SHRI D. C. SHARMA  (Gurdas-
pur): What has happened to his
paper? 1 do not get it now.

SHR! LOBO PRABU: I have got
to point out that the Press Act was
passed in 1867. It i= 101 yearg old
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and it is as the Bristish—at that

time the British by no means were
ag liberal as they were much later—
had passed. You have not applied
your mind to bring that Act up-to-
date. I refer to section 5 which im-
poses so many responsibilities on
people who keep presses.

SHRI C. K. BHATTACHARYYA
(Raiganj): The hon. Member has
not studied his brief,

SHRI LOBO PRABHU: That Act
prescribes, for instance, two forms,
nearly identical, about what the cir-
culation is—one at the beginning of
the Year and a similar form when
You want your newsprint.

It 15 not necessary to have two
forms. I would request the hon.
Minister to please consider this and
amend it, bring it up-to-date, and
eliminate certain returns which have
become redundant or, in any case,
exuessive,

In respect of this particular amend-
ment, previously, between the enact-
ment and the enforcement, a period
of two months was allowed. This
wus the pattern in the original Bill
and in the Bill ag passed by the
Rajya Sabha. If we pass the Bill
today, the exact date on which the
Act will come intp force will be 30th
Heptember, as 1 have proposeg in my
amendment. I do not know for what
1eason a period of five months has
been alloweqd unless it is to give brea-
thing time to the people of Jammu
and Kashmir to make objections and
evagions, The period now fixed is
tlie end of December. That might be
explained. 1 do not say that I object
to it but an exception has been made
to the previoug pattern of enactment
and its enforceemnt,

SHRI D. C. SHARMA: Mr. Chair-
man, Sir, T welcome this Bill. It has
already been passed by the Rajya
Sabha and it does not require much
commentary on my part or on the part
of anybody else. It is only a conces-
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sion made to the people of Jammu
and Kashmir because of the aggres-
sion by Pakistan that they suffered
from in 1965. The prov.sions of this
Bill could not be carried out at that
time and so we have come forward
with this amendment.

Sir, 1 think, this Bill is going to
do a lot of pgood to the State ot
Jammy and Kashmir, As you know,
in Jammu and Kashmir, they have
three languages. There is Dogri,
there is Kashmiri language ang there
is also Urdu. This Bill will give fil-
lip and stimulus to the production of
books in Dogri language, in Urdu
language which is our great cultural
heritage and also in Kashmiri lang-
uage which is the language of the
people of Jammu and Kashmir. At
the same time, I think, this Bill is
not going to repress, in any way, the
freedom of speech and expression
which is guaranteed by the Funda-
mental Rights enshrined in our Con-
stitution. I do not think anybody
can point his finger to this that the
freedom of speech has been curbed
in Jammu and Kashmir State. If
anybody wants proof of that, I think
Sheikh Abdullah is the living proof
of that, When Sheikh Abdullah went
to some State in the country and
made some speeches, I am told, the
Chief Minister of that State—h® was
not g Congress Chief Minister—came
to Delhi and said that he wanted to
prosecute him because he had been
making some speeches which were
inflamming communal passions. But
we did nof take that thing seriously.
Here is Sheikh Abdullah, in Jammu
and Kashmir, saying all kinds of
things, trotting out all kinds of theo-
ries about Jammu and Kashmir and
making all kinds of preposterous
and far-fetched suggestions about
Jammu and Kashmir State. Has
anybody done anythink like Sheikh
Abdullah? No. Therefore, I think,
in Jammu and Kashmir, the freedom
of speech and the freedom of self-
expression is being carried to a limit
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which, I should say, is not v
healthy. Therefore, nobody cap :;
that there is no freedom of speech
and freedom of expression there,

I would say that Jammuy and Kash-
mir is an integral part of India. It
1s one thing to do something legally
and legislatively. It is another thing
to do something emotionally and
rationally. Rationally and emotional-
ly, Jammu and Kashmir is a part of
myself and a part of my hon. friend,
Shri Ramamurti ang my other
friends. Legally and legislatively,
we may resort to certain measures
and those measures will come by in-
stalments, Legislation is not some-
thing like a sword which can chop
off a man’s head at one blow. Legis-
lation has got to do ity work slowly
and gradually and perceptibly, There-
fore, legislation hag to come to the
rescue of those persons who believe
that Jammu & Kashmir is integrally,
emotionally, rationally, and in all
ways, a part of this country,

Now it has been said that the com-
plexion of the population of Jammu

& Kashmir  should change, I
think, the complexion of the
population of every State of India

should change, so that we donot be-
lieve in linguistic States. Is there
any State which can say that it is
not multi-lingual? What have we
done after the States Reorganization
Act? We have created more problems
than we have solved and every
day that passes creates more
problems for us. Take my
own State, Punjab; they want
certain chunks of territories of Har-
yama, What I mean to say is this.
The complexion remains as it is and
the people of Jammu & Kashmir feel
that we are one with them, that their
connection with us is insoluble, their
identity with India is imperishable
and their integration is beyond any
question and unassailable,

With these words, I support the
Bill.
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SHRI M. MEGHACHANDRA (Inner
Manipur): We are discussing the
Bill, The Press and Registration of
Books (Amendment) Bill, 1968. This
Bill seeks to amend a particular sec-
tion of Press and Registration of
Books Act, 1867. There was an
amendment in the year 1965 and in
that amendment it was said that this
Act, Press and Registration of Books
Act, was extended to Jammu & Kash-
mir, and within a period of two
months from the commencement of
that amending Act, all the keepers of
printing presses and printers and
publishers of books, journals, etc.,
were required to make and subscribe
a fresh declaration, As a result, we
found that in the whole of India one
Press and Registration of Books Act
wag in force. But then I do not un-
derstand how within a period of two
months the Act could not be imple-
menteg in Jammu & Kashmir and 8s
a result there was no fresh declara-
tion of presses and no registration of
books by the keepers of printing pres-
ges and publishers of the State of
Jammu & Kashmir. The two months
had elapsed. Now after a period of
nearly three years, this Amendment
Bill is being brought before this
House. In this Amendment Bill of
19688 it is stated that instead of two
months so given from the commence-
ment of that particular amending Act,
1965, it should be till the end of
December, 1968, Within this date, the
keepers of presses and the publishers
should do al] those thing.

There is no objection to the Bill as
such, but when Parliament passes
laws, it is very necessary that they
are implemented. The Central Gov-
ernment might have consulted the
State of Jammu and Kashmir at the
time when the particular amending
Bill of 1965 was passed and imple-
mented, but that was not done. I do
not know why.

In this connection, it is very neces-
sary to see the conditions of the press
and of the people of the State of
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Jammu and Kashmir. It is wvery
necessdry that we should encourage
them. Government should see that
the implementation of the provisions
of the Press and Registration of Books
Act is viewed in the light of our funda-
mental rights, and nothing should be
done which will adversely affect the
people of the State of Jammu and
Kashmir in relation to their freedom
of speech, freedom of expression and
S0 on. Government should help
create conditiong so that with the im-
plementation of the provisions of the
Press and Registration of Books Act,
the people of the State may get those
opportunities,
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There is necessity to refer to some
other matters like the responsibilities
and work of the Registrar of News-
papers. His responsibilities are wide
and his powers extensive. In this
connection, one has to refer to the
Report of the Press Commission where
they have taken a critical view of the
working of this partiular agency. They
are not satisfied with it. The Registrar
should take the responsibility of look-
ing into all matters of declaration, re-
gistration of books, proper filing and
maintenance of statistics etc. He should
function in such a way that there
should be no difficulty experienced by
the people concerned in regard to
these matters.

Another matter is in relation to the
issue of permit of newsprint quota.
Here comes the question of ecourag-
ing the small newspapers. Let me
quote an instance, In Manipur, we
have 5 dailies, small ones, with a cir-
culation of 2,000, 3000 like that But
how many of them get newsprint
quota? Only two. The Registrar's
office does not maintain correct circu-
lation figures and other statistics.
There is no proper verification also. As
a result, the paper with less circula-
jon gets more newsprint quota whereas
that having the highest circulation get
half the requisite quota. These ano-
malies are going on and these mush
be looked into.
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Then it has been said that this par-
ticular Act was passed 100 years ago
during the British days. To bring this
legislation in consonance with the con-
stitutional freedoms guaranteed to
the citizens, I hope the hon. Minister
will see that we have to have a Bill
which takes care of those things.
This Act should be implemented in
such a way that the people of Jammu
and Kashmir particularly should not
suffer and their freedoms should not
be infringed,

SHRI C. K. BHATTACHARYYA
(Raiganj): The hon. Minister has
certainly to be commended for the
steps he has been taking to facilitate
the work of the presses and the news-
papers of Kashmir, but I should tell
him that the Bill should have been
brought to this House on 1st January,
1967. He is only two years late. The
Press and Registration (Amendment)
Act of 1965 made it a condition that
within fwo months of the commence-
ment of the Act, i.e, by 31st December,
1866 all the papers should have there
editors and printers declared, all the
Presses should be registered. In fact
that wag not completed. To what ex-
tent it remains incomplete I do not
know. We are now in 1868 and
now the hon., Minister has come
forward with this Bill so that
what has been left wundone in
these two years may be com-
pleted by this Bill. In fact, the
Presses and the newspapers in Kash-
mir are now hanging in the air. They
are working without any law or
against the law laid down by Parlia-
ment, because the 1965 Act made it a
condition that the declaration must be
made by 31st December, 1986, but that
wag not done. That is why the Go-
vernment should have been watchful
ang careful enough to bring this Bill
immediately after 31st December, 1966
when they found that the declarations
had not been completed by that time.
In fact, it is a serious lapse which we
are required now to rectify by giving
retrospective effect to this Act.
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One hon. Member in the Opposition

was saying that this Act has not been

amended. Actually thig ‘Act has been

amended about 10 times, and the last
amendment was in 1965.
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One of the most vital and effective
amendments of this Act wag to lay
down perhaps for the first time in the
history of Parliament the deflition
that Jammu and Kashmir is included
in India. In the old Act there was a
definition that India means the terri-
tory of India excluding the State of
Jammu and Kashmir. The 1965 Act
deleted the words “excluding the State
of Jammu and Kashmir”, thus making
the Act applicable to the whole of
India. Omly yesterday there was 50
much discussion over it.

SHRI SRINIBAS MISRA: That was
not allowed to be acted upon,

SHRI C. K. BHATTACHARYYA:
So, I commend that the move that
hon. Minister has made even at this
late stage be accepted by the House
and the Presses and Newspapers of
Kashmir put on a stable and legal
basis and allowed to grow from im-
provement to improvement, so that
they come up to the level of the Press
in other States.

-~

SHRI K. LAKKAPPA (Tumkur):
The amendment appears to be simple
in nature and the hon, Minister has
explained that due to some administ-
rative difficulties this amendment had
been brought forward. The hon.
Minister has got certain responsibilities
and he has to discharge them towards
the people of India and guard the
freedom of the Press and publications
in the country. When the strike by
the employees of newspaper industry
was under discussion, the hon, Minis-
ter ran awsy from the House. I do
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bot know how he fell into the hands

of the Press barons.

MR. CHAIRMAN: Will you please
confine yourself to the Bill? You
should not discuss thimgs which are
extraneous to the Bill.... (Interrup-
tions). You cannot claim any special
Privilege to do so.

SHR] K. LAKKAPPA: 1 ghall con-
fine myself to the amendment, There
are some people in the country who
run the papers as monopolies and
they are beneficiaries at the hands
of the Government. This monopoly
has to be broken and that is the mat-
ter over which the entire country is
agitated. Ofcourse, I should like to
mention one particular instance but
it is with respect to Mysore. It is
relevant. We gsubmitted a charge-
sheet against the Mysore Ministry
headed by Mr. Nijalingappa, now the
‘Congress President. One of the char-

™MR. CHAIRMAN: Will you please
resum your seat? This Bill relates
to the registration of newspapers.
There is not much time now. We
have taken more time than was allot-
ted; we have to conclude the discus-
sion by 445 and take up the other
important Bill.

SHRI K. LAKKAPPA: 1 am tek-
ing the time allotted to my party.

MR. CHAIRMAN: There 1is no
time for exiraneous matters. 1 re-
quest you to co-operate with me and
do not force me to the extent of as-
serting myself in small matters, I
request you to be relevant and I am
in fact trying to accommodate and
give some latitude, But it should not
be wholly irrelevant to the subject
mattey under discussion.

SHRI K. LAKKAPPA: Without re-
ferring to the incident, I might say
this. A charge-sheet was filed, and an
allegation was made against ome
newspaper and its owner—Propancha
—wherein the allocation of newsprint
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hasg been discriminatory when other
papers have got a greater circula-
tion in the State. That charge«
sheet way submitted tp the President
of India. You can refer back tg that
charge. I am referring to it beca-
ues, in respect of the allocation of
newsprint injustice has been done
throughout. And now the monopoly
has been created in this country by
the big bosses who are voting for
this press, publications and the Gov-
vnment. Even the freedom  of the
press hag been curtailed by the atti-
tude of the Government which has
created a sort of monopoly in this
¢ountry. So, T would like to submit
that this Government has got some
responsibility to see that the mono-
poly in the allocation of newsprint is
broken.

3570

My second point is that the circul-
lation of newspaperg has to be de-
cided by the Registrar who has been
appointed acording to this Act. The
question is whether the Government
has got any agency to know how far
the circulation of papers in respect of
the allocation of newsprint has been
assessed correctly and rightly. This
leads to the tendency of the mono-
poly which hag grown in this coun-
try. In this connection I would lik=
to quote one example, There are
emal] newspapers, weeklies, fort-
nightlias. These small newspapers
haye been handicapped because this
Govenment has not come tgo the res-
cue of these smal] netwspapers.
Therefore, the allocation of news-
print to small newspapers must be
made most scrupulously by this Gov-
ernment, and the Government should
not show anhy discriminatory attitude
towards the small newspapers.

The Registrar is holding more po-
wers under this Act. The entire po-
wer is in his hands. ‘Hg has to as-
sess the circulation and also collect
all the information and data accord-
ing to this Act. The questiong is whe-
ther this kind of superpowersg could
be entrusteg to those officers who are
bureaucratic in nature and who have
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not been doing any justice so far as
these things are .

1 would like td say one thing with
respect of Jammu and Kashmir. I
would like to make out a very im-
portant point for the attention of Mr.
K. K. Shah. The Government wants
to extend the lawg to Jammu and
Kashmir which is an integral part
of India. But then, when you say
“All India Radio” with respect to
the rest of India, in Jammu and
Kashmir, they say “Radioc Kashmir”.
(Interruption).

SHRI INDER J. MALHOTRA: Sir,
there is Radio Kashmir and Radio
Jammu. There are two stations. Both
are under All-India Radio.

SHRI K. LAKKAPPA: 1 have no
second opinion to say that Jammu and
Kashmir should be developed and that
all the problems pertaining to Jammu
and Kashmir should be solved imme-
diately and  amicably. It should
not be referred to other countries and
tribunals for their decisions. But I
would like to ask how far you are
justified, when yon want to extend
the laws of India to Jammu and
Kashmir, and when you are holding
the portfolio of All India Rado, in
allowing broadcasts in thg name of
“Radio Kashmir” or “Radio Jammu'".
That is very relevant and I would
request the Minister to reply to it

In conclusion, there are instances
reported about blackmarketing in
newsprint,

MR, CHAIRMAN: Will you please
resume your seat? There is no time.

SHRI SHIV CHANDRA JHA (Ma-
(lhubgni): The Minister should look
into all these things.
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MR, CHAIRMAN: I cannot allow him
to go beyond the clauseg of the Bill.
1 have been insisting that every hon.
member should confing himself to the
clauses of the BilL

it frw war \y: WD AW ¥
R A WTCT gORTC FT AewT S

gfeepior g = v &0

MR. CHAIRMAN: There is no ques-
tion of Raksha or anything. Please
conclude your speech.
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MR. CHAIRMAN: I call you to or=
der. I will have to stop the record-
ing of your speech. You may speak
on the clauses of the Bill i

SHRI INDER J. MALHOTRA: Sir, he
comeg from Bihar. To reach Jammu
and Kashmir he wil take some time.

SHRI SHIVA CHANDA: You must
have an all-India perspective. You

must urniderstand whaf is what.
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oY fordlt €, ‘U FTHUE WTR TS Y
597 1| JfE W FTETFT T W
A S ¥ vy ¥ gfwm d, W
faq a2 w0 #@ F TErFwiT §
M FTA ¥ FTHATE A EHT W I
1 faw fadgs @@ qFAT Ag
wa W FAE-FTET KT OGN GRS
2 37 oF v fawg g, w@ fqg &
W gy 39 ¥ 7 AT Wweq) g
W T & faum ¥ qg @@ A
or &% § f5 aepemee . L L

MR. CHATRMANf Order, order, I
have allowed him more time. I can-
not allow him any more time. Please
resume your seat. I am calling the
néext Member to speak
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SHRI E, K. NAYANAR (Palghat):
Mr. Chairman, Sir, this Act was passed
in December 1866 and during the last
two years this was not implemented
‘with the result that the question of
press and papers in Jammu and Ka-
shmir is hanging in the air. Again
the Minister has come forward with
this amending Bill seeking four
months more time, I think the Minis-
ter is making the decisions by this
Parliament a mockery. The decisions
of this Parliament are not taken very
seriously. That is why during the last
fwo years the decision taken by this
Parliament in this regard was not
implemented. The press and papers
are working in Jammu and Kashmir.
Good papers are published from Jam-
mu and Kashmir. Why was the deci-
sion taken by Parliament not imple-
mented?

Other issues about registratioin and
newsprint have been raised by other
speakers, I know big papers get
newsprint and registration very easi-
ly. Ag a printer and publisher of a
paper I know it is very difficult for
small paperg to get newsprint and re-
gistration whereas big monopoly pa-
pers get them very easily. If  this
Bill is passed and power is given to
the Centra] Government I have my
own fears. Shri Brahmananda Reddy
while introducing a Bill in the An-
dhra Legislature said that it was
being introduced with the approval
of the Union Government. With the
Union Government's approval he in-
troduced a black Bil] in Andhra. .

- MR. CHAIRMAN: Is that relevant
to this?

- SHRI E. K, NAYANAR: Yes, it is
about the freedom of the press.

_ ot fow v wy : qwfa TgEa,
w1y &Y qX arer w7 g § @ 9w
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SHRI E. K. NAYANAR: With the
approval of the Ctntra] Government,
nine Urdu papers were put on the
black list as communal papers, Pa-
triot, Link and Andhra Jyoti are
being run by progressives. That paper
also ig put on the black list.  This
means debarring giving of advertise-
ments to these papers. So I fear
whether the Jammu and  Kashmir
press and papers will get complete
freedom. I request that he should
clarify this position. In the name of
fighting communalism, it should not
be said that they are flghting against
the minority right and the freedom
of the press and other legitimate
rights of the people should not be
curtailed,

1 appeal to the Minister that he
must curtail the facilities of news-
print and other things given tp the
big chain monopolists and give more
facilities to small papers. Our journ-
alists are demanding more wages and
more pay. You are not taking keen
interest in their legitimate rights and
are supporting the monopolists,

So, T appeal that the right of the
Jammu and Kashmir people ghould
not be curtailed, All the legitimate
fundamenta]l rights conferred by the
Constitution and guaranteed by Par-
liament must be given fo the Jammu
and Kashmir people while wg are
introducing these provisions.

.~ MR. CHAIRMAN. The hon. Minis-
ter.

o wogw A Qe (TR
- agE, F A9 A= w1 a0

t(ofn) gw'-‘-l‘ ur‘]
ot L g - b gee
[- # S
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MR. CHAIRMAN:

I will give you
time to move your amendment.

St o Wt A F W oe-
WIF AT weA, dfeT A q@ w0
g T

__,HJ ot 1 o 2]
L oK - Ky gpe 5 2dyaditygal
[- S0 Dyt oy 5 Jplen ape

MR. CHA_IRMAN: You can make
your speech then.

St W ol T W7 37 A
T 7T %G wgt & Ty dfiws |

ol el T e ]
Ogr 6 A 43S e ape =y

[« &0
MR. CHAIRMAN: I promise you.
Why -do you worry?

SHRI K K. SHAH: Sir, a number
of friends have made the point that
the Government of India were not
prompt enough to bring forward-this
Bill; so I would like to give the his-
tory of the Bill

The Bill was passed by Rajya Sa-
bhy in 1983 on the Ist February and
it was pased by Lok Sabha on the
14th September, 1965. It received
the assent of thg President on the
24th September, 1965 and g notifica-
tion was issued that the Act will
come into operation on the 1st No-
vember, 1965,

SHRI SHIVA CHANDRA JHA:
Even before that India became inde-
pendent.

SHRI K. K. SHAH: You are not
trying to follow. If without study-
ing you go on passing remarks, it
is neither creditabe to you nor to
us.

1 you read section, S5A, you will
be pleased to find that those who

AUGUSBT 1, 1088
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have registered under the Jammu
and Kashmir Act had to re-register
and file their applications between
the 1st November, 1065 and the
31st December, 1965. Before that day
the State Government under sections
5, 8 and 20 had to specify, the Dis-
trict Magistrate or the President Ma-
gistrate as the competent authority
before whom the registration had to
take place. Then they had to issue
a notification in the official gazette.
The Central notification appointing
lst November as the date of com-
mencement also had to appear in
the Jammu and Kashmir Govern-
ment Gazette, The keepers of print-
ing presses had to be nominated bz
fore him and lists had to be filea.
Meanwhile on account of the Pakis-
tanj war, the Jammu and Kashmur
Government could not carry out the
provisions of that Act.

SHRI SHIVA CHANDRA JHA: That
is your lame excuse.

SHRI K, K. SHAH: I think, my hon.
friend ought to concede that on ac-
count of Pakistani aggression, cven
people had to had to move from one
place to another. Where was the time?
Even if they were asked to file dee-
laration—the printing presses are
spread all over the State of Jammu
and Kashmir—it was not possible for
people to flle declaration.

SHRI SRINIBAS MISRA: ms
this period, the Jammu and Kashmir
Press Registration Act was in force?

SHRI K. K. SHAH: Yes. Then, my
hon. friend, Shri Nayanar asked:
Did the Government of India give
permission or consent to the Andhra
Government for the Press Bill? He
has to remember that this wag dis-
cussed in the Chief Ministers’ Con-
ference and all the Chief Ministers,
belonging to all parties, approved of
the Punjab Act. This is on the same
lines as the Punjeb Act.

SHRI E, K. NAYANAR: You can-

not say that.
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SHRI K. K. SHAH: QOur Act is on
the same lineg ag the Punjab  Act
Piease compare them and you will
be satisfied.  Therefore, it is wrong
te say that not enough precaution
was taken.

A number of vther points were also
redsed. My hon. friend, Shri Kothari
suid that the Minister has woken up
rather late in carrying out propa-
ganda. I am very glad that my hon.
friend, Shri Inder J. Malhotra, repli-
ed {0 that. If you compare what
propaganda is going on in the rest
ol India with what propaganda is
going on in Jammu and Kashmir, I
do not think you will be justified in
passing this remark. (Interruption)
I know much more than what you
know. 1 have compared them. There
is the Jammu and Kashmir Press
Registration Act. You cannot  say
that there is no regulation in Jammu
ang Kashmir. As soon as this Act
comes into force, then this will pre-
vall.

A lot of things were said about
the smali newspapers. I hope my hon.
friends had studied what had hap-
pened during the last one year and
a half. They should have consulted
the smal] newspapers before making
am allegation that the small newspa-
pers are not looked after. On the con-
trary, the policy of distribution of
mewsprint has been so good that the
smaller newspapers have not lifted
their quoia last year. Where is the
question of blackmarketing? If there
wag black-market, the small news-
papers would have lifted their quota
amd would have sold it in the black-
market. The fact is that the small
newspapers have not lifted their
quota. That shows that there is no
black-market and the distribution of
newsprint has been quite fair to the
small newspapers,

SHRI E. K. NAYANAR: That is
nrot rea] thing as we find from our
owWm experience.

SHRI K. K. SHAH: You are entitl-
od {0 have your opimion. (Inter-
ruption) . You had your say. Will you

1239 (ai) LSD—I12,
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kindly allow me to reply? Then, the
hon. Member, Shri Lakkappa, said that
I ran away from the House the other
day when the debate on the strike
was taking place, You ask the emplo-
yees whether, in their own interest
some negotiations were boing on and
whether enough has been dons by
Government in those negotiations, both
by my Ministry ang the Labour Mi-
nistry. But here is g gentleman who
gets up and says like that.

Sir, it is in the interest of the press
throughout the country and in the in-
terest of the press and the publica-
tion of books in Jammu and Kashmir
that this Act was passed in 1965. But,
unluckily, because the period

given
for its implementation was two
months aid the Government of

India’s powers were exhausted, an
amending Bill had to be brought
forward and, 1 hope, the House will
pass the Bill.

MR. CHAIRMAN. The question is:

“That th~ Bill further to amend
the Press and Registration of
Books Act, 1967, as passed by
Rajya Sabha, be taken intg cone-
sideration.”

The motion was adopted.

Clause 2— (Amendment of section
54.)

MR. CHAIRMAN: Now we take up
clause-by-clause consideration.

Iy the case of Clause 2, there are
two amendments, one by Mr. Lobo
Prabhu and the other by Mr Abdul
Ghanj Dar, Both the amendments are

identical. Is Mr. Lobp Prabhu moving
his amendment?
16.%6 hrs.

[Mr. DepuTy-SPEAKER in the
Chair].

SHRI LOBO PRABHU: Yes I
move:

Page 1, linel0,—
for "31st day of Décember, 1968
Substitute—
“30th day of September, 1968."
(1)
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[Shri Lobo Prabhu]

1 would request thg hon. Minister
to ' explain why more than a period
of two months has been allowed bet-
ween the enactment and the enforce-
ment of the Bill. This Bill has al-
ready been delayed so much and the
previoug pattern was ony two months.

MR. DEPUTY-SPEAKER: Mr.,
Abdul Ghani Dar. Your amendment
is the same. I will give you some
time to make your submission.

sl wegd TEl AT ([ENT)
fecdY ¥i=T ATZT, 99 FA7A sz #
% ey ZAT =FEAr ar @1 gaw far T
fer <fw wisHz qreTe AW & & zafag
FEY FFF AIAT AT FAT | A Fo Fo
g ATE & FFAT FI a8 LA § AT |
I 9T #g fzar fF 79 1965 ®
FfF oF @erg {1 1 @t arffear o
fegea & dr= gafag g7 AT s
qQET WTA 1968 WTET £, TT TAA
TF T 9T A1 WA TAWT TN g1 TH,
0 TEH! QX FI 9 A1 TG FT qH |
& gawar g v ag faega swg gaaaga
& | wES 919 g § . a% WY g
TR T fammT 1% 78 § 79 /K
FIVAR & a1 & | Fo Fo WY wET
qq W1 & &, I %Y 1% &1, T A
Taer ToG-AWT H WET gEEEier
¥eq vy FTET A §x e fran fr
g ey W HTEAT AT & A 5 Ay
oY 1 FEY § R a fegmm §
| A, SR AR S ¥ 9E)
TG ? wT 7F N K FgAr g, w0
#1 feamr a6 & & 1 T A A
& g TAWATH FEGT WA WIRET
WIT faardl WEiT FT@&T FT 27 RN
¥ =T B WX wfw # qgrfed Ay
ghestammy ggma gy
Al T W agw faar & fedr
mifea ¥ Y #1E gUw B a1 TG 47 e
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FER 7 A fegem ow € )
oo (emawra) & FTED § A
TET AT A AR Y | qora F X dur
g9 | YoE H HHTRIT U av e
Fm wR g™ § A | AR %
fF o7 # ST oA it
& Tz wrefdt ¥ & w9 Ay
& 7z waife: & &, W< @z #ir &
gErt g Ja H fgg =we SEemi
FaT & AN F 0w feed aqR
q & ooy feer wi§ oF saar g
Tz € g &t ara & ) Fw, fE
FEHT 1 A % fome &1 arad
TeEl § oY W2 IA & UHA 4T IAF Wy
Ft arq faar gar | 9w wa wegean
&, Ty Tt (A e @,
aifew |Iga g1, 9g @1 &1 oF amy
g T F A qIA A S @
8 1T &7 qTE & WTAT TR arer f
T A e fafet ama wifgy
o Al Ay & M | IR W
@ ®1 Faw @ 5 fgg w1 ol
FTaT ¢ w37 18 fowa € a1 20
wowa & . . . (sTaEw) . . .
SHRI INDER J. MALHOTRA: 1t is
very unfortunate to hear such -

marks, How does this arise out of thiv
Bill? I

17 hrs.

MR. DEPUTY-SPEAKER: Spmk
on the amendment. This is not a
general debate,

S sgaElt T wTTE W ¥
gk e fedz gt 9w ¥ 7o anlt
w1 fos g, a0 & W S e,
AN R wY T F oW wddR w
e Whifodar e forlr w6 I
w*a— . ..
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MR. DEPUTY-SPEAKER: He has
reported to me everything. There-
fore, I called him; otherwise, I would

not have.

=t wEgeAT T F wgar qrRAl
¢ fr A g vl wmga F FredT w
aga a1 fax frar, 4fF ag faw gor 2,
gafa: ¥ w3 a7 & fF 90y FwirT
#1 7z 5% gifaa & fa ag wrfq 77
¥ T FEgAfesy Q&Y O yoATar aar
% 3z 65 9rave @A @ & gAan
g W7 35 avdve dwfedt & gea
21T FOAT AT A T AT,
:
MR. DEPUTY-SPEAKER: Let him

come to hix amendmoent. I wil] not
extent the scope of the debate now.

ot wega Al aw ;- wE AfeEa
T g frar v e 5 31 gwar g

MR. DEPUTY-SPEAKER: Hp will
have to confing himself to the scope
of his amendment, ang that too in a
minute.

ot wRAT T AqF gwT 2 e
WYY G FAAT HGT A A @A
w@ & 4, 37 F1 AT T FE, Wi
F omaw & YT & frawr arr der
FL T G | IFA AT A AT ey
W I§ T AT TfEy |

MR. DEPUTY-SPEAKER: No argu-
ment on this point. When 1 took the
Chair, the Chairman told me that he
had said that he could not accmmodate
ybou at the earlier stage, but that does
not mean that you will be permitted
to cover the whole ground covered at
the timg of the general consideration
stage. You have made g few remarks
which I patiently heard. If you are
going to dilate on them, it will not
be possible for me to permit it. 1
cannot allow him to go any further
iri that way. 1 am very strict about
it. .

SRAVANA 10, 1800 (SAKA)

particular amendment,
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If you want to say anything on the
then I will
allow you. Otherwise, I will call upon
the Minister to reply now.
ot wRgaAT X ;X qoE g
FI AT gY AQ WA FLAT ATEA§
fF w0 T/ TR 31 faawa< %Y faag
g, H A mesEr A v g e
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SHRI INDER J. MALHOTRA: It is
very unfortunate to hear such re-
marks. Hoyw does this arise out of
this Bill?

17 hra.

MR, DEPUTY-SPEAKER: Speak on
the amendment. This is not a general
debate.

il 8 @l 15 Mass 8
o st ed s de o
—a =Ll S8 K ] =S A

LS LS e o5 ala Wy 4 e
-Edmd g edaediael ST &
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MR, DEPUTY-SPEAKER: He has re-
ported to me everything. Therefore,
I called him; otherwise, | would not
have,
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MR. DEPUTY-SPEAKER: Let him
come tp his amendment. I wil] not ex-
tend the scope of the debate now.

S oWl 1S Alsas oyt
Ot &5 g LS wosy G pesalalyy
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MR. DEPUTY-SPEAKER: He will
have to confine himself to the scope
of his amendment, and that oo ip a
minute,
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MR. DEPUTY-SPEAKER: No argu-
ment on this point. When I took the
Chair, the Chairman told me that he
had said that he could not accommo-
date you at the earlier stage, but that
doeg not mean that the hon, you wili
be permitted to cover the whole
ground covered at the time of the
general consideration stage. You have
made a few remarks which I patient-
ly heard. If you are going to dilate
on them, it will not be possible for
me to permit ijt. I cannot allow him
to go any further in that way. I em
very strict about it.

If you want to say anyth{ng on the
part'cular amendment, then I wijl al-
low you. Ootherwise, I wil] call upon
the Minister to reply now.
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SHRI D. C. SHARMA: He hag paid
a well-deserved tribute to the secu-
larism of the Jammu and Kashmir
State.

MR. DEPUTY-SPEAKER:
resume your seat.

Please

%l %o ®o Tz : ;T & faFmaa
Far ff 81 7w § gor a8 T o9y
# sgrar zrgw gt fag 7 er § fF A
wTaw T e F #1 wET A s

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 1 to the vote
of the House.

Amendment No. 1 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clausc 2 stand part of the
Bill™.

The motion was adopted.
Cluuse 2 was added to the Bjll.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

o W qre: fez qe
Mg, 79 ndeEn= fwq7 3+, ag ?

plag ‘_’2‘3 = yl8 gillage J?""]
w38 B dpa] e e ale
[ 3 \,“ L!J%
MR. DEPUTY-SPEAKER: His
amendment was the same as the

earlier one which was moved. Se it
could not be moved, and was barred.

* SHRI K. K. SHAH: I beg to move:
“Bhat the Bull be passed”. -
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MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill be passed”.
The motion was adopted.

17.05 hrs.

BANKING LAWS (AMENDMENT)
BILL

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) rose.

SHEI N. SREEKANTAN NAIR
(Quilon): On a point of order.

MR. DEPUTY-SPEAKER: I have
got some slips. I suggest that he may
move the motion for consideration, and
then I will consider the points of
order.

SHRI MORARJI DESAI:
move:

I beg to

That the Bill further to amend
the Banking Regulation Act, 1949,
s0 as to provide for the extension
of social control over banks and
for matters connected therewith
or incidental thereto, and also
further to amend the Reserve
Bank of India Act, 1934, and the
State Bank of India Act, 1955, as
reported by the Select Committee,
be taken into consideration.

As the House is aware, the Banking
Laws (Amendment) Bill, 1967 was
introduced jn the House on 23rd
December, 1967 and was subsequent'y
referred to a Select Committee on
26th March, 1868. The report of the
Select Committee was presented to
the House .on the 6th May, 1968, The
‘Committee heard evidence from the
concerned parties and has recommend-
ed a number of changes in the Bill
Phese have ‘been explained In detail
in the Report of the Select Committee.
¥ propose, however, fo take this oppor-
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tunity of elucidating the scope of the
relatively more importaiy provisions
of the Bill which have a bearing on

our scheme of social control over
banks.
As I have explained in the State-

ment of Objects and Reasons, the main
object of the Bill is to amend the
Banking Regulation Act, 1949 to in-
corporate certain new provisions with
a view to extending effective social
control over banks. Clause 8 of the
Bill eonteins important new measures
relating to the reconstitution of the
Boards of directors and eppointment
of professional persons as full-time
Chairman of banking companies
Detailed provisions in this regard are
already well-known to Hon'ble Mem-
bers but perhaps it would be worth-
while if I explain their significance in
the context of the social contro]

scheme,

It has often been alleged that there
is a close link between commercial
banks and big industrial houses and
that, in the matter of disbursement of
loans, they are able to exercise undue
influence over the management of
banks in their day-to-day credit
decisions anq that several priority
sectors such as small-scale industry
and agriculture are neglected. It has,
therefore, been felt that steps should
be taken to snap, or at least to make
ineffective, such links and that the
exclusive orientation of the banks to-
wards industry and business should be
changed. This cannot be achieved
within the frame-work of the Banking
Regulation Act as it standg today.
The existing law does not go further
than putting some restrictions on the
employment of certain persons in the
managerial capacity. For example,
no banking compamy can be managed
by a managing agent or by any per-
son who is a director of any other
company or Who is engaged in anv
business or vocation. It is true that
appointments of chijef executive offi-
‘cers are required. to.be approved by

e Baante o1 e A preie
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over the boards' meetings are not sub-
ject to any control by the Reserve
Bank. It has been alleged that as
they are connected with several indus-
trial houses, they are in a position to
exercise a preponderant influence on
the lending and investment policies of
the banks. The existing law does not
also provide any guidance as to the
composition of the Boards of directors,
though such a composition hag an
important bearing on the policy deci-
sions that the Board of directors has
to take from time {o time. What the
Bill seeks to ensure, therefore, is that
the commercia] banks, which have to
take actual credit decisions in the
light of the guidelines that may be
indicated to them, are properly
oriented for this purpose ang that the
Reserve Bank's powers are adequately
widened to secure implementation of
such guidelines,

The proposed Section 10A lays
down, for the first time, certain posi-
tive criteria regarding the composition
of this Boards of directors so that the
persons who have substantial interest
or active association with large or
medium sized industrial undertakings
do not come to occupy a majority.
Further the new Section 10B seeks to
provide that the Chairmen should
have no active association or substan-
tial interest in any company or firm
and should have special knowledge
and practical experience of the work-
ing of a banking company or a finan-
clal institution or flnancial, economic
or business administration. I am sure
that the Houge will agree with me
that these two sections will go a long
way to transform the character and
composition of the Boards and there-
by ensure that the credit decisions
taken by them do not suffer from any
undue biag towards business and
industry, " | e

I should like to refer in passing to
the criticism which has been levelled
that these two sections relating to the
reconstitution of commercial banks
and appointment of professional per-
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sons as full-timg chairman will result
in political control over banks. I hope
what I have explained above will
serve tp remove any such misconcep-
tion. All that the proposed sectioms
inlend to do is to lay down certain
criterja which the commercial banks
would have to follow in making
appointments to the boards of directors
or of the chairman. It is not the
intention of the Government or the
Reserve Bank to interfere in the
appointment of members of boards of
directors or full-time chairman unless
it ig of the opinion that the composi-
tion of the boards of directors or the
appointment of chairman does not
fulfil the statutory requirements, If
the Reserve Bank has any occasion to
remove a chairman, there ig a provi-
sion for appeal against the decision of
the Reserve Bank and the appeal lies
with the Central Government. Never-
theless during the course of the dis-
cussion in the Select Committee, a
view was expresseq that if the chair-
man of g bank becomes a critic of the
monetary and banking policy of the
Reserve Bank or the fiscal or econo-
mic policy of the Central or of a State
Government, the Reserve Bank or the
Central Government could take the
stand that such a chairman is not a

fit and prpoer person to hold the office

and should be removed. The Com-
mittee was assured by the Government
that it had no such intention. I
should like to reiterate the assurances
that there would be no question of
the Reserve Bank or the Central Gov-
ernment taking recourse to this section
for removing the chairman merely on
the ground that he was critical of the
monetary or banking policies of ‘the
Reserve Bank or fiscal or economic
policies of the Central Government.

SHRI RANGA (Sri Kakulam): Or
of the politics of the Government, '

SHRI MORARJA DESAI: It goes:
without saying.

Another provmon‘ which is an’
important part of our scheme of social’
control, is the prohibltion: of loans and-
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advances to directors of the banking
companies. The Select Committee
considered this clause in considerable
detail and hag made certain important
changes in this clause. These have
been clearly brought out in para 15
of the report of the Select Committee.
It is not necessary for me to repeat
them here. I am glad to say that the
basic function of this clause has been
wide'y appreciated and there is no
doubt that the statutory prohibition
of loans and advances to directors and
their concerns would go a long way
tewards eliminating the influence of
any group or persons in the matter of
getting loans for themselves or their
CONCerns.

I should now turn to the proposed
section 36AD. Members are aware of
the background against which this
provision was originally included in
the Bill. The Select Committee, I am
glad to say, has gone into the matter
in great detail and the amended
oclause, as it has emerged, is based on
a considerable measure of agreement
within the Committee. Although
gome of the hon. Members have not
yet found it possible to accept it un-
reservedly, inspite of the improve-
ments that have been made, the Com-
mittee by a majority, has recommend-
ed the enactment of the new clause
as amended.

As this clause has evoked consider-
able controversy and criticism and as
some hon, Members of the Select
Committee have entered minutes of
dissent, the House would bear with
me, if I take this opportunity to clarify
certain questions which have been
raised. I should at the outset clarify
the basic objective of this section.
Banks are primarily service institu-
tions and have to function as efficient
and disciplined units, They have cer-
tain responsibilities to discharge to-
wards the public and their constituents
whp are borrowers and depositers and
have alsp certain obligations under
ths Negotiable Instruments Act to
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stay open and meet their commit-
ments under the Act. If there is any
deliberate obstruction or intimidation
within the premises of an office which
affects its functioning, it has implica-
tions which are far more serious than
adoption of similar practices in indi-
vidual or commercial or business
establishments, since in their case only
the interests of the particular unit or
of an industry might be affected,
while in the case of banks or similar
crediy institutions the repercussions
are far reaching and very grave in-
deed. Since banks are delicate credit
institutions, Government have a res-
ponsibility to ensure that they are
able to function normally during
the usual business hours. 1 am not
referring to lawtul strikes and other
legitimate ~method of ventilating
grievances, but there have been
occasions when activities entailing the
use of force in one form or other or
something very close to the wuse of
force or physical obstruction has
seriously affected the working of
banks. What the proposed section
purports to do is to prohibit any per-
son from indulging in violent activi-
ties or any methods which prevent or
are calculated to prevent the normal
functioning of a bank. Unless we are
in a position to ensure the smooth
functioning of the banks ang other
credit  institutions, the objective
underlying social control over banks
would be frustrated.

It has been argueq that the bank
awards and the bipartite gettlements
provide for disciplinary action in the
event of ‘gross misconduct’ or ‘minor
misconduct’. This cannot, however
be regarded as an adequate substitute
for the proposed section 36AD. Under
the bipartite settlements, only emplo-
yees can be dealt with under the
prescribeg procedure whereas, under
the proposed section, all persons
including employees can be dealt with.
Further, under the existing provi-
sions only bank management can take
disciplinary action whereas, under the
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proposed section 86AD, it will be
open to any person to move the court
if he feels that he has been an aggriev-
ed party. I would like to mention
further that the mere reference to
‘gross miseconduct’ in the bank awards
or in settlements, as they are now in
force, does not have the effect of
creating as a permanent provision, by
law, g new criminal offence for which
punishment subject to the offence -be-
ing established, is automatic. In the
absence of a clear statement of the
law or a provision creating a special
criminal offence in relation to bank-
ing companies, bank managements or
members of the public aggrieved can-
not be expected always to obtain
injunctions from civil courts in time.
The new provision creates, therefore,
a special criminal offence which will
make it unnecessary for the banks or
for members of the public dealing
with the banks who feel aggrieved to
seek civil remedies in an ad hoc
manner. It is clearly in the public
interest that there should be a clear
provision in the law which will facili-
tate the functioning of the banks and
it will, therefore, be appropriate to
include this provision in the Banking
Regulation Act as it relates to banks

==

Let me reiterate once again that it
is not our intention to abridge,
through the provisions of the Bill, any
lawful trade union rights including
the right to strike, in an orderly
manner after due notice. The Bill
only seeks to prohibit acts which are
clearly undesirable making them
penal offences in the wider public
interest,

I am glad that, in the Select Com-
miitee, there was near unanimity on
the question of inserting a new chapter
in the Banking Regulation Act to
.Aequire banking companjes under
£ertain  circumstances. Some  have
priticised this provision as national-
Jsation through the backdoor, I am
.afraid thet this oritidan is mis-
gonceived. The mew section eeks to
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lay down clearly the conditions which
have tg be fulfilled before the Central
Government can consider the questiom
of acquiring any banking company
and that detailed method of computa-
tion for paying compensation has also
been prescribed in the Bill. This is
not an unguideg or arbitrarv power
which is proposed to be acquired by
the Central Government.

A few other amendments in the
Banking Regulation Act have been
proposed with the main object of
widening the power of the Reserve
Bank to issue directions to secure
compliance with the objectives and
priorities of the economic and mone-
tary policies, The existing nature of
control is primarily restrictive in
nature with the emphasis on the pro-
tection of the interests of depositors;
but it has been felt that, in the con-
text of our present objective of social
control, it will be desirable to confer
upon the Reserve Bank powers which
are more positive and purposeful. Tt
is, therefore, proposed to empower
the Reserve Bank to apooint observers
or to appoint additional directors or
to issue general directions tn banking
companies not only in the interest of
the depositors and bproper manage-
ment of the banking companies but
alsp in the interest of the banking
policy as well. I am glad that the
Select Committee has amended the
original definilion of banking policy
s0 as to make it clear that in specify-
ing any policy in the interest of the
banking system or in the interest of
the monetary stability or sound eco-
nomiz growth, due regard will have to
be paid te the interests of the deposi-
tors. Thig will serve to allay any
apprehension which has sometimes
been expressed that the policy af
social control will jeojardise the
interests of depositors.

While the main objeet of the Biil is
to amend the Banking Regulation Act,
opportunity has been taken to propose
certain minor amendments to " the

‘Reserve Benk of India Act epd the

Btale Baid of - Indla Act. Th The
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Reserve Bank of India Act, these
minor amendments are mainly intend-
ed to give effect to a proposal to sim-
plify the procedure for refinance by
the Reserve Bank of packing credit
advanceg granted to exporters by
banks, to give effect to a proposal to
enable the Reserve Bank to revalue
gold held in the Issue Department at
the present parity rate after the
devaluation of the rupee, to enable
the Reserve Bank to purchase and sell
silver and also to enable it to provide
facilities for training and promotion
of research in banking. The amend-
ments proposed to the State Bank of
India Act are intended to enable the
State Bunk to grant loans to borrow-
ers for relatively longer period of 12
months as compared to 6 months,
which is the maximum permissible at
present and also to enable it to extend
loans upto 18 years in certain cases
approved by its Central Board, Apart
from these minor amendments, certain
clarificatory changes are proposed to
be made in some sections of the
Reserve Bank of India and in the
State Bank of India Act. These do
not call for any comments.

1 would now refer to an official
amendment which I propose to move.
As the Members are aware, in my
Budget speech, I had announced that
the commercial banks will be given
some subsidy in respeet of all types
of export credit. The scheme has
been framed and brought into effect.
It woulgq be advantageous if the
Reserve Bank is empowered to
operate the scheme as an agent of the
Central Government, as this will faci-
litate the day-to-day implementation
of the scheme and enable the com-
mercial banks to obtain quick re-
imbursement of claimg admissible to
them under this scheme. The pro-
posed amendment is relatively minor
and non-controversial.

With these. words, I heg to meve
that the report of the Select Com-
mittee be taken into consigeration,
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MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bill further to amend the
Banking Regulation Act, 1948, so as
to provide for the extension of social
control gver hanks and for matters
connected therewith or incidental
thereto, and also further to amend the
Reserve Bank of India Act, 1934, and
the State Bank of India Act, 1955, as
reported by the Select Committee, be
taken into consideration.

There are some amendments for
circulation of the Bill for eliciting
public opinion.

SHRI S. M. BANERJEE (Kanpur):
I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 1st November,
1868." (2)

MR. DEPUTY-SPEAKER: Amend-
ment No. 7% by Shri George Fernandes
is the same as amendment No, 2
which has been moved.

SHRI E, K. NAYANAR (Palghat):
I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion

thereon by the 1st December,
1968.” (80)
MR. DEPUTY-SPEAKER: Mr

Dar's amendment is out of order
because he has not mentioned the
time when it should be returned after
circulation. There is another amend-
ment which reached the Table after
the permissible time-limit. That also
is not permissible.

SHRI §. M BANERJEE:
point of order, Sir.

On a

SHRI N. SRIKANTAN NAIR:
On a point of order, Sir,

SHRI N. DANDEKER (Jamnagar):
1 bope there wil be a general dls--
cussion, &fr, ~ |
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MR. DEPUTY-SPEAKER: Yes, of
zourse. Before I place the motion for
consideration and the amendments
before the House, there are some
points of order. I will hear them.
Mr. Banerjee,

Banking
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SHR] S. M. BANERJEE; I rise on a
point of order under rule 327 which
says that a point of order must re-
late to the business before the House.
Sir, my point of order is this, that
unless certain clauses of this Bill are
deleted thiz Bill is against certain
provisions of the Constitution.

MR. DEI'UTY-SPEAKER: What is
your authority, constitutiona] autho-
rity for your statement?

SHRI S, M. BANNERJEE: Sir, let
me develop my point; do not try to
derail me,

MR. DEPUTY-SPEAKER: I do not
want to derail your argument but
sometimes it gets derailed, I cannot
help it.

SHRI S. M. BANERJEE: Sir, the
Bill cannot be taken into consideration
unless some of thege clauses are deleted.
The hon. Minister has unsuccessfully
tried to convince us. He has said
something about the utility of 36AD
which is glven on page 12 of the Bill
ag it hag emrerged from the Select
-Committee. It says:
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“36AD. (1) Ny person shall—

(a) obstruct any person from
lawfully entering or leaving
any office or place of business
of a banking company or
from carrying on any busi-
ness there, or

(b

—

hold wthn the office or place
of business of any banking
company, any demonstration
which ig wviolent or which
prevents, or js calculated to
prevent, the transaction of
normal business by the bank-
ing company, or . ]

I am not reading sub-clause (c)
What was the object of this Bill? If
you see the original Bil] which came
before th: House and before it went
to the Select Committee, in the Stale-
rrent of Objects and Reasons  the
hon. Minister said:

“A good dea] of concern has
been expressed in the recent past
about the functioning of the com-
mercial banks in the country . .

MR. DEPUTY-SPEAKER: I would
like to tell Mr. Banerjee thai while
making the motion the hon. Deputy
Prime Minister already auticipating
this criticism has replied to it. There-
fore, he can bypass what is said in
the Statement of Objects and Rea-
SONS.

SHRI PILOO MODY (Godhra): Sir,
he can only object when the Bill is
introduced.

SHRI S. M. BANERJEE: I objected
to the introduction of the Bill as a
whole. I now object that the Bill as
it has emerged out of the Select Com-
mittee cannot be discussed in this
House because it cuts across certain
fundameantal rights, (Interruption).
Sir, 1 listened to the hon. Minister's
boring speech for forty minutes with-
out any interruption.

MR. DEPUTY-SPEAKER: You are
right so far as your objectlon is con-
cerned, but you must point out the
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constitutional authority now which
yoy base your objection.

SHRI S. M. BANERJEE: In the
Statement of Objects and Reasons he
never pointed out anything about cur-
tailing the fundamenta] rights or any-
thing.

SHR1 MORARJI DESAI: Sir, I rise
on a point of order on his point of
order, How does it arise now? His
point of order is in regard to the le-
galily of the Bill and that cannot be
raised at thig stage.

SHRI S. M, BANERJEE: It can be
raised at any stage, 1 do not know
anything about the finances of the
country, but I have read the rules.

MR. DEPUTY-SPEAKER: I have
seen the rules, I now want you to
point out your constitutional authori-
ty for raising this objection.

SHRI S. M. BANERJEE: Sir, the
moment 1 start you object or some-
body else interrupts. Let mg proceed
(Interruption). I do not want to read
the Statemunt of Objects and Reasons
in full. In the Statement of Objects
and Reasong the hon. Minister has said
something about how banks function
and how they are lo be controlled.

Banking

MR. DEPUTY-SPEAKER: 1 am
permitting you to raise the point of
order. I have seen the relevant clauses.
If you point out thy partlicular clause
that contravenes a particular right,
then I am prepared to hear you.

SHRI S. M. BANERJEE: Clause
36AD on page 12.

MR, DEPUTY-SPEAKER: 1 have
read that clause.
SHRI MORARJ] DESAI: Are you

revising the ruling that hag always been
given by the Speaker that the ques-
rnon whether it is within the compe-
tence of the Constitution cannot be
decided here but can only be decided
in the court of law?

MR. DEPUTY-SPEAKER; He is rais-
ing an objection and I must hear him.
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Shri Banerjee must point out to me
some authority . (Interruption)

.SHRI S. M. BANERJEE: May I in-
vite your kingd attention to article 19
of the Constilution dealing with Fun-

damental Rights which are so dear
o us?

SHRI1 PILOO MODY: Did you hear
that? I am going to hold him to
that a little later in the session,

SHRI S. M. BANERJEE: Including
Shrj Piloo Mody,
It says:—

Al
right—

citizens shall  have the

(a) to freedom of sprech and ex-
pression;

(b) to assemble peraceably
without arms;

(c) to  form
unions;

and
associalions or

(d) to move free!y throughout
the territory of India;” and
S0 On.

SHRI MADHU LIMAYE (Mongyr):
Including banks.

SHRI S. M. BANERJEE: Now, here
in clause 36AD he says— T

“any demonstration which is"—
the word “indecent” has been changed
to “violent”.

MR. DEPUTY-SPEAKER: Yoy can-
nol treat this matter veryv lighthear-
tedly.

SHRI s. M. BANERJEE: There isno
question of lightheartedness: I have
not taken it lightheartedly,

MR, DEPUTY-SPEAKER: This Bill
only places certain restrictions with-
in the banking premises, not out-
side.

SHR1 S. M ,BANERJEE: Iknow that
1 agree that it is ‘within the premises
of a bank. Suppose that it is & bank,
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then I canot hold any demonstration
here, inside Parliament.

Banking AUGUST

MR. DEPUTY-SPEAKER: Sometime
people do even here, unforiunately.

SHRI S. M. BANERJEE: Being in
the Chair you can cast aspersion on
Members, but we shall never do it.

It says that it is restricted within
the bank. Anybody can hold a de-
monstration outside. But to see that
the bank functions properly nobody
will demonstrate violenlly: that is.
violent demonstrationg will ot trke
place there.

H~ hnas not defined whuat
lence.

is wvie-

SHRI MORARJI DESAIL: May I know
the :elevancy of it? (Ie: rrepuon

SHRI S, M. BANERJEE:
yielding.

I am nnt

MR. DEPUTY-SPEAKER; Iam fol-
lowing the Rules of Procedure,

SHR] MORARJI DESAI: What are
the Rules of Procedure that you are
following?

SHRI S. M. BANERJEE. He is chal-
lenging your right. (Interruptions).

MR. DEPUTY-SPEAKER: I cannot
shut him out. That ig not possible. He
is vrrelevant. But what can [ say?

SHRI KRISHNA KUMAR
CHATTERJEE (Howrah): Sir, I raise
on a point of order.

MR. DEPUTY SPEAKER: Let me
dispose of this point of oeder first.
—

SHRI KRISHNA KUMAR CHAT-

TERJEE: I am raising a point of
order on his point of order.
MR. DEPUTY-SPEAKER: Let me

first dispose of his peint of order.

‘$HR! S. M. BANERJEE: This is what
‘Bhrimati Sucheta Kripalani says in
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her Minute of Dissent:
“Firstly, the proposed section

deals with ong facet of the
problem of industrial rela-
tions in the banking indus-
try . . "

Now, Sir, in the banking  industry,
they have got standing inztructions
and there is a  codn of discipline
which was unanimously agreed to, in
52 hy thy employers and the em-

ployees. It was suggested by Shri
(Gulzarilal Nanda thot they should
have a eode of diseipline. Tt has beon

adonted by the Govero'newts, hy the
emplovers and by {he mplovees.
Th'n rha further savs-

“....and not with tice subjoct of
social control of the hinking
industry, which acecording io
the Preamble of the Bill is
the purpose of this Bill. . .*

What is the purpose of the Dili? The
sncial conirol of the banking indus- -
iy (Iuterruptions)

MR. DEPUTY SPEAKER: Let him
finish. He is reading from the Mi-
nuts of Dissent of Shrimuti Sucheta
Kiipalan:.

SHRI SHEQ NARAIN (Busti): How
much time will yoo take to decide it.
Let him finish the who'e Bill and theh
you will decide the point of order.

MR. DEPUTY SPEAKER: I am try-
ing to control him. 1 am appealing to
hin: to be very brief. He is unnece-
ssarily dilating.

SHRI C, K. BHATTACHARYYA
(Raiganj): Sir, it has been settled,
through repeated rulings of the Spea-
ker in this House, that the question of
wvires is not to be decided in this fo-
rum. Thery ar, repeated rulings df
the Speaker given on this. Why are
not those rulings being respected?
Thig is not the forum where the ques- -
tion of vird; is 1o be decided.

MR. DEPUTY SPEAKER: I have all!o
ruled Ike that, How can I shut mm
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out at the present stage? He is rais-
Ing a point of order at this stage,

SHRI C. K. BHATTACHARYYA:
What he is trying to raise here can
bes raised only in the Supreme Court,
not here.

MR. DEPUTY-SPEAKER: Let him
Place it before the House, He has not
yet placed it before the House, That
is my difficulty.

SHRIS. M. BANERJEE: Shri C. K.
Buoaltucharyya may be a punait of
Sanskrit but not of law.

SHRI C. K. BHATTACHARYYA:
Shri C. K. Bhattacharyya is a greater
pundit of law than Shri 8. M.
Banerjee. IHe is at least an advocate
of the High Court.

SHR] S. M, BANERJEE: This is
what one of the members of the
ruling Party, Shrimati Sucheta Kripa-
lani says:

“... and not with the subject of
social control of the banking
industry, which, according to
the Preamble of the Bill is
th. purpose of thig Bill.”

“The subject could more appropria-

tely be dealt with on an a-
mendment of the Industrial
Disputeg Act.”

So, the crux of the probiem is this.
The banking magnates, in connivance
witn the Finance Minister or in colla-
boraton wth the Finance Minister,
whichever is correct, want to scuttle
te Fundamental Rights of the bank-
ing employees to go on strike and
demonstraiion. There ig the Bank-
ing Award and according to that
Award. . (Interruptions)

SHRI ONKARLAL BOHRA (Chit-
tergarh): This is not a point of order.

MR. DEPUTY SPEAKER: Just
wait for two minutes

SHRI RANDHIR SINGH (Rohtak):
Hy bas consumed half an hour.

" SHRI S. M. BANERJEE: 1 invite
youir kind attention to the note of dis-
sent giten by Mr. C. T. Dhandapani
... [Interrupfions).

Banking
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MR. DEPUTY-SPEAKER: You must
be very briet.

SHRI H, N. MUKERJEE (Calcutta
North-East): Why do you cut him
short? You have got to listen to him
under the rule, right or wrong. Please
do not convey to any part of the
House. particularly the side of the
House o which you continue to be-
long, that you wil] dispose it of in
twy minutes. He might i1ake even
20 minutes....

MR. DEPUTY-SPEAKER: When I
occupy the Chair,I do not belong to
any side., (Interruptions) I want to
disposg of the point of order.

MR. BANERJEE:

SHRI S. M, BANERJEE: Mr. C. T.
Dliandapani, im his note of dissent on
36 AD (1) has suid:

“Peacefu] Satyagraha or picket-
ing Constitutes a ligitimate
and fundamental right of the
people.”

Mr. Dandapani does not belong to
C.PI. Right or C. P. 1. Left He has
said, “Thess provisions are ample”.
What are thuse provisions? There is
the Award and under the Award, the
banking employees could be punished
The law of the land is there. .So, Mr.
Dendepani has said:

“Thege nrovisions are ample and
no harsher treatment is called
for and ng mew law is nece-
ssary to prevent such acti-
vities."

1 am not quoting Mr. Mailhu Lima=
ye or Mr. Indrajit Gupta...

MR. DEPUTY-SPEAKER: Please be
brief.

SHRI S. M. BANERJEE: My point of
ord.r is this. The Code of Disciplin®
evolved by the Labour Ministry by
mutua] agreement has been defled in
this provision and a new clause has
been put in this particular Bill and it
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go2s against the Fundamenta] Rights.
After all, we are not amending the
Crim:nal Procedure Code or the In-
dian Penal Code. We are also not a-
mending the Unlawful Activities
(Prevention) Act. The provision here
goes against the Fundamenta!
Rights. ...

MR, DEPUTY-SPEAKER: I have
followed what you want to say.
There should be an end to it. If
vou quote ten authorities, it is not
going to convince me. 1 am already
seized of the matter, I have given
you full scope,

SHR1 S, M. BANERJEE:
finish, Sir.

Let me

MR, DEPUTY-SPEAKER: You will
nev.r finish if you are going to quote
n this way cvery minute of dissent.
Now you should conclude.

SHRIS. M. BANERJEE: 36 AD con-
travenes the mutually agreed Code
of Discipline in the 16ih Labour Con-
ference in 1958, It was accepted by
thiz Gevernment of which the D.P.M.
18 =~ member., Secondly, the Funda-
menta] Right to demonstrate is in-
fringeq by this particular provision.
Thirily, there is a standing order un-
der which the banking employzes can
be punished; they can even be dismis-
ed for gross disobedience or  gross
misconduct. When these provisions
are already there, thig thing has been
purposely brought at the instance of
the banking magnates so that there
may not be any strike or hartal. I tell
you, Sir, the banking employeeg will
not take this lying low, they  will
fight the baltle against this in every
strezt of this country.

SHRI N. SREEKANTAN NAIR: Ona
point of order.

SHRT KRISHNA KUMAR CHAT
TERJI rose—-

MR. DEPUTY-SPEAKER: First, I
have to dispose of the point of order.

1, 1868 Laws (Amdt) Bill - 3610
oft AT wTAATH (Fmrd aferer)

AT AT TR L . L .

SHRI N. SREEKANTAN NAIR: On
a point of order.

MR. DEPUTY-SPEAKER: 1 am net
prepared {o listen unless there is
something else he has got to say.

SHRI SRINIBAS MISRA (Cuttack):
Mine is substantial, It is somethiag
quite different, not on this.

SHRI RANDHIR SINGH: My poiat
of order is apainst his point of order.

SHRI N. SREEKANTAN NAIR:
When a point of order is raised, how
can the hon, Member raise one againet
it?

MR. DEPUTY-SPEAKER: If you
want to demonstrale, I have nothing
to say. Let me regulate the proceed-
ings.

SHRI N. SREEKANTAN NAIR: 1
rise on a point of order under rule
376.

MR. DEPUTY-SPEAKER: 1 had
riven enough i{ime to Shri Banerjee.
He has raised a point of order which
I patiently heard. Taking his Jast
point. I have gonc through the clause
and, in my opinion, it does not in an¥
way infringe fundamental rights.

SHRI PILOO MODY: How are you
competcnt to decide on that? . There
are Judges of the Supreme Court who
will do it.

MR, DEPUTY-SPEAKER: No. At
this stage, I am perfectly within my
rights to dispose of the point of order.
If he is not satisfied, he can go to any
court. I would like to tell Shri Mody
that it is not a simple matter, This
will be raised again and again.

Moking his second point, he quoted
certain standing ordérs or certain tri-
partite agreements. Those who feel
that there are certain conventioms
evolved by labour leadery iepresent-
ing 'abour organisations and the La-
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bour Ministry and employers and that
they have been contravened, can agi-
tate that matter in that forum; this is
not the forum for that,

SHRI INDRAJIT GUPTA (Alipur):
The standing orders are not conven-
tions; they are certified under the le-
gislation. He referred to the standing
orders of the bank under the Emp-
loyment Act, not any conventions
evolved by a conference,

MR. DEPUTY-SPEAKER: What-
ever was agreed upon among the re-
presentatives of the concerned parties
could be taken up in that forum, if
it has been violated.

SHRI INDRAJIT GUPTA: That is
separate.

MR. DEPUTY-SPEAKER: So far as
the present standing orders are concern
ed, though there is a provision for dis-
ciplinary action, if it is thought fit to
make a further provision to tighten
up discipling and if it does not con-
travene any provision of the Consti-
tution, the sponsors of the Bin are
within their rights and I will proceed
further on this. I have to call Shri
Sreekantan Nair first.

SHRI SRINIBAS MISRA: I got up
arst.

SHRI N. SREEKANTAN NAIR: Onga
point of order.

SHR] SRINIBAS MISRA: On a
point of order.

=t WIX FEAFEA ;AT T &
S T 6 1 g=ag @ § 1 W
wEa wrafaa ag &t ot wrw qF faenedr

SHRI KRISHNA KUMAR CHAT-
TERJI: Kindly read the rules.

MR. DEPUTY-SPEAKER: Do not
presume that ITamnot following the
rules. The book is here ang I am
following it. Shri Banerjee had writ-
ten to me this morning and I have lis-
tened to him. Then Shri Sreekantan
Nair got up.

1239 (ai) LSD—13.
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SHR] KRISHNA KUMAR CHAT-
fERJI; I am referring to 376(8) (d):

“A member shall not raise a point
of order which may be hypo~
thetical”.

This is an absolute prohibition,

SHRI N. SREEKANTAN NAIR: Is
he controlling the House?

SHRI KRISHNA KUMAR CHAT-
TERJI: A point of order raised on a
hypothetical presumption cannot be
zntertained,

MR. DEPUTY-SPEAKER: How can
I judge whether it is hypothetical:

SHRI N. SREEKANTAN NAIR: By
point of orderis this. The Bill seeks to
amend the Acts mentioned in the state-
ment of Objects and Reasons and in
the long title, He himself has stated
in hig explanation that he wants to
introduce a new criminal offence So,
he has attempted tp introduce an a-
mendment of the Indian Penal Code,
and, as a matter of fact, as hag been
pointed out by Shrimatj Sucheta Kri-
palani, there is also an amendment of
the Industrial Disputes Act. In amen.
doing these two Acts surreptitiously,
without making specific reference to
it and bringing it tp the notice of the
public and the House, he i illegal and
immoral in attempting to enforce some.
thing on the working classes of this
country and the people of this country.

Again, in the matter of enacting la-
bour legislation, a method hag been fol-
lowed in the last 20 years, namely
placing it before the Standing Labour
Committee, but here is a new law
brought by the Finafice Minister in the
labour fleld without going through
that process. That is also irregular
and immoral.

I would request him through you
to see whether this kInd of illegal, im-
mora] approach is going to take us
anywhere. :

MR, DEPUTY-SPEAKER: The lssue

of morality is totally irrelevant here.
So far as the Standing Labour Com-
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mittee is concerned, 1 have already
ruled that it ought to be taken up
there and that it should not be raised
here,

DR. RANEN SEN (Barasat): There

Was no meeting of the Standing La-
bour Commi

SHR; SRINIBAS MISRA: I think
my point of order is more substantial,
but I speak subject to correction,

Today I  wanted the Parliament
Library to supply the amended copy
of the Banking Regulation Aect. 1
request you and the Finance Minijster
to get a copy of it. What has been
supplied to me show this Bil] wants
to amend section 10 of that Act, but

section 10 is non-existent, it was re-
pealed in 1065

In Clause 4 of the Bill, section 16
i sought tg be amended, but gection

16 is non-existent, it was repealed in
1965.

SHRI KANWAR LAL GUPTA
(Delhj Sadar): It is the eighth won-
der of the world

SHRI SRINIBAS MISRA: Clause 11
of the Bill wants to substitite some-
thing in section 35B, but section 35B
is fon-existent, and was repealed in
1965. Similarly, Clause 12 wants to
substitute something in section 36(1)
(d), but that section also has been
repealed.

That is not all. By Clause 14, sec-
tion 36AB is being amended, but that
section is non-existent.

The person who drafted the Bill
took an ornamented version of the
Act and drafted it, and it was passed
on till It was introduced by the Depu-
ty Prime Minister. I think he will
/be well advised to withdtaw the Bill,
antd to re-introduce it after looking up
the Act.

1, 1968 Laws (Amdt.) Bill 3614

MR. DEPUTY-SPEAKER: s it your
contention that the original Act, to
which reference is made, hag been re-
pealed?

SHRI SRINIBAS MISRA: . Certain
sections of the original Act were re-
pealed by an Act; 1965. Now, this Bill
seeks to amend those repealed pec-
tions; they are not in the statute
book. What is being amended?....
(Interruptions.)

AN HON. MEMBER: There is no
father,

SHRI MORARJI DESAI: Here is the
Act which is current today, as medi-
fled upto the 1st of July 1988. There
is section 10, There is section 18.
They were substituted.

Granting for the sake of argument
that they were repealed, the sections
would be re-numbered and it would
not have been something abgsent. He
seems to have some antiquated Act
from which he is reading.

SHRI SRINIBAS MISRA: I yas sup-
plied this copy by the Parliamettary
Library.

MR. DEPUTY-SPEAKER: Imust get
the latest edition. What section did
you refer to?

SHRI SRINIBAS MISRA: Section
10. Clause 3 says: after sectit_m 10 of
the principal Act, the following sec-
tions shall be inserted....

There is no section 10. Where shall
it be inserted?

SHRI R. D. BHANDARE (Bombay
Central) : Let the discussion continue
and you can look into the Act later
on. You can reseryve your ruling.
You can compare the previous Act
and then give your decision.

MR. DEPUTY-SPEAKER: You know
it well as a lawyer. If a non-el.i_s}mt
section is supposed to be amended
here, it would not be regylar. At
this stage, 1 cannot bypass his objec-
tion. How is it possible?
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SHRI R. D, BHANDARE: You can
compare the old Act, the amended Act
and the modified Act and then give
your ruling.

MR, DEPUTY-SPEAKER: Have you
got any other point?

SHRI SRINIBAS MISRA. No,

SHRI RANGA: The time is almost
6 O clock.

S W WY e YT NNy,
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MR. DEPUTY-SPEAKER: Not be-
cause of your motion. I shall adjourn it
at 68 O’clock. As Prof. Ranga has
suggested, the time is up and we ad-
journ now till 11 AM. tomorrow.

18 hrs.

The Lok Sabha then adjourned il
Eleven of the Clock on Friday, August
2, 1968|Sravana 11, 1890 (Saka).



